No. PCC/DDD/NGT/PB/1706/2019/19-20/ k41
Office of the Member Secretary,

Pollution Control Committee,

DD & DNH,

Daman.

f
e @5/@.;/; :

To,

The Registrar,

Hon’ble National Green Tribunal,
Principal Bench,

New Delhi.

Sub: - Factual and action taken report in the Matter of OA No. 471 of 2019 before
the Hon'ble National Green Tribunal, Principal Bench, New Delhi- Reg.

Ref: - Hon’ble National Green Tribunal order dated 23/05/2019.
Sir,

With reference to the above cited subject, kindly find enclosed herewith the
factual and action taken report as per order dated 23/05/2019 issued by the Hon'ble
National Green Tribunal, Principal Bench, New Delhi in reference to the Original
Application No. 471 of 2019 in the matter of Jimmy Gulabbhai Patel Vs. Union Territory
of Daman & Diu & Ors.

Yours faithfully,

7 2] 7!
Member Secretary,
Pollution Control Committee,
Daman & Diu and Dadra & Nagar Havell,

Daman

Encl: - As above



REPORT

Case No: Original Application No. 471 of 2019 before the Hon'ble National

Green Tribunal

1. The Director of Industries and Mines had issued quarrying permissions to
various units to carry out mining of stone chips [Granite (black trap
stones)] on their land under the Goa, Daman and Diu Minerals Extraction
& Removal Rules, 1985 (as amended on 01.04.2000). The list of the
licensees and various other details such as area of operation, location etc.

is enclosed st Annexure — |

2. A committee under the Chairmanship of the Deputy Collector (HQ) with
the Mamlatdar, Range Forest Officer and others as members was
constituted to obtain the status of the Mining locations as per the
contentions raised by the petitioner in the present case at Hon’ble National
Green Tribunal, Principal Bench, New Delhi. The details such as distance
from the educational institutions, health institutions, depth of mining

operations along with photographs etc. are enclosed at Annexure — I1.

3. The mining lease was granted to the lessee under the Rule 7 read with the
Rule 22 of the Goa, Daman and Diu Minor Minerals Concession Rules,
1985 on certain conditions. A copy of the license to each unit is enclosed

at Annexure — lll. The lessee was supposed to pay royalty to the

Government in advance on the mineral to be dispatched from the said

land.

4. The Supreme Court Judgment reported in (2012) 4 SCC 629 has directed
all the state government as well as the union territories to frame necessary
rules under Section 15of the Mines and Minerals (Development
and Regulation) Act, 1957 taking into consideration the recommendations
of MoEF in its Report of March 2010 and model guidelines framed by the
Ministry of Mines, Govt. of India. Accordingly, the UT Administration of
Daman and Diu framed new Rules, namely Daman and Diu Minor Mineral
Concession Rules, 2013 under Section 15 of the Mines and Minerals
(Development and Regulation) Act, 1957 thereby repealing the Goa,
Daman and Diu Minerals Extraction & Removal Rules, 1985. The new

Rules came in force on 15.07.2013.

9. Rule 11 of the Daman and Diu Minor Mineral Concession Rules, 2013

reads as:

“11. Period for which leases may be granted or renewed:-
(1) A quarry lease for a minor mineral shall be granted for a period of not

more than three years,



Provided that the Administrator for reasons to be recorded in writing
may reduce the period of lease depending upon the process of mining
I.e. manual or mechanized.
Provided further that the existing Mining Lease holders under Goa,
Daman and Diu Mineral Concession Rules, 1985 shall comply with the
provisions of these Rules within one year from the coming into force of
these Rules failing which their existing Lease shall stand terminated.
Provided further that the Mining Leases shall stand terminated on the
expiry of three years from the publication of these Rules.

(2) The date of commencement of the period of lease granted under these
Rules shall be date on which the lease deed is executed;

(3) The lease shall expire on the date specified in the lease deed unless it
is renewed for a period of not more than six months on such terms and

condifions as may be specified therein.”

. As per the Rule 11 (1) of the Daman and Diu Minor Mineral Concession
Rules, 2013, the existing mining leaseholders under the old Rules were
required to comply with the provisions of the new Rules within one year
from the coming into force of the new Rules failing which their existing
lease shall stand terminated. Also, the existing mining leases shall stand

terminated on expiry of three years from the publication of the new Rules.

. An inspection of the areas for which the licenses were granted under the
old Rules of 1985 was carried out on 24.01.2017 and it was found that the
mining activities were still being carried out in the erstwhile permitted
Survey Nos. Therefore, a Notice was issued vide No. Col/Dmn/Civil Writ
No.6/2016/1417/790 dated 25.01.2017 by the then Collector, Daman
whereby the leases issued under the old Rules of year 1985 were
terminated with immediate effect. A copy of the said Notice is enclosed at

Annexure — V.

. Against the Notices given by the Collector Daman, the leaseholders filed
around 20 Writ Petitions in the High Court of Judicature at Bombay vide
WP No. 4704 of 2017 and others. A copy of one of those Writ Petitions is
enclosed as Annexure — V. In the said petitions, the petitioners had
challenged the Notice issued by the Collector, Daman as well as the vires
of Rules 4 and 11 read with Rule 58 of the Daman and Diu Minor Mineral

Concession Rules, 2013.

. The Hon'ble High Court of Bombay had observed that the petitioners had
also filed revision application before the Administrator of Daman and Diu
in the same matter. Hence, during hearing on 27" April 2017, the Court
directed the petitioners to appear before the Administrator and present
their contentions raised in the application in the said petition. The Court

had also directed the respondent authorities to not take any coercive



action against the petitioners. Also, the Hon'ble High Court of Bombay
granted ad-interim relief to the petitioners in the Civil Application Nos.
13473 of 2017 and others (altogether 20 applications filed by the
petitioners) vide Order dated 5" May 2017. Both the orders of the Hon'ble
High Court of Bombay are enclosed at Annexure — VI and Annexure —
VIl

10.The UT Administration of Daman and Diu moved a petition for vacating

11.

the ad-interim relief granted by the Hon'ble High Court of Bombay on the
premise that the petitioners were not having ‘Environmental Clearances'
for carrying out the mining operations. But the ad-interim relief continued
till next date of hearing. A copy of order passed by the Hon'ble High Court

is enclosed at Annexure — VIII.

The revision applications filed by the leaseholders in the Court of the
Administrator, Daman and Diu were disposed on 26" July 2017 where the
Notice of the Collector, Daman dated 25" January 2017 was set aside and
the cases were remanded back to the Collector for hearing the case
afresh and pass speaking order on merits according to the Act/Rules in

force. A copy of the said order is enclosed at Annexure — IX.

12. Accordingly, Show Cause Notices were issued to all the lease holders by

the Collector, Daman/Director of Mines vide separate Notices dated 4"
October 2017. A copy of one of such Notices is enclosed as Annexure —
X.

13.Against the orders passed by the Administrator Daman and Diu vide order

dated 26.07.2017 and Show Cause Notices issued by the Collector,
Daman/Director of Mines dated 04.10.2017, the lease holders filed
individual fresh Writ Petitions in the Hon'ble High Court of Bombay.The
Writ Petitions filed by the quarry operators/imining units are collectively

mentioned at Annexure — XI.

14. The PIL No. 56 of 2017 was filed in the Hon’ble High Court of Judicature

at Bombay Civil, Appellate Jurisdiction by one Shri Uday Raman Patel
against all the lease holders. The District Collector was directed to depute
appropriate senior officer to the concerned forest with a view to ascertain
whether any illegal mining activity was going on. A copy of the said

petition is enclosed at Annexure - XlI

15.0n the other hand, it was observed by the Pollution Control Committee

that the units carrying out mining operations and crushing plants were
operating without any valid consent under the Air (Prevention and Control
of Pollution) Act, 1981 and Water (Prevention of Control of Pollution) Act,

1974. Also, the units have not obtained any environment clearances under



the EIA Notification, 2006 before carrying out any mining activities thereby

violated the Environment (Protection) Rules, 1986.

16.The units were carrying out mining operations for last thirteen years
without obtaining the Environmental clearances as per the EIA
Notification, 2006. Also, they have not complied with the provisions under
Rule 11 of the Daman and Diu Minor Mineral Concession Rules, 2013
whereby they were required to comply with the provisions of these Rules
within ane year from the coming into force.lt means that for past five years
the units were carrying out the mining operation illegally without

compliances thereby causing harm to the ecological services.

17.A Notice of Direction u/s 33(A) of the Water (Prevention and Control of
Pollution) Act, 1974 and u/s 31(A) of Air (Prevention and Control of
Pollution) Act, 1981 was issued to all the units for carrying out operation
without obtaining valid consent from the office of the Pollution Control
Committee, DD and DNH under said Act vide separate Notices dated
23.12.2015. A copy of one of such Notices is enclosed as Annexure —

Xill.

18. The industrial plants and the mining areas of the units were inspected by
the Pollution Control Committee, DD and DNH on 03.01.2018 and it was
found that the mining units were operational and had instalied crusher
machines. During the inspection it was found that

a. The units were operating without valid consent to
Establish/Operate/Renewal under the Water (Prevention and
Control of Pollution) Act, 1974 and Air (Prevention and Control of
Pollution) Act, 1981.

b. The units were operating without complying with the standards
prescribed under the Environment Protection Act, 1986.

. ¢. The guidelines established for setting up of the stone crushing plant
were not followed. |

d. The units had not provided with any Air Pollution Control Devices
leading to excess dust emission causing environmental hazards to

the environment and life of human beings.

19.0n the basis of the inspection report, Show Cause Notices were issued to
the units before initiating action against them vide separate Notices dated
05.02.2018. A copy of one of such Notices is enclosed at Annexure —

XIV.

20.Some of the mining units applied separately for obtaining Consent to
Establish/ Consent to Operate/ Consent for Renewal under the Air
(Prevention and Control of Pollution) Act, 1981 and Water (Prevention of
Control of Pollution) Act, 1974. All such applications were disposed of by



the PCC, DD and DNH through Online Consent Management and
Monitoring System (OCMMS) and their status is enclosed at Annexure —
XV. Few units have approached the Honb’le Bombay High Court against

the disposal of their consent applications.

21.All the mining operations and crushing activities were closed by the
Pollution Control Committee, DD and DNH vide separate closure
directions issued to them u/s 33(A) of the Water (Prevention and Control
of Pollution) Act, 1974 and u/s 31(A) of Air (Prevention and Control of
Pollution) Act, 1981 dated 21.05.2019 for the reasons mentioned therein.
A copy of all the Directions issued by the Pollution Control Committee is

enclosed at Annexure — XVI.

22 At present no mining activity or crushing operations are being carried out
by any of the units. The units have been asked to obtain Environmental
Clearance from the competent authority before carrying out any operation.
All the permits/leases/licenses will be processed only after Environmental

Clearance is taken.

e

AR 3/2/t
{Ashwin}-’arihar} (Rakesh Minhas)
Deputy Conservator of Forest Collector, Daman/ Director of Mines,
DAMAN Daman/ Member Secretary, PCC

Daman and Diu



Annexure - I

Status of Mining under the provisions of Goa, Daman & Diu Minor Minerals Extraction and Removal Rules, 1985.

Sr. Name of the Unit Name of Owner & Address | Survey No. & Permission Permission
No. Area Granted valid upto
Date
1. M/s. Yatish Stone Quarry, Shri Rajesh Raghabhai Patel, | 130/18 28/07/2009 27/07/2019
Dunetha, Daman R/o. Dabhel, Nani Daman 4000 sqg. mts
(Mining)
3677 sq. mts
(Crushing )
2. M/s. Vikram Stone Quarry, | Shri Vikaram B. Tachak, 130/2,130/2-A & 29/06/2009 26/06/2019
Dunetha, Daman R/o. Gokul Vihar, Station 150/3
Road, Vapi (West) 27600 sq. mts
(Mining)
3. M/s. Parvati Stone Quarry, | Shri Govind bhai Chhotubhai | 112/2, 117/5 & 10/07/2009 08/07/2019
Dunetha, Daman Desai,R/o0. Sarodaya Society, | 113/4
Bunty Kunj, Katheria, Nani | 11500 sq. mts
Daman (Mining)
3944 sq. mts
(Crushing )
4., M/s. Patil Stone Quarry, Shri P. D. Patil 130/13-A & 29/06/2009 28/06/2019
Dunetha , Daman R/o. College Road, katheria, | 130/13-B
Nani Daman 4000 sq. mts
(Mining)
5. M/s. Shakti Stone. Shri B. M. Dangodara, 112/1, 134/2 & 28/07/2009 27/07/2019
Dunetha, Daman R/o Nilgiri Aptt., Custom | 138
Colony Road, Vapi (West) 8900 sq. mts
(Mining)
13600 sqg. mts
(Crushing )
6. M/s. Krishna Stone Works, | Shri Karshanbhai B. Tachak, | 130/20 18/08/2009 17/08/2019
Village Dunetha Hill, Daman | R/o. Bhagoay Society, Vapi 3500 sq. mts out
of 45000 sq. mts
(Mining)
800 sq. mts
(Crushing )
7. M/s. Khodiyar Stone Works, | Shri Jayesh Balubhai | 130/1-A 08/09/2009 07/09/2019
Dunetha Hill, Daman Kidecha,R/0.Royal Rsidency, | 8000 sq. mts.
Chharwar Road, Vapi. (Mining)
4400 sq. mts
(Crushing )
8. M/s. Vaishali Stone Quarry, | Shri Nilesh Vasantbhai Dalal, | 130/1-D 28/07/2009 27/07/2019
Village Dunetha, Daman R/o. Asha Palav Complex, | 10000 sqg. mts
Chharwar Road, Vapi (Mining)
9. M/s. Jay Jalaram Stone | Shri Jayesh Patel, 130/ 2-A & B 29/06/2009 28/06/2019
Quarry, Dunetha, Daman R/o. Patel Falia, Bhimpore, | 10200 sq. mts
Nani Daman (Mining)
10. Shree  Ashapura  Stone | Shri Ashwinbhai L. | 130/8 28/07/2009 27/07/2019
Works, Village Dunetha, | Nandwana, 4000 sq. mts
Daman R/o. Hanuman Mandir | (Mining)
Road,vapi
11. | M/s. Vishal Stone Quarry, Shri Vishnubhai  Zinabhai | 131/2 18/08/2009 17/08/2019
Village Dunetha, Kunta Kamli, R/oPatel Falia, | 2500 sqg. mts
Road, Daman Magarwada, Moti Daman (Mining)
12. | M/s. Asha Stone Quarry, Shri  Arun S. Patel,R/o. | 130/4-A 18/08/2009 17/08/2019
Dunetha, Daman Bhenslore, Nani Daman 6300 sqg. mts
(Mining)
2400 sq. mts
(Crushing )
13. | M/s. Kishore C. Patel, Shri Kishore C. Patel, R/o. | 130/3 & 130/3-A | 08/09/2009 07/09/2019
Dunetha, Daman Nadhu Kunj, Kachigam Road, | 8900 sq. mts
Vapi (Mining)
14. | M/s.  Mahalaxmi  Stone | Shri Bhavsh L. Nandwana, 130/10 29/06/2009 28/06/2019
Crush, Dunetha Hill, Daman | R/o. Mahakalyan Trust, | 4500 sq. mts
Hanuman Mandir Road,Vapi | (Mining)
15. M/s. Saraswati Stone Works, | Shri Shantilal Hirabhai Patel, | 130/5-A, 130/5-B, | 10/07/2009 08/07/2019
Dunetha, Daman. R/o. Patel Falia, Bhimpore, & 130/5-C
Nani Daman 12200 sq. mts
(Mining)
16. M/s. Shivkrupa Stone | Shri  Prabhubhai Laxman | 130/15 09/10/2009 07/10/2019
Works, Village Dunetha, | Mistry, 5400 sq. mts
Daman R/oWadi Falia, Nani Daman | (Mining)
17. M/s. Kyrie Infra Stone | Shri Rajeshkumar Janardhan | 112/4 24/12/2010 14/12/2020
Quarry, Village Dunetha, | Singh,R/o. Chanood Colony, | 4334 sq. mts
Daman GIDC, Vapi (Mining)
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18. M/s. Varsha Stone Works, Shri Mohan Laxman Kamli, 130/6-A, 130/6-B, | 29/06/2009 28/06/2019
Dunetha Hill, Daman R/o. Near jog Hospital, | 130/6-C & 130/7
Dunetha 3500 sq. mts
Nani Daman (Mining)
19. M/s. Jay Ambe Stone | Shri Shantilal Hiralal Patel, 303, 304/2, 10/07/2009 08/07/2009
Quarry, Village Bhimpore, | R/o. Patel Falia, Bhimpore, 304/3, 304/4 &
Daman Nani Daman 304/5
13360 sqg. mts
(Mining)
20. M/s. Laxmi Stone Quarry, | Shri Amrut Dhanabhai Patel, | 303 10/07/2009 08/07/2019
Village Bhimpore, Daman R/o. Bhimpore Koliwad, Nani | 8000 sg. mts
Daman (Mining)
21. M/s. Raj Stone Quarry, | Shri Khalpabhai B. Patel, 327/2 09/09/2010 30/06/2020
Village Bhimpore, Daman R/o. Patel Falia, Bhimpore, 142200 sqg. mts
Nani Daman (Mining)




STATUS OF MINING AREAS AS PER JOINT REPORT SUBMITTED BY THE COMMITTEE CONSTITUTED VIDE

NO.PCC/DDD/NGT/PB/1706/2019/2019-2020/198 DATED: 04/06/2019.

Annexure - 11

Sr. Name of the Quarry Distance from Distance Distance Distance Depth of quarry
No. Educational from Health from State from PRF at area (m)
Institute (m) Institute (m) | road/coastal Survey
Highway (m) No.312 (m)

1. M/s. Yatish Stone 1137 1637 237 239 5.02 (16.5 ft)
Quarry, Dunetha,
Daman

2. M/s.  Vikram  Stone | 1152 1504 725 409 29.65 (97.2 ft)
Quarry, Dunetha, 530
Daman

3. M/s.  Parvati  Stone | 975 1265 725 530 18.20 (59.7 ft)
Quarry, Dunetha,
Daman

4. M/s. Patil Stone Quarry, | 1085 153 325 165 36.85 (120.9 ft)
Dunetha , Daman

5. M/s. Shakti Stone. 1023 1303 806 823 19.80 ( 64.9 ft)
Dunetha, Daman

6. M/s.  Krishna  Stone | 1365 1812 403 Adjacent to 6.70 (21.9ft)
Works, Village Dunetha North side
Hill, Daman 103

7. M/s. Khodiyar Stone | 1413 1742 936 253 18.70 (61.3ft)
Works, Dunetha Hill,
Daman

8. M/s. Vaishali Stone | 1353 1732 778 232 6.5 (21.3 ft)
Quarry, Village Dunetha,
Daman

9. M/s. Jay Jalaram Stone | 1257 1642 693 325 19.01 ( 62.6 ft)
Quarry, Dunetha,
Daman

10. Shree Ashapura Stone | 1384 1693 936 253 37.45(122.8 ft)
Works, Village Dunetha,
Daman

11. M/s. Vishal Stone 1252 1537 987 662 1.00 ( 3.2 ft)
Quarry,
Village Dunetha, Kunta
Road, Daman

12. M/s. Asha Stone Quarry, | 1354 1866 402 252 12.2 (40 ft)
Dunetha, Daman

13. M/s. Kishore C. Patel, 1293 1695 665 240 15.00 ( 49.2 ft)
Dunetha, Daman

14. M/s. Mahalaxmi Stone | 1152 1465 917 253 44,90 ( 147.3 ft)
Crush, Dunetha Hill,
Daman

15. M/s. Saraswati Stone | 1335 1812 403 Adjacent to 10.35 ( 33.9 ft)
Works, Dunetha, 1752 533 North side
Daman. 165

16. M/s. Shivkrupa Stone | 1335 1752 403 Adjacent to 6.35 (20.8 ft)
Works, Village Dunetha, North side
Daman 165

17. M/s. Kyrie Infra Stone | 978 1223 782 1033 21.05 (69 ft)
Quarry, Village Dunetha,
Daman

18. M/s.  Varsha  Stone | 1365 1707 403 Adjacent to 22.45 (73.6ft)
Works, North side
Dunetha Hill, Daman 524

19. M/s. Jay Ambe Stone | 1245 1642 682 287 14.09 ( 46.2 ft)
Quarry, Village
Bhimpore, Daman

20. M/s. Laxmi Stone | 1996 2417 50 Adjacent to 16.25 ( 53.3 ft)
Quarry, Village South side
Bhimpore, Daman

21. M/s. Raj Stone Quarry, | 1280 2010 275 Reserved 30.00 ( 98.4 ft)

Village
Daman

Bhimpore,

Forest area
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No. COL/DMN/Dy.Colli2018-20/ }) g3
U. T. Administration of Daman & Diu,
Office of the Deputy Collector (HQ),

Collectorate, Daman- 386220.

Dated- 21/06/2019

To, _

The Member Secretary,
Pollution Control Committee,
DD & DNH,

Daman.

Sub:- Regarding submission of inspection report
Ref..- Order No.PCC/DDD/NGT/PB/1706/2019/2019-20/198 dated-04/06/2019

Sir,

With reference to the subject cited above, it is to inform that Vide Order
No.PCC/DDD/NGT/PB/1706/2019/2019-20/198 dated-04/06/2019, a Committee was constituted
for finding the factual position and action taken report on the mining and stone crushing units..

Accordingly, the Committee has visited the site at Village-Dunetha and Bhimpore and
with help of officials of Enquiry Officei, City Survey, Daman and Total Station Survey get the

measurement and depth at the site and the details are gynslesét:

This is for your kind information and necessary action please.

-

Encl:-As above

Dy. Coltector (HQ),
Daman



Details of quarry — wise average depth

Sr.

No Name of Quarry Village Survey No. Avg Depth (m)
1. | M/s Yatish Stone Quarry, Dunetha 130-1(1) 5.02
2. | M/s VikaramStone Quarry Dunetha 130/2, 130/2-A & 150/3 29.65
3. | M/s Parvati Stone Quarry Dunetha 11212, 117/5 & 133/4 18.20
4. | M/s Patil Stone Quarry Dunetha 130/13-A & 130/13-B 36.85
5. | M/s Shakti Stone Dunetha 1121, 134/2 & 138 19.80
6. | M/s Krishna Stone Works Dunetha 130/20 6.70
7. | M/s Khodiyar Stone Works Dunetha 130/1-A 18.70
8. | M/s Vaishali Stone Quarry Dunetha 130/1-D 6.5
o M/s Jay Jalaram Stone Dunetha 130/2.A & 130/2-B

Quarry 19.01
10. Shree Ashapura Stone Dunetha 130/8

Works 37.45
11. | M/s Vishal Stone Quarry Dunetha 13172 1.00
12. | M/s Asha Stone Quarry Dunetha ) 130/4-A 12.2
13. | M/S Kishor C. Patel Dunetha 13073, 130/3-A B 15.00
14. | M/s Mahalaxmi Stone D Dunetha 130/10 44 90

715, [ M/s Saraswati Stone Works | Dunetha | 130/5-A, 130/5-B & 130/5-C 10.35

"16. | M/s Shivkrupa Stone Works | Dunetha 1130115 6.35

17. | M/s Kyrie Infra Stone Work | Dunetha 112/4 21.05
“18 | M/s Varsha Stone Works | Dunetha 130/6-A, 130/6-B 130/6-C & 130/7 22 45
19 " M/s Jai Ambe Stone Quarry | " Bhimpore ' 303, 304/2. 304/3. 304/4 & 304/5 L1409

B 4t =



Sr.
Name of Quarry . Survey No.
No. Village Avqg Depth (m)
20. | M/s Laxmi Stone Quarry Bhimpore 303 16.25
21. | M/s Raj Stone Quarry Bhimpore 312 30.00

@

(Devang Patel)
IPO, Daman

{K. aikwad)
rest Officer,

Daman

Ra

(Sagar S. Thakkar)
Mamlatdar,
Daman

(Rajnikant Avadhiya)

Sub-Divisional Police Officer,

Daman

L

(C te Parekh)
Dy. Collector (HQ),
Daman



Details of quarry - wise average depth

Approx. Top RL (mRL}) Avg. Approx.
Sr. No. Name of Quarry Village Survey No. (Assumed Original Bottom RL (mRL)
Surface) (Existing Profile) | Avg Depth (m)

1. M/s Yatish Stone Quarry, Dunetha 130-1(1) 44.75 37.70 5.02
2. M/s VikaramStone Quarry Dunetha 130/2,130/2-A & 150/3 33.35 3.70 29.65
3. M/s Parvati Stone Quarry Dunetha 112/2,117/5 & 133/4 34.30 16.10 18.20
4. M/s Patil Stone Quarry Dunetha 130/13-A & 130/13-B 62.00 25.15 36.85
5. M/s Shakti Stone Dunetha 112/1,134/2 & 138 36.25 16.45 19.80
6. M/s Krishna Stone Works Dunetha 130/20 55.75 49.05 6.70
7. M/s Khodiyar Stone Works Dunetha 130/1-A 40.10 21.40 18.70
8. M/s Vaishali Stone Quarry Dunetha 130/1-D 51.70 45.20 6.5
9. M/s Jay Jalaram Stone Quarry Dunetha 130/2-A& 130/2-B 43.65 24.55 19.01
10. | Shree Ashapura Stone Works Dunetha 130/8 . 49.85 12.40 37.45
11. | M/s Vishal Stone Quarry Dunetha 131/2 30.00 29.00 1.00
i2. | M/s Asha Stone Quarry __Dunetha | 130/4-A . 30.95 18.75 12.2
13. | M/S Kishor C. Patel Dunetha 130/3,130/3-A 31.35 16.35 15.00
14. | M/s Mahalaxmi Stone Dunetha 130/10 56.10 10.20 44.90
15, M/s Saraswati Stone Works Dunetha 130/5-A,130/5-B & 130/5-C 62.55 52.20 10.35
16. | M/s Shivkrupa Stone Works Dunetha 130/15 63.75 57.40 6.35
17. M/s Kyrie Infra Stone Work Dunetha 112/4 26.25 5.25 21.05
18. | M/s Varsha Stone Works Dunetha 130/6-A,130/6-B 130/6-C & 130/7 72.10 49.65 22.45

19, 1 M/s ]ai Ambe Stone Quarry Bhimpore 303,304/2,304/3,304/4 & 304/5 27.25 12.35 | 14.09
20. 1 M/s Laxmi Stone Quarry Bhimpore 303 27.50 11.25 16.25 |
21. M/s Raj Stone Quarry Bhimpore 312 32.50 2.50 30.00

(Devang Patel)
PO, Daman

@

agar S. Thakkar)
Mamiatdar.
Daman

(R&%Avadhiya)

Sub-Divisional Police Officer,
Daman

{Charmie Parekh)

Dy. Collector (HQ),

Daman



DISTANCE OF QUARRY FROM SCHOOL/ HEALTH CENTRE/ COASTAL HIGHWAY/ RESERVE FOREST IN MTRS.

4334

Sr | Name of Quarry Village Survey No. | Area Distance Distance Distance Distance from | Distance Distance from
No (in Sq. Mts.) | from JNV- from Gowt. from Gowvt. | Health Centre, | from Coastal | Reserved
Central School, High Dunetha Highway Forest
School, Bhenslore, School, Sy. No. 312
Dunetha Dunetha Bhimpore
1 M/S Asha Stone DUNETHA | 130/1{4) 13564 2045 1450 1866 402 252
Work 6300
2 M/s Vishal Stone DUNETHA | 131/2 1252 1452 2318 1637 987 662
Quarry 2500
3 | M/s Vikram Stone DUNETHA | 13072 27600 1187 1568 2102 1504 728 409
Quarry 150/3 1300 1152 1605 1762 1662 725 530
4 | Mss Parvati Stone DUNETHA { 11272 2600 975 1259 2014 1265 795 892
Quarry 11775 2260 1106 1175 2147 1350 912 947
133/4 6700 11152 1605 1762 1662 725 530
5 | Mfs Mahalaxmi DUNETHA | 130/1(6) | 4s00outora7o0 | 1413 1737 1935 1742 936 253
Stone Crush 130/1(7) 8000 out of 11700 | 1152 1466 2210 1465 917 662
6 | M/s Sarsvati Stone | DUNETHA [ 130/1(3) | 1365 2032 1500 = [1812 {403 | Adjacentto
Work 42200 outof : North side
R O ) PP N o A T L LI
7 M/s Sivkrupa Stone | DUNETHA | 130/1(3) 1365 2032 1500 1812 1 403 Adjacent to
' Work 5400 out of I : North side
! e 130/1(14)1 “j?iﬁo © 133 j2025 1692 1752 ) o
8 ~M/s Kyrie Infra ' DUNETHA Lo 978 1128 2137 T 12237
| - Stone Work | | |




Quarry

9 [ M/s Patil Stone DUNETHA | 130/13 4200 1085 1862 1641 1537 325 187
Quarry 130/13-A | 4000 1571 2052 1875 1972 873 165
130/13-B | 4400 1579 2040 1903 1964 903 202
10 | Mis Shakti Stone DUNETHA | 112/1 3100 1023 1303 2304 1303 806 832
Quarry 134/2 8900 1664 1339 2062 1338 848 823
11 | M/S Kishor C. Patel | DUNETHA | 130/3 2800 1293 1907 1724 1767 737 240
130/3-A | 4000 1355 1908 1669 1695 665 252
12 | M/s Krishna Stone DUNETHA | 130/1(3) 3500 out of 45000 1365 2032 1500 1812 403 Adjacent to
Work DUNETHA North side
130/1(14)B | 800 1445 2132 1560 1887 527 103
13 | M/s Khodiyar Stone | DUNETHA | 130/1(6) [, . [1413 1737 1935 1742 936 253
Work
14" [M/sVarsha Stone  |DUNETHA [130/1(3) | |1365 2032 1500 1812 403 Adjacent to
Work North side
130/7 >0 1378 1655 2028 1707 1017 524
15 | M/s Vaishaili Stone | DUNETHA [ 130/1(5) | ;0000 1353 1792 1842 1732 778 232
Quarry
16 | M/s Jay Jalaram DUNETHA [ 130/2-A | 5100 1257 1428 1678 1642 693 325
Stone Quarry 130/2-B 5100 1245 1986 1688 1676 682 287
17 | M/sAshapura Stone | DUNETHA [ 130/8 ~ [4000 11384 1721 2017 1693 983 498
Quarry 130/1(6) | 7200 out ot 37200 | 1413 1737 1935 1742 936 1253 T
18 | M/s Yatish Stone | DUNETHA [ 130/1(1) | 4000 | 1137 1980 1515 1637 237 1239
Quarry
11'1'9" | M/s Laxmi Stone | BHIMPORE [ 303 | so00outoteaion | 1996 [ 2657 I"i;zo—a'"‘ 2417 E _l-'haaééat'tc? |

| South side

@4‘5



‘sr | Name of Quarry Village Survey no Survey No. of Mining Area (in Sq. Mts.) Crushing Area (in Sq. Mts.)
No
1 I M/S Asha Stone Work DUNETHA | 130/1(4) 130/1(4) 5300 119/18,119/19
119/20 1000,900 & 500
5 | Mis Vishal Stone Quarry DUNETHA | 13172 13112 2500 13172
3 | M/s Vikram Stone Quarry DUNETHA | 130/2 130/2 27600 13012
150/3(OFFICE)
4 | M/s Parvati Stone Quarry DUNETHA | 11212 11212 2500 1773 2244
: 133/4 133/4 o7t
5 M/s Mahalaxmi Stone Crush DUNETHA 130/1(6) 130/1(8) 4500 out of 3700
130/1(7) | ' 130/1(7) 3700
i & | M/s Sarsvati Stone Work DUNETHA | 130/1(3) 130/1(3) 12200 out of 46000
130/1(14)2 130/1(14)2
l 7 M/s Sivkrupa Stone Work DUNETHA | 130/1(3) 130/1(3) 5400 out of 45000 Q//
L 130/1(14)1 130/1(14)1 4100 130/1(14)1 o
8 | Mis Kyrie Infra Stone Work | DUNETHA | 112/4 112/4 s __ \.
g [ Mis Patil Stone Quarry OUNETHA |130M13 - -
| 130/13-A | 130/13-A B
I R —— 14000 [ AU [ .
"l 130/113-B 130/13-B @
ET'_. /s Shakti Stone Quarry "DUNETHA 11121 T T T “1112/18138 i
-,: I R S e 13100810600
!_ 13412 134/2
S R __.__.__F S TS_QQ_Q [P I [ S
11 TMis. Kishor C. Pate!l "DUNETHA [ 130/3 &130/3-A | |
S [ e R _ e Lo o o L. _ S RV S : ]
12 | M/S Krishna stone work  DUNETHA | 130/(1)3 F130/1(3) i }g
| ‘ | e T e of 45000 . . ... - o _
| | L 130/1(14)B - ! 1 430/1(14)B |

Cenn



13 [ M/s Khodiyar Stone Work DUNETHA | 130/1(6) 130/1(6) 8000 out of 37200 13513 4400
14 | M/s Varsha Stone Work DUNETHA | 130/1(3) 130/1(3),130/7 3500 out of 4500 & 5100
13017 - 131/384 1700 & 1500
15 | M/s Vaishaili Stone Quarry DUNETHA | 130/1(5) 130/1(5) 10000 130/1(5)
16 | M/s Jay Jalaram Stone Quarry | DUNETHA 130/2-A 130/2-A & 5100 & 5100
130/2-B
130/2-B - 158/6 S6UU
17 | M/sAshapura Stone Quarry DUNETHA | 130/8 130/8 4000
130/1(6) - 130/8 4000
18 | M/s Yatish Stone Quarry DUNETHA | 130/1(1) 130/1(1) 4000 163 3677
19 | M/s Laxmi Stone Quarry Bhimpore | 303 303 8000 out of 68100 303
20 | s Raj Stone Quarry Bhimpore 312 312 142200 312
21 | M/s Jay Ambe Stone Quarry Bhimpore 303 -- 331/4 2600
304/2 304/2 3340
304/3 304/3 3340 o
304/4 304;4 3340
- | | 304/5 304/5___._“_ a0 )
J;) .
& c
(Devang Patel) agar S. Thakkar) (Raj Avadhiya) rmie Parekh)

IPQO. Daman

Mamlatdar,
Daman

Sub-Divisicnal Police Officer,

Daman

Dy Coliector (HQ}.

Daman



DCE/DMN/52/93-98) 540
Adminpistration of Daman & Din, -
Office of
The Depury Consenm tos of Forests,
Daman & Din, - "~

"~ Daman, . IR L A
Dited Q:Uozmoos L ISR

o Tlm Deputy Colll:ctor (H Q ) ' ' : S
S _'Dam.m ' : ,

"S nb Ch’mgc ig l'md {ise pateer of PRF arca of Daman by Private l’amcs rcgti} I
Ref :«To }'our lcttcr No 2/45/2004 LND/7145 dated 07/02/2005: ' -

Sir,

With wielence to above mted subject, the requ;red mforrmuon as per avanlable c}fﬂcc
LCCO(dS is a3 follows - ' '
.S"' L '.Na:ﬁlglofVillag#_ ' Survey No. _ [ Area
No. : : o
L Devka . (RF) 127 EREX Y
2. .. Katheaa 6910111314815 8.65.
3. Dabhel - 169,170,171,17370,71,73 .~ 'L 420
. ) o v ) ' . - . .- ... - I_I . . .
4. Jampore (RF) 70,71 872 8.55 -
5. Dholiac.  (RF) © 122 (Part), 123 (Pact), 125,126 i 5.45. .
6 Kadaiya - 280(Pact) S 480
7o . Damanwada™ 5,6 _ 390 : S
8.~ Saraciuz (Bhimpore) 303(0)307(P),308®), . 2700
: = C309(P), MID)3120),3130),
- 314(P)315,316(),317,318,320; -~
:  324(P) & 325(D).

S0 CJumpam . I®8Q@) N T




0. Dabhelll | | 375,376 .- 3025 q
1 Kadaiyall . 58 I 8113
-1z, © Marwad . : | ' 1,2456 - _ 11.10 -
3.~ Dunctha ( Saracruz hill) 130 O 56.20
jd. | ~ Chanimora hill, Bhimpore ' 82 | | 195 _
. - . . 1
Total 186.75

Also find enclosed'hé:rewi.dl the £S.0. teport No. FSO-'GEN-MISC-B(‘—E}G 'dafcd |
27 janum‘y 1988, whu:h h'lS glvcn the Sunrey No. & other det'uls in respecl: of Pmposed

Resewed Forcst/Reserved Forest acea of Daman & Diu. Further you ace requested to get the

aceas suweyed from City -Sunrcy Mamlatdac/ competent authonty for its autheriticity. - N

This 1s for your kind information & needful please.

E : ' ' N . Yours faithfully =
: S .
linel;- Asabove. : . ‘Deputy Conservator of Forests,
L ' o ' Daman & Diu,
Dampa, o
 Copy to:- - DL '

1. The Cot‘merv"troc bF rorestﬁ Daman, Diu & Dadea & Nag—u chh Dsirn':m'- "fdr-’kirl‘id.
mformation please. . ' e
The Forest Setdement Qfficer, Daman tor necessary acbon. _
The Mamlatdar Daman for information. ' ' i ‘ o L
The Concen hile. ' L

B

v
)




FORM NO.1 & XIV

AH, ALl L ud Y

HEPEL Rl ity

MY - :,
TuTice Use Onty

o

"

Date :  21/06/2019 Page 1of 1
Name.: of field  ajjqqais VILLAGE §@6l
biA2 A AlH WA UM
S.No.: 4 163 Taluka Alssl
HEL
SubDnNo. 1 DAMAN 48
. Khata Name of the
Cultivable area Ha. Ars. Name of occupant No. Mut. No. tanant
UHR A5 HAGR d R SOLFERY, A L, e At Ao
{a}Dry Crop Ga@ Al l % 183
(s 00-36-77 slacast sl s 493
(b)Garden 0000 10-05-04 432104155 el U2 ggl
f,“)‘;:'_w RoUsS s e 641
~iRice
A 00-00 Y EUALS W2 e
(il 2 00-00 [a Loy dl. sum s 32l 755
(i) 00-00 - Su s ol 5 806
i) 00.00 wigl-lepuq 20 e & €la ] 888
Total Cultivable Area 60000628
FCICER 00-36-77 260000387
Il Un-cultivable Area 260000380
(e vl sl 00-00 260000678
(a)Class {a)4d()
(b)Class (bjasi(st) 00-00 o
TotalUncultivable Area
5@ (e v sndla 00-00
Grand Total
59 qou 00-36-77
Other Rights €d? 4s%
Name of Person halding rights and nature of rights:
B b LI 5l o A A s AL UsR )
-
YrRueUS usus w2d
FHAMLES 8IS U2d
U5y WM U2
Remarks
2806-3.3. 3 ur e widlud 2l DT-16/08/2012 Hoyot [Geau wisammi v DT-21/068/2012 N
—
Details of Cropped Area
Year Name of the Mode |Season Namea Ilrrigated Unitrigated Land not Available for Source of Remarks
ad Cultivator A LT T of Grop U srad sl cuttivationidl Giar sl irrigation i3
N . Area aasa | Ead A
Bt A Wedam [ A L Nature Mo A
i - g - Wil
§ . B3, UEL2 g, i
2017-2018 |_ 1 - - N.A 00-36-77 |- -

wda Gur ¥l asa 531

Talathi Name :
Signature : _

AT Talathi
Duaselna Saza

A



Jagsl, Store GQuesty

FORM NO.1 & XIV

PRI § B L

wiiice Use Only.

MM, Ayl 4 U 2ud Y
Date : 15/06/2019 Page 1 of 1
Name of field PR VILLAGE gist
ViR o i UK M .
S.No.: 4 130 Taluka Al4sl
£
SubDnNo.  1(1) DAMAN =3
Khata Name of the
Cultivable area Ha. Ars, Narme of occupant No. Mut. No. tanent
QUAAR Qs AgR g iR SABEIR AR i AL 3 AL
A o 1493
(a)Dry Crop taidlaie Midlads
()ord 00-40 [ _ £ 2166
(0)Garden 00.00 e Sudlag(adlazsdl)
f“i:“‘“ welln Jardle
“1RIce =
dl 00-00 Ysoy faRlade N
{itll 2l 00-00
i) 00-00
(i) 00-00
Total Cultivable Area
54 s Bag 00-40
Il Un-cultivable Area .
(4t vigue sndile 00-00 e
(a)Class (a)awi{#)
(D)Class (b)ad(ut) 00-00
TotalUncultivable Area
73 [ s enild 00-00
Grand Total
54 B 00-40 )
b
Other Rights $dz éax
Name of Person holding rights and nature of rights:
el 5T MIKEL SRR < ABLARL sy Al wai
hemarks
2166-73. v sl aetildlna i a-30/8/08 %o Fu w1l 1/10/08
Details of Cropped Area
Year Name of the Mode [Season |Name Irigated Unimigated Land not Available for Source of | Remarks
i Cuftivator A Himn of Crop oA sy 7l culivationil Graud -l snil- irrigation il
- : Araa s | Biwd
Vigete] -u LR Heo A e As. Nature Ha.  Am WR
o ., MR g, »i
2017-2018 | 1 |- - Wk 50040 |- -
g Gur €l Asq 53l
Talathi Name :
Signature : AT

= D

Fo

E'ZT :[‘__q_ 1
L.iciha Saza




FORM NO. 1 & XIV
MM, AL L wA Y

Hoes N “ - e a4 e e
N&@s’i HHA A M3

) Officie Use Only.

Date : 120612019 Page 1of 1
Name of field izl VILLAGE §@6|.
BidR o AW A A
S.No.: 4 131 Taluka gyl
SubDnNo. 2 DAMAN =48
. Khata Name of the
Cultivable area Ha. Ars. Name of cccupant No. Mut. No. tanent
URAR Qs Ag® 4. W SOTVER] U o % ARG -t
a\Dry Cro - PN . 1493
Eu;mrfm p 0025 - [ Fadlais Hidlde ] 2923 tlow 2
(b)Garden wile sudlie(adlazsdl)
{o)oinA 00-00 - .
Ri Adly Fudlie
Ice
L 00-00 Nisey Judleie
{ijdl =udl 00-00
@ 00-00
(i} 00-00
Total Cultivable Area
R A A 00-25
Il Un-cultivable Area
Bt visien ol 00-00
(a)Class (a)ad(=)
(b)Class (b)wi(«1) 00-00
TotalUncultivable Area
32 (B v safla 00-00
Grand Total
3 A 00-25
Other Rights 542 usé
Hame of Parson holding rights and nature of rights:
Bl uas ML STAUR o U ARl s Al Wi
[ﬁu@@u&? aﬂeu@uﬁ siqel WHLARLR Al §aHAL18/3/2013 3ovel
o, 4,131/2400ll eallaxidl 25 i ay¥ll- 99
afi-i oflos uz2 suug 8,
Remarks

2923- 8w & -0 ot 241 A-18/03/2013 Yavu 26 Ak sl Regrous oo sl A 09 2 e i w22 ol e wida 3

Details of Cropped Area

Year Name of the IMode Season  |Name |Irrigated Unirrigated Land not Availatée for Source of | Remarks
ai Cultivator il iy of Crop oL CeLREE| cukivation el [ Al snfl4 imigation #31
Agetlt ; Ha  Am Area g | Fud
R FLTERRIT LS o AL w | A Nature e Am "
d. WL Usl2 . Wi
2017-2018 |_ 1 } - AR 0025 |- -
Ay Gur ol s s
Talathi Name :
Signature ;
oY/ Tatathi
=51 AET

Dunet':1 Saza



FORM NO. 1 & XTIV

WH, Al 4. 1 ud 1Y

-

Page

a e
250t SHHA 2mia a3

O'ffige Use O_nly. _‘

1of 1

e

Date : 12/06/2019
Name of field  jaz VILL.AGE g5l
42 o M A, A N
S.No.: . 130 Taluka Al
H
SubDn No. 2-A DAMAN  BHR
. : Khata Name of the
Cuitivable area Ha. Ars. Name of occupant No. Mut. No. tanent
AUA 4y gl 4wk BUFHER AN I 3. 4. ARG A
{(a}Dry Cro 693
(u)m?m P 00-51 [l gl n2et | 2422
(b)Garden aflaliel siefleld w2d,
(o) s d 00-00 .
. sydugilp siellery uie
IRice 00-0
J2udl 0
[GREE TN 00-00
(i 00-00
(il 060-00
Total Cultivable Area
i any A 00-51
Il Un-cultivable Area
EERENT: R Q0-00
(a)Class (@)49(>1)
(b)Class (b)i{) 00-00
TotalUncultivable Area
54 (e Sl enfin 00-00
Grand Total
1 aun 00-51 _
Other Rights R w5k
Name of Person holding rights and nature of rights:
Bl a5 UKL SR o A AuL s Al Wi
. ”
603 - LALMULEALGEH ALTIGIGS ot s ad 5, 2427 - aausd sl
Details of Cropped Area
Year Name of the Mode |Season |Name Irrigated Unimigated | Land not Available for Source of | Remarks
ad Cultivator la, HinA of Crop LI et wudl cultivationdl Ry -l sril- irrigation i
. ] Area & | B Al
Mirlled Al LICE SR e Nature Ha, A
.o wib ) o N L U
4. » L2 g, W
2017-2018 | 1 |- - sardl 00-51 |- -
AUAGUR Al el 13
Talathi Name :
“\ Signature:  yrfrTaiathi
Crw) @ Cn2Y2) =2 oy Al \.{) ZAT ViTAT

Cuncina Saza




unzdl Pt Al I
Gffice Use Only.
FORM NO.1 & XIV ce use Uniy.

AN, Ayl A L2 1Y

Date : 15/06/2019 Page 1of 1
rilamg of field i _ VILl_.AGE %5t
Vi o Y IUHA N
S.No.: 4 130 Taluka Algsl
eHEL
SubDnNo. 2.8 DAMAN g
. Khata Name of the
Cultivable area Ha. Ars. Name of occupant No. Mut. No. tanent
AUEAR A4y HoLzh d. R SHOFLIE AU N % -l AL st
{a)Dry Crop e S 693
o 00-61 [ siedleiy g5l ved ] 2452
(b)Garden 0000 wlaisi sidlan ved
[RIEEICE] - -
¢ FEHAFHIR ezl uea
L 00-00
{iydl wudl 00-00
(o 00-00
() 00-00
Total Cultivable Area
56 A4y Holga 00-51
Il Un-cuitivable Area
(54t ‘:l:.llil sl 00-00
fa)Class (a)®i(»1)
{b)Class (b)asi() 00-00
TotalUncultivable Area
54 (o1 igten orfle 90-00
Grand Total
54 Aot 00-581
Other Rights 4% ¢
Mame of Perscn holding rights and nature of rights:
Dl 15k R $-UR o A3 ARl sy 4L uElR
Remarks
93 - WAHLHLEAL g3 ALTIBI0F Yoysl A 2lwis 5, 2422 - qizals wssdl]
Details of Cropped Area
Year Mame of the Mode [ Season Name Irrigated Unirrigated Land not Available for Source of Remarks
il Cultivator A Hiaa of Crop oI4A it gl | outivation'til B Al andl4 irigation | g3
o : e A Area o | Fiud
Bigeltdd AW Uiy o AR : _- m o, s, Nature e A s
L LElEd G, WL
2017-2018 | 1 - - saidl 00-51 |- -

Guz dl Asel 53l

Talathi Name :
Signature : Wfﬁﬁalathi
TEA
Duretha Saza



Mls  Zighore ¢ P

FORM NO. 1 & XIV
WM, Al A L ud VY

‘ .'* n
HS201 2HHME Al 203

foice Use_ Qr}ly._u

Date ; 15/06/2019 Page 4of 1
Name of field a2 VILLAGE gist
ViR o UH A< UM N
S.No.: 4 130 Taluka Algsl
&M
SubDnNo. 3 DAMAN &8
Khata Name of the
Cultivable area Ha. Ars. Name of occupant No. | Mut. No. tanent
AR s Mo g R SRS A widl A LR Atilae Am
(a)Dry Crop Ballzous ugaoud uze 7o
(o oreine 00-28 o
(b)Garden
M)A 00'00
' JRice
A 00-00
(i)l sudl 00-00
@ 00-00
(il 00-00 =
Total Cultivable Area )
2 s HA 00-28
Il Un-cultivable Area
(Gt ﬂ.&lﬁl LY R 00-00
(@)Class {a)al(a)
(b)Class (byasl{ot) 00-00
Totaluncultivable Area .
g Bt Agiy onllqy 00-00 ¥
Grand Total
54 & 00-28
Other Rights $dz s
Name of Person holding rights and nature of rights:
et s R FRAR o AM AN G5y ol R
_i.
ngmggg
F09-THLULEAL YU A1-9/9/93 Yownl FRgR 10 979793 -
Details of Cropped Area
Year Name of the Mode {Season |Name limigated  Unirigated | Land nor Avalabie for Source of | Remarks
i Cultivator fla W fof Crop e mtd il | culivationtldl a4 enfla imigation | a5
. . . Arga doum | (R A
Viseiae U Wi o A He e e e Nature Ha A R
R A LT T
2017-2018 | 1 - R 00-28 |- -
wizift Gur ol Asa 53
Talathi Name :
& .
Signature : e i/ Talathi
w07 AT

Du'nelha Saza




M)s

Tishow & Paly

. crrber el peeng b
FORM NO.1 & XIV sarfice Use Only,
AH, Al L L wAd 1Y ‘ | '
Date : 15/06/2019 4 Page 1of 1
Tam? of field or VILITAGE £dist
Vid? o AH Ui, A
S.No.: 4 130 Taluka Algsl
3]
SubDn No. 3.A DAMAN R
. Khata Name of the
Cultivable area Ha., Ars. Name of occupant No Mut. No. tanent
1w diys A i 2. DALRI iy o
AR W45 Ay 4 Wi FOAGYIR AUH WL, &4 ARG 04
(a)Dry Crop (Bellzous Agzous use 708
{wioraiyd 00-40 4
{b)Garden ¥
{S)satind 00-00
““Rice
At 00-00
(il wudl 00-00
(i) 00-00
G} 00-00
Total Cultivable Area &
5 s BoLg 00-40
I} Un-cultivable Area
(B4 wLaipn saile 00-00
{a)Class (a)adl(*1)
(b)Class (byadi(=) 00-00
TotalUncultivable Area
54 [t Sls i oxaile 90-00 &
Grand Total
54 S 00-40
Other Rights §4z «ss
Name of Person holding rights and nature of rights:
St 1553 WA 5212 o M, 4Bl 53 AL MER
~emarks M
TOG-HHLELE AL L3R AL9/9/03 Were Tane wil. 9/9/93
Details of Cropped Area
Year Name of the Moda |Season Name Imigated Unirrigated Land not Availagk for Source of Ramarks
i Cultivator e Pl orCrop wrd [reand | outivatonill faw ool firigation | gy
- , . el LCs 10
VLU A wsfaw o He A=} Nature HA;E-a P
2, wi ' " - IETES
i, s Pt i,
2017-2018 |_ 1 - - R 00-40 |- -

Y Gy Ul Asd 53

Talathi Name-—

Signature ;> _ athi
BEnT vy

(R

Cuiatha Saza




Date : 13/06/2019

o

FORM NO. 1 & XIV

. 4yl A, VL ud 1Y

w‘i b ’H\.l EARS

ﬁ:ce Ube C}niy

Page 10f 1

Name of field LA™z

VILLAGE 45

TedR o A = hade Skl @lUﬁ"-ﬂﬂ AR A R
S.No.: 4 112 Taluka AlgsL
H
Sub DnNo. 1 DAMAN EHE
\ Khata Name of the
Cultivable area Ha. Ars. Name of occupant No. | Mut. No. wanent
A2 Qs 50 d wk FATYEIRA, ALY LA b g At
(a)Dry Crop To1dlsie iz 1905
(Pouad 00-00 [ sl Hidile ] 2490
(b)Garden 0000 Wwilie Judlds aus(adiag sdl)
() mAA - .
‘ el udlye e
(c)Rice 00-31 Lo
(GET ser Judale W
(i)l sudl 00-00
(i) 00-00
(i 00-00
4 Cultivable Area
59 Qs S 00-31
Il Un-cultivable Area
(Bit GLsu syl 00-00
(a)Class {@)qsi{wt)
(b)Class (b)asifer) 00-00
TotalUncultivable Area
s (i Ve enll 00-00
Grand Total
34 8aga 00-31

Other Rights $d? ¢5%

Name of Parson holding rights and nature of rights:

52 438 HIRRL BRAIR o UM AL G54 Al U812

2 olgens dWlgasus wlierl

A, weder ldL @54 dL2M 112010 ysxoL
3100 4Ll sroul 99 ade el wzael wiia .

Ren 3

£ 1-2010,2490 - azudel

1905 -HMAEE SLAL U AL2-11-2010 yevoL 3100 33, b svatet all. sugeus Metouss Jolieat 199 al-u el ugzll wivw Wiy

Details of Cropped Area

Dunctha Saza

Year Name of the IMode Season Name Ilrrigaled Unirrigated Land not Available for Source of Rermarks
%0 Cultivator A e of Grop wBUAA st vl cuttivation™idl Graw -l syll-L irrigation i
; . e e
Q.S"lﬁj AlH Uiy o A Ha.  Am. e rs Nature sarea - )
4. s, ’ ’ - ' L E
i, i Wi g, w3
2017-
17-2018 |_ _ ; } W 00-31 .
i Gur dl Asa 59
Talathi Name : -
Signature A Talathi
CCEITRIE]




FORM NO.1 & XIV

., Ayl . 1 24 1Y

N .
HE2Gt 2ty

Office Use (._}i'}‘iy.”_c

Date:  13/08/2019 Page 1of 1
Name of field P eK | VILLAGE 3@61
AR o A : @™ Y AN UM R
S.No.: 4 134 ShakH Srowe Taluka U4l
THH
SubDnNo. 2 DAMAN ?
. Khata Name of the
Cultivable area Ha. Ars. Name of occupant No. Mut. No. tanent
UdAR s Bz 4 =R HAGYELR A3 LA % ol i Aot
(a)Dry Crop Sudlaie idlais 930
(w)szuaA Q0-87 [ ] -
(b)Garden 0 RO HigAmLES sidtlext
(CIGEIE] 00-0
(c)Rice
(il 20dl 00-00
(i 00-00
@) 00-00
. «1al Cultivable Araa
5 s fuyn 00-87
il Un-cultivable Area
[o wsim el 00-02
(a)Class (a)ad(z1)
(b)Class (bjadi{or) 00-00
TotalUncultivable Area
5 (Bl Slam el ——00:02
Grand Total
g ga 00-89
Other Rights ©d3 «5&
Name of Parson holding rights and nature of rights:
AR by HIRN 52U - M UL g5y -l Wi
Re~ ks
980 ALULEAL 5H AL-D/12/06 Horst ReIR 34 28/1/97
_ Details of Cropped Area
Year Name of the Moda |Season IName Irrigated Unirigated | Land aol Availabie for Source of | Remarks
al Cultivator B R of Crop WAL g #ud cuttivationidl Rty Al sl irrigation L
S e ind : Area sasn | Fudy
Ssedlre A W o A ;"' ':; Ma.  Am. Nature Ha. A, i
i e USIR i, W
20172018 | 1 . ] sudl AL 00-89 |- -
HL
UUAQGUR ¥l Axa 53l
Talathi Name :
Signatu

aAT Y Talathi
AT WA
Dunctha Saza




P atad

Stony. @ uasoly

FORM NO.1 & XIV
AWM, AL, L a4 1Y

wh¥ly

Soatt, Rl R

lice Use Only

Date : 15/08/201% Page "1 of 1
ITI\amz’e of field PR VILITAGE sl
ey o AH oM ALK N
S.No.: 4 130 Taluka Aldsl
£HEL
SubDnNo. 13 DAMAN 3
. Khata Narne of the
Cultivable area Ha. Ars. Name of occupant No. Mut. No. tanent
A2 Q5 HAZR g, Wl SHYELR ALH AL L A At
(8)Dsy Crop i@l zq wilba 985
(Hhratid 00-42 Leg
(bYGarden
("t)f'li'll.*id 00-00 .
““Rice
2 00-00
(il vl 00-00
(W) 00-00
(i 00-00
Total Cultivable Area
59 EHE Hogo 00-42 5
Il Un-cultivable Area *
(1 S a1 opaile 00-00
(a)Class (a)asl(+)
{b)Class (b)asi (o) 06-00
TotalUncultivable Area
73 f Vst sl 00-00
Grand Total
g 00-42 ~
Other Rights $d 55
Mame of Person holding rights and nature of rights:
Betd s IR 53R o Al AP e LU
kemarks
865 - Luddu sl ysi ALIOS/OT7 Hewel 3R il 21/7/97 ~
Details of Cropped Area
Year Name of the Mode |Season |Name lirrigated Unirrigated Land not Avaiabe for Source of | Remarks
ai Cultivator 4 wilam of Crop ot axavid pudl cuivation®idl Bia Al sl irrigation &l
. . Area zzn | B -
Vil U4 LT Ha.  As e A Nature Ha  Ars
d,  wl L ) . ' e
d. @il i g, i
2017-2018 |_ 1 - - R 00-42 |- -

Talathi Name :

Signature :

5

£

iuehGuz 4l A5d 541

B

—— - -
wAr T Talathi

?gé'.'ﬂT [T
Dunetha Saza




FORM NO.1 & XIV

NS AVIA vl g

N M, el L LA 1Y Offi 3 .
Date: 10/06/2019 4 page 1oty 1C€ Use Only.
Name of field & VILLAGE  ¢qs
R o A AL A .
S.No.: 4 130 Taluka Algsl
M
SubDnNo. 13-A DAMAN L]
. Khata Name of the
Cultivable area Ha. Ars. Name of occupant No. | Mut No. tanent
G2 A AAge W FOASYELR, A o 3. Agif -
(a)Ory Crop igdl £ wlza 985
(2)xuAA 00-40 3Pl e
(b)Garden
(oot 00-00
(c)Rice
(syeudh 00-00
{iyndl zudl 00-00
i 00-00
Gl 00-00
.al Cultivable Area
FCEREEEPL] 00-40
Il Un-cultivable Area
(Bi Vs snilt 00-00
(a)Class {a)adi(wL)
(b)Class (b)adi{ol) 00-00
TotalUncultivable Area
4 Bi Ssig ol 00-00
Grand Total
54 dolgn 00-40
Other Rights 4t g5
Name of Person hokding rights and nature of rights:
AR b5 QIR F2U2 of AL AAL g AL U
Rer~nrks
98 HMade? sllAL gsd ALIGIO7 Yoo Bz i, 21/7/07
. Detazils of Cropped Area
Year Name of the IMode Season | Name [imigated Unirrigated Land not Available for Source of | Remarks
ad Cultivator Q.  |Dam |orcrop oo [and | cilivationdd B denlle fimgation gy
. ) : Ha A Area EI.‘-UUL LA
G, Al s N Nature Ha. A, it
q. a3, UEL2 ' i,
2017‘2018 - 1 - - &"‘R 00_40 - -
Aq GuR Al -5 57l
Talathi Name ':
Signature : A3 Talathi
ST Ty

Dunetha Saza




Date : 130672019

v

FORM NO.1 & XIV
A, AL, L ud VY

us2q ula 2 eus
page 1ofdffice Use Only.

Name of field i

VILLAGE ¢35

WelR o Ui ALH A .
S.No.: 4 130 Taluka Algsl
eH
SubDnNo. 13-B DAMAN &l
. Khata Name of the
Cultivable area Ha. Ars. Name of occupant No. Mut. No. tanent
AR QNS HASRL d U SHGYELI, Y, et A, 34 i 1
(a)Dry Crop yigiol eq wilza o8
(sraud 00-44 by 1
(bYGarden
(ot)olntd A, 00-00
{c)Rice
{nxudd 00-00
{iyndl 20l 00-00
(i 00-00
i 00-00
» otal Cultivable Area
4 s Ry 00-44
Il Un-cultivable Area
(Bt 1-':1,3;ngl syl 00-00
{a)Class (a)ai(w)
(b)Class (badt{e) 00-00
TotalUncultivable Area
34 [Sid vag ol 00-00
Grand Total
34 g 00-44
Other Rights $43 €5
Name of Person holding rights and nature of rights:
el 155 I 52T o LM AL by Al Watz
R ks
96. slader Al g ALI0G/07 wevoL Braik S 2177007
Details of Cropped Area
Year Name of the |Mode Season |Name ||rrigated Unirrigated Land not Avadabie for Source of { Remarks
at Cultivator dla Wi of Crop LA it sl | cutivation il i 4l ol imgation | g3
S o ; Area &as | [adu
Wtz A IS o An Ha.  Am o am Nature Ha A -
R U L s
2017-2018 |, q . - o 0044 |- -
i Gu2 dl Asq 530
Talathi Name ;
Signature : ™ et Talathi
Tt wAm

Dunethia Saza



FORM NO.1 & XIV
A, AL 4 L ud VY

H5261 2NHA AvAL 2N

Office Use Only.

Date:  13/06/2019 Page 10f 1
Name of field  ayqedl A LITAGE ¢Rst
WelR o Ald AHA A A
S.No.: .. 112 Taluka A3
411
SubDnNo. 4 DAMAN 43
. Khata Name of the
Cultivable area Ha. Ars. Name of cccupant No. Mut. No. tanent
UGAR Qds Aoz 4. R SARVELR UM N kA APl A
(a)Dry Crop 3 702 LUHL B2
(v)erid 00-43-34 [ o) ] 1261
(b)Garden 00.00 A 019
(epuia Wi, G2
oo | T
(e T ETERERE (P
{i)-teil 2ud 00-00
(@ 00-00
(i) 00-00
@l Cultivable Area
£ s B 00-43-34
Il Un-cultivable Area
(i ‘:(\SLQI W‘ﬂ:l 00-00
(a)Class (a)adi(x)
(b)Class {b)ad(e) 00-00
TotalUncultivable Area
5 Bt S ol Q0-00
Grand Total
54 Hoga 00-43-34
Other Rights 4R usé
Name of Parson holding rights and nature of rights:
542 455 BN 3203 o AL AL 5% Al NSk
U912 R By -
wall2 QIEls o1z -
Remarks
"1t aik
Details of Cropped Area
Year MName of the Moda |Season |Name llrrigated Unirrigated Land not Availabile for Source of | Remarks
ai Cultivator A Ll of Crop YA oy sudl | cutivation Al Gaw <l sl irrigation P
N . (& -1
Vigeiad] A Wsgam [N AR L e |Nature ;::ea i w2
R A T i s
20172018 | .- - W2 00-43-34 |-
e GuR ¢ 5@ 541
Talathi Namé :

Signature FEF Y Talathi
T W

~

Dunetha Saza




Litaat ¥

FORM NO. 1 & XIV Oifice Mso &
UM, Al 4. L 2A Y
Date : 12/06/2019 Page 1 of 1
Name of field a2 VILLAGE £hisL
VAL o UM A AN
S.No.: 4 130 Taluka Algsl
THEL
SubDn No.  1{14)-1 DAMAN J
. Khata Name of the
Cultivable area Ha. Ars. Namme of occupant No Mut. No. tanent
A2 Aty AL & i SUTFER] U LA, et g 4m
(a)Dry Crop w31 728
PRI 00-41 #ll Ry 22l 45 1493
{byGarden 2165
{11 00-00 2450
. 2503
‘Rice
Al 0o-00 2504
2551
(i) 00-00 2600
(i) 00-00 2602
Total Cultivable Area 2619
A Al B 00-41 2683
It Un-cultivable Area 2696
(L igre ool 00-00 2735
(a)Class (a)ai(=1) 2744
2777
{b)Class (b)i(e) 00-00 9778
TotalUncultivable Area 2820
42 (et Vgt oyl 00-00 260000287
Grand\TotaI 260000297
AR 0041
Other Rights $dz ys¥
Name of Person holding rights and nature of rights:
B ss HIRR 52U o AL Al usg L UER
Remarks
Details of Cropped Area
Year MName of the Made [Season {Name |rigated Unimrigated Land not Available for Source of | Remarks
i Cultivator Ala Wiain of Crop SIlA ot 3L cuttivation™idl Rl {l srfl irrigation i
5 (= i
Bigele AtH Uis < AW He as b Nature ﬁ:ea m&um
q. 3, : - . . UslZ
' B, U512 g . i
20172018 |_ i i i NA o041 |- i
vl Guz ol e 5l
Talathi Name :
Signature .~ 5

RTINS )

Cioneiiie Sara




FORM NO. 1 & XIV
UM, el A 244 VY

O fioe Wue Lol

Date : 12/08/2019 Page 1of 1
Name of field  jo VILLAGE gl
WAR o Al AU Al
S.No.: 4 130 Taluka dlgst
EHEL
SubDn No.  1{14)-B DAMAN )
. Khata Name of the
Cultivable area Ha. Ars. Name of occupant No. Mut. No. tanent
UHAR S A0l §. Wi, SASYER-] X Wil A 3. . A
{a)Dry Crop o i 728
s 00-08 3l 5RUABUS MURISUTD 2iag 1493
(bYGarden 2166
(o)A 00-00 2460
. 2503
Rice
AR 00-00 2504
N 2551
(!‘)'L‘ﬂl wudl 00-00 2587
0 00-00 - 2600
Gy 00-00 2602
Tota) Cultivable Area 2619
FA Qs Hazn 00-08 2683
Il Un-cultivable Area 2696
(G vislel sxv'.l:l 00-00 2735
(a}Class (a)qu{) 2744
. 2777
(b)Class (b)ai(w) 00-00 2778
TotalUncultivable Area 2820
52 Bt Wi salle 00-00 260000287
GrandﬂTotal 260000297
59 e 00-08 260000306
260000375
Other Rights §d? «sk
Name of Person helding rights and nature of rights:
AR 1535 HIRR 5AR o A A2 s 1L UER
Remarks
Details of Cropped Area
Year Name of the Mode !Season |Name Ilrrigated Unirrigated Land not Available for Source of | Remarks
ai Cultivator e in |ofcrop oA sppd el | ouhivationidl Baw D splla |irrigation gy
- . 3 [EETEE
gl AR s o -un Mo am f Nature ﬁ;rea A:;m
g e | T L uR
g . L Wil 4 . Wd
21 -
N7-2018 |, A - N.A 00-08 |- .
v fur 4l 5 53l
Talathi Name :
Signature :

Ly
Ournha Saza

1




FORM NO.1 & XIV

oy
NSG AMRA 2w

E
Qua

' AM, AYell ol 1 24 1Y Pffice Use Only.
Name of field R VILLAGE gLl
Wz o A ALH, Ul A
S.No.: 4 130 Taluka Algsl
T
SubDnNo. 7 DAMAN A
. Khata Name of the
Cultivable area Ha. Ars. Name of occuoant No. | Mut. No. tanent
Q12 s Fage g mi SARYEIR AL it & agiilfeus e
{a)Dry Crop lig asum sl 924
{()mund 00-51 Hign QEug
{b)Garden
{H)otonuq - 00-00
{c)Rica
{9}z 00-00
(il st 00-00
(i 00-00
(it 00-00
.al Cultivable Araa
£4 s Axga 00-51
Il Un-cultivable Area
(But st sl 00-00
{a)Class (a)d)
{b)Class (b)asi{ot) 00-00
TotalUncultivable Area
34 B i onfla 00-00
Grand Total
§ g 00-51
Other Rights $43 ws
Name of Person holding rights and nature of rights:
AR 54 HIN S2AUR o AU AL b A WaR
Rer ks
924- . MLEALBIR A-4/12/08 Yovor aoll -uil 54l 26/12/96
R Details of Cropped Area
Year Name of the [Mode ]season Name Imigated Unirrigated | Land nol Avaitable for Source of | Remarks
ad Cultivator 44 Hun of Crop oA oravd pudl | cuttivation®idl Rrauy <l svalla irrigation | 3
= i)
Wgelie A Wi A AUd Ha. Am | i Nature ::rea A:m m_m b
3 3 - ‘ . - Wilx
3. Wi R i e
2017-2018 |_ 1 . . R%) 00-51 |- .
24 GUR Ul 54 53l
Talathi Name :
Signature:  gaATSTalathi
FHGT aTAT

Dunetha Saza



Date : 15/06/2019

FORM NO.1 & XIV
WU, AL . 1wl 'Y

Page 10of 2 ygach 21l vl 23

Name of field e
WA o <o

S.No.: 4 130
SubDnNo. 1(3)

Utfice use onty.

A~ U

Taluka Algst
DAMAN el

Other Rights $d3 g8

. Khata MNarne of the
Cultivable area Ha. Ars. Name of occupant No Mut. No. tanent
Uddv dAlts Azt 6o Wik SASTELR] Atd AL 3 . G

(a)Dry Crop oidlis idla 1493
o 04-50 [ sadlaiz Hidlale | 168
(b)Garden 0000 WHle FuRlds(alazsdl) 2272
{r)maAnsd . - , 2273
oo Al Fuslye 5974
(ot 00-00 gor Juflai . 2927
o ) ] 260000029
(-l st 00-00 [ 5l wrdlanus v, dedidl ] 260000209
(i} 00-00 - 260000466
i) 00.00 [ 2=AlAMIE wid, Azdidl ] 260000469
Total Cultivable Area 00-35 3] 539 ARUD MBS 2128 260000486
54 Als S 04-50 ; 260000526
Il Un-cultivable Arsa 260000616
[t visen sl 00-00 260000643
{a)Class {a)dul{w)
(0)Class (byesi{oy) 00-00
TotalUncultivable Area
54 [5ted v spadld 90-C0
Grand Total
g4 Az 04-50

Name of Person holding rights and nature of rights:

Gel% LaE HIRHL LR 4 UM AYL o8 LW
rdlata Glass wa
W, [llaywl 2eid a5
il sAAUS LIIAUY 2Lty
3l 5RAUASIS RIS 2125

Al 220e 45

4 umedriz Al AL e ysyor Al a-dlag
edarssS uBa 12200 Akl awil sl dls
W2l »UUA &, AL14/07/2009

B U2l g5 ool 1 (g <2 A5 4
5400 4014l oyl 98 e dts w2dl wcia .
Yey srl-pudl 8000 4L ol 99 qid-u
dlnveddl wule 9

utiy opl-pudl 1900 <Ll oril4 99 alqy
alogal wutie

iz soilidl 10000 4Ll ol 99 Ad-L
ol w22l i 9

Remarks

2274-% A 3l A s o sl 2 i wEd A 1,22 all el ol ugE 4l el B DT-14/07/2009 2166-H.145.41 Al
Al Yo A-30/8/08 Hexn Tagte wil di-1/10/08, 260000526-+4241-4 . 260000029 #il HEuiirzell Al 535 vl A ik Yot 4k,

AL 16/06/2018.

Tt Talathi
Dunetha Saza




FORM NO. 1 & XIV
A, el L L ud Y

.'.* - )
USG ABA AvAL 204G

Office Use Only. ,

Date : 15/06/2019 Page 20of 2
I'tl\amn.a of field PR VILITAGE gaist
WA o AUH A A -
S.No.. 4 130 Taluka st
SubDnNo. 1(3) DAMAN 42
Details of Cropped Area
Year MName of the Mode |Season Name |Irrigaled Unirrigated Land nct Avadably for Saurce of Rernarks
ad Cuttivator $id Aimn of Crop oLl | cubivationtidl Rvam -l srall- irrigation §idl
. . N Area i‘wm [ErENEARTY
Bigeltas] ALu s 4 A8 ;‘ ‘:'z - Nature He.  Am. -
i w2 | 3. R
2017-2018 |_ 1 - - Ygdd 0450 |- -
o GuR 4l Asel 591
Talathi Name_ :
Signatu .
9 aediTatathi
anT |Et

DJnetha Saza




FORM NO. 1 & XIV
UM, Ayl L 1 ud 1Y

Date : 12/06/2019 Page 1 Of 1
lfam? of field  §uz VILL.AGE £Rsl
VAR < AUH SLH- A
S.No.: 4 130 Taluka Algsl
eHY
Sub Dn No,  1{14)-2 DAMAN A
. Khata Name of the
Cultivable area Ha. Ars. Name of occupant No Mut. No. tanent
UHAR {45 Az d. B. el " P e
5 g ) SAGAEIRA A il -L g G -
{(a}Dry Crop ikeug 3¢ 2503
et 00-25-61 3l gilichy dlasusd ve oyl
(bYGarden 2551
| G 00-00 2587
\Rice 2600
Ak 00-00 2602
_ 2619
(i 00-00 2696
Gy 00-00 2735
Total Cultivable Area 2744
53 Az Ay 00-25-61 2777
(I Un-cultivable Area 2778
[t visuey syl 00-00 2820
{a)Class (a)qu({x) 260000287
260000297
(b)Class (b)el(vt) 00-00 260000306
TotalUncultivable Area
54 (et Bl ol 00:00
Grand Total
P EE U 00-26-61
Other Rights §R $5%
Name of Person holding rights and nature of rights:
et 155 IR 3eAIR o LM ARE w55 Al R
Remarks
Details of Cropped Area
Year Name of the Mode [|Season  |Name Irrigated Unirrigated Land not Available for Source of | Remarks
oY Cultivator A Hinw, of Crop WY a4 sl cultvationedl Eruy -l sfla irrigation Bdl
N ) Area sz | B
el An W e AS ) e Nature o s
B el C S wi
4. wid Hil2 g, Wi
2017-2018 | N - N.A 00-2561 |- -

WA Guz dl 45 53l

Talathi Name——

Signature~="_ _
e T Talathi
25 5T ATET
Cunetha Saza




FORM NO. 1 & X1V

UM, Ayl o, L ud 1Y

REVIITIIE € O T SECLEs TR

o f‘;f.; ce Use Oniy. |

Date : 12/06/2019 Page 1of t
Name of field  joz VILLAGE £fist
Vel of M M AU
S$.No.: 4 130 Taluka Algst
SubDnNo. 8 DAMAN EHgl
, Khat N f th
Cultivable area Ha. Ars. Name of occupant Nia Mut. No. amtz:ente
UHAR ALy AR d W FARYERA M it L ARl A
(a)Dry Crop _ % i 728
o 0040 ARAAMS QIS el 260000486
{bYGarden
()l 00-00
}Rice
il 00-00
(i3 sl 00-00
& 00-00
@ 00-00
Total Cultivable Area
54 Al dgn 00-40
Il Un-cultivable Area
(vt st mpfle 00-00
(a)Class (a)ai({»1)
{b)Class (b)asi(0) 00-00
TotalUncultivable Area
5 Bt St ol 00-00
Grand Total
g4 Haga 00-40
Other Rights §2 ¢ss

Name of Parson holding rights and nature of rights:
Dett 655 MIREL 52 o A AL s Al U

Remarks
T2B-LHLAULE AL i Al 1154094 yorst Fagle 541 11/4/94
Details of Cropped Area

Year Name of the Mode |Season Irmigated Unirmigated Land not Available for Source of | Remarks
qil Cultivator 84 YIETEY oL st sl cuktivationwidl Rru -l sl irrigation s

Stz ; Area dcge, | R

Wiz A Mdam T AL Nature Ha. A, Witz

H, Lt
S O MEER d. W
20142015 |_ 3 . o 0040 |- i

e Guz 4l 54 521

Talathi Nam

Signature : = F 1 Talathi
TEY AT
Cunetha Saza




Mahalaowmd Ofeme  Cwsly

FORM NO. 1 & XIV

\ R :
L2261 Ak Avaut 24k

Office Use Only. |

WH. Al oL L wd 1V

Date : 15/06/2019 WPage 1of 1
Iilamf,- of field ik VILITAGE g5l
WAR o AR A AN .
S.No.: 4 130 Taluka A5l
LHB
SubDnNo.  1(6) DAMAN :
\ Khata Name of the
Cultivable area Ha. Ars. Name of cccupant No. Mut. No. tanent
QAGAR QlYS Ager & sl FOGYR|2e] ~n el A & A ARG 4
NP 1493
a)Dry Cro
Eq’,q!.”u p 03.72 [ 3ulae Hidlde ) 2165
{b)Garden 00-00 s Judlade(adlazsdl) 260000298
(A adly Saudleiz 260000487
ice Al sUlAe 260000486
00-00 Tere T : 260000499
(zpraidl ger sadlie
’ R 260000593
el 7l 00-00 [ 4l gHeond quew ued ]
i 00-00 3 -
. 00.00 0045 s} A AUIALY el
Total Cultivable Ares 00-58 s} @drg AEHEL Agatell
PER=ILoR )
ﬁ Un.cunmm Area 0372 00-72  g{| ARG QUL Azl
[t sty opallA 0000 | 00-80 M/s. viidiawe xdid 4k
(a)Class (a)au(w} .
(6)Class (b)asi(el) 00-00
TotalUncultivable Area
34 (e st syl 00-00
Grand Total
54 A 03-72
Other Rights $42 45
Name of Person halding rights and nature of rights:
el Gt MU Fll o AW A2 w5y oAl une
Remarks
2186-.3.54 2l A1 o dldlnd o A-30/9/08 Yor Figie 41 A1-1/10/08
Details of Cropped Area
Year Name of the Mode |Season Name Ilrrigated Unirrigated Lard nd Avadable for Source of Rernarks
ai Cultivator Ad i of Crop StulldA s sl | cuhivetion“idl R L snll wrtg.:ﬁmn gl
Area &azn | B
Vigellie UM ULy o AR He. A e an Nature Ha,  Ads. st
R W, wi W51 §. el
2017-2018 |_ 1 _ . Yir3 03-72 - -
wudGuR 4l 45 5
Talathi Name :
Signature : T Talathi
GHAT TN

anelha Saza




matha lagwa SFows Owushy

FORM NO. 1 & XIV 605 neUae »L..B.rsiy‘:
Date - AWM. Pl A LA 1Y ' oo
ate : 15/06/2018 Page 1of 1
Name of field ety VILLAGE ’3@6[
YAz o «AId UM AIH .
S.No.: 4 130 Taluka Ussl

SubDnNo. 1(7) DAMAN BHIA

. Khata Name of the
Cultivable area Ha. Ars. Name of occupant No Mut, No. tanent
AEAR Qs Hop g, Wl SOSYELRA 1M N %o i A

{a}Dry Crop % R P 1493
et 0117 [ Sadlaie Widladz ] bopd
(b)Garden [ udie Sudlde(adlazsdl) | 250000468
a{)eLaid 0C-00 - \ 260000544
(o}
 \Ri [ Al Fudlie )
Rice
| »udl 00-00 [ issy Sugleic |
I Al il 00-00 sl wiedlel syuatiela vadle ~
(il k . .
(i) gg_gg 00-80 s arimts deaunl
Total Cultivable Area
¥4 Aldy g 0117
Il Un-cultivable Area
EERENE 53’3{[:{ 00-00
(a)Class (a)aui{x) -
(b)Class (b)=A{et) 00-0C
TotalUncultivable Area
ga [ viam onil 00-00
Grand Total
g8 A 01-17

Other Rights 9% 4%
Name of Person holding rights and nature of righis: ~

el 1555 MR Sl o A3 AR s AL SR

remarks
2168-7.5.53 Al i wdldlost g A1-30/8/08 yoyot Tyt 341 1-1/10/08

Details of Cropped Area N

Year Name of the Mode |Season |Name Irrigated Unirrigated | Land not Available for Source of | Remarks
ad Cultivator A Hiun of Crop B A sl cultivation'Hidl Fian L sila irrigation i3
Atad ; Area dasa | Fu -
TRy Rk A T A TS Nature Ha. A nsi2
d. N -
g,y UEL G, s
2017-201
0% |- 1 - - WSz 01-17 |- -

SR SRCTERTHIN ]|

Talathi Name :

Signature EIEGAEIE !

Bt B ¥
Cungziha Saza

A

£



Posprali BT Quasdty

FORM NO. 1 & XIV
W, AR AL L UAd LY

s Aval MG

e dse Only.

Date : 12/06/2019 Page 1of 1
Narne of field TR VILLAGE §@6[
VR o i AL AN
S8 No.: 4 112 Taluka cllgxl
THE
SubDnNo. 2 DAMAN ]
. Khata Name of the
Cultivable area Ha. Ars. Name of occupant No. | Mut No. tanent
AUdA SUs A5 d  wR FHIFERR A Wil . 3 AR
{a)Dry Crop Sudlae widlde ] el
()orua 00-26 [ R ]
{(b)Garden M/S. wdd] 22i adx
{r)eA 00-00
‘Rice
sl 00-00
(Bl w2l 00-00
) 00-00
(i 00-00
Total Cuttivable Area
9 Qs Fag 00-26
Il Un-cultivable Area
(Br vl axild 00-00
(a)Class (@)ad(»)
(b)Class (b)ad(sy) 00-00
TotalUncultivable Area
& Goet W endla 00-00
Grand Total
53 By 00-26
Other Rights $d2 uss
Mame of Person holding rights and nature of rights:
Bele 55 LA 52AUR o ABL dBL w5y -1l MER
B Remarks
941 HULHLE Al #{LIR dL11+2:97 Ysyor Rai #il 26-3-97
Details of Cropped Area
Year Name of the iMode Season Name Ilrrigated Unirrigated Land not Available for Source of Remarks
ai Culfivator i Wi of Crop oLt sad sl | cubivationdl Bact Al sl imgation | g3
- ] Mo Al Area o FEESAL
Wtz A1, Ul o Ui ; - a-ﬁ.. Ha A Nature Ho.  Ars o
) 3. W12 g, Wik
2017-2018 | 1 - - Yid2 00-26 |-
wade Guz ol Asa 53l
Talathi Na [S S; ; , S )
Signature : A i Talathi

AT AT

b

Dunctha Saza




FORM NO. 1 & XIV
UM, Bl A, U ud VY

wibioe Use Oniy.

Date:  12/06/2019 Page 1of 1
Name of field  ayqezd) VILITAGE £@ist
AR o diH AlHe A .
S.No.: 4 M7 Taiuka AlgS
£H
SubDnNo. 5 DAMAN &
. Khata Name of the
Cultivable area Ha. Ars. Name of occupant No. | Mut No. tanent
AR Qids AR g, R SHSTRIRA A — & . AL} Ut
(a}Dry Crop . Tl i 941
Cortud 00-22 [ st e ]
(b)Garden M/S. widdl 2814 ad
{s)A 4 00-00
JRice
aisudl 00-00
(il #udl 00-00
(@ 00-00
iy 00-00
Total Cultivable Area
59 Al B 00-22
Il Un-cultivable Area
fitn vistet syl 00-00
(a)Class (a)adi(y)
(b)Class (b)asi(s1) 00-00
TotalUncultivable Area
5o (el vl ondia 00-00
Grand Total
g A 00-22
Cther Rights 6z 4%
Name of Person holding rights and nature of rights:
Het 5% LRM 52U o AL 42 @35 ) W
Remarks
9418, 4L LG o4 2L L 11-2-97 Yool Jape 2l 26-3-97
Details of Cropped Area
Year Name of the Mode [Season |Name Imigated Uniigated | Land not Available for Source of | Remarks
ad Cultivator Ad Al of Crop SRIEE] st yudl cuttivation Al Riaw -l anil Imgation e
S : Area @i | BG4
RASTES EITH ML < A Ha.  Am e e Nature He. A .
® i ea | 3w
2017-2018 1 - - 52,241l 00-22 |-
!
o Guz 4l s 530
Talathi Name ©
Signature : AT Tolathi
CEGASENE]

Dunzita Saz2




Date ; 12/06/2019

FORM NO. 1 & XIV

AH, AL A, B 2d VY

!}52:’5\1 JAHA Ay 203

Office Use Only.

Page 1of 1

Name of field  aam2dl

VILLAGE g5

Wiy o Al LA UM
S.No.: 4 133 Taluka A5l
SubDnNo. 4 DAMAN BN
. Khata Name of th
Cultivable area Ha. Ars. Name of occupant No Mut. No. t:nente
URAR A5 A0 d R HASYER U ol o, %o b
{a)Dry Crop 3 i i dlsi 1493
(RS 00-63 [ sudlds Widlde ] 2765
(byGarden [ wHlie 3udlue(adiazsdl) | 2886
(s> 00-00 - .
- [ udld sade )
JRice 06-00
il [ sy Fudleie |
@t sdl 00-00 m/s, WAl 2214 ad
) 00-00
iy 00-00 -
Total Cultivable Area
§4 s Haug 00-63
Il Un-cultivable Area
[ igig seadl 00-04
(a)Class {a)i{»()
(b)Class (b)asi(el) 00-00
TotalUncultivable Area
ERCRRENT Y 00-04
Grand Total
54 @Ay 00-67
Cther Rights $43 ¢
Name of Parson holding rights and nature of rights:
el 15T HILE SR o AL AL a8 DL MR
[ Remarks
1493-dla yoxst A e 5, 2886-H. ML, ULE. AL GAL2EM2/2012 Y Fagta 5l
Details of Cropped Area
Year Name of the Mode |Seasen |Name Irigated Unirigated | Land not Available far Source of | Remarks
ad Cultivator dd i of Crop T, et #udl cuttivation Wl R 1 enflq irrigation s
- . Area &wzn | Faw
o, Ha, Ars,
Al ALK MU A ALH g Ny Ha A Nature Ha,  Avs. Wi
B 513 3. w3
2017-2018 |_ 1 . - N.A 00-67 |- -
v Guz ol Asd 53t
Talathi Name =
Signature > ZreBrTatathi
TAET VAT

Dunetha Saza




- FORM NO. 1 & XIV

WM. AL L 4 ud 1Y

SR AMA Al 203
Office Use Only.

Date : 12/06/2019 Page 1of 1
Name of field  sjjgqaidt VILLAGE §€'~6l
VR o Al Sl A
8. No.: 4 150 Taluka Ul
SubDnNo. 3 DAMAN 4%
. Khata Name of the
Cultivable area Ha. Ars. Name of occupant No. Mut. No. tanent
UAAR Ay B 4 R SUETEIR LN LA % - Al -
{a)Dry Crop 3 299
(U 00-13 [ M/S. s 2204 s ] 1383
(b)Garden M/S.[A5H S-§1225u2 51,
(0sA 00-00
JRice
Wl 00-00 _
(il sudl 00-00
(i) 00-00
(i) 0000
Total Cultivable Area
79 sz Hagn 00-13
Il Un-cultivable Area
(1 ‘:l&lq. sl 00-00
{a)Class (a)4di(x)
(b)Class (b)sl{ot) 00-00
TotalUncultivable Area
54 [t W onfl 00-00
Grand Total
§4 B 00-13
Other Rights ©d3 s
Name of Person holding rights and nature of rights:
Gl 155 KIKEL EReIR o A AR 55 -l Malk
Remarks
299 - WH Azl dla § d-2/9/02 yoru Ttz ik, 1383 - Lol U dLTIIZ002 -u oy 3.20,00000/~1 w1 w8l W w089 B,
Details of Cropped Area
Year Name of the Mode [Season |Name Inigated  |Uninigated | Land not Available for Source of | Remarks
ai Cultivator E{ Y Hiay of Crop ol i seatid #udl cuttivationiAl B -l syl irrigation a3
- . . Area assn | R u
Vgt wgam [ A Nature He. A, -
S T T i ek
20172018 |_ 1 - - PR, 00-13 |-
gieniy
R Guz Al s 53l
Talathi Name :
Signature : Ao T/ Totathi
AT T

Dunetha Saza




FORM NO. 1 & XIV
UM, AYelt A L 2 VY

Nsed A A 23
- Office Yse Oniy.

Date:  12/06/2019 Page 1of 1
Name of field  jup V"-'TAGE ¢Risl
VAR o dlH U< AU R
S.No.: .4 130 Taluka Algsl
4
SubDnNo. 2 DAMAN S
X Khata Name of the
Cultivable area Ha. Ars. Name of occupant No. Mut. No. tanent
AU Ay g8 d W SOUYEAT AR L, EXH il A
= 299
a)Dry Cro
E}’gq 1y Crop 02.76 [ M/S.[asH 22l sadl ] 1383
(h)Garden 00-00 M/S.[As4 Srslrgsur sl
{*)alad
)Rice
Wil 00-00
W 00-00
iy 00-00
Total Cultivable Area
4 s B 02-76
Il Un-cultivable Area
Bt viaigt exail 00-00
(a)Class (@)4ai(+1)
(b)Class (b)ai(or) 00-00
TotalUncullivable Area
28 [ v enfld 00-00
Grand Total
§3 A 02-76
Other Rights $d% das
Name of Person holding rights and nature of rights:
Ol 5T IR S2AIR o UM Bk g5 -1l WALk
Remarks
1383-HMAARR ) Yel-278/02 ool Fop2 £ 20 sllel Su% A1-7-9-2002 -0 Jisy 3-2000000/- Al Hieadl wdl 2uami 2udy 3
Details of Cropped Area
Year Name of the IMode Season | Name |Irrigatad Unirrigated Land not Avaiable for Source of | Remarks
ad Cultivator A Hiwn of Crop oA mrael 4l cultivationldl (i ) sl irrigation il
.. ) Area dagm | Rlug -
BgrRe, A W3 o AR He A% e A, Nature He. s, -
g R . U812 d. a3
2017-2018 _ 1 _ _ &Qlﬂ 02-76 -
il GuR ¥l e 53l
Talathi Name :
Signature - A Talathi
AT AT

DJnetha Saza



1 Asha

shomo @ uasY

nseqr A v auz -
Cifice Use Only.
FORM NO.1 & XIV T
M. el . U 2d VY
Date : 12/06/2019 Page 1of 1
Name of field  jaz VILll.AGE £8isL
VAR o AtH SUH, A
S.No.: 4 130 Taluka Aigsl
211
SubDnNo. 1(4) DAMAN B
. Khata Name of the
Cultivable area Ha. Ars. Name of oceupant Ne. Mut. No. tanent
AEAR Qs Az 4 R HOUSYEIR AW — 34 A A
(a)Dry Crop Fudale Hidlie 1493
(o) Rl 00-63 [ . ] 2166
{b)Garden 00-00 [ wdle 3edliz(adlazsdl) | 260000280
{ootansd . .
i [ adlu 3adlds )
JRice 00-00 . )
il [ sey Fadlaie )
(4l 7l 00-00 M/S. 2igl 2l sl
@ 00-00
(i} 00-00
Total Cultivable Area
L Al Hn 00-63
Il Un-cultivable Area
(et W2t yeile 00-00
(a)Class (a)adi()
(b)Class (b)asi(ey) 00-00
TotalUncultivable Area
5@ Bt g ol 20:0¢
Grand Total
g A 00-63
Other Rights $42 5%
Name of Person holding rights and nature of rights:
Gl 45T HILR 5212 UM 8L @55 Al Wk
Remarks )
' 2166-13, 58l - astlldlnd yii dl-30/9/08 Yowst Figr w1 -1/10/08
Details of Cropped Area
Year Name of the IMode Season Name ||rrigated  Unimigated Land not Available for Source of Remarks
ad Cultivator M Wi of Crop I syt s cultivationdl (i Al sxall- irrigation a3
L . Area aun | Bus
AR, A LRI e A e A Nature Ha. A "tz
* | 3. sk
2017-2018 | 1| - W 0063 |- -
viud uz Al a1l
Talathi Name ™~
Signature : Fearit Tatath
e arEt

Du'netha Saza



FORM NO.1 & X1V
A, Ayt A, A ud VY

nsagt AMA AL 2k
' Office Use Only.
13/06/2019 Use Onl

Dats ° Page 1of1
Name of field el dleit VILLAGE  afluiiz
ViR o -l SUHA UH N
S.No.: 4 303 Taluka algst
211
SubDnNo. . DAMAN ¥
: Khata Name of the
Cultivable area Ha. Ars. Name of occupant No. Mut. No. tanent
AR Qs Bag8 g uWR FATVELR M AL 4 & . bl AL
. 255
(a)Dry Crop Bt {3
(RUssI 06-81 [ ] 2086
(b)Garden gloy 4l 250000159
{0 00-00
. oLgUA Hil
{c)Rice 00-00
(gl 2Yd Yl
(i} -
(i go-oo [ A4 da ]
7 oial Cultivable Area aildaid €l
4 ans g 08-81
Il Un-cultivable Area agu dlu
(it visua sl 00-00 sy dlat
{a)Class (a)3ow) 2 dl
(b)Class (b)as(e) 00-00 YU R
TotalUncultivable Area H&U €l
54 Bt S ondld Q0-00
Grand Total
4 dum 06-81
Other Rights $dz ¢a¢
Namae of Person holding rights and nature of rights:
Bed2 15k HITRL LR of AL AN 1535 Al W52
Re ks
2086-azus €L 01/02/2005
Details of Cropped Area
Year Name of the IMode Season | Name Imigaled Unirrigaled Land nat Available for Source of | Remarks
ag Cultivator A W of Crop oL orain sud culiivationidl [ty Al el irrigation i
S . Area sazn | Bk
Vgl Un Yy o U, Ha. Am b am Nature e A i}
T . A, . . Wi
B3 W52 ' a2,
2017-2018 |yifena €l 1 wily - 00-00-80 -
i oflom
Hid, BN 01-00 Yid 03-00 -
wiion sau 02-00 3dl 00-01 |-
wdY Gug Ul Asxq 54l
Talathi Name :
Signature : demsii Talathi
HE  dor amn

Duqnetha Saza




FORM NO.1 & XIV
R, 4l 4. L ud 1Y

uSeH ANA v Mg |
Office Use Only.

L.

Date : 13/06/2019 Page 1of 1
Name of field  ofauflsii VILLAGE  o{lspiiz
YR o UN . AL .
S.No.: 4 304 Taluka UGSl
SubDnNo. 2 ' DAMAN M8
: Khata Name of the
Cultivable area Ha. Ars. Name of occupant No. | Mut No. tanant
AURAZ S B g uR SUOYER AU Al 4 5 A AR A
(a)Dry Crop i 280
e 00-33-40 [ 813 eua ] 2083
(b)Garden aifdaid dlasud wid 2288
(oot 00-00 2303
. 2324
(c)Rica
(i)t 2l 00-00
a 00-00
(il 00-00
...l Cultivabla Area
3 s Raga, 00-33-40
Il Un-cultivable Area
(G Fisu ol 00-00
(a)Class {(ayadi(»)
(b)Class (b)asi(e} 00-00
TotalUncultivable Area
14 Bit Vi el 00-00
Grand Total
ESR 00-33-40 .
Other Rights Sdr g%
Name of Person holding righls and nature of rights:
Bl 155 WM 521 o UM ARl 58 Al HER
Re @
2324-3.38sllu Sl el ¢ AL 1771072007 ol Jpr HL
_ Details of Cropped Area
Year Name of the IMode Season  |Name |Irrlgalsd Unimrigatad Land not Availabls for Source of | Remarks
ad Cultivator 94 st of G oA syuaa sudl cubivationeil Bra -} snll irrigation st
. . A R
H3Re AUR s o i Mo Am e i Nature f‘rea A:m ] “
¥, Y . . " ' Wl
4. =t Ma12 6. Wi
2017-2018 |_ - - ued 00-33-40 |-

- w Gur 4l 4sa 54l

Talathi Name : -
Signatu.llre : Faw Y Talathi
?: BEGIEEIE:]

Cunetha Saza




FORM NO.1 & XIV

WH. el 4, L uA 1Y

Lot @i,

Office Use Only. |

Al

Date:  13/06/2019 Pagé 1of 1°
rllame of field  oQadlsal VILLAGE  qlapiiz
VAR o Iy AU M
S. No.: 4 304 Taluka A5l
“HI
SubDnNo. 3 DAMAN  ¢Hil
. Khata Name of the
Cultivable area Ha. Ars. Name of occupant No Mut. No. tanent
WAAT AIds A0 §& R $OLSYEIR, ALY L % b
(a)Dry Crop i 280
(oeraiin 00-33-40 [ U] 2063
(b)Garden wiftaw dlasus wad 2288
(oLt 00-00 2303
(c)Rice 2324
(?-tq'i EITE 00-00
(i 00-00
Gy 00-00
J Cultivable Area
54 Al A 00-33-40
Il Un-cultivable Area
CRRRN: ] axu'l-} 00-00
{a)Class {(a)ast(»)
{b)Class {b)ai(el) 00-00
TotalUncultivable Area
58 B, viam ool 00-00
Grand Total
g 00-33-40
Other Rights 3 uss
Nama of Person holding rights and nature of rights:
BT Wsx M1 FUL o AP AL s AL MER
Rer s
23249 oL WL EAL TR wEAAL . ALOB/10/2007 ol Tagte 5L
_ Details of Cropped Area
Yaar Name of the IMDde Season Narme Irrigated Unirrigated Land nol Availabla for Source of Rermnarks
a Cultivator eI T of Crop ol saud sl cultivationVidl [euy Ab osila irrigation Wi
S etiaed ; Arga diasgn | Beud-u
Wiz i Ly o A1 ;a '::; Ha A, Nature Ha A, -
4. o IEIES i. il
20172018
- - - Wid? 00-33-40 |-
HAPGUR 4l 59 53}
Talathi Name : -
Signature ; TR Talathi
Y e CRARHEY

Dunetha Saza




Date : 13/06/2019

FORM NO. 1 & XIV

AM, 4l 4, L ud 1Y

NS WNA A AT
Office Use Only.
Page 1of1 =~ 0

Name of field  oflandedl

VILLAGE  aflaiz

W2 o Ald UM, A
S.No.:- .4 304 Taluka Algsl
H
SubDnNo. 4 DAMAN EHIL
. Khata Name of the
Cultivable area Ha. Ars. Name of occupant No. Mut. No, tanent
UAAR Ay HgR & BlR SHSYEIR, I — & i A
(a)Dry Crop iCiGid M w0 i 290
o 00-33.40 [ A5 33y 2t oflml ] 2063
{b)Garden sifdaid €lusus uea 2288
{s)eHA 00-00 2303
. 2324
{c)Rice
(vl 00-00
(il sudl 00-00
(i) 00-00
i 00-00
al Cultivable Area
54 Qs Higu 00-33-40
Il Un-cultivable Area
Bra visua sl 00-00
(a)Class {a)4di(=)
(b)Class (b)asi{ot) 00-00
TotalUncultivable Area
3@ B Hog ol 00-00
Grand Total
34 Haga 00-33-40
Other Rights SR ¢s%
Name of Parson holding rights and nature of rights:
GR % HIREL 52U o A AL 65y AL WAR
Rer s
2324- w6840l B weaall AL 1741072007 4l Rer sl
_ Details of Cropped Area
vear ' |Nameofthe [vode |Season |Name imigated  |Unirrigated | Land not Avaiabio for Source of | Remarks
al Cuitivator a4 LTET of Crop oo s ill | cutivationWidl Giart ol mnll irrigation | g5
- . . Area sasu [EETLE
EANIE L Yy o wun ;a- ‘::;‘ Ha A Nature v Am. ez
) N 3 pE G, Wi
2017-2018 | - - - Yy 00-33-40 |-
w2l GuR ol 34 5l
Talathi Name .
Signature ; el Talathi

Du]wett'la Saza




FORM NO.1 & XIV

LY e
WESSGT e elbidt 2l

o, et oL U 1Y Office Use Only. |
Date : 13/06/2019 .Page Aof 1 R S
Name of field  ofleufledl VILLAGE  aapiiz
WdR o Y A, A )
S.No.: 4 304 Taluka Algs
ZH
SubDnNo. 5 DAMAN ®
. Khata Name of the
Cuitivable area Ha. Ars, Name of occupant No. Mut. No. tanent
QAR Qs doga 8 Ak FASKELR] 1Y il AL 3. A AR 4
{a)Dry Crop 5 i A 290
fa)n | 00.33.40 [ cloi 2@9Ls wid oflonil | 2063
(b)Garden aildaa glaens w2y 2288
(o)A, 00-00 2303
. 2324
{c)Rice
{i)dl sudl 00-00
(W 00-00
(i 00-00
-1 otal Cultivable Area
£4 ans g 00-33-40
Il Un-cultivable Area
(B Hstg el 00-00
(a)Class (a)ai(21)
(b)Class (b)asi(el) 00-00
TotalUncultivable Area
3% B S onfld 00-00
Grand Total
g & 00-33-40
Other Rights Sd2 «¥sa
Name of Person holding rights and nature of rights:
4R 4ib% IR 32U o UM At gbs AL U512
B .‘Jark
2324-3 488l Fne vl ¢ dL17/10/2008 o jaar 54
Datails of Cropped Area
Year Name of the IModa Season  |Name Irrgated Unirigated | Land not Available for Source of | Remarks
ail Cultivator |G |ofcrop wod  [renasad  foutvaionid B denlla Jimrigation | ;)
. . Area A | Faw
Uigella, AL W o An Z‘ ':_‘i Ha. A Nature Ha.  Am -
: i, ws L) §. Wit
2017-2018 | . . - Yid 00-33-40 |-
wlaly GuR ol sy 5
Talathi Name :
Signature-'__ el Talathi
’Pz L o s

Du’nei'na Saza



FORM NO. 1 & XIV
oM, Al A, LA VY

N N - . .
USA MHA ALK 203

_Office Use Only.

Date : 15/06/2019 Page 1of 1
Name of field ;@ VILLAGE  alaiz
ViR o Al UM AR
$.No.: 4 312 Taluka A5t
SubDnNo. - DAMAN eHbL
. Khata Name of the
Cultivable area Ha. Ars. Name of occupant No. Mut. No. tanent
AdAz dldy sad g, il HUSHELRA] LA il AL & il -
{a)Dry Crop 3 lzau Higd 127
o 00.00 [ERL R THEIE ] 607
{b)Garden Sy WISUL 1004
(3 00-00
. Jdce
(sl 00-0C
_ {ivetedl vt 00-00
\ (i) 00-00
(i) 00-00
Total Cultivable Area
PoILCR EE| 00-00
Il Un-cultivable Area
(e wioter svail 13-42
{a)Class (a)q9l()
(b)Class (bai(el) 00-80
TotalUncultivable Area
5@, (et M ol 1422
Grand Total
SRR 14-22
Other Rights $ez uss
Name of Person holding rights and nature of rights:
ek cis HIAEL 3Rl o] AP AR Wty DL sl
Rermarks
DO4-HIHHARLHlAL § ALOS/OTI2001 Yawn Heiyg Sedl st 3z vl @,
Details of Cropped Area
Year Name of the Mode |Season Name Irrigated Unirrigated Land net Availabla for Source of Remarks
a4 Cultivator 2 Hizn of Crop WA aruiad, wudl cultivationSidl Fa -l snil irrigation i3
- . . Ha. A Area acio | [Haw -
4l AU s o M 5 - b&- Ha A Nature Ha,  Acs. _—
) |5 i3, Wkl q. w3
2017-2018 _ _ . _ _{;.alﬂ 14-22 - _

Tl FAdiTalathi
')7'l 3BT ardr
Dunetha Saza




FORM NO. 1 & XIV
AR, AL A, L 24 Y

. o e S
M52l ﬂ“}(‘i Aot 23

Office Use\ Qq_ly. )

Date : 2110612019 page 10f 1
Name of field o VILLAGE 551
Uiy o AU Sl AlH .
S No: 4 19 Taluka AlGHl
H
SubDnNo. 18 DAMAN Bie
. Khata Name of the
Cultivable area Ha. Ars. Name of occupant No. Mut. No. tanent
AR s Rotpt & R SUYI Al wad [ &Y GG m
(a)Dry Crop ALY Qe
{(RUmALA 00-09 ¢
{p)Garden
{m)eaA 00-00
imRice
uil 00-00
(i)l sl 00-00
) 00-00
() 00-00
Total Cultivable Area
19 Al S 00-09
il Un-cultivable Area
(Bt wisR wpailed 00-01
(a)Class (a)ai(>1)
{b)Class (b)asi(w) 00-00
TotalUncultivable Area
5 B ety syl 00-01
Grand Total
53 AN 00-10
Other Rights Sdz «sx
Name of Person holding rights and nature of rights:
A% 45 HITEL 3R o UM Al s Al Usie
“'E{e,.@rks
Details of Cropped Area
Year Name of the Mode |Season |Name ||rrigated Unirrigated Lani not Availabiles for Sowrce of | Remarks
a9 Cultivator 4 Hinn of Crop oltded argan @l | oulivation il Riud Al enlla irrigation | g5
. . . Area axsn | G
ISR RNE Wik < Ud :a ':'; He. s Nature He.  Arm. ",
d, W WhIR . wid
2017-2018 1 - - HIRDL 00-01 -
sz 34 0009 |-
W Py ol Asa 53l
Talathi Name : -
Signature ; a("l_l?glﬂ'alathi
ZABT TET

Dunetha Saza




FORM NO. 1 & XIV
o, Ayl ] wd 1Y

\_-~*.
56t HHA A

4

213

oy

Office Use Only.

Date : 21/06/2019 Page 1of 1
rilamg of field  (oraiy VILITAGE <t
AL o AlH AH, AN
S No.: 4 19 Taluka Al
SubDnNo. 19 DAMAN 248
. Khata Name of the
Cultivable area Ha. Ars. Name of occupant No. Mut. No. tanent
UAAR ALY HAZR d. WL JOUSTER A1 il 4, g -l AL U
(a)Dry Crop 261 ed 224
(el 00-08 [esigam]
(b)Garden USRS Aol
(oA 00-00
{c)Rice
A 00-00
[HEELETEN © 00-00
Gip 00-00
(it 00-00
Total Cuitivable Asrea
$ Ay Aagn 00-08
i Un-cultivable Area
(it Ws1e mlia 00-01
(a)Class (a)d(w)
(b)Class (bjasi(s) 00-00
TotalUncultivable Area
4 (o mam ol 00-01
Grand Total
14 o 00-09
Other Rights §4R g5
Name of Parson hokding rights and nature of rights:
Gl 1o HITR 5ReUR o UM A s AL W
[ Re..aiks
224.DAPVR/15/86 dt 30-10-88 ol fegix wil
Details of Cropped Area
Year Name of the Mode |Season Name Irrigated Unirrigated Land not Avaifable for Source of Remarks
ai Cultivator 24 Wi of Crop oL areiA sl culitvationwidl (Bawm Al syl irrigation s
CICTEERIE s A A Ha.  Am. Nat Area o | B
3 4 Y s, ature Ha. Ars. 2
g, M R 4. @
2017-2018 | 1 - - EYESYERN 00-09 |-
@
W\ Guz 4l asa 53l
Talathi Name :
Signature :

gT Tl
Dunetha Saza




FORM NO.1 & XIV
A, ALl L wd VY

= Lo T
H&Q(?I 2UHA 23t il

_Office Use Only.

Date:  21/06/2019 Page 1of 1
Name of field éalgqui VILLAGE ?5@61
ViR o -M Ae] U
8 No.: 4 19 Taluka A3l
SubDnNo. 20 DAMAN Ty
. Kh
Cultivable area Ha. Ars. Name of occupant N:ta Mut. No. Na":::;:?e
A8 AUy g d. ol el " % A .
T Ay AL d Wiy, FOATYELRA LI LA kel AU A
(a)Cry Ciop 5 224
{mervan 00-04 [oung wéll !
- T
(b)Garden USHIY QAEQOLE
{ysAaA 00-00
iriRice
il 00-00
(il sl 00-00
@ 00-00
(i 00-00
Total Cultivable Area
F4 A A 00-04
Il Un-cultivable Area
(S14 ‘;Blt'{l ol 00-01
(a)Class {a)ad(=)
(b)Class {(b)asi(ol) 00-00
TotalUncultivable Area
5% for o ol 00-01
Grand Total
A 00-05
Cther Rights 63 3%
Name of Person holding rights and nature of rights:
DAk 5 HEH 531 o DL ARL 45y L Uil
—F-%e.,.arks
224-DAPVRI5/86 dt 30-10-86 4l Jryte wil
Details of Cropped Area
Year Name of the IModa Season  |Name |Irriga:ed Unirrigated Land noi Avaitable for Source of | Remarks
al Cuhivator 4 W of Crop S{3L4A s sl | culivation Wil (a4 sl irrigation | 53
- . ] (BT
WAl i o A Ha.  Am. 1 s Nature ::ea N?y " e
a w0 ' Wi
4. 3, ' Wi,
2017-2018 | 1 . . LHRA 00-01 |-
00-04 |-

A GUR o] st 534l

Talathi Name ;-

Signature :

TAd Talathi

gAnT |
Dunetha Saza




FORM NO.1 & XIV

W, AHel oL LARA VY

g2 WAG v M

Office Use Onily.

.

Date : 2110612019 Page 1of 1
Name of field  jjza] VILLAGE gdlst
AL o AlH ALHA Al
S. No.: 4 131 Taluka Algsl
SubDnNo. 2 DAMAN &8t
. Khata Name of the
Cultivable area Ha. Ars. Name of occupant No. Mut. No. tanent
AFAR 4y A 4. Wi FAGYEIRA, AM el A, & e Caet]
(a)Dry Crop Judlede didld 1493 1 4dlou za
(jeraios 00-25 { Sudlile ke | 2023
uie Jate(aglazsdl)
o = "
i3Rice Al Fadlae
L | o4
AL 00-00 Yssy FaRle
(i,)'“ﬂ widl 00-00
@ 00-00
(o) 00-00
Total Cultivable Area
54 A L 00-25
il Un-cultivable Area
(Bt vigit myll 00-00
(a)Class (a}asl{w)
(b)Class (b)tl(o) 00-00
TotalUncultivable Area
52 [t Sgim mydlA 00-00
Grand Total
54 g 00-25
Other Rights G2 ¢sx
Name of Person holding rights and nature of rights:
el 5% LB 52U < Al Aan sy Al Wse
{aemous Alauous siued HIHAALIR St FHAL18/3/2013 Ysyol
U 131729100 spd{lHidl 25 HR ol 99
AL el w2 wula i,
Remarkg

2923- 4 Wi e A dle 2132 A-18/03/2013 Hor 25 i syl Fugiousd Hflonsus siel 499 4l -l ug2 ol wuvami wia §

Details of Cropped Area

Year Name of the Mode |Season Name lrrigated Unirrigated Land not Available for Source of Remarks
i Cultivator 4 Hink of Crop YA s,y cultivationidl By Al ola irrigation i
. . . Sy [ L
Wsrtiz A LR S R Gl PR, Nature s:ea A, .
.o oW | ) . )
W . L. 51T o, W,
20172018 | 1 - - RRMIR 00-25 |- -
i Bur ol Asat 530
Talathi Name :
Signature : @ Talathi
AT A

Dunetha Saza



Xa w203

sy

Oftice Use Only.
FORM NO.1 & XIV
AWH. Al . L2 1Y
Date:  21/06/2019 Page 1of 1
Name of field g VILLAGE glist
VAR o tH SUme 1M
S.No.: 4 130 Taluka Algsl
Bl
SubDnNo. 2 DAMAN  #48
. Khata Name of the
Cultivable area Ha. Ars. Name of oceupant No. Mut. No. tanent
AT ALE B 4  wR Loy ElRe] AU N 5. -l AL A
(a)Dry Crop ) oy 29%
(e 0276 [M/S.[agu <2l st ) 1383
(b)Garden 00.00 M/S. (G54 Segtegsur sl
{)orran,
‘~)Rice
w3l 00-00
{idl vl 00-00
) 00-00
(iii) 00-00
Total Cultivable Area
4 s 1A 02-76
Il Un-cultivable Area
{1 vige erla 00-00
(a)Class (a)asl(x)
(b)Class (b)asi{ol) 00-00
TotalUncultivable Area
52 ot vt syl 0Q:00
Grand Total
§4 B 02-76
Other Rights Sdz sy
Name of Person hoiding rights and nature of rights:
DR 55y FIREL SRR o UM ANL 6% Al Wld
Bemarks
1383-HINAAEL St - 2/9/02 Yore Fogie #iiou syl Tux A1-7-8-2002 A1 Her 3-2000000/- A1 el wél 2vaml zud4 J
Details of Cropped Area
Year MName of the lMode Season Name |Irrigated Unimigated Land not Available for Source of Remarks
aq Cultivator a4 QIEE of Crop olo114A oA S cultivation WAl Bua Al sofld irrigation Py
S . Arga aiagn | Bl 4
SgARA AUn W [MeoAs Nature He.  Ars
5 it - - - - MER
4. M Wiz . i
2017-2018 | 1 - - saidl 02-76 |-

Talathi Name -

& GuR 4l sl 53l

Signature . "/ Talathi

ZOT AT

Dunetha Saza




FORM NO. 1 & X1V
U, Al L WA Y

TR R | i ik |
n5? HMMA A 2nd

Gffice Uee Oy,

Date : 21/06/2019 Page 1of 1
Name of field MldMél VILLAGE 'gﬁlél.
ViR o AR UM A
S.No.: 4 117 Taluka A5l
SubDnNo. 3 DAMAN EHBL
. Khata Name of the
Cultivable area Ha. Ars. Name of occupant No Mut. No. tanent
AT dl4s By 4. @i Lt iy b . .
I 45 Bt 4 iR SHGYLLR LM A PR ARt A
{a)Dry Crop 3 e Wi N 702
(meratia 00-19-44 [3adlle Hidkie ) 958
(b)Garden H.wddl 2eid adu
{1 00-00
‘~Rice
il 00-00
(il sl 00-00
(i) 00-00
(i 00-00
Total Cultivable Area
5% 4y Aaga 00-19-44
Il Un-cultivable Area
[CERETE ] 00-03
{a)Class (a)ad(o1)
{b)Class (b)asi(x) 00-00
TotalUncultivable Area
7o (o1 WRL oyl 00-03
Grand Total
1 fu 00-22-44
Cther Rights §d3 43
Mame of Person holding rights and nature of rights:
Bz 6438 YLTM 50 o A AR uss A W
[ Remarks
958~ AL 3l Al §l3laye 30 2il3: A1LB-B-O7 Wownd g wil 12-6-97
Details of Cropped Area
Year Name of the IMoﬂe Season  {Name Irrigated Unimigated Land not Available for Source of | Ramarks
qi Cultivatgr Aa Wuu of Crep oLt sl sl cultivaionviedl A <l sl irrigation a4
gt i Area A | Fiawd
WiAR Ik ML 4 UR ;" :; Ha A, Nature Ha.  Am. us2
d. WL Hsit . Wi
2017-2018 |_ 1 . . Usdz 34 00-19-44 |-
ULHRA 00-03 |-
vl Gu2 ul «Asa 53l
Talathi Name :
Signature : ot [Talathi
FRIEHE

DJneLha Saza




Date 21/0612019

FORM NO. 1 & XIV
AR, el A 4 A VY

ThsIa AA 2AGIAN W3

]

- Office Use Only.

Page 1of 1

Name of field ool

VILLAGE (3

ViR o M AL M
S.No.: 4 W7 Taluka AlgsL
SubDnNo. 4 DAMAN EHEL
. Khata Name of the
Cultivable area Ha. Ars. Narne of occupant No Mut. No. tanent
AU942 A4S AR g i, SARYEIR Al el A, 5o L
(2)Dry Crop Buslads Hidlais il
(aporaind 00-17 [ sedeie ]
(b)Garden M/S. WAl 2214 25
(Sl]“li'l.l‘ld 00-00
“~IRice
il 00-00
(il il 00-00
iy 00-00
i 00-00
Total Cultivable Area
o Ay el 00-17
Il Un-cultivable Area
(Br-t visiet syHle 00-00
(a)Class (a)adi(=)
(b)Class (byasi(et) 00-00
TotalUncultivable Area
o Bt g1 ol 00-00
Grand Total
54 Wty 00-17
Other Rights $42 4
Name of Person holding rights and nature of rights:
R G5 TR TR o A ARL sy A Nk
[ Remarks
Q41T ULAULE, AL B3 ALT1-2-97 Yoynt Jpe w4 26-3-97
Details of Cropped Area
Year Name of the IMode Season MName Ilrrigated Unirigated Land not Available for Source of Remarks
ai Cultivator A1 s of Crop oA sy, £uil cultivation il Fua Al sl irigation disi
S . H Area &agn | Rius-u
Vgl A W o s As L A Nature Ha. A
a. W | A Wi
B, R W1 d. W
2017-2018 | 1 - - AL UR 00-17 |-
el Gur Wl Aya 53l
Talathi Name :
Signature :

T2/ Talathi
T DAY

Duneina Saza



FORM NO. 1 & X1V

UM, AL A 1Y

; RS\?A HHE A 213

vy

- Office Use Only.

Date : 2110672019 page 1of 1
Tamg of field oz VILITAGE gilsl
WAR o AlH M- A
S.No.: { 130 Taluka ALYl
SubDnNo. 1(7) DAMAN &Mt
; - Khata N f th
Cultivable area Ha. Ars. Name of occupant NT: Mut. No. a":::eme
UIAR Q45 HAEa d, Wk SHGYEIR AU LA % GG At
{a)Dry Crop 3 ic Wi 1493
(oraian 01-17 (Budele Hidkie ) 2166
{(b)Garden [ Wiz FudiRiz(adlazsdl) | 260000468
{14 00-00 - . 2600005644
. [ Al 3aleis |
‘"Rice 00-00 L. .
idl [ sey elale |
(il suedl 00-00 sl vAld sy AU
(i) - .
(i) ggg 00-80 opdueis quileits dsaiv
Total Cultivable Area
5L SIS A 01-17
1l Un-cultivable Area
(Bt visig mail 00-00
{a)Class {a)asi(»y)
(b)Class (b)asi(w) 00-00
TotalUncultivable Area
3 [ TR ol 00-00
Grand Total
§a A 01-17
Other Rights 42 455
Name of Person hokding rights and nature of rights:
Gt edhy IR $U o AL AR it Al Ml
—Rm narks
2166-7.3.4 £l - woidldlnn yam A-30/9/08 Hoved Jagl 341 41-1/10/08
Details of Cropped Area
Year Name of the Mode |Season  |Mame Irrigated Unirrigated Land not Available for Source of | Remarks
a4 Cultivator i HinH of Crop oL sgeidA il auttivationdl Ry | snfla irrigation didl
i
Ve AUn LCEE T L O P Nature ::I’EE ,fm' e
- Py X - ; . - \' pEIE
. WAL MElR . L.
2017-2018 | 1 - - s 01-17 |- -
@ Gur Ul s 3l
Talathi Name :
Signature oy, i/ Talathi
a:i' >} BE2E

Du'netha Saza



FORM NO. 1 & XIV
WH, AYell A, 4 04 VY

“hgea naA AL 203

-y

" Office Use Only.

Date : 21062019 Page 1of 1
Name of field oz VILLAGE Z8is1
AR o U WIHA AR
S.No.: 4 130 Taluka LS5l
¥l
SubDn No. 1(14)-2 DAMAN Bl
. Khata Name of the
Cultivable area Ha. Ars. Name of occupant No. Mut. No tanent
QUAAT YIAs HAgh 4§ wi SOLTYEIR AlH L - it At
{a)Dry Crop iRaie e 2503
R 00-25.-61 2l aildsia dlasis wie 2504
(b)Garden 2551
{mstanua 00-00 2587
. 2800
{nRice
}!uil 00-00 2602
2819
{ipdl sdl 00-00 26832
i) 00-00 2696
(i) 00-00 2735
Total Cultivable Area 2744
g5 A dagn 00-26-61 2777
Il Un-cultivable Area 2778
et S50 ol 00-00 2820
{a)Class (@)asi(1) 260000287
260000297
(b)Class (b)asi(o1) 00-00 260000306
TotalUngultivable Area
g% (Gt 8L mafla 00-00
Grand Total
§3 A 00-25-61
Other Rights $d3 ¢
Hame of Person holding rights and nature of rights:
Belie a5t YIRM $2eL1R ] UM ARl W58 -l Nalk
—Rz. iarks
Details of Cropped Area
Year Name of the Mode [|Season |Name Jirrigated Unirrigated Land not Aveilable for Source of | Remarks
ak Cultivator i PETEYY of Crop aLA syLuA Bl cuhivation™idl BRiy Al sl irrigation 83
- i
Vel A Wy 4 4 Ma. A As Nature :Larea ,f'm s
a. it h . g Wi
d . Bi%, WH2 § . i,
2017-2018 - - - N.A 00-25-61 |- -
Wl Gz 4l 5| 53t
Talathi Name :
Signature : TR Taiathi
AART AT

Duneths Saza




FORM NO.1 & XIV
AU, AL L2 VY

LS i
HEIEL AUNHA Ml 2NZ

Office Use Only.

Date:  21/06/2019 Page 1of 1
’fa’"‘?‘ offield s VILLAGE sl
WAL o AH HA AWM
S.No.: 4 130 Taluka sl
SubDniNo.  1(14)-1 DAMAN EHE
, Khata Narme of the
Cultivable area Ha. Ars. Name of cccupant No. Mut. No. tanent
AR Aty SR d, HR, FASHELR] AlH Al i & - il -
{(a)Dry Crop w31, 45 728
(e 00-41 t Qg i 2k 1493
(b)Garden 2166
(M)A 00-00 2460
. 2503
‘~}Rice
udll 00-00 2504
. 2551
[?'dl it 00-00 2587
[“) 00-00 2600
iy 00-00 2602
Total Cultivable Area 2619
£ A4y A 00-41 2683
Il Un-cultivabile Area 2696
(514 '?L!.ll.-'jl. 'SB"I'.I:I. 00-00 2735
(8)Class (@)44(2) 2744
2777
(b)Class (b)aA(st) 00-00 2778
TotalUncultivable Area 2820
55 Bt Vg onfl 00-90 260000287
Grand’Totai 260000297
o o 00-41
Cther Rights §d2 dss
MName of Person holding rights and nature of rights:
DAL ik WM 33U of A AU @s Al UBR
[heanarks
Details of Cropped Area
Year Name of the Mode |Season Name Irrigated Unimigated Land not Availatle far Source of | Remarks
ag Cuiltivator Ala LS of Crop A UA aratan il cuttivationvi-l R -l sel irrigation @3
Vigrilre] A WEAm e A Nature ﬁaa i;w " itb "
W d, W 512 . W
2017-2018 |_ . - - N.A 00-41 - -
AAUGUR Yl -z 531
Talathi Name :
Signature . FEn Talathi
-oEARRIE

Duniha Saza



FORM NO.1 & XIV
W, Ayl A, L ud 1Y

W

NG A A 203

.

' Office Use Only.

Date : 21/06/2019 Page 1of 1
Namg offield o VILLAGE gBisL
Wl o LY HA AIH
S.No.: 4 130 Taluka lgal
eHBL
SubDnNo. 13.B DAMAN ;
. Khata Name of the
Cultivable area Ha. Ars. Name of occupant No Mut. No, tanent
QUAA? 45 HAR d R, SHEEIRA AN — & . Al U
(a)Dry Crop gt eq wilze 985
{(wenRled 00-44 Lt e
{b)Garden
{sUsLA, 00-00
‘"IRice
Al 00-00
(il =l 00-00
@ 00-00
Gy 00-00
Total Cultivable Area
AR TEEE ] 00-44
Il Un-cultivable Area
5t Bouet milt 00-00
(a)Class (a)adi{»\)
(b)Class (b)xi(s) 00-00
TotalUncultivable Area
4 o A sl 00-00
Grand Total
§3 g 00-44
Other Rights $dz ¢
Nama of Persan holding rights and nalure of rights:
Gz WsT QLG 5202 o UM AR wsd Al WALk
[ e.arks
985 - A unadur - g5 AL30/6/97 Hewe jasr vl 21/7/97
Details of Cropped Area
Year Name of the Mode | Season Name Ilrrigatad Linirrigated Land not Available for Source of Remarks
aq Cuttivator ad RIEC of Crop LA sewat sl | uhivation il Rran Al mall4 irrigation | g3
_ . e, s Area abwn | (s -
Vigeld] i RLAR LY N Nature Ha, A, WK
§. a3 WX d. ™
2017-2018 |_ 1 . - PR 0044 |- -
Talathi Name :
Signature :

ART AT
Dunetha Saza




Date : 2110612019

FORM NO.1 & XIV

WM, et . L W4 1Y

R e .

Y S S
CMEIE AHA Auvial 203

Office Use Only.

Page 1of 1

Name of field  ayqazd]

VILLAGE ¢y

ViR o AU AW AH
S.No.: 4 112 Taluka ALyl
SubDnNo. 1 DAMAN tHY
. Khata Name of the
Cultivable area Ha. Ars. Name of occupant - No Mut. No. tanent
UGAR ARy ALg0t 4 SS¥ER A ekt A, PR A A
(a)Dry Crop Tadlaie aildlaie 1905
{u)odA 00-00 [ rﬂ ] 2490
(b)Garden uHle Sl aug(adlaz sdl)
" 00-00
)AL ) - y
Rice dedlt Fudlads,
il 00-31 Yoy Fadlale uus
(il 2usl 00-00
” 0020
il 00-00
Total Cultivable Area
14 s g 00-31
Il Un-cultivable Area
(Bit vigim esil 00-00
(a)Class (a)adi(x)
{b)Class (b)asi(ol) 00-00
TotalUncultivable Area
58 [ vism salla 00-00
Grand Total
§A oAy 00-31
Other Rights 542 gty
Name aof Person holding rights and nature of rights:
Gl by ML SRR of LM AL 35 Al Hate
o 011%0116 ViAo otizsa A, WAL HlAL A ALZ11/2010 Yo
3100 i3l sro41 99 s dl ygadl sulia &,
Remarks

1905 -HistdnIR M-l gn A41.2-11-2010 yoxot 3100 233, 3L et dlsugous div-tous SBilext A 99 ad-u dlz wzzell sanu 2089

2.2-11-2010,2490 - sl

Details of Cropped Area

Year Name of the [Mode {Season |Name [imigated Unirigated | Lar not Available for Source of | Remarks
2 Cultivator {4 Hiun of Crop HAA iy sl cultivation Al Gai | mll4 irrigation i
Vil Um SRS T Nature Area duw | Riaud
1 '1 i ”w Ha  Arss, ; Ha. Ars, W
) ald UKz d, w3,
2017-2018 |_ _ . ) it 0031 )
iE\N§U? wl Asd 53
Talathi Name : L
Signature : For N Talathi
T AT

Du-aihia Saza




FORM NO.1 & XIV

UM, e . R A 1Y

" sad uma awmal M2
Cifice Use uniy_. )

L

. g

Date:  21/06/2019 Page 1of 1
Name of field  ayqeird VILLAGE él'.:-":lél
ViR o AIH M, AlH
S.No.: 4 138 Taluka g5l
LHH
SubDn No. - DAMAN :
. Khata Name of the
Cultivable area Ha. Ars. Name of occupant No. | Mut. No tanent
QAR ALY AR 4 =R SOMSYER, Al et %, A\t 4
(a)Dry Crop atist lews
(ol 01-05 | ] 280000177
(b)Garden 00-00 [ ot s }
{rtyotuind
. { gL el ]
‘~Rice 00-00 . -
udl ot siyeuS Hlgdous 1otz
(] il 50-00 AUGAUS HigASUS Slle
(i) 00-00
(i) 00-00
Tatal Cultivable Area
£ A5 By 01-05
il Un-cultivable Area
CERET R B 00-00
{a}Class (a)adi(=y)
{)Class (b)(o) 00-00
TotalUncultivable Asrea
59 [t viam oxall 0000
Grand Total
§4 dgn 01-08
Other Rights R us#
Name of Persan holding rights and nature of rights:
BAT €3 MIGEL 32U« A AL sy -1 Uit
—
Resnarks
AL AL G- TSI 4 Hovel Btk 111
Details of Cropped Area
Yaar Namae of the IMode Season | Name Irrigated Unirrigated Lard noi Avaitable for Source of | Remarks
ad Cultivator dd HRe of Crop oLuLLtA LICEE 1] cultivationAdl By Al srlla irigation i
. ) Area #agn | B -
Bigedlze] A Yik o A Ha. A e A Nature Ha, A
i, W o SR a2
B, e Wk Q. W
20172018 {120 oflvu 1 wily  |ndladl 00-95 |2l 00-10 |- .
Ldiedl H A
sl syeus 00-95 | s, »if 00-10 |- -
HigeoUud M
SIAIER] WA
oUgHIS
Wil MUS
Slieal
WAL BUR 4] s 53
Talathi Name :

Signature~——

FaAdY/Talathi
gAT IR
Dunetha Saza




FORM NO. 1 & XIV
UM, AYel . 24 LY

R . ]

“nsed e 2wiar onz

(Cliice Use Only.

Date : 21/06/2019 Page 1of 1
Iilamg of field R VILITAGE <Bist
Vi3 o AR AtHe], LM
S.No.: 4 130 Taluka Aigst
Sub DnNo. 1(14)-B DAMAN EHE
. Khata Name of the
Cultivable area Ha. Ars. Name of occupant No Mut. No. tanent
AR Ay B d. W S10rER] AH il L, FACH LGt
(a)Dry Crop b ' 728
@ 00-08 ol 52-OUT SRS 2143 1493
(b)3arden 2166
{u)ot e 00-00 2450
i~Rice 2502
il 00-00 2504
2551
(il sk 00-00 2587
(it 00-00 2600
(i) 00-00 2602
Total Cultivabie Area 2619
55 A4 g 00-08 2683
Il Un-cultivable Area 2696
[t Sty s3il- 00-00 2735
(a)Class (a)aA(wl) 2744
(b)Class (b)ad(s) 2778
TotalUncultivable Area 2820
58 Bty Asumy ol 00-00 260000287
AL g 00-08 260000306
260000375
Other Rights Hd2 a5
Name of Person holding rights and nature of rights:
Bel? 58 UG FReA12 < Al ABL by AL RE12
n_Rgmgrk§
Details of Cropped Area
Yeaar Name of the lMode Season  |Name —Ilrrigated Unimigated Land not Avaitable for Source of | Remarks
al Cultivator 4 s of Crop HOlLYA sy sl cultvationidl [Faw A} exifla irrigation i
- A G
RESTRTE Wegan  fHa Am Nature ::rea ::m Sl
N iz, i iy - o . WUh¥
. U312 Y. wid
2017-2018 |_ - - - N.A 00-08 |- -

vy Gur ] Asd 53

Talathi Name .
Signature..
qASY Talathi
ST aEr

Duneatha Saza




FORM NO.1 & XIV

T R T
H3A! 2ma awen A ?

_Cffice Use Only,.

WM. el A L ud 1Y

Date : 21/06/2019 Page 1of 1
rfam? of field  sjqqad] VILLAGE '3@.6[
VAR o A Al AIM
S No.: 4 135 Taluka g5l
SubDnNo. 3 DAMAN B
. Khata Name of the
Cultivable area Ha. Ars. Name of cccupant No. Mut. No. tanent
kAT s R R e FOYEIR, Al il AL & - AL 13t
{a)Dry Crop Tordlaic 13 1l 1493
P 00-44 [ Balele Hidlie ) 1945
(b)Garden 60.00 e 3odlg(adlazsqal) 2771
e welln 3udlaie 2987
~}Rige 00-00 o
R Ugsy sulele
(il 2udl 00-00
(W) 00-00
(i) 00-00
Total Cultivable Area
54 A S 00-44
(I Un-cultivable Area
(Gt sut syl 00-00
(a)Class (a)a4(=y)
{b)Class (b)at(u) 00-00
TotalUncultivable Area
5 B Rl ol 00-00
Grand Total
L] 00-44

Other Rights % s
Name of Persan holding rights and nature of nghts:

Beie 554 41K SRR o M AR 3% <l Wtk

sl syde sugeus slia

Al Sl i L 10/4/2013 yorol
44,1 135/3ull spilanivfl 4400:53{Lexdl-

99 i ol g2 wula 9.
Remarks
2037-R HIMAAEL 8l §.ALT10/04/2013 yoxot 4400 35{L evaila sviin sugeud i A 99 it diy widl zta 3,
Details of Cropped Area
Year Name of the Mode |Season Name Irrigated Unirrigated Land rot Available for Source of | Remarks
ad Gultivator 4 Wik of Crop . logmun st | cuttivationidl Gitu <1 sl irrigation ey
L ) e A Area fasa | Gaug -
WAl A s o A Ha M5 e As Nature e, Am. -
R R N ) .
4. Wi ALz . L
2017-2018 | 1 - - N.A 0044 |- -
wg Guz Yl -sd 53
Talathi Name
Signature ; - -
Y Tatathi
T AT

Dunetha Saza




FORM NO.1 & XIV
WM, AHell . L oA VY

\ .'\. B
USIel A a2l

| Office Use er

- .

Date : 21/06/2018 Page 1of 1
Name of field izl VILLAGE @51
ViR o A AL A
S.No.: 4 131 Taluka sl
H
SubDnNo. 3 DAMAN &4
. Khata Name of the
Cuitivable area Ha. Ars. Name of occupant No. Mut. No. tanent
de? clluy Mg d B SHARAEIR, AM el L b A Al A
(a)Dry Crop BuRlRr Hidld "
o . 0017 [ Fulis Hidlais ]
(b)Garden HigAous gsHpousd siuoll
{ )i LA 00-00
~JRice
AL 00-00
(il sl 00-00
) 00-00
(i 00-00
Total Cultivable Area
£ Al Raaga 00-17
Il Un-cultivable Arsa
1 visy il 00-00
(a)Class (a)yasl{z)
(b)Class (b)asl(s) 00-00
TotalUncultivable Area
54 [ Vg oyl 00-00
Grand Total
£ Ay 00-17
Cther Rights 943 ¢
Name of Person holding rights and nature of rights:
Gl wa LB 52U <f AL AR a3y AL ML
—Remgrk§
TA7-LALULE A g5h A-30/M1 1193 Yo Jagi2 = di-12412/9]
Details of Cropped Area
Year Name of Ihe IMode Season  {Name Irigated Unirrigated | Land not Availabl for Source of | Remarks
ad Cultivator dd Hiun of Crop SIAYA, rdA sl cultivation¥il Ry -l sl irrigation i3
L . Arga dousa | 4
SRl AM Wy «f A Heo A e As Nature Ho. A
s ' ) X : e
G, ai UsR 3. W
2017-2018 |_ 1 . - SULUSAR 00-17 |- -

LA

i 'Frr‘i.'athi
BE

Dun-ima Saza




FORM NO. I & XIV
A, AYAL A, L wd UV

hseal N antat 3
~Office Use Only.

Date : 21/06/2019 Page 1of 1
ﬁl\amg offield ¢ V!LL.AGE ¢fisL
AR o AtH AHA AlY
S.No.: 4+ 130 Taluka Algsl
SubDnNo. g DAMAN el
. Khata Name of th
Cultivable area Ha. Ars. Name of occupant No Mut. No. tanente
AEAR LY g8 d. Wl OLOYELRe] 1M et A, £ G -
(a)Dry Crop 3 & i 728
@o | 00-40 ABAAGUS QHUGUE AzURL 260000436
(b)yGarden
[EVERIEL ] 00-00
imRice
414 00-00
[[}-w'.l L1E) 00-00
o 00-00
iy 00-00
Total Cultivable Area
34 Qs A 00-40
Il Un-cultivabla Area
(Bret vis1t Gﬂﬂ"l 00-00
{a)Class (a)a (=)
{b)Class (b)asi(=) 00-00
TotalUncultivable Area
4, (M Vg onadle Q0-00
Grand Total
59 Haagl 00-40
Other Rights SR s
Name of Persan hokiing rights and nature of rights:
Bl by YUtk Sl o AIH AL 455 DL WEL
_m
T2B-A ULAULE AL 4 AI-11/4/94 Yool Jrgtz wil 11/4/94
Details of Cropped Area
Year Name of the |Mcde Season  {Name llrrigated Unirigated | Land not Availabla for Sowrce of | Remarks
ag Cultivator 4 LIER of Crop A, vt sl cultivationUidl G | enlld irrigation a3
L . Area suw | G A
VA A wrgAm [P ‘:'; Ha A Nature e, A e
B, ML Wsl: W, W3
2014-2015 | 1 - . PR 00-40 |- -
AR Gz ol szt 581
Talathi Name :
Signature : AR Talathi
AT AT

Dunetha Saza




FORM NO.1 & XIV
AWM, A4l A, 4 wA LY

. -
315221 FHMEA AvaAl 3

_Office Use Only.

Name of field o dlcit VILLAGE aflHyiz
ViR o AW AU, UM .
S.No.: 4 303 Taluka AUgst
Sub Dn No. - DAMAN BHE
. Khata Name of the
Cultivable area Ha., Ars. Name of occupant No. Mut. No. tanent
UGAR Alds Figml 4 R OIGYEIRe At _— % .
{a)Ory Crop e Mo, 255
(W) 06-81 [ 1 ] 2086
EM})M-.L.M 00-00 250000320
) AP YAl
rIRice 00-00
adl WU Y-l
(i]'l:ﬂ wyd] 00-00 l'i\l.(i"l g&&l
® 00-00 P
i) 00.00 [ al@disid dlat )
Total Cultivable Area silale dla
g4 s Haga 06-81
1l Un-cultivable Area gt dlu
et Statey ol 00-00 sy dlal
{a)Class (a)yai{«) ol
(b)Class (b)i(st) 00-00 e CRL
TotalUncultivable Area 0000 Hua dla
54 [ Hom ool : -
Grand Total WddloiA 5Sley
58 B 06-81 (3R 5Sloy
Other Rights B4 45
Name of Persan haiding rights and nature of rights:
Gl sk HURH FRUR of AP AT W55 oAl UER
-abn n§l‘k§
2086-asz1 4l 0140212005
Details of Cropped Area
Year Name of the Mode |Season |Name llrﬁgated Unirrigated Land aot Available for Source of | Remarks
il Cultivator A Al of Crop o1 oA il | cubibvationVidl Gram Al mfl4 irrigation i
L . o Am. N Area fixsm | B -
Wil A Yk 4 LIL Y 3 i He.  As ature Ha, A s
) 4. W2 4.
2017-2018 |gifane @i 1 wiy |- 00-00-80 )
el oilen
A{ld, e 01-00 Y33 03-00 |-
vl fan 02-00 Al 00-01 |-
v Quz dl Axa 53l
;
Talathi Name -~

E;I\ i.)i z“-"”
Dunetha 5aza




W - B akadl n.p.
Ny

ns? 3 eu. g,
C‘HIU(J Vs L:z,;;;.‘;.
FORM NO.1 & X1V - =
A, AL AL A VY
Date : 2170672019 Page 1of 1
Name of field 218l VILLAGE gfls)
VAR o A4 A AL .
S.No.: 4 131 Taluka A5l
THM,
SubDnNo. 4 DAMAN :

. Khata Name of the
Cultivable area Ha. Ars. Name of occupant No. Mut. No. tanent
UAAR dld5 BB 4. elR FATYEIR AH el &L At A0t

{a)Dry Crop Sadlale Hidlae n
{(ByEUHA 00-15 [ ]
(b)Garden 0 UlgARLS denBL il
{m)elmd
“Rice
A 00-00
a 00-00
(it 00-00
Total Cultivable Area
F4 A5 AL 00-15
Il Un-cultivable Area
B viem sl 00-00
(a)Class {a}ai{m)
(b)Class {b)si(o1) 00-00
TotalUncultivable Area
g [0t Tha oyaild 00-00
Grand Total
§4 8 00-15 ,
Other Rights 3 ws
Name of Person holding rights and nature of rights:
et 1% HIKEL SR o AT ARL S5 Al WaLR
[ kemarks
T17- AHLMEE AL BT A-10/11/93 Yool Jie 140 127114193
Detasils of Cropped Area
Year Name of lhe IMode Season | Name Irrigated Unirrigaied Land not Avadable for Source of | Remarks
ai Cultivator 34 P of Crop oLl e S8l cuhivationsidl Gray 1 sl irrigation §i3
- . Area sagn | G
BigelRe] Al Wydawm e A=l Nature He.  Ave.
b "y g . ik
6. Wb R . W
2017-2018 |_ 1 . - Yiel, Wi 00-15 |- -
By
2wl Gur 4l Asa 53l
Talathi Name :
Signature - s Talathi

Dunetha Saza




FORM NO. 1 & XIV
WU, AL A 4 A LY

]-I—S?(,?\l MHA Auat 23

Oifice Use_c__)qliy_. |

Date: 2140672019 Page 1of 1
Ifl\a-mt.e of field R VILITAGE g@él
Va4 A AU AN -
S.No.: 4 130 Taluka Algsl
SubDn No. 1 (5) DAMAN 48
. Khata Name of the
Cultivable area Ha. Ars. Name of occupant No Mut. No. tanent
AR EI4g KoLaR d  ui SOLEYTAR, LM A & A e i
{a}Dry Crop i e widls 1493
e 0100 [ suslele Hidlde ) o166
{b)Garden 00-00 UKl suds(adlazsdl)
()01 - .
Rice iy Fudlie
wdl 00-00 Ugsy A4z
i) 00-00
G 00-00
Total Cultivable Area
£ s EAgA 01-00
Il Un-cultivable Area
(G14 Visimn il 00-00
(a)Class (a)ad(w)
{b)Class (b)ai(e4) 00-00
TotalUncultivable Area
54 [ s sfla 00-00
Grand Total
¥ Aol 01-00
Cther Rights 84? 435
Name of Person halding rights and nature of rights:
St 5 HITRL SRR o UL AL W <DL M1
_I-R'emarkg
2166-1.3. 58 80l - uotflllaA 5 A1-30/9/08 Yoot Fag #l A1-1/10/08
Datails of Cropped Area
Year Narne of the IMode Sgason [ Name |Irrigated Unirrigated Land not Avaitable kor Source of | Remarks
ad Culivator 4 i of Crop oSl st wuil cuttivation Al G, -l enli- imigation A3
= s
Tl An Mix o UM Ha. Ao e A Nature :\:aa A:m :::& *
A W N, aid SR A4, Wl
2017-2018 | 1 - - ek 01-00 |- -
Y Gur 4l Asa 54
Talathi Name -
Signature -
Ay Talathi
AT wmar

DJnet'na Saza



FORM NO.1 & XIV
M, AYedl ol L WA Y

A
HE6L TR it <1l

ey

Date : 21/06/2019 Page 1of 1
hjame of field apsfly VILLAGE 551
YA o AiH U, AtH
5. No.: 4 158 Taluka Agsl
SubDnNo. & DAMAN TR
. Khata N f th
Cultivable area Ha. Ars. Name of occupant No. | Mut.No. | To o e
AUGAR 4 R 4. ol SRR s 3. -
145 SA g0 d. ok SHOYELR M, LA g . i
(a)Dry Crop ¢ 243
(ST 00-36 [l Slust ] 898
(p)Garden 00-00 [avidl G5
{4 HolaA
- [ 2mrdl seflun )
~Rice 00-00 - -
Wl ik swileirl ey
(iyd) vudl 00-00
(i 00-00
) 00-00
Total Cultivable Area
¥ s A 00-36
Il Un-cultivable Area
(Git vieta sl 00-00
(a)Class (a)ui(xy)
(b)Class (b)esi{s) 00-00
TotalUncultivable Area
72 (014 vam el 00-00
Grand Total
A g 00-36
Other Rights R & .
Name of Persan hokding rights and nature of rights:
G 8 HIKEL $2-UR o UM A% 5 of) WSl
_&: narks
B96-3 Ll 2 AL %Lz AI-18/10/1956 3w Fpie ¥iL
Details of Cropped Area
Year Name of the Mode |Seasen |Name Irigated Unirigated | Land not Availabia for Source of | Remarks
ak Cultivator a4 e of Crop oAl sy Pl cultivationWidl Giaw Al syl irrigation hEl
L ) Area s | G -u
VsIR U RILE T R :‘: Ha A Nature Ha A, o
. wmi NI u.  wi
2017-2018 |_ 1 - - Wil 3,6 00-36 . .
Uz

L Guz ol asq 531

Talathi Name :

Signature :

FAT T Talathi
g1 Wt
Duineztha Saza




NB2AL A M 23
FORM NO. 1 & XIV Office Use C{)r_}_iy_._ _
U, Ayl A QL ud 1Y )

Date:  21/06/2019 Page 1of 1
lilamg of field i) ' VILLAGE  oapjiz
AR o AU UM, AN
S.No.: 4 312 Taluka Algsl
Sub Dn No. - DAMAN B
. Khata Name of the
Cultivable area Ha. Ars, Name of cccupant No Mut. No. tanent
QAL 4y Bge i el 12 iy % A, -
9 4 BASH 4 EATE] SOLO¥LIR AR WA, g4 b A
(a)Dry Crop Ttz exstaflaen {idl 127
(¥)maLnd 00-00 [ R ] 607
{)otiad 00-00
~IRice
Wil 00-00
(id{l sudl 00-00
(i) 00-00
iy 00-00
Total Cultivable Area
{4 avts Boagn 00-00
Il Un-cultivable Area
i vioip oxeila 13-42
(a)Class {a)a#(y)
(b)Class (b)ad(o) 00-80
TotalUngultivable Area
4 [t Vs ol 1422
Grand Total
¥4 g 14-22
Cther Rights Sdz g%
Name of Persen holding rights and nature of rights:
Brlie g MIRE 321 4 A AL sy AL MG
kemarks
1004-HaA el HlAL o ALDIOTI2001 Yoe Ueryg Brdl %t s-Lgedlu utie &,
Details of Cropped Area
Year Name of the |Mode Season | Name ||rrigated Unirrigated Land not Available for Source of | Remarks
ad Cultivator A Hiu of Grop SulYA, wpeid, il cultivation¥idl (B 4 sl irrigation a3
- . . 3 [EETGRN
Vgl A W3 o A Mo Am Nature :::rea iﬂn A
CE T A - wR
d. . SR . BiL,
2017-2018 |_ 3 i _ ol 1422 |- .

el Gyl sa 54l

Talathi Name .

Signature _
ﬂt qarfiTatathi
T T
Dutnietha Saza



FORM NO. 1 & X1V

AH, Ayl o L ud Y

MUS261 2HA AvAl 13

ey

Office Use Only. |

Date;  21/06/2019 Page 1of 1
Namg of field  oflafles VILLAGE  aaiis
VAR o AlH SIU ALY
S.No.: 4 331 Taluka Algsl
SubDnNo. 4 DAMAN B
\ Khata Name of the
Cultivable area Ha. Ars. Name of occupant No. Mut. No. tanent
ULAR Hs B T NI SOISYELA] N L &L il 4nt
{a)Dry Crop ; 340
. 00.26 [ Heowr sr{lydun 2086
(b)Garden 00-00 [ dlaeus eusius uod | 250000159
(et [ Edsid G |
‘rIRice 00-00 ]
udl gildaia dlusug
(il vl 00-00 deup dlucud
i 00-00 . ;
(i 00-00 sy €luous
Total Cultivable Area Hi dluens
54 Ay L 00-26 N
I Un-cultivable Area ugy dlis
[FERETT ET 00-00
{(a)Class ()9l (x1)
{b)Class (b)adi{st) 00-00
TotalUncultivable Area
54 (et Hisim ot 00-00
Grand Total
5L g 00-26
Other Rights $d3 s
Name of Person holding rights and nature of rights:
A ey YR 5Ll o UM AR wEs L UL
_he..narks
2086212164l FLHLALE AL AP, AALAS 54 -1 58 AL 10/05/1993 ysrd Jepld vl
Details of Cropped Area
Year Name of the Moda [Seascn Name |Irrigated Unirrigated Land not Available for Source of Remarks
al Cuitivator 44 ¥R |ofcrop ool Iwantsd | covation@dll B el Jirrigation | a3
- ) Area fagn | @ -
‘ Ha.  Ars,
Bl AU g o ALY AR TS Nature Ha s -
. e us12 G e
2017-2018 |_ 1 - - iR 00-26 |-
Wl GuR 4l Ase 53
Talathi Name :.
Signature : T Talathi

3'3- TOtAT
Du iha Saza



M/s. Yatish Stone Quarry, Dunetha, Daman




M/s. Vikram Stone Quarry, Dunetha, Daman




M/s. Parvati Stone Quarry, Dunetha, Daman




M/s. Patil Stone Quarry, Dunetha , Daman
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M/s. Krishna Stone Works, Village Dunetha Hill, Daman




M/s. Khodiyar Stone Works, Dunetha Hill, Daman




M/s. Vaishali Stone Quarry, Village Dunetha, Daman




M/s. Jay Jalaram Stone Quarry, Dunetha, Daman




Shree Ashapura Stone Works, Village Dunetha, Daman J




M/s. Vishal Stone Quarry, Village Dunetha, Kunta Road, Daman




M/s. Asha Stone Quarry, Dunetha, Daman




M/s. Mahalaxmi Stone Crush, Dunetha Hill, Daman




M/s. Saraswati Stone Works, Dunetha, Daman.




M/s. Shivkrupa Stone Works, Village Dunetha, Daman




M/s. Kyrie Infra Stone Quarry, Village Dunetha, Daman




M/s. Varsha Stone Works, Dunetha Hill, Daman




M/s. Jay Ambe Stone Quarry, Village Bhimpore, Daman




M/s. Raj Stone Quarry, Village Bhimpore, Daman




M/s

. Shakti Stone, Dunetha, Daman




Annexure-III CJ < |

No.27. { pim Tmre | 2068-t0 |42,

Administration of Caman & Ty,
Dircetorate of Industies & hMines,
Fort Arca,

Moti Daman - 396 220,

Dated: [0 (&7 2009

R DEF

WHEREAS JAY AMBE STONE QUARKY (hercinafter called the lesses)

has made an application weeking permission to extract, remove and transpot drranile

Stones) stones from the pov I af under Sprvey No.3D3

f23.4&5 admeasuripe 584 bheclares 2t villape Bhimpore of

Diatrict Daman lor the perjod ending 08-07-2419.

i Daman of

AND WIIEREASR, the lessee has submitted the necessary docements as
required under the provisions of Goa, Daman and Diu Minor Minerals Extraction &
Removal Rules, 1985 {as amended on 01-04-2000).

NOW, TIIERTFORE, |, PANKAT KUMAR. Dircctor of Industries & Mings in
exercise af the powers conferred vide Rule 7 read with Rule 22 of the Gaa, Daman and
Liu Minar Mincmls Extraction and Removal Rules, 1985 {as amended on 01 -04-2000,

hereby permil lo remove and ransport Graxite (Black trap stones) stones From the said

area on the following conditions:-

1) The lessee shail pay royally (o the Government in advance an the mincral o
be despatched from the aforesaid fand and obtein the nesessary transit
psses prescrbed in Schedule I of 1he Ruales;

i} the Jewmee shall extract and remove and transport mineral from the aforesaid
specilied lamd in such 3 manner thal no damage i3 done to wny highways,
ronds, agricultural land, wees or other places of public otility property;

i) the lessee shall mot cun or injure any iree in e leased apes without the
previons sanction in writing from the appropeate auihanties;

v} the lessee shall keep comect accownt showing the quantity and other
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parrculars oF inor minerals otained and despatched from the leased ares,
the number of persons employed therein and complete plans of the mine and
shall fumish to the Compectemt Officer or any Inspecting Officer such
information, reponts and relums as may be required by him from time to
time;

v} the lessee shall at his own expense, undertake all remedial measurss o
prevent damages (o the agricultural or forest lands due to the flow of mining
rejects or wasiss slimes resulting from his mining operatlons, within a
reasonable time or such time as the case may be, as may be dirccted by the
Directar of Industries and Mines;

vi) the: leseee shall undertake to rehabilitate the land left over afler (he mining

operations are aver, through soil conservation measures to the satisfaciion

of the State Govenment and within such reasonable time as the State

Government by an order in writing may specify;

In the event of the fatlure on the part of the lessoe to undertake the aforessid

measures wilthin the stipulsied period, Lhe 5tate Government without

prejudice may take the required steps to rehabilitate the said land and
recover the expenses incurred for such works from the leasce as amears of
land revenue; )

The lzssee shall undentake necassary measures to consolidate species of

grass, lepumes of trees #ic, as may be directad by the Director [ndustrics

and Mines from thme Lo Hme.

vy the lessee should ensure that whenever rees are cut, times the number of
alleciad trees should be planted and that necessary actiem should be taken to
sce that they survives and grow;

x) the jessee shall not dump or allow it to be dumped any rejects at any peint
within a distance of 13{) metres from the bank of any river or nallah and 50
metres fiom the leaze boundary, except with the previous permission of the
State Government,
the lzssee shall take necessary stepe not to overload or allow it to overload,
the trucks carrying the mingrsl from the leased area to any loading pwrint ar

xi} stockyard:




i}

X1}

vy

Avil)

Vi)

The lessee make and pay such reasonable satishication  and
o pensation o the owner or tenant or occupant of ke land o
properly comprised in IE:Imed area or in the vicinity of the lessed area
which is damagesl or injured or disturbed as a resull of mining rejects,
slimes or wastes from the mine as the case may be, as the law in force
on the subject and shall indemnily  fully or completeiy Lhe Stale
Government against all claims which may be made by any prerson or
persons in respect of any such damage, injury or disturbance aned all
cosls and expenses in conneclion therewith,

The iessee shall comply with (he directions issued from time o ome
by the Government or by the Divcctor of Indusincs & Mines ur uny
gther (Mfieer autharized in this behalf by the Director of [ndustrics &
Mires.

The lessec shall comply with all the condifions as sliputated in Cira,
Datan & Div Minor Minerals Extraction and Hemoval Hules, 1985
[as amerwled on 1 -!]'4—1[!{]!]}

The lessee shall ensure thal the extrclion of miner mineeals frone Qe
said arca will not effect the environment and ecology advierecdy
werees W comply with the direction and instruction issucc m this
bechalf by Compelent Avthonly snd will take permission 7 cinesenl
from Pollotion Conbol Comnmutiee, Daman as per  teles unws
regulations.

If any minge iminerals not speeificd i the order 15 discovenad Lhe
lessec shall repon the discovery without delay B the Compotent
Ofheer and shal] mot win or dispose of such mineral withoul cbiamng
permission thensel;

If the blashing is starled the lesyed shall sirctly comply with Hote 72
(wini) of the Goa, Daman & Do Minor dinerals Extraction & Renunyal
Rules, 1985 and amendments thercio and shall obwin necosany
permission from the appropriate authotinies;

Morwithstanding anything contained hercinabowve. the loesoe shall
obtain necessary permission from the apptopriate authodeies selaiing

to the land and it development.

cfu?



clu¥

xix) the lesses shall submit 1o the Dirsctor of Industies & Mine monthly rehums
in respect of the catrection of minor minemls in the presceribed fotm by g
of every month for the mxdraction done in the previous month,

DIRECTOR OF INDUSTRIES AND MINES

™ Tost

Sorvey Mo. 303, 30472 3 4&5,

Yillape Bhimpor:,

Naml Daman Mﬂ
Trisdrict Daman. T
— — = —— e "..\‘




Annexure-1V

No.Col/Dmn/Civil Writ No.6/2016/1417 /190
U T. Admn. of Daman & Diu,

Dffice of the Collector,

Damar.

Dated :  25/01/2017

Whereas, the Dhrector of Industries and Mines had issued Quarrying permission to
vartous licensee (o carry out mining activities on land under the Goa, Daman & Diu
Minor Minerals Extraction and Removal Rules, 1985 (as emended on 01/04/2000),

And whereas, the U.T. of Daman & Diu has notified the Union Territory of
Daman and Diu Minor Minerals Conecession Rules, 2013, which has come in force from
15-7-2013.

And whereas, Fule No. 4 of the New rules notified in 2013 states that * No person
shall undertake any quarrying operation in respect of any minor mineral in any land
except in accordance with these rules’.

And whereas, as per Rule 11 (1) of the said Rules states that the existing Mining
Lease shall stand terminated on the expiry of three years from the publication of these
Rules.

And wheveas, the period of three years provided to the existing lease holders has
expired.

And whereas an inspection of the areas for which the licenses were granted under
the old rules of 1985, was carried out on 24/01/2017 and it has been reported that mining
activities are still being carried out in the erstwhile per'l]"littcdhsuwcy numbers.

Now therelore, all lease holders issued Mining Lease under the old Rules of year
1985 are hereby inlormed that their leases stand terminated with immediale effect and no

mining shall be carried out henceforth. Strict action as per law shall be nitiated in case of

o e Pt | L
any violations. > h._ \
i '?,'-" : 'I'l.| . i | 7/41\1’)/
3 v ki j-:~ (VIKRAM SINGH MALII, IAS)
I :i‘-.": PR ”‘v £ DISTRICT COLLECTOR,DAMAN.
TO, el .' '

All Mining Licensees (As per list attached).

Copy to
1. PPS to Hon’ble Administratm'; Daman & Diu and DINH.
2. Advisor to Hon’ble Administrator, Daman & Diu and DINH/ Secretary (Revenue),
DD &DNH,
3. 5P, Daman.

o8
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Annexure-V

St:00:= 1oyply 20/ 72

DISTRICT DAMAN

IN THE HIGH COURT OF JUDICATURE AT BOMBAY

CIVIL AFPELLATE JURISDICTION

WRIT PETITION NO. OF 2017
Jay Ambe Stone Quarry ... Petitioner
Versus
Union of India & Ors. ...Respﬁndents
INDEX

Sr. |Particular Exhibits | Page No.

No.

1 SYNOPSIS B A-B

2 PETITION === 1-22

3 Copy of 1/14 record showing AP 23-27
ownership/ Leasehold right of
the petitioner

4 Copy of the permit dated “Bg” 28-31
10.07.2009,

5 Copy of the impugned notice A a2
dated 25.1.17

6 Copy of the Revision application up» "33-55
filed by the petitioner. Without
daNnexure.

r | VAKALATNAMA -- S55A-55B

Last PageS5



Dipesh
Typewritten text
Annexure-V


DISTRICT DAMAN

IN THE HIGH COURT OF JUDICATURE AT BOMBAY

CIVIL APPELLATE JURISDICTION

WRIT PETITION NO. QF 2017
Jay Ambe Stone Quarry ... Petitioner
Versus
Union of India & Ors. ... Respondents
SYNOPSIS
CHALLENGE

The respondents have passed an order dated 25% January,
2017 thereby stating that Daman and Diu Minor Minerals
Concession Rules all the licenses which are issued to the
petitioner stand cancelled. The action of the respondent is
arbitrary and without application of mind and therefore, the
petitioner have challenged the said order dated 25% January,
2017 on the ground that even as per the new rules, rule 58(1)
provides that dispite repeal of the first rule nothing done i.e.

license 1ssued under first rale continues of exist.

'8r.| Date Particulars Exhibit
No.
1 The petitioner is carrying on

business of quarring on
private land and extracting

stone to be sold in the market

2 The petitioner also issued |
lincese/ permit to extract,
remove, transport mines and
minerals which is valid

3. 25/1/17 | The respondent address notice Qe




whereunder the pEﬂidﬁE 15
informed that under Daman
and Diu Minor Minerals
Concession Rules, 2013 the
quarry licnese stands

cancelled,

| The petitioner filed revision
before the respondent No.2
which iz  pending. The
respondent No.2 has not even
fixed date for hearing of the

said revision

Hence this petition

POINTS TO BE URGED
A. Whether under rules 58(1) and 58(2) of the Daman and
Diu Minor Minerals Concession Rules, 2013 the dispute

repeal of the first rule, the license issued to the
petitioner continues to exist and the license and permit
is valid and subsisting issued in favor of the petitioner.
ACTS AND RULE RELIED UPON
1. CONSTITUTION OF INDIA
2. MINES AND MINERALS (REGULATIONS AND
DEVELOPMENT| ACT, 1957
3. DAMAN AND DIU MINOR MINERALS CONCESSION
RULES |
4. GOA, DAMAN AND DIU MINOR MINERAL EXTRACTION &
EEMOVAL RULES 1985

AUTHORITY TO BE CITED W\
None at present {ﬁ?y
: or the Petitioner

Advocate




DISTRICT DAMAN

IN THE HIGH COURT OF JUDICATURE AT BOMBAY
CIVIL AFPELLATE JURISDICTION
WRIT PETITION NO. OF 2017
In the matter or Articles 12, 14,
19 and 226 of The Constitution
of India
And
In the matter of Mines and

Minerals (Regulations and




| ba
Development] Act, 1957 and the
Rules framed there-under
And

In the matter of Cancellation of
Permit to extract, remove and
transport mines and minerals

Jay Ambe Stone Quarry, a ]

registered Proprietor firm having its )

. address at Patel Falia, Bhimpore, )

Nani Daman 396 210 ] ... Petitioner

Versus

1. Union of India through TR
Secretary, Mines and Minerals |
Department, New Delhi !

2. The Administrator, Daman & )

Diu, Fort Area, Moti Daman 396 )
220 )
3. The District Collector, Daman. |
Office of the Collector, Daman ] .. Respondents

TO

THE HONOURABLE THE CHIEF JUSTICE
AND THE HONELE PUISNE JUDGES OF
THIS HON'BLE HIGH COURT OF
JUDICATURE AT MUMBAL



THE HUMEBLE PETITION OF THE
PETITIONERS ABOVENAMED.

MOST RESPECTFULLY SHEWETH:

1. The petitioner is a citizen of India. The Respondent No.1
is Union of India. The Respondent No.2 is the
Administrator of - . Daman and Diu. The Respondent
No.3 is the District Collector, Daman. The respondent No.
3 is the District Collector, Daman

2. The petitioner is filing this present Wit Petition
challenging notice dated 25.1.2017 issued by the
respondent No.3, for a writ of mandamus ordering and
directing the respondents not to act upon the said notice
and for other reliefs on the facts, circumstances and cause
of action more particularly set out herein below.

3. The petitioner states that the petitioner is an owner/lessee
of a land bearing survey No. 303, 304/2,3,4,5 (hereinafter
referred to as “the said land®). Hereto annexed and
marked as Exhibit “A"” is a copy of 1/14 record showing

ownership/ Leasehold right of the Petitioner.

The petitioner states that the petitioner wanted to quarry
he said land and extract stones to be sold in the market.

J #/ Under Rule 7 read with Rule 2a of Goa, Daman and Diu

e ekt
e
2 M Minor Mineral Extraction & Removal Rules 1985 (as

amended on 1/4/2000), (Hereinafter referred to the First
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Rules) the Respondents have issued a Permit dated
10/07 /2009 to the petitioner to extract remove and
transport mines and minerals. Herewith annexed and
marked as Exhibit “B” is a copy of the said Permit dated
10/07 /2009 .

5. Petitioner states that the said permit 1s renewed by the
Respondenta and last such renewal is walid upto
08/07/2019. However, the petitioner was surprised to
receive the impugned notice dated 25.1.17 where-under
the petitioner 1s mformed that under The Daman and Diu
Minor Minerals Concession Rules 2013, (hereinafter
referred to as “the new Rules”) all quarry licenses stand
cancelled. Hence, petitioner’s Quarry License also stands
cancelled. Hereto annexed and marked as Exhibit “C” is
a copy of the impugned notice. |

. The petitioner states that the petitioner and the other

quarry owners were advised to file a revision before the
espondent No.2, which is pending. The respondent No.2
has not even fixed a preliminary date of hearing. However,
as the petitioner is now advised to file the present Writ
petition for various reliefs including challenging the new
Rules, the Petitioner is filing the present writ petition.

Hereto annexed and marked as Exhibit “D” is a copy of
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the Revision application filed by the petitioner without
annexure,

. The petitioner states that the petitioner will withdraw the
sald revision application after filing the present writ
petition. Therefore, the petitioner 15 filing the present writ
petition on the following amongst other grounds which are
without prejudice to one other.

GROUNDS

a. That the impugned notice issued by the Respondent
No.3, is totally bad and illegal.

b. That the respondents have procesded to issue the
impugned neotice on an erroneous basis i.e. the
petitioner is granted a quarry lease.

. That the respondents have failed to appreciate that

as the petitioner is an owner of the said land, the

petitioner is not granted a quarry lease by the

respondents,

. That only lands belonging to the respondents can be
allotted to a private person by way of quarry lease
under the said Act and the Rules framed there under.

e. That the order dated 10/07/2009 issued by the

Respondents in favor of the petitioner, which is

annexed as Exhibit-B iz merely a permit to extract
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remove and transport mines and minerals.
Therefore, the said new Rules have no application to
a private owner of land such as the petitioner.

. That the Rule 58 (1) of the said new Rules repeal
other Rules but not the said First rules. However,
Rule 58(2) provides that despite repeal of t]‘ltl said
first Rules, anything done under the said first Rules
continue to exist. Therefore, the said first Rules
continue to apply to the petitioner and the renewed
permit is valid ﬂ.nnﬁ subsisting.

. That the impugned notice issued hy the respondents
oni the basis of the said new rules, is therefore bad
and illegal.

. Rule 3 of the new Rules defines “Quarry”. According
to the said Rule, "quarry” means a plot available for
guarrying lease. As the pefitioner is a private land
owner, his land 1s not available for guarrying lease.
Therefore, the said new Rules do not apply to the

petitioner and the said First Rules continue to apply.

. That it i1z absurd to suggest that on one hand the

petitioner will be an owner of the said land and on
the other hand for the same land, the petitioner will

be guarry lease holder.
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i That there is a conflict between Rule 11 and Rule

58(2) of the said New Rules and, in view of the

conflict the said New Rules, are bad and ultra vires.

. Vide an amended Act No.10 of 2000, the Respondent
Mo.1 has added Section BA. Section 8A (iii) provides
that all mining leases granted before the amendment

Act shall be deemed to have been extended for a
period of 50 years. That under the new Rules, all

quarrying leases stand cancelled. Therefore, the said

new Rules are in conflict with the said amended Act.

Therefore, the said new Rules are ultra virus of the
said amended Act.

. That if the order dated 10/07 /2009 is considered as
a quarrying lease, the basis cn which the Respondent
No.3 has proceeded to issue the impugned notice, in
that case, under Section 8A of the said Act, the
guarrying lease dfﬂm petitioner automatically stands
extended for 50 years.

.That the petitioner was granted permit for quarrying
granite (black trap stones). That granite does not fall
either in Schedulel or Schedule 2 of the said Act.
Therefore, the petitioner does not require a license or

permit from the Respondents.
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n. That the said amendment rules do not distinguish
between the mining operation in respect of land
belonging to the Government and the quAarrying
activities done on land belonging to the persons
other than the Government as was done under.
The original Goa Minor Mineral Concession Rules,
1985 (as amended upto 1.04.2000). Thus
consequentially the said authority has no jurisdiction
to pass any order under the present rules effective
from 15.07.2013 and consequentially the said order
iz illegal and non-est. . Chapter-1II of the rules hawve
no applicability to the facts of the case. The
Petitioner is doing Quarrying work on Private Land

which does not belong to the Government.

. Chapter-lll under the present rules does not
distinguish between the land in which minerals vest
in Government and the lands in which the minerals
belongs to the persons other than Government,
hence the Chapter-1Il of the present rules only can be
made applicable to the lands in respect of which the
mineral vests in Government. The entire chapter-IIl
does not anywhere states that the same would be

applicable also to the Minor minerals belonging to
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persons other than the Government as it was under
Chapter-II and Chapter-III of the old rules.

. In view of the submission made in the ground - B
herein above the gquestion of applicability of Rule
11 of Chapter IIl of the amended rules does not
apply to the Petiioner and therefore also any
action taken by exercising the powers under Rule 11
does not hold good legally. In any event as of Today
because of the Mines and Minerals (Regulation &
Development) Amendment Act of 2015 the provisions
of Rule 11 of the Rules of 2013 are rendered
redundant.

. At any point of time after the coming into operation of
the present rules the Petitioner and/or any person
carrying on such activities in the territory of Daman
were never called upon to renew their license as
originally granted under the order of 2009 at Ex.A
hereto. The reason for not doing so was said rule 11
does not apply to the Petitioner and persons placed
in similar situation.

. The Petitioner is -nnt being given any opportunity of
being heard in the matter and suddenly the
Petitioner has been served with a direct order to stop

the guarrying activities forthwith. No show cause
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notice was issued to the Petitioner at any point of
time as to why such order should not be passed
against the Applicant. Thus the principles of natural
justice are not at all being followed by the concerned
Collector.

s. The Ld. District Collector Daman has failed to
appreciate that rule 11 by all means does not apply
ta the private land on which quarry is conducted.
Therefore the order itself is bad in law.

t. That the impugned order is against the Amended

Provisions of the Act of 2015 passed by the

Parliament and came into force from 12% January

2015 as upon enforcement of the said Act and as per

section BA(3) and B{A)(6) of the Amended Act the

lease licence is deemed to be granted for a periods as
mentioned in both the above section.

1. The Notice dated 25.1.2017 issued by the Di_strir;t
Collector Daman is illegal. The Collector has no
Powers ﬁndﬂr the Rules to determine the period
of the Appellants lease for Quarrying Operators of
Mines Minerals granted under the Goa Daman and
Diu Mines Mineral Concesszion Rules. The
MNotification dated 15.7.2013 issued by the U.T.

Administration of Daman and Diu
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No.COL/DMN/MINING/2012-13/ 147 is prospective
in nature. The said notification cannot be used to
Retrospectively extinguish and or determine the
period of lease gl:ﬂ.l'lttd to the Appellants under the
Provisions of the Goa Daman and Diu Miner Mineral
Concession Rules.
v. The Provisions of the Saving clause Rule 38 of the
Union Territory of Daman and Diu  Mineral
Concession Rules, 2013 which curtail the period of
the Lease of 10 years already granted are illegal. The
purpose of the Rules is to create new terms and
conditions of Lease Prospectively and Regulate the

Quarrying., However such Rules cannot affect Mineral

leases already given and have the effect of curtailing
the lease period already granted.

w. The Provisions of .Eectiun 11 ecannot be apphed
retrospectively to totally stop the business of the
Applicant. As a matter of fact. The Administration
UTI of Daman and Diua have not put in place the
procedure prescribed under the New Rules of 2013
for gpranting ol Licenses and the Auction of Quarry
Leases provided under Chapter - lII of the New Rules.
The said Procedure cannot in any event be Applied to

the Petitioner whose Lease have been extended by the
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Act of 2015. ]"‘-i'l'_'ll- Notices for Auction of the Quarry
Lease Rights have been issued till date. The
Petitioner right to extract Minor Minerals under the
permission granted on 10.07.2009 under the Old
Rules of 1985 still subsists till 08.07.2019. The
procedure presented by the Rules of 2013 has also
not been put in place.

. The Petitioner has not commuted any breaches of the
conditions of Lease granted to them. There is not a
single mmplaint. against the Petitioner by the
i} Authorities, The Petitioner have been paying
Royalties as per the Lease Agreement and this been
no default till date. It is also not the case of the
Administration that Petitioner have breached any
condition of Lease granted on 10/07/2009, The
Petitioner submits that they have complied with all
the conditions of the Lease and the Lease granted is
not terminated for non compliance of any conditions.
. The Provisions of section 11{1}) which declare
termination of the Petitioner 10 years lease granted
on 10/07 /2009 after 3 years of coming into force of
the New Rules of 2013 are illegal. Such a Rule
infringes on the Rights of the Petitioner to do

business according to Law and affects their
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Fundamental rights under the Constitution of
India such a Rule also cannot be framed in view
of the passing of the Mines and Minerals (Regulation
and Development] Amendment Act, 2015 by

Parliament.

It iz submitted that the Act of 2015 which

W

incorporates sections 8(A)(1) and 8(A)(6) provides a
deeming provision of extension of all Leases granted
prior to coming into force of the Amendment Act of
2015 and these provisions effectively repeal the rules
framed by the Administrative of the U.T. of Daman

and Diu in 2013 as the same are repugnant and

contrary to the provisions of the Mineral and Mines
(Development and Regulation) Amendment Act, 2015.
aa. It is submitted that the Administration has not
put into place the procedure for Accepting
Applications, Accepting Bids, Grant of New Leases
and Permissions for Quarrying Minor Minerals. The
Petitioner have been running  the business
legitimately for the past 8 years and the order of the
Collector which shuts down the Petitioner business
by an Executive fiat is illegal and cannot be

sustained in law.
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bb. The Collector of Daman has not given any show
cause notice to the Petitioner and they were also not
heard before the impugned order was passed. The
Mew Rules of 2013 do not contain any provisions for
show cause notice and hearing before cancellation of
Quarrying Lease which is still in force. The impugned
order should therefore be set aside faking into

account the principles of natural justice. It is a well

settled Principle of law that No business which is
nducted as per the legal provisions under Rules
med by the Government can be abruptly shut
own by Rules which are inconsistent and repugnant
with the provisions of the Main Act of 2015, It 1s
respectiully submitted that the Main Act ie. the
Mines and Minerals (Development and Regulation)
Act 1957 as also the provisions of section 8A(3) and
8(A)(6) of the Mines and Minerals (Development And
Regulations) Amendment Act 2015 clearly set out the
extension of all Mineral Leases given prior to the
passing of the Act and these Provisions of the Main
Act prevail over the Rules made by the U.T.

Administration.
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cc.The Mines and Minerala (Development and
Regulation] Amendment Act 2013 also incorporates
section B(A](G)

dd. It is submitted that both the above sections are
Applicable to the Leases granted to the Petitioner in
2009 upon reading these sections it is abundantly

clear that the Lease to the Petitioner was granted

before the Commencement of the Mines and Minerals

with effect from the date of expiry of the period of
renewal last made or till the completion of the
renewal period if any or a period of fifty vears from
the date of grant of such lease whichever is later,
subject to the condition that all the terms and
conditions of the lease have been complied with.

ee.lt 18 respectiully éubmitted that provisions of section
8(A)(1) and B(A)(6) of the Act of 2015 prescribed the
periods for which Mining Leases are to be granted.
The period of a lease is governed by the Act and its
sections. The State Government cannot make Rules

under section 15 of the said Act which are repugnant
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and inconsistent with the provisions of the Main Act.
The Rules of 2013 which seek to curtail the peried of
the lease by two years is therefore illegal and against
the principles of law. The impugned Rules have the
effect of Termination of the Petitipner Lease which
Termination is further prohibited under section 4-A
of the mines and mineral Act 1957. In any event the
termination is affected because of Rules which are
per se illegal and passed contrary to sections of the
Main Act which provide for periods of Grant of Lease
and periods of Extension of Mineral Leases.

. The Mines and Mineral (Development and Regulation)
Act 1957 provides the Procedure for pre-mature
Termination of a mining lease under section 4-A(2).
The impugned order is not passed taking recourse to
the provisions of Section 4-A(2) of the Mines Minerals
Act 1957. The Department has not given the
Appellants an Opportunity to be heard as provided in
section 4-A(3) of the said Act. The Appellants have
not done any act which viclates the provisions of the
lease. The Lease granted to the Appellants has not
lapsed. The Appellant is conducting operations and

will continue to do so till the Lease period is over in
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2019 and there are no inabilities in the prtl.lams
COperations to conduct the lease.

gg, The Petitioner has been granted a License to
extract Granite as well as other stones used for

construction, as mentioned in the order granting the

Lease along with conditions. The said permission
s granted prior to the framing of New Rules in
13 and also prior to passing of the Amendments to
e Mines and Minerals Act 2015. The Central Govt.
has also framed the Granitee Conservation and
Development Rules 1999 which clearly provided in
Rule 6 that the Minimum period of the lease which as
granted shall not be less than 20 years and the
Maximum period shall not be more than 30 years.
The Petitioner have been granted license only for a
period of 10 years when Rule 8A(6) provide that
Minimum period is to be 20 years.
hh. The Petitioner state that Rule 52 of the Granite
Rules provides for Applicability of the Minor
concession Rules or any Rules framed by the
State Government under section 15 of the Mines
and Minerals (Development and Regulation) Act,
1957. It 15 provided that rules framed by the State

Government shall be applicable to Granite guarry
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leases to the extent they are not repugnant or
inconsistent with the Granite Conservation and
Development Rules 1999, It is submitted the
curtaining the period of a lease to 3 years and further
Terminating the Lease before expiry of the Lease are
provisions which are fully repugnant to Rule 6 of the
Grant conservation Rules which clearly provide for a
Minimum period of 20 years and Maximum of 30
years. On these ground alone the Impugned orders
should be set aside for sheer Non Application of Mind
and I‘-FDn-Applicﬂ.ﬁﬂn of Rules framed by the Central
Govt.

It is submitted that section 15 of the Mines and
Mineral (Development and Regulation] Act 1957 as
also the Amended Act of 2015 do not give the State
Government or the U.T. Authorities any powers to
determine the period of the Lease which is to be
granted section 8A(3) and B(A)(6) produce the periods
of the lease. This provisions totally prohibits the
State Government or U.T. Authority from restricting
the period of the lease, to three years and or reducing
the period of the lease already granted to less than

the period for which it was granted. The impugned
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leases to the extent they are not repugnant or
inconsistent with the Granite Conservation and
Development Rules 1999, It is submitted the
curtaining the period of a lease to 3 years and further
Terminating the Lease before expiry of the Lease are
provisions which are fully repugnant te Rule 6 of the
Grant conservation Rules which clearly provide for a
Minimum period of 20 years and Maximum of 30
years. On these ground alone the Impugned orders
should be set aside for sheer Non Application of Mind
and le—ﬂpplicaﬁﬂn of Rules framed by the Central

ovt.

ii. It is submitted that section 15 of the Mines and

Mineral (Development and Regulation] Act 1957 as
also the Amended Act of 2015 do not give the State
Government or the U.T. Authorities any powers to
determine the period of the Lease which ig to be
granted section 8A(3) and 8(A)(6) produce the periods
of the lease. This provisions totally prohibits the
State Government or U.T. Authority from restricting
the period of the lease, to three years and or reducing
the period of the lease already granted to less than

the period for which it was granted. The impugned



10.

i 5

12,

Action of the Collector is therefore illegal and cannot
be sustained.

jj. The Interpretation put up by the Collector. Daman
that the license granted to the Petitioner has come to
an end on the expiry of 3 years from the date on
which the said new rules has come in force as
notified on15.07.2013 is not correct because the said
Rule is now repealed by Implication.

The Petitioner demanded justice but the same is denied to

them. There is no other alternative and efficacious remedy

available to the Petitioner and the reliefs that will be

granted will be just, complete and effective.

The Petitioner has not filed any other Writ Petition either in

this Hon'ble Court or in any other court or in the Supreme

Court of India on the same cause of action.

The cause of action has arisen in Daman. This Hon'ble

Court therefore, has jurisdiction to try and entertain this

Petition on the appellate side,

The petitioner submits that there is no delay or latches on

the part of the petitioners in approaching this Hon'ble

court, However, if any delay is caused the same may be

condoned in the interest of justice. |

The petitioner states that viz. The Daman and Diu Minor

Minerals Concession Rules 2013 the petitioner
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14.

15.

26 20

abovenamed has signed and verified the present petition
and is in a position to depose about the same.

The Petitioner has paid a fixed Court fees of Rs.

The Petitioner will rely upon documents, a list whereof is
annexed hereto.

The Petitioner therefore prays:-

a. That a writ of certiorari or any other writ order may

be issued to the Respondents, calling for the records
and files and after going into the legality and validity
of the impugned notice/ order dated 25.1.2017
(Exhibit C) issued by the Respondent No3, guash
and set aside the same.
That a writ of m:andamus or any other writ, order or
direction be issued to the respondents to permit the
petitioner to do quarrying of mines and minerals and
transport the same under the renewed permit dated
10/07 /2009 which is valid till 08/07/2019 and go
on renewing the said permit subject to the petitioner
complying with the said Act or Rules framed there-
under.

c. That a writ of mandamus or any other writ, order or
direction be iB-SLlEd ordering and directing the

respondent to renew the quarry lease of the petitioner



) 2l

for the period of 50 years as per section 8-A of the
said Act.

. That the said new Rules ie. Daman & Diu Minor
Mineral Concession Rule, 2013 be declared to be
ultra virus of the said Act i.e. Mines and Minerals
(Regulation & Development) Act, 1957.

. That pending the hearing and final disposal of the
Petition, the operation of the new impugned notice
dated 25.1.17 (Exhibit C) be stayed.

. That pending hearing and final disposal of the
petition, the Respondents be ordered and directed to
permit the petitioner to carry on his business under
permit dated 10/07/2009 (Exhibit B) and renew the
same from time to time, subject to the petitioner
complying with the provisions of the said Act and the
Rules framed there-under.

. That pending the hearing and final disposal of the
petition, the respondent be ordered and directed to
renew the petitiner's quarry lease for a period of 50
vears as per section 8-A of the said Act.

. That ad- interim relief in terms of prayer (d) and (g
be granted.

Such other and further reliefs be granted as this

Hon'ble Court may deem fit.
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Fnr le Ambt Etm'il Eulmr

Advocate for the petitioner

VERIFICATION

I, Shantilal H Patel, one of the Proprietor of the
petitioner above named do hereby declare that what is stated
in para Nos. 1 to 6 are true to my personal knowledge and
what iz stated in rest of the paras ¥ to 15 are on information

and by way of legal submissions, which I believe to be true.

Solemnly affiirmed at Mumbai ) 'Fnir _;..f Amh-n awr-; Qumﬁl‘
@, "‘l
Dated this J'f ?*’Jda}f of April, 2017 ] e
‘. Ly s .-': . i l“—.‘-—l"
- Eefn:rre me,
Advocate for the Petitioner fﬁﬁ“g;’i - o

5. K. TAMBAWALLA
ADVOCATE, HIGH COURT
B-23. Taheri Manzil
Mesbit Road, Mazgaon
Mumbai - 400 Dﬂ.chr LT J| '}

WB{}RE I'-."IEr ),




DUE ON 08/6/2017

cIv.wW.p.NG. co 0583 5 /2017
DATED: 16 May of 2017

IN THE HIGH COUET OF JUDICATURE AT BOMBAY
APPELLATE 51DE
WRIT PETITION NO.4704 OF 2017

Jay Ambe Stone Quarry, Nani Daman we PRLITIONET.
Vis

Union of India through the Secretary

Mines and Minerals Department and Ors. ..... Respondents.

Ta,

The District Collector, Daman
Office of the Collector Daman
WHEREAS the above named Petitioner has presented a Perition 1o
this High Court of Judicarture at Bombay on 18/4/2017 praying in prayer clause
(e) Thar pending the hearing and final disposal of the Petition, the operation of
the new impugned notice dated 25/1/2017 be stayed; etc; The Writ Petition has
been preferred against the impugned MNotice dated 25/1/2017 issued by the
District Collector Daman No. Cof/Dmn/Civil Writ No. 6/2016/1417/790,
AND WHEREAS the said Writ Petition was placed before the
Court for admission, when upon hearing, Mr. M. M. Vashi, Senior Counsel a/w
Ms. Prachi Khandge, Adv. Ms. Apama Devkar, Adv. And Ms. Panthi Desai, Adv.
I/b Mss. M. P. Vashi & Associates, Adv. For the Perifioners, Mr. ¥. B. Mishra,
Adv a‘w Mr. Dhanesh Shah, Adv. Mr. Upendra Lokegaonkar, Adv. For
Respondent No,1 -UOIL Mr. Shnshailya 5. Deshmukh, Adv. For Respondent
MNos.2 and 3, the Court (Coram: V. M. Kanade & C. V. Bhadang, JJ) has on

27/4/2017 passed the following order ;

i B

1] The learned Counsel appearing on behalf of Respondent
poNos, 2 and 3 seeks fime to file reply.

2] We are informed by the learned Counsel appearing on

behalf of Respondent Nos. 2 and 3 that the Petitioners have already
filed revision application against the impugned order and the said
revision application is placed for hearing before the learned
Administrator along with the group of similar m._u_trnm._”.c:.w on
17/05/2017.

o T Cinman
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Order continued,..

2] On the other hand, Mr. Vashi, the learned Senior Counsel
appearing on behalf of the Petitioners has submitted that the
Petitioners have also challenged the vires of Rules 4 and 11 read
with Rule 58 of the relevant Rules and therefore the present Petition
is maintainable.

4] In our view, since revision application is placed for hearing
on 17/05/2017 before the learned Administrator, at this stage, we
need not go into the validity of the said Rules. We hope and expect
thar the revision application is decided by the learned Administrator
expeditiously. In the meantime, no coercive steps be taken against
the Petitioners.

5] It is clarified that the Petitioners may appear before the
learned Administrator without prejudice to their contendons raised
by them in this Petition.

6] Stand over to 08/06/2017."

AND THEAREAFTER the said Writ Petition the petitioner has filed
Civil Application No. 1113 of 2017 praying in prayer clause (b) That pending
the hearing and final disposal of the Petition, the effect and implementation of
the impugned Notice dated 25% January 2017 be stayed; The Writ Petition with
Civil Application was placed before the Court for admission, when upon
hearing, Ms, Prachi Bhutekar /b Mss. M. P. Vashi & Associates, Adv. For the
Petitioners, Mr. Y. R. Mishra, Adv a/w M. Dhanesh Shah, Adv. Mr. Upendra
Lokegaonkar, Adv. For Respondent No.l -UOI, Mr. Shrishailya 5. Deshmukh,
Adv. For Respondent Mos.2 and 3, the Court (Coram: V. M. Kanade & C. V.
Bhadang, JJ) has on 05/5/2017 passed the following order :

W

12 We are informed that despite the direcdons being given by
this Court by an order dated 27th April, 2017 that no coercive steps
shall be taken against the Petitioners, the Respondents have seized
their vehicles and taken the workers in the custody. Liberty is
granted to the Petitioners to take out contempt proceedings. Learned
counsel appearing on behalf of the Petitioners submits that the
vehicles should be released and the workers may be released.
Accordingly, the seized vehicles be released. ’

2. In view of the action of the Respondents, we have no other
option but to grant an ad-interim relief in terms of prayer clause (b)
of the respective civil application. The impugned order is therefare,
stayed till the next date. Liberty- is granted to the Respondents to
apply for vacating the ad-inrerim order.”

A7
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It is accordingly ordered that a note of the above Court’s Order be
taken and act accordingly.
The Writ Petition is due on 08/6/2017
Witness Dr. Manjula Chellur the Hon’ble Chief Justice Bombay
at this 27/4/2017, 05/5/2017.
By the Court,

LI
For Deputy Registrar,

{ Civil )
The  day of May 2017
" Note:Return of the Writ should be
made immediately duly certified.
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Annexure-VI

£x-£ 60

WEATO4201LT with
connected matters -

BOPPS
IN THE HIGH COURT OF JUDICATURE AT BOMBAY

CIVIL APPELLATE JURISDICTION
WRIT PETITION NO.4704 OF 2017

Jay Ambe Stone Quarry - .... Petitioner.
V/'s
Union of India and Others .....Respondents.
WITH
WRIT PETITION NO.4705 OF 2017
Patil Stone Quarry .... Petitioner.
V/s
Union of India and Others .....Respondents.
WITH
WRIT PETITION NO.4706 OF 2017
M/s Khodivar Stone Works | .... Petitioner.
V/'s
Union of India and Others .....Respondents.
_ WITH
WRIT PETITION NO.4707 OF 2017
Laxmi Stone Quarry .... Petitioner.
V/s
Union of India and Others .....Respondents.
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WPRMAT04/2017 with
connectega matters

WITH
WRIT PETITION NO.4708 OF 2017

Shivkrupa Stone Works : ... Petitioner.
V/s
Union of India and Others .....Respondents,
WITH

WRIT PETITION NO.4709 OF 2017

Vishal Stone Quarry .... Petitioner.
. V/s
Union of India and Others .....Respondents.
WITH

WRIT PETITION NO.4711 OF 2017

M/s Asha Stone Quarry .... Petitioner.
Vs

Union of India and Others ... Respondents.

WITH
WRIT PETITION NO.4713 OF 2017

Varsha Stone Works .... Petitioner,
Vs

Union of India and Others .....Respondents.
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WP/AT04/2017 with
connected matters

WITIIL
WRIT PETITION NO.4714 OF 2017

M/s. Krishna Stone Works .... Petitioner.
WVi's
Union of India and Others .....Respondents.
WITH

WRIT PETITION NO.4716 OF 2017

Vaishali Stone Quarry .... Petitioner.
V/s
Union of India and Others ... Respondents.
WITH
WRIT PETITION NO.4718 OF 2017
Shree Ashapura Stone Works | ... Petitioner.
Vi's
Union of India and Others ..... Respondents.
WITH

WRIT PETITION NO.4720 OF 2017

Ioyrie Infra Stone Quarry .... Petitioner.
Vs
Union of India and Others | .....Respondents.
WITH

3/7

m: Uploaded an = 02082017 v Downloaded or - 0SA0Q0AT 159602 o

>



63

WP/4704/2017 with

connected matters -

WRIT PETITION NO.4721 OF 2017

Saraswati Stone Works ' .... Petitioner.
Vs
Union of India and Others .....Respondents,
WITH

WRIT PETITION NO.4723 OF 2017

Mahalaxmi Stone Crush .... Petitioner.
V/s
Union of India and Others ... REspondents.
WITH

WRIT PETITION NO.4724 OF 2017

Yatish Stone Quarry .... Petitioner.
V/s
Union of India and Others .....Respondents.
WITH

WRIT PETITION NO.4725 OF 2017

Raj Stone Quarry .... Petitioner.
V/s
Union of India and Others ... Respondents.
WITH

WRIT PETITION NO.4727 OF 2017

4/7
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WPAT04/2017 with
connected matkers

Shakti Stone Quarry .... Petitioner.
Y/
Union of India and Others .....Respondents.
WITH
WRIT PETITION NO.4728 OF 2017
Jay Jalaram Stone Quarry .... Petitioner.
Vs
Union of India and Others .....Respondents.
WITH

WRIT PETITION NO.472% OF 2017

Parvati Stone Works ... Petitioner.
V/s
Union of India and Others ..---Respondents.
WITH

WRIT PETITION NO.4730 OF 2017

M/s Vilram Stone Quarry .... Petitioner.
V/'s
Union of India and Others ... Respondents,

Mr. M.M. Vashi, Senior Counsel a/w. Ms. Prachi Khandge, Ms. Aparna
Devkar and Ms. Panthi Desai i/b M/s. M.P. Vashi & Associates for the
Petitioners.

Mr. Y.R. Mishra a/w Mr. Dhanesh Shah, Mr. Upendra Lokegaonkar for

/7
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WPR/ATO4/2017 with
connected matters

Respondent No.1 - UQL.

Mr. Shrishailya 5. Deshmukh for Respondent Nos. 2 and 3.

COBAM: V. M. KANADE &
C.V. BHADANG, JJ.

DATE: 27" April, 2017
P.C.:-

1] The learned Counsel appearing on behalf of Respondent Nos. 2

and 3 seeles time to file reply.

2] We are informed by the learned Counsel appearing on behalf of
Respondent MNos. 2 and 3 that the Pettioners have already filed
revision application against the impugned order and the said revision
application is placed for hearing before the learned Administrator

alongwith the group of similar applications on 17/05/2017.

3] On the other hand, Mr. Vashi, the learned Senior Counsel
appearing on behalf of the Petitioners has submitted that the
Petitioners have also challenged the vires of Rules 4 and 11 read with
Rule 58 of the relevant Rules and therefore the present Petition is

maintainable.

4] In our view, since revision application is placed for hearing on

17/05/2017 before the learned Administrator, at this stage, we need

B6/7
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WPMATO4/2017 with
connected matters

not go into the validity of the said Rules. We hope and expect that the

revision application is decided by the learned Administrator
expeditiously. In the meantime, no coercive steps be taken against

the Petitioners.

5] It is clarified that the Petitioners may appear before the learned
Administrator without prejudice to their contentions raised by them in

this Petition.
6] Stand over to 08/06/2017.

(C.V. BHADANG, J. ) (V.M. KANADE, ].)

77
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Annexure-VII

Ex-F 67

W 4704-17

VPH

IN THE HIGH COURT OF JUDICATURE AT BOMBAY
CIVIL APPELLATE JURISDICTION

WRIT PETITION No. 4704 OF 2017
WITH
CIVIL APPLICATION (St.) No. 13473 OF 2017

Jay Ambe Stone Quarry ... Petitioner
Vis
Union of India and Others ....  Respondents
WITH
WRIT PETITION No. 4705 OF 2017
WITH
CIVIL APPLICATION (St.) No. 13616 OF 2017
Patil Stone Quarry : ... Petitioner,
Vs
Union of India and Others ...  Hespondents
WITH
WRIT PETITION No. 4706 OF 2017
WITH
CIVIL APPLICATION (St.) No. 13477 OF 2017
M/s Khodiyar Stone Works ...  Petitioner
Vs
Union of India and Others .... Respondents.
WITH
WRIT PETITION No. 4707 OF 2017
WITH
CIVIL APPLICATION (5t.) No. 13652 OF 2017
Laxmi Stone Quarry ...  Petitioner.
Vis
Union of India and Others ...  Respondent
WITH
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WE. 4704-17

WRIT PETITION No. 4708 OF 2017
WITH
CIVIL APPLICATION (5t.) No. 13650 OF 2017

Shivkrupa Stone Works ... Petitioner.
Vis
Union of India and Others ...  Respondents
WITH
WRIT PETITION MNo. 4709 OF 2017
WITH
CIVIL APPLICATION (5t.) No. 13647 OF 2017
Vishal Stone Quarry ...  Petitioner
Vis
Union of India and Others ... Respondents
WITH
WRIT PETITION No. 4711 OF 2017
WITH

CIVIL APPLICATION (St.) No. 13645 OF 2017

M/s Asha Stone Quarry ... Petitioner
Vis
Union of India and Others : ...  Respondents
WITH
WRIT PETITION No. 4713 OF 2017
WITH
CIVIL APPLICATION (5t.) No. 13648 OF 2017
Varsha Stone Works ...  Petitioner
Vis
Union of India and Others ...  Respondents
WITH
WRIT PETITION No. 4714 OF 2017
WITH
CIVIL APPLICATION (St.) No. 13640 OF 2017
/s, Krishna Stone Works ...  Petitioner
Wi

216
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Union of India and Others ...  Respondents
WITH
WRIT PETITION Nao. 4716 OF 2017
WITH
CIVIL APPLICATION (St.) No. 13615 OF 2017

Vaishali Stone Quarry ... Petitioner
Vis

Union of India and Others ...  Respondents

WITH
WRIT PETITION No. 4718 OF 2017
WITH
CIVIL APPLICATION (St.) No. 13642 OF 2017

Shree Ashapura Stone Works ...  Petitioner
Vis
Union of India and Others ...  Respondents
WITH
WRIT PETITION No. 4720 OF 2017
WITH
CIVIL APPLICATIQN (5t.) No. 13639 OF 2017

Kyrie Infra Stone Quarry ...  Petitioner
Vs
Union of India and Others ...  Respondents
WITH
WRIT PETITION No. 4721 OF 2017
WITH
CIVIL APPLICATION (St.) No. 13613 OF 2017

Saraswati Stone Works Fetitioner
Vis
Union of India and Others ...  Respondents

WITH
WRIT PETITION No. 4723 OF 2017
WITH

i Uploaded on - QR0S20IT i Downloadod or - 00ATLE0TT 16: 14044 o
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WE 4704-17

CIVIL APPLICATION (5t.) No. 13635 OF 2017

Mahalaxmi Stone Crush ...  Petitioner
Vs
Union of India and Others ...  Respondents

WITH
WRIT PETITION No. 4724 OF 2017 .
WITH "
CIVIL APPLICATION (5t.) No. 13633 OF 2017

Yatish Stone Quarry Petitioner
Vis

Union of India and Others - ... Respondents

WITH
WRIT PETITION No. 4725 OF 2017
WITH
CIVIL APPLICATION (5t.) No. 13626 OF 2017

Raj Stone Quarry ...  Petitioner
Vis ,
Union of India and Others ... Respondents

WITH
WRIT PETITION No. 4727 OF 2017
WITH
CIVIL APPLICATION (5t.) No. 13628 OF 2017

Shakti Stone Quarry ... Petitioner
Vs
Union of India and Others . ...  Respondents

WITH
WRIT PETITION No. 4728 OF 2017
WITH
CIVIL APPLICATION (5t.) No. 13630 OF 2017

e Uplasded an - OR0S20MT = Downlosdod o - 0RI0RMIT 1504044 o
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WE. 4704-17
Jay Jalaram Stone Quarry ... Petitioner
Vs
Union of India and Others - ...  Respondents
WITH
WRIT PETITION No. 4729 OF 2017
WITH
CIVIL APPLICATION (5t.) No. 13618 OF 2017
Parvati Stone Works ...  Petitioner
Vis
Union of India and Others ... Respondents
WITH
WRIT PETITION No. 4730 OF 2017
WITH
CIVIL APPLICATION (St.) No. 13611 OF 2017
M/s Vilram Stone Quarry ... Petitioner
Vis
Union of India and Others ...  Respondents

= i

Ms. Prachi Bhutekar i/b Mfs. M. P. Vashi & Associates for the
Petitioners.

Mr. Y. R. Mishra a/w Mr. Dhanesh Shah, Mr. Upendra Lokegaonkar
for Respondent No. 1 - UOL

Mr. Shrishailya S. Deshmukh for Respondent Nos. 2 and 3.

Lt

CORAM : V. M. KANADE, &
C. V. BHADANG, 1.

DATE  :MAY 5, 2017
PC.

1. We are informed that despite the directions being given
by this Court by an order dated 27" April, 2017 that no coercive steps

ol
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Winayak Halemath

A

WP 2704-17

shall be taken against the Petitioners, the Respondents have seized
their vehicles and taken the workers in the custody. Liberty is granted
to the Petitioners to take out contempt proceedings. Learned counsel
appearing on behalf of the Petitioners submits that the vehicles should
be released and the workers may be released. Accordingly, the seized

vehicles be released.

2. In view of the action of the Respondents, we have no
other option but to grant an ad-interim relief in terms of prayer clause
(b) of the respective civil application. The impugned order is
therefore, stayed till the next date. Liberty is granted to the

Respondents to apply for vacating the ad-interim order.

Sd/- : Sd/-
[C. V. BHADANG, I.] [V. M. KANADE, 1.]
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Ex-G7 75

142 23wpaT . 17 5w

IN THE HIGH COURT OF JUDICATURE AT BOMBAY
CIVIL APPELLATE JURISDICTION

WRIT PETITION NO. 4704 OF 2017

WITH
CIVIL APPLICATION NO., 1340 of 2017
WRIT PETITION lhr]JG- 4704 OF 2017
Jay Ambe Stone Quarry Fetitioner
Vs,

Union of India through The
Secretary & others Respondents

Mr. Mukesh Vashi, Senior Counsel afw. Prachi Khandge ilb. M/s. M.P.
Vashi & associates for the petitioner.

Mr. 5.5.Deshrmukh for respondents 2 and 3.

CORAM: NARESH H. PATIL AND
SMT. BHARATI H. DANGRE, JJ.

27 June, 2017.

Learned Senior Counsel appearing for petitioner submits that
befare the learned Administrator of Daman and Diu, revision applications
preferred by the petitioners are pending for consideration on merits.
Learned Counsel appearing for respondent-Administrator submits that

revisions are listed for hearing on 12% July, 2017,
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2. In the facts, we observe that without prejudice to the rights and
contentions of the parties, the revision applications may be heard by the

learned Administrator at the earliest.

3. Learned Counsel appearing for respondent has moved the petition
for vacating the ad-interim relief granted by this Court on the premise that
the petitioner lacks "Environmental Clearance Certificate”, Learned
Counsel appearing for petiioner submits that since the year 2002
onwards every year the petitioner has been making necessary payments
and obtaining the clearance certificate from the Administration under the
provisions of the Air fPreveminn & Control of Pollution) Act, 19281.
Learned Counsel appearing for the respondent no.2 Administration
.suhmits that he will take necessary instructions in the matter. On request
of learned Counsel appearing for the Administration, stand over to 215

July, 2017. To be listed under caplion "directions’.
4.  Ad-interim order granted earlier to continue till next date.

(SMT. BEHARATI H. DANGRE, J} (MARESH H. PATIL, J.)

L2 Pangwanl, P.B.
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STATUS AS PER ENVIRONMENT (PROTECTION) ACT, 1986, WATER (PREVENTION AND CONTROL OF
POLLUTION) ACT, 1974 AND AIR (PREVENTION AND CONTROL OF POLLUTION) ACT, 1981

Sr.
No

Name of Unit

Consent to Establish

Consent to Operate

Consent to Renewal

Date of
issue

Date of
Expired

Date of
issue

Date of
Expired

Date of
issue

Date of
Expired

Environment
al Clearance
as per
Environment
al Impact
Assessment
Notification
2006

M/s. Yatish
Stone Quarry,
Dunetha,
Daman

Not
obtained

M/s.
Stone
Dunetha,
Daman

Vikram
Quarry,

15/01/1999

31/03/1999

M/s.
Stone
Dunetha,
Daman

Parvati
Quarry,

27/05/1991

05/02/1997

31/12/1997

20/11/2002

31/12/2003

M/s. Patil Stone
Quarry,

Dunetha ,
Daman

17/02/1997

28/02/1998

04/06/1998

28/02/1999

M/s.
Stone.
Dunetha,
Daman

Shakti

Not
obtained

M/s. Krishna
Stone  Works,
Village Dunetha
Hill, Daman

22/12/1999

31/12/2000

Not
obtained

M/s.  Khodiyar
Stone  Works,
Dunetha Hill,
Daman

Not
obtained

M/s. Vaishali
Stone  Quarry,
Village Dunetha,
Daman

Not
obtained

M/s. Jay
Jalaram Stone
Quarry,
Dunetha,

Daman

19/01/1993

30/11/1994

14/02/1997

28/02/1998

05/12/1997

30/11/1998

10.

Shree Ashapura
Stone  Works,
Village Dunetha,
Daman

21/12/1999

31/12/2000

Not
obtained

11.

M/s. Vishal
Stone Quarry,
Village Dunetha,
Kunta Road,
Daman

Not
obtained

12.

M/s. Asha Stone
Quarry,
Dunetha,

Daman

Not
obtained

13.

M/s. Kishore C.
Patel,

Dunetha,
Daman

Not
obtained

14.

M/s. Mahalaxmi
Stone Crush,
Dunetha Hill,
Daman

21/12/1999

31/12/2000

Not
obtained

15.

M/s. Saraswati
Stone  Works,
Dunetha,
Daman.

Not
obtained




16. | M/s. Shivkrupa | 27/05/1991 | ---- 09/10/1992 | 31/12/1993 | 18/12/1997 | 31/12/1998
Stone  Works,
Village Dunetha,
Daman

17. | M/s. Kyrie Infra | Not | -—=— | = | =—— || -
Stone  Quarry, | obtained
Village Dunetha,
Daman

18. | M/s. Varsha | 20/04/1991 | ----- 10/02/1997 | 30/11/1997 | 27/11/1997 | 30/11/1998
Stone Works, under
Dunetha Hill, \éVaterACt
Daman 30/11/1999

under Air
Act.

19. | M/s. Jay Ambe | 27/05/1991 | -—-- 11/02/1997 | 31/12/1997 | 02/06/2003 | 31/12/2003
Stone  Quarry,
Village
Bhimpore,
Daman

20. | M/s. Laxmi | 11/11/1993 | 30/11/1994 | 14/02/1997 | 28/02/1998 | 02/02/1998 | 28/021999
Stone  Quarry,
Village
Bhimpore,
Daman

21. | M/s. Raj Stone [ Not |-~ | | e e
Quarry, Village | obtained
Bhimpore,
Daman

All above stone quarry units are required to obtain Environmental Clearance for mining and stone crushing activities as per
Environmental Impact Assessment Notification vide No.S.0.1533 dated 14/09/2006 issued by the MoEF and CC, New Delhi as

amended from time to time, from the competent authority but none of the all units are not obtained the Environment Clearance.



Annexure-IX

IN THE COURT OF THE ADMINISTRATOR,
U.T OF DAMAN & DIU,AT DAMAN

Shri Prabhubhai L. Mistry,

M/s Shivkrupa Stone Works,

Wadi Falia, Nani Daman.
vis

The District Collector, Daman,

Collectorate, Daman,

Revision Appln/02/2017

Shri Khalpabhai B. Patel,

M/s Ra) Stone Quarry,

Bhimpore, Nani Daman.
v/s

The District Collector, Daman,

Collectorate, Daman.

Revision Appln/03/2017

Shri Nirav G. Desai,

M/s Parvati Stone Quarry,

Kathiria, Nani Daman.
Vs

The District Collector, Daman,

Collectorate, Daman.

Revision Appln/04/2017

Shri B.M. Dangodara,
M/s Shakti Stone,
Vapi.

vis

The District Collector, Daman,

Collectorate, Daman.

- - < . IE"H\
A B Noph)
. "l--. r ‘.:.-'t'?\-?lll

Revision Appln/01/2017
u's 49 of Daman and Diu Minor,

Minerals Concession Rules, 2013,

Applicant.

Respondent.

Applicant.

Respondent.

Applicant.

Respondent.

Applicant.

Respondent.
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Revision Appln/05/2017

shri Mohan L. Kamli,
M/s Varsha Stone Works,
Dunetha.

vis
The District Collector, Daman,
Collectorate, Daman.

Revision Appln/06/2017

Shri Vikram B. Tachak,
M/s Vilram Stone Chuarry,
Vapi..

vis
The District Collector, Daman,
Collectorate, Daman.

Revision Appln/07/2017

Shri Shantilal H. Patel,
M/s Sararswati Stone Works,
Bhimpore.

Vs
The District Collector, [aman,
Collectorate, Daman.

Revision Appln/082017

Shri Rajeshkumar J. Singh,
M/s Kyrie Stone Quarry,
Vapi.

vis
The District Collector, Daman,
Collectorate, Daman.

e

Applicant.

Respondent.

Applicant.

Respondent.

Applicant.

Respondent.

Applicant.

Respondent



Revision Appln/09/2017

Shri P.D. Patil,
M/s Patil Stone Quarry,
Kathiria.

vis
The District Collector, Daman,
Collectorate, Daman.

Revision Applon/10/2017

Shri Vishnubhai Z. Kaml,
M/s Vishal Stone Quarry,
Magarwada.

vis
The District Collector, Daman,
Collectorate, Daman.

Revision Appln/11/2017

Shri Jitubhai L. Nandwana,
M/s Shree Ashapura Stone Works,
Vapi.

/s
The District Collector, Daman,
Collectorate, Daman.

Revision Appln/12/2017

Shri Nilesh Dalal,
M/s Vaishali Stone Quarry,
Vapi.

vis
The District Collector, Daman,
Collectorate, Daman.

LZUE:’

Applicant.

Respondent.

Applicant.

Respondent.

Applicant.

Respondent.

Applicant.

Respondent.
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Revision Appln/13/2017

Shri Bhavesh L. Nandwana,
M/s Mahalaxmi Stone Crush,

Vapi. ... Applicant.
vis

The District Collector, Daman,

Collectorate, Daman. ..--  Respondent.

Revision Appln/14/2017

Shri Karsanbhai B. Tachak,
M/s Krishna Stone Works,

Vapi. ' .. Apphcant.
v/s

The District Collector, Daman,

Collectorate, Daman. .... Respondent.

Revision Appln/15/2017
Shri Arun Patel,

/s Asha Stone Quarry,

Bhenslore. ... Applicant.
v/s

The District Collector, Daman,

Collectorate, Daman. .... Respondent.

Revision Appln/16/2017

Shri Rajesh R. Patel,

M/s Yatish Stone Quarty,

Dabhel. ... Applicant.
vis ¥

The District Collector, Daman,

Collectorate, Daman. Respondent




Revision Appln/17/2017

Shri Jayesh B. Kidecha,
M/s Khodiyar Stone Works,
Vapi.

vils
The District Collector, Damar,
Collectorate, Daman.

Revision Appln/18/2017

Shri Shantilal H. Patel,
M/s Jay Ambe Stone Quarry,
Bhimpore.

Vi3
The District Collector, Daman,
Collectorate, Daman.

Revision Appln/19/2017

Shri Amrut D. Patel,
M/s Laxmi Stone Quarry,
Bhimpore.

vis
The District Collector, Daman,
Collectorate, Daman.

Revision Appln/20/2017

Shri Jayesh Patel,
M/s Jay Jalaram Stone Quarry,

Bhimpore.
v/5

The District Collector, Daman,
Collectorate, Daman.

fffff

Applicant.

Respondent.

Applicant.

Respondent.

Applicant.

Respondent.

Applicant.

Respondent
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In brief the facts of the case are as under;

On 25/01/2017 the Collector, Daman issued a notice to all Mining
Licensees as above stating that the Director of Industries and Mines had
issued Quarrying permission to various licensee to carry out mining activities
on land under the Goa, Daman & Diu Minor Minerals Extraction and Removal
Rules, 1985 ( as amended on 01/04/2000). That the UT of Daman & Diu has
notified the Union Territory of Daman & Diu Minor Minerals Concession Rules,
2013 which has come in force from 15/07/2013 and as per Rule No.4 of the
Mew Rules notified in 2013 states that ‘No person shall undertake any
guarrying operation in respect of any minor mineral in any land except in
accordance with these rules’ and that as per Rule 11(1) of the said Rules the
existing Mining Lease permissions shall stand terminated on the expiry of three
years from the publication of these Rules and that the period of three years
provided in the existing lease holders has expired and on inspection of the
areas on 24/01/2017 for which the licences were granted under the old Rules
of 1985, it was reported that the mining activities were still being carried out in
the earlier permitted survey numbe-rs- The Collector therefore terminated
with immediate effect all the Mining Lease permitted under the old Rules of

the year 1985 and hence this Appeal.

The Quarry owners numbering 20 in all as above filed Revision
applications in this Court on 21/03/2017 and thereafter an application dated

23/03/2017 for early hearing of this matter as their lease licence/permit was

_ - _terminated without giving any opportunity of hearing.
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During the pendency of these Revision Applications, the Appellants
maoved the Hon'ble Bombay High Court by filing Writ Petitions No.4704 to
4730 of 2017. In the meanwhile this Court fixed the hearing in the above cases
for 17/05/2017. The Hon'ble Bombay High Court by its order dated 27" April,
2017 observed that * since Revision application is placed for hearing on
17/05/2017 before the Learned Administrator, at this state, we need not go
into the validity of the said Rules’ and desired that the matter be decided by
the Learned Administrator expeditiously and in the meantime, no coercive

steps be taken against the Petitioners,

On 17/5/2015 the Counsel for the Applicants stated that the above
revision application was filed in a hurry and therefore due to oversight have
not pleaded certain grounds which is necessary to decide the said Revision
Applications, They were allowed to carry out the Amendment on the

directions of this Court.

By an order dated 5" May, 2017 the Hon'ble High Court granted ad-
interim relief to the Appellants and that pending the hearing and final disposal
of the Petition the effect and implementation of the order dated 25" January,

2017 of the Collector, Daman was stayed.

| have heard the Counsel for the Appellants and the Government
Pleader. The Counsel for the Appellants among many other grounds stressed
upon the point that the present Rules if modified applies to Lease granted by
Government for quarrying on Government land and the present
Petitioners/Appellants are conducting the business of quarrying in their own
land and therefore these Rules do not apply to them and even if it needs to be
applied the Appellants should have l:g{.aen given an opportunity to present their

DAt s |
= H’::{-*;tase before any decision to displace them was taken.
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The Counsel for the Government argued that the Appellants have to
rightly comply with the requisite order of the Hon'ble Supreme Court whereby
in its judgement reported at (2012) 4 5CC 629 had directed all States and Union
Territories to frame its Rules under Section 15 of the Mines and Mineral
(Development and Regulation) Act, 1957 and that the Respondent accordingly
framed the Rules namely the Daman and Diu Minor Mineral Concession Rules,

2013.

After hearing the parties at length, it is clear the Rules framed in pursuance
of the Judgement of the Hon'ble Supreme Court of India, 4 5CC 629 of 2012,
the Rules framed by the Administration of Daman & Diu is very fair and
according to these Rules No.11 (i} '‘Provided further that the existing Mining
Lease helders under Goa, Daman and Diu Minor Minerals Concession Rules,
1985 shall comply with the provisions of these Rules within one year from the
coming into force of these Rules failing which their existing Lease shall stand
terminated. Provided further that the existing Mining Leases shall stand
terminated on the expiry of three years from the publication of these Rules’ It
is therefore clear that after three years all the mining permit/licences and
activities of mining which were going on under any Rule automatically expired.
It was therefore the duty of the permit/lease holders to apply themselves to
obtain permission for Mining Lease under the New Rules i.e ‘The Daman and
Diu Minor Minerals Concession Rules, 2013" but the Appellants failed to show

any evidence on this count.

The Counsel for the Appellants argued that those Rules are not applicable
to private land owners carrying out quarrying operations is also not tenable as
D Hule 4  states ‘Quarrying to be under quarry lease:- (i) No person shall

g\\. sundertake any quarrying operation in respect of any minor mineral in any land



except in accordance with these rules’. Therefore, these Rules are applicable
to all the land whether it is private or government land so this argument of the

Appellants is also not tenable.

But, on perusal of the records put before me and taking into account
the arguments, it has been noticed that sufficient time for presentation of their
case has not been given to the Parties by the Collector, Daman before
cancelling their Licences and therefare the ends of natural justice has not been
met. The Hon'ble High Court by its order dated 27" June, 2017 in para 2 had
desired that' the Revision Applications be heard by the Learned Administrator
at the earliest’ and according to para 4 ‘Ad-interim order granted earlier to

continue till next date’ .

In these circumstances, the Collector shall give legal notice to the
Parties and give them an opportunity to present their case afresh and take a

decision on merit and according to Rules in force. To that effect, | hereby ;
O0R BDER

The Motice of the Collector dated 25" January, 2017 terminating the
Lease/Licence of the Appellants is hereby quashed and set aside, the case is
remanded back to the Collector who will hear the case afresh and pass a

speaking order on merits according to Act/Rules in force.

Parties be informed.

Given under my hand and seal of this Court on this 4 E‘rﬁav of July,

2017,

{ Praful Patel)
Administrator

onv
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No DIMMINING-ACTIVITIES/O9/201 5/ B2

11, T. Administration of Daman & Diu,
Office of the Collector/Director of Mines,
Collectorate, Maoti Daman.

Daman : 396 220.

Dated b 1o 20017

Read: - 1) Quarrying licence No, DIM/DIC/09-10/12 dated 10/07/2009 issucd to
M/s. Jay Ambe Stone Quarry, Owner/Pariner Shri Shantilal Hiralal
Patel, /0. Patel Falia, Bhimpore, Nani Daman
2) The Union Territory of Daman and Diu Minor Minerals Concession
Rules, 23 published vide MNotification
No.COL/DMN/MINING/2012-13/1471  dated 15/07/2013 in the
Official Gazette Series :1, No. 06 dated 19™ July, 2013

SHOW CAUSE NOTICE

Whereas, M/s. Jay Ambe Stone Quarry has been issued Quarrying licence
Vide No.DIMMDIC/O9-10/12 dated 10/07/2009 and is carmying out mining Activities
on land bearing Survey No. 303, 304/2, 304/3, 304/4 & 304/5, situated at village
Bhimpore under Rule 7 read with the Rule 22 of the Goa, Daman & Diu Minor
Minerals Extraction and Rmnm-‘a]. Rules, 1985 (as amended on 01/042000% on
certain conditions among which the following are not being followed:

a. The lessce shall pay rovalty to the Government in advance on the mineral to
be dispatched from the said land. An assessment was done and it was found
that the lessee has paid revenue less than the assessment being done.

b. The lessee had 1o take permission from the Pollution Control Comemittee and

comply with the directions as 1ssued which was not done.

And whereas, the UT of Daman & Din has notified the Umon Territory of

Daman and Diu Minor Minerals Concession Rules, 2013, which has come in force

from 19/07/2013,

And whereas, as per Rule 4 of the New Rules notified in 2013 states that “No
person shall undertake any quarrying operation in respect of any minor mineral in

any land except in aceordance with these rles,”
by i

And whereas, the existing Stone Quarry owners under Goa, Daman & Din
Minor Minerals Concession Rules, 1985 were required to comply with the provisions

of the Union Territory of Daman and Din Minor Minerals Concession Rules, 2013,

And whereas, as per Rule 11(1) of the said Rules, the existing Mining Leasc
was supposed to stand terminated on the expiry of three years from the publication of

these Bules.

And whereas, the Hon'ble High Court, Bombay passed the order dated
L4/09/2016 in W.P. No. 10268 of 2016, directed the Collector, Daman to look into
the petitioner’s grievances and lake appropriate decision in regards in aceordance with

law, in the case the activities are found to be illegal and unauthorized. |

I
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Therefore, M/fs. Jay Ambe Stone Quarry is hereby directed to show cause
within 07 days from the issue of this notice as o why the Quarrying licence granted
Vide No.DIM/DIC/09-10/12 dated 10/07/2009 should not be cancelled. If no reply is

received within the stipulated time period, necessary zu:h[nn will be initiated against

L
{S:«.ﬁgeep Km;:;: Singh)

Collector/ Director of Mines,
Daman

you without any further notice.

T,
M/s, Jay Ambe Stone Quarry,
Cwner/partner Shri Shantilal Hiralal Patel, R/o. Patel Falia, Bhimpore, Nani Daman

{ Through the Concerned Talathi}
Copy to :

The Mamlatdar, Daman with a directive to arrange to serve the said Notice upon
the concerned persons through the Talathi and report compliance in time.




Annexure-XI

DISTRICT DAMAN

IN THE HIGH COURT OF JUDICATURE AT BOMBAY
CIVIL APPELLATE JURISDICTION
WRIT PETITION NO.246 10 OF 2017

Shantilal H Patel Proprietor

of M/s. Jay Ambe Stone Quarry ... Petitioner
Versus
Union of India & Ors. ... Respondents
INDEX
Sr. Particular Exhibits { Page No.
No.
1 |SYNOPSIS - A-F
2 |PETITION . --- 1-19
3 |[Copy of 1/14 record showing “A®
ownership/ leasehold right of 20»~2£{'_
the petitioner :
Copy of the permit “B” 25._257
5 | Copy of the notice dated 25t “cr
January, 2017 2?
6 |[Copy of the writ petition “D”
) | 30-5]
without annexure
7 | Copy of the order dated 27t “E”
. 52-58
April, 2017
8 Copy of the order passed by “F”
the Division Bench dated 5t A 7..-( 9
May, 2017

9. | Copy of the order dated 27th “G»
June, 2017 55- €6
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Copy of the letter dated |

118July, 2017

“H”

&§F-€9

11.

Copy of the letter dated 17t
July, 2017

“I”

70-73

12.

Copy of the order dated 26th
July, 2017 passed by the

respondent No.2

“J”

74-85

13.

Copy of the show cause notice
dated 4t October, 2017

“K”

86-37

14.

Copy of the order dated 14t

September, 2016

“L”

§9-39

15.

copy. of the said judgment
(2012) 4 SCC 629

“M”

906-102.

16
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DISTRICT: DAMAN .

Shantilal H Patel Proprietor

IN THE HIGH COURT OF JUDICATURE AT BOMBAY
CIVIL APPELLATE JURISDICTION
WRIT PETITION NO. 29010 OF 2017

of M/s. Jay Ambe Stone Quarry ... Petitioner

Versus
Union of India & Ors.

CHALLENGE:

... Respondents

The Petitioner is filing the above writ petition challenging an -
order dated26th July, 2017 passed by the 2nd respondent,
challenging the show cause3 notice dated 4t October, 2017

issued by the 3rd respondent and for other reliefs.

SYNOPSIS
Sr. Particulars Ex. | Page no.
No.

1. | The petitioner is a citizen of India. The
respondent No. 1 is Union of India,
respondent no. 2 is the Administrator of
Daman and Diu, respondent no. 2 is the
District Collector, Daman.

2 |The petitioners are an owner/lessee of | “A”
the land used for quarrying purpose.

3. |The respondents have issued a permit| “B”
dated 2009-2010 to petitioner to extract,
remove transport mines and minerals.

4. | The said permit is valid upto year 2019- | “C”

2020. The petitioner was surprised to
receive a notice dated 25% January,
2017 where, it was informedl that under
The Daman and Diu Minor Mineral
Concession Rules, 2013 all the quarry

licenses stood cancelled.




The petitioner and other quarry owners
were advised to file a revision application
before the respondent no. 2. However, no
date for hearing was fixed hence; a writ
petition was filed being writ petition No.
4716 of 2017. |

“D”

Thé said writ petition “came up for
admission before the Division bench. The
division bench ordered and directed the
respondent not to take any coercive
steps against the petitioner by an order
dated 27th April, 2017

119 E”

10.

Inspite of the order dated 27% April,
2017, the respondents seized vehicles of
the petitioner and took the workers of
the petitioner in custody. Hence civil
applications was taken out and vide an
order dated 5t May, 2017, the division
bench was pleased to grant an ad

interim relief.

“F”

11.

The said writ petition came up before the
Division Bench on 27% June, 2C17, the
petitioner and others were directed to
appear before the 2nd respondent,
without prejudice to the rights and

contention of the parties.

“G”

12.

The petitioner vide his letter dated 11t
July, 2017 produced the compilation of
documents showing that the petitioner
have all the necessary possession from

the pollution control board.

“H”




13.

The respondent no. 2 though accepted
the compilation but refused to give any
acknowledgement. Also informed that
the in the show cause notice no issue
has been raised regarding the pollution
control board so the documents will not
be considered by the respondent no. 2.
The said fact was recorded by the
petitioner vide his advocate letter dated
17t July, 2017

“I”

14.

The respondent No. 2 by an order dated
26t July, 2017 remanded the matter
back to the respondent No. 3, in order to

follow the rules of natural justice.

“J”

15.

The remand of the matter by the
respondent No. 2 back to respond no 3 is
of no use as respondent No. 3 is junior
in rank and cannot decide contrary to

the findings of the respondent no. 3.

16.

The petitioner is now served with & show
cause notice by respondent no. 2 dated
4th Qctober, 2017 in view of the order
dated 14th September, 2016, by this
Hon’ble Court.

“K”

17.

The said order dated 14t September,
2016 has nothing to do with the

petitioner or quarry of the petitioner.

113 L”

18.

It is alleged that two license conditions
under rule 7 r/w Rule 22 of the said
rules are not complied with. As stated
hereinabove the said first rules are
repealed by new rules. So respondent
No. 3 cannot allege violation of terms

and condition under the first rules.




Thus, it is impossible to understand as
to what is the issue on which the

petitioner is supposed to show cause.

19.

In the Supreme Court Judgment
reported in (2012) 4 SCC 629, supreme
court has directed all state government
as well as union territory to make a
miﬂing plan and also carry out all
geographical survey before issuing
mining license. The respondents ought to
have taken steps according to the said
Judgment, but till date the respondents
have not complied and have only enacted
rules of 2013.

“M”

20.

The rule enacted by the respondents
does not distinguish the mining activity
carried out on private land and
government land. The Judgment also
recommended to adopt modal rule of
2010 i.e. The Minor Mineral
Conservation and Development Rules
2010.

21.

The show cause notice also mention that
advance royalty is not paid. But the
petitioner states that advance royalty
can be paid only when a transit pass is
issued, which has not been issued till

date.

22.

The respondent no. 3 cannot decide
independently anything afresh in view of
order dated 26t July, 2016

23.

Therefore, the petitioner has filed the

writ petition.
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II. POINTS TO BE URGED
A. The impugned order dated 26t July, 2017 and impugned
notice dated 4th October, 2017, are totally bad and illegal.
B. That the notice issued by the respondent No. 3 does not
clarify as to on what issue the petitioner is required to
show cause.
C. ACTS AND RULE RELIED UPON
1. CONSTITUTION OF INDIA
2. MINES AND MINERALS (REGULATIONS AND
DEVELOPMENT) ACT, 1957 -
3. DAMAN AND DIU MINOR MINERALS CONCESSION
RULES |
4. GOA, DAMAN AND DIU MINOR MINERAL
EXTRACTION AND REMOVAL RULES, 1985
D. AUTHORITY TO BE CITED

None at present

Fosd™

Advocate for the Petitioner =



DISTRICT DAMAN

IN THE HIGH COURT OF JUDICATURE AT BOMBAY
CIVIL APPELLATE JURISDICTION

WRIT PETITION NO.29010 OF 2017

In the matter of Articles 12, 14 19
and 226 of The constitution of
India

And
In the matter of Mines and
Minerals (Regzulations and
Development) Act, 1957 and the
Rules framed the-eunder

And
In the matter of Daman and Diu

Mines and minerals Rules, 2013



<

In the matter of order dated 26th

And

July, 2017 passed by the
administrator of Union territory of
Daman and Diu at Daman on
Revision Application filed by the
petitioner

N And

In the matter of notice dated 4th
October, 2017 issued by the
collector/ director of mines and

minerals Daman & Diu

Shantilal H Patel Proprietor of }

M/s. Jay Ambe Stone Quarry )

having address at Patel Falia, )
Bhimpore, Nani Daman 396 210 ) ... Petitioner

Versus

1. Union of India through the )

secretary, Mines and Minerals )

department, New Delhi )

2. The Administrator, Daman & Diu )

- Fort, Area, Moti Daman 396 220 )

3. The District Collector, Daman )}



t

office of the Collector, Daman ) ... Respondents

TO

THE HONOURABLE THE CHIEF
JUSTICE AND THE HON’BLE PUISNE
JUDGES OF THIS HONBLE HIGH
COURT OF JUDICATURE AT
MUMBAI.

THE HUMBLE PETITION OF THE
PETITIONERS ABOVENAMED.

MOST RESPECTFULLY SHEWETH:

1. The petitioner is a citizen of India. The Respondent
No.l is Union of India. The Respondent No.2 is the
Administrator of Daman and Diu. The Respondent
No.3 is the District Collector, Daman. The respondent
No. 3 is the District Collector, Daman
2. The petitioner is filing this present Writ Petition
challenging an order dated 26t July, 2017 passed by
the 2nd respondent, challenging the show cause notice
dated 4th October, 2017 issued by the 3rd respondent
and for other reliefs on the facts, circumstances and
cause of action more particularly set out hereinbelow.
3. The petitioner states that the petitioner is an
owner/lessee of a land bearing survey No. 303, 304/2,
3, 4, 5 (hereinafter referred to as “the said land”).

Hereto annexed and marked as Exhibit “A” is a copy



of 1/14 record showing ownership/ Leasehold right of
the Petitioner.

4. The Ipetitioner states that the petitioner wanted to
quarry the said land and extract stones to be sold in
the market. Under Rule 7 read with Rule 2a of Goa,
Daman and Diu Minor Mineral Extraction & Removal
Rules 1985 (as amended on 1st April, 2000),
(Hereinafter referred to the First Rules} the
Respondents have issued a Permit dated 10th July,

2009 to the petitioner to extract remove and transport

" - mines and minerals. Herewith annexed and marked

~ as Exhibit “B” is a copy of the said Permit dated 10t

'_ July, 2009.

) / Petitioner states that the said permit is renewed by the

Respondents and last such renewal is valid upto 8tk
July, 2019. However, the petitioner was surprised to
receive a notice dated 25% Janueary, 2017 where-
under the petitioner was informed that under The
Daman and Diu Minor Minerals Concession Rules
2013, (hereinafter referred to as “the new Rules”) all
quarry licenses stood cancelled. Hence, petitioner’s
Quarry License also stands cancelled. Hereto
annexed and marked as Exhibit “C” is a copy of the

notice.
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. The petitioner states that the petitioner and other

quarry owners were advised to file a revision
application before the respondent No.2. However, as
the respondent No.2 did not even fix preliminary date
of hearing and as the petitioner wanted to challenge
the validity and vires of the new rules. The petitioner
filed a writ petition being writ petition No. 4704 of
2017. Hereto annexed and marked Exhibit “D” is a

copy of the said writ petition without annexures.

. The petitioner states that when the said writ petition
~ came up for admission before the Division bench, the

respondent No.2 and 3 applied for time to file a reply.

After noting that as the petitioner has challenged vires
of Rules, 4 and 11 of the new rules, the writ petition is
maintainable, the Division Bench ordered and directed
the respondent not to take any coercive steps against
the petitioner. Hereto annexed and marked Exhibit

“E” is a copy of the said order dated 27t April, 2017

. The petitioner states that inspite of the order passed

by the Division Bench that no coercive steps should be
taken against the petitioner, the respondents seized
vehicles of the petitioner and took the workers of the
petitioner in custody. Therefore, the petitioner and

others were constrained to take out civil applications
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marked Exhibit “G” is a copy of the: order dated 27t
June, 2017.

10. The petitioner states that the petitioner vide his
advocate’s covering letter dated 11t July, 2017
produced the compilation of documents showing that

"the petitioner and others have all the necessary
possession from the pollution contiol board. Hereto
annexed and marked Exhibit “H” is a copy of the said
letter dated 11th July, 2017.

--..;_-_\11. The petitioner states that thdugh the respondent

No.2 accepted compilation of documents mentioned

... hereinabove, office of respondent No.2 refused to give

an acknowledgement. Moreover, office of the

respondent No.2 informed the petitioner that as in the
show cause notice, there is no issue raised regarding
pollution control board, the documents pertaining to
the pollution control board will not be considered by
the respondent No.2. The said fact was recorded by
the petitioner vide his advocate letter dated 17% July,
2017. Hereto annexed and marked Exhibit “I” is a
copy of the letter dated 17t July, 2017.

12. The petitioner states that the respondent No.2 by
an order dated 26t July, 2017 remanded the matter

back to the respondent No.3, as according to
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and vide an order dated 5th May, 2017, the Division
bench was pleased to grant and ad interim relief of
prayer (b) of the civil application, the said prayer (b)
reads as under:

“(b) the pending the hearing and final disposal of the
petition, the effect and implementation of the impugned
notice dated 25% January, 2017 be stayed.”

Hereto annexed and marked Exhibit “F” is a copy of
the order passed by the Division Bench 5t May, 2017.
. The petitioner states that when the writ petition filed
by the petitioner and others again came up for
admission before the Division Bench on 27t June,
2017, the petitioner and others were directed to
appear before the 2nd respondent , without prejudice
to the rights and contention of the parties. As the
respondents had made an application for vacating the
" ad interim order as the petitioner having had allegedly
not obtained environmental clearance certificate and
as it was contended by the petitioner that the
petitioner has been paying necessary charges for
obtaining pollution control certificate, the advocate
appearing for the respondent No.2 was ordered and

directed to take instructions. Hereto annexed and
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respondent No.2, the petitioner was not given
sufficient time and opportunity to present his case
before the 3rd respondent and therefore, in order to
follow the rules of natural justice, the matter was
remanded to the 3t respondent. Hereto annexed and
marked Exhibit “J” is a copy of the order dated 26t
July, 2017 passed by the respondent No.2

13. The petitioner states that if the order dated 26t
July, 2017 is perused, it is clear that the respondent
No.2 has already held

a. That the new rules are applicable to all the
lands, whether it is a private or a government
land and

b. That as per new Rules 11, the permit issued to
the petitioner has already come to an end on
expiry of three years,

14. The petitioner states that once the respondent No.2
has decided the said two issues, the respondent No.3,
who is a junior in rank to the respondent No.2, cannot
decide contrary to the findings given by the
respondent No2. Therefore, the remand of the matter
by the respondent No.2 back to the 31 respondent is

of no use.
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15. The petitioner states that the petitioner is ﬁow
served with a show cause notice dated 4th October,
2017 issued by the respondent No.3, wherein the
respondent n0O.3 has mentioned that in view of the
order dated 14t September, 2016 passed by this
Hon’ble Court in writ petition No. 10268 of 2016, the
present show cause notice is issued. Hereto annexed
and marked Exhibit “K” is copy of the said show
" cause notice dated 4t October, 2017 .

16. The petitioner states that the order dated 14t

September, 2016 passed by this Hon’ble Court in writ

e
<=7 L pos petition No. 10268 of 2016 has nothing to do with the

Tz 17. Moreover, it is alleged that two license conditions
mentioned in quarry license issued under Rule 7 r/w.
Rule 22 of the said Rules are not complied with. As
stated hereinabove the said first rules are repealed by
the said new rules. Therefore, the respondent No.3
cannot allege violation of terms and conditions of the
license issued under the said first Rules. Moreover, it
is alleged that as per the Rule 11 of the said new

Rules, the license has expired. Therefore, the
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respondent No.3 cannot allege Violations of terms and
conditions of the license issued to the petitioner which
has allegedly come to an end on expiry of three years
from the publication of the said new rules. Thus, it is
impossible to understand as to what is the issue on
which the petitioner is supposed to show cause.

18. The petitioner states that in the Supreme Court

Judgment reported in (2012) 4 SCC 629 the supreme

court has directed all the state government as well as
union territory to make a mining plan and also carry

out all geographical survey before issuing mining

Ci

}211cense As per the said Judgmen: the respondent
__ 3'_._'\'__:'":'x',':_'l"'iought to have taken steps so as to plan proper mining
| activity in accordance with the guidelines given in the
said Judgment by the supreme cour:, but till date the
respondents have not either complied with any of the
direction given by the Supreme Court and only
enacted rules of 2013, which are also ambiguous.
Hereto annexed and marked Exhibit “M” is copy of
the said Supreme Court Judgment.
19. The rules enacted by the respondent does not
distinguish the mining activity carried out on private
land and government land. The petitioner states that

the Judgment of the Suprerae Court also
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" recommended to adopt model Rules of 2010 the Minor
Mineral Conservation and Development Rules 2010
since they are very vital from environmental, ecological
and biodiversity plan for evolution of mining and
therefore the state government and union territory
were recommended to frame proper rules in
accordance with the said recommendations u/s. 15 of
the Mines and Mineral Development And Regulation
Act, 1957

20. The petitioner states that the show cause notice
also mentions that the petitioner has not paid advance
royalty as per the license condition. The petitioner

states that it is pertinent to note that the advance

_R'oyalty was payable only when & transit pass is
issued to the petitioner, without which the petitioner
could not have paid royalty, as alleged.

21. The petitioner was neither issuec transit pass nor
issued royalty challan by the respondent. The
respondents never called upon the petitioner to pay
advance royalty, since they did not issue transit pass
and the royalty was accepted by respondent on the
basis of bills raised by the petitioner.

22. In any case, in view of the order dated 26t July,

2016 passed by the respondent No.2, the respondent
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No.3 cannot decide independently anything afresh.
Therefore, the petitioner is constrainied to file present
writ petition challenging the order dated 26t July,
2017 and show cause notice dated 4th October, 2017
on the following amongst other grounds, which are
without prejudice to each other.
GROUNDS
a. That the impugned order dated 26th July, 2017
and impugned notice dated 4 October, 2017,
are totally bad and illegal.
. That if the respondent No.2 was satisfied that
cancellation of petitioner’s licenise by respondent
No.3 by earlier notice dated 25% January, 2017,

was in violation of rules of nstural justice, the

respondent no.2 ought not to have decided
issues raised by the petitioner.

c. That instead of doing so the respondent No.2 has
decided two issues viz. the new rules are
applicable to the land of the petitioner, which is
a private land and that in view of the Rule 11 of
the new ruies, the petitioner’s license has come
to an end on expiry of three years from the said

new Rules coming into force.
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That even otherwise the said findings recorded
by the respondent No.2 are against the
provisions of the said Act and tae said Rules.
That the respondent No.2 has failed to consider
the effect of Rule 58(2) of the said new Rules,
which mentions that thougl the new rules
repeal the said first rules, any license / permit
issued under the said first Rules, will not be
affected.

That under the old rules, the petitioner’s license

s was valid for a period of 10 years. As the

petitioner was granted license on 10t July,

2009, the petitioner’s license is valid till 8t July,
2019. Therefore it is not correct to say that in
view of the Rule 11 of the new Rules, the
petitioner’s license has come to an end after
three years of the publishing of said new Rules

i.e. in the year 2016

g. That on perusal of the old Rules and the new

Rules, it is clear that the petitioner does not
have quarry lease, as the petitioner’s land is a
private land. The quarry lease in form “D” which
clearly shows that the same apply to a

government land. In case of a private land, a
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license / permit is issued in form H. Therefore,
as Rules 11 of the new Rules refer to quarry
lease, Rule 11 is applicable to government land
and not to a private land.

. That the respondent No.2 has no power to
remand the matter back to respondent No.3

. That the notice issued by the respondent No.3
does not clarify as to on what issue the

petitioner is required to show cause.

“My. That the respondent No.3 has alleged that the

petitioner has violated two conditions of the
license issued under the old rules, when the old
Rules are repealed by the new Rules.

. That the respondent No.3 has prejudged the
issue by holding that in view of section 11 of the
said new rules, the license issued to the
petitioner in the year 2009, has come to an end
three years after the new rules coming into force

l.e. in the year 2016

. That on one hand the respondent No.3 has

alleged that the petitioner’s license/ permit has
come to an end in the year 2016 and on the
other hand, the petitioner is called upon to show

cause why the petitioner’s license, which
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according to the respondent No.3 has already
come to an end in the year 2016, should be

cancelled

.That in any case, the petitioner has challenged

vires of the new rules, which issue is pending
before this Hon’ble Court in the pending writ
petition. Therefore, it is just and proper if the

same i1s decided first.

. That the Mines and Mineral (Development and
‘ Regulation) Act 1957 is enscted to regulate

. ‘-' mining activity in the country. The said Act does

not in any way purport to declare the proprietary
rights of the state on the mineral wealth not
does it contain any provision diverting the owner

of a mines of his/ their propertv right.

. That the said new Rules of 2013, if mining is

proposed to be carried out on a government
land, a quarry .lease is executed by the collector,
which is in prescribed form “D”. However, if
mining operation is proposed to be carried out
on a private land, the respondents issue a
permit in form “H”. Therefore. there is a clear
distinction between mining operation on a

government land and on a private land



/&

p. That on one hand Rule 11 of the new Rules of
2013 provide that quarry leas: will come to an
end 3 years after the said new Rules are
published. On the other hand Rules 358(2)
provide that though the said new Rules have
repealed the old Rules, any permit granted
under the old Rules will not be affected. Thus,

the legislative intent is very clear on reading

S A
Al e,

::5\ Rule 11 as against Rule 38.

g,sThat in the show cause notice, it is alleged that

| a%‘l assessment was done and it was found that
}; he lessee has paid less revenue than the

Coag”
G ok
s

é"/ | assessed amount. However no such assessment
was done by the respondent Nc¢.3 at any point of
time

23. The Petitioner demanded justice but the same is

denied to them. There is no other alternative and
efficacious remedy available to the Petitioner and the
reliefs that will be granted will be just, complete and
effective.

24, The Petitioner has not filed any other Writ Petition

either in this Hon'ble Court or in any other court or in

the Supreme Court of India on the same cause of

action.
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26.

27.

29.

30.

ia

The cause of action has arisen in Daman. This
Hon'ble Court therefore, has jurisdiction to try and
entertain this Petition on the appellate side.

The petitioner submits that there is no delay or
latches on the part of the petitioners in approaching

this Hon’ble court. However, if any dzlay is caused the

same may be condoned in the interest of justice.

The petitioner states that viz. Shantilal H Patel, the
petitioner abovenamed has signed and verified the
present petition and is in a positior. to depose about
e same.

'he Petitioner has paid a fixed Court fees of Rs.

EThe Petitioner will rely upon documents, a list whereof

is annexed hereto.
The Petitioner therefore prays:-

a. That a writ of certiorari or any other writ order
may be issued to the Respondents, calling for
the records and files and after going into the
legality and validity of the impugned order 26th
July, 2017 (Exhibit J), quash and set aside the
same, to the extent that the respondent No.2 has
held that the petitioner license issued on 10th
July, 2009 has come to an end within three

years after the said new rules came into force in
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2013 and that the new Rules 11 applies to a
private land of the petitioner.

b. That a writ of certiorari or anv other writ order
may be issued to the Respondents, calling for
the records and files and after going into the
legality and validity of the impugned notice dated
4th  Qctober, 2017(Exhibit K), quash and set
aside the same

c. That pending hearing and final disposal of the

L petition, the operation of the impugned order
dated 26th July, 2017 (Exhibit J), be stayed, to
the extent that the respondent No.2 has held
that the petitioner’s license issued on 10th July,

2009 has come to an end within three years after

the said new rules came into force in 2013 and
that the new Rules 11 applies to a private land of
the petitioner.

d. That pending the hearing and final disposal of
the petition, the respondent No.3 be restrained
by an order and injunction of this Hon’ble Court
from proceeding with the hearing and /or
passing any order on the said show cause notice

dated 4th October, 2017 (Exhibit K}
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f. Such other and further reliefs be granted as this

Hon’ble Court may deem fit. % :

?,

«g) Shantilal H Patel
Advocate for the petitioner

VERIFICATION

I, Shantilal H Patel, the petitioner above
named do hereby declare that what is s:ated in para Nos.
1 to/lf are true to my personal knowledge and what is h ,
stated in rest of the parasjf wa.re on information and I: |
by way of legal submissions, which I believe to be true.
Solemnly affirmed at Mumbai )
Dated this ?(ﬂ‘ day of October, 2017 ]

x

Advocate for the Petitioner

Y
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Annexure-XII

habseehs 1 S0, PIL 56,1 e

[N THE HIGH COURT OF JUDICATURE AT BOMBAY
CIVIL APPELLATE JURISDICTION

PUBLIC INTEREST LITIGATION NO.56 OF 2017
e

Uday Raman Patel .. Petitioner
Vs
The Administrator of Daman & Diu & Ors. .. Respondents

Mr. Mancj M. Badgujar for the Petitioner.
Mr. 5. 5. Deshmukh for the Bespondent Nos. 1 to 3, 5 & 6.
CORAM : A 5. OKA &
M. 8. SONAK, JT.
DATE  : 18" DECEMBER 2017, B

e & ,-_*I

i
1] Mot on board. Taken on board. ::"'-'.:.' s
2] Heard the learned counsel appearing for the Petitioner and

learned counsel appearing fur.l:he Respondent Nos. 1 to 3 and 5 and 6.
Perused the letter dated 23™ January 2017 addressed by the Range
Forest Officer to the District Collector of Daman.

3] Place the petition on scheduled date which is 4" January,
2018. In the meanwhile, the District Collector shall depute appropriate
senior Officer to the concerned forest with a view to ascertain whether
any illegal mining activity continues. If it is found that illegal mining
activity is going on, he shall forthwith take action td stop the illegal
mining in accordance with law. Compliance affidavit to be filed on next

date,

(M. 5. SONAK, I.) (A. 8. OKA, J.)

. Uploaded on = 3242301 F = Dpwitoaded an - 3TAZR0TT 15:04:30 i
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IN THE HIGH COURT OF JUDICATURE AT BOMEAY

CIVIL APPELLATE JURISDICTION

a4+ Ne-
PUBLIC INEREST LITIGAGTION NO.

13261~

OF 2017.

{Under Rule 4(E) of Bnmﬁa}r High Court Public Interest

Litigations Rules, 2010j

Uday Raman Patel
seit et

—

DISTRICT:  UNION |

TERRITORY OF DIU

nnnnnn e

...Petitioner.

VERSUS
F‘% The Administrator of Daman & Diu 8 Ors . Respondents
3 |
3 81 : INDEX
RE e SR NO. PARTICULARS ~ PG NO. |
3857 | |
;2 2812 ([ 1. |SYNOPSIS i | |
s E sl || | A-C |
RSO MEMO  OF  PUBLIC  INTEREST| |
S | - jrm g
LITIGATION.
1[".-} 3= i Exﬂiﬁﬁ“ﬁﬁ*fﬁ_ﬁﬁy of “The Daman_and | ] !
L ;
L}.‘ Divu Minor Minerals Congession Rules, ?3_ :_._”
& 201"
ﬂnm\}\ { oo | L _. —
J 4, Exhibit “B" iz copy of such challan
hz.-le
issued by Respondent No, 2. /
5 Exhibit “C" is copy of RTI reply given by i
H3-4F- |
Mﬂ&! office of Respondent No. 2 dated ?
= 1




[ 24.03.2017, e ]
! 5. Exhibit “D” is copy of Reply dated
26.09.2014. Le-A8
T Exhibit “E" is copy of site visit report _
dated 23.03.2016. il
8. IMt__“F_” is copy of report dated
11/06/2016 alomg with actual physical co~ 5|
inspection report in check list form.
[ Q. IExhibitE is copy of Judgment and
' G2-F2
order dated 17.09.201%.
S ! Exhibit "H" is copy of Judgment and =
73-74
order dated 14.09.2016.
11 ' Exhibit “I" is copy of notification dated
03.05.1999. roi e
12. Exhibit "J" is copy of representation g ?6
[EITIAS

dated 06.,04.2015.
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IN THE HIGH COURT OF JUDICATURE AT BOMEBAY

CIVIL APPELLATE JURISDICTION

PUEBLIC INEREST LITIGAGTION NO. OF 2017.

(Under Rule 4(E) of Bombay High Court Public Interest
Litigations Rules, 2010)
DISTRICT: UNION

TERRITORY OF DIU

AND DAMAN
Uday Raman Patel ...Petitioner.
VERSUS
The Administrator of Daman & Diu & Ors  ...Respondents

SYNOPSIS

Present Petition is filed apainst the blatant continucus illegal

mining in the union territory of Daman and Diu in gross violation

of the relevant statutory rules more specifically “The Daman and

Diu Minor Minerals Concession Rules, 2013". One such classic

exaimple 1s continuous illegal mining on the forest land situated at
. Moo 312 situated at village Bhimpore, Daman in defiance with
all the existing laws as well as judicial orders passed by this Hon.
Court,

Dates

1985 criginally the mining activity in city of Daman was
regulated by The Goa, Daman and Diu Minor Mineral
Concession Rules 1985 and same was amended on

%

Lt

-'-i-
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#
14 /2004, Earlier mining permissions and lease for

mining were granted under the rules of 1985.

“The Daman and Diu Minor Minerals Concession

Rules, 2013" ruales came to be framed by the

Resnondent No. 1.

Petitioner submits that therefore submits that
following are the provisions of Rules of 2013 which
according to Petitioner are not at all implemented !
4(v) No quarrying shall be allowed below 50 Feet from
the ground surface or below the ground water table in
any area, whichever is less .

4{vi). No quarry shall be allowed within 100 meters of
boundary of a reserved Forest, wild life sanctuary or
protected Forest,

4(ix]. Mo quarr;,-'_ing shall be allowed without
environment clearance obtained from Competent
Authority.

8. Bidding Process for Quarry leases :-

1. The Competent Authority shall publish notice fixing
the date of Auction.

2. There shall be at least thirty clear days between the
date of publication of the notice and date fixed for

auction.

o
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3. The notice of auction shall also indicate the

minimum reserve price for each guarry below which

hids will not be accepted.

Provided further that existing mining leases shall

stand terminated o the expiry of three years from the

publication of these rules. .
{. 40, Transit pass -....... il
g. Mo gquartying shall be allowed below 50 Fect from the

ground surface or below the ground water table in any

area, whichever 15 less. |
h. Explosives license has been expired long back and still |

explosives are being used without the license,

Hence Present Public interest litigation.

POINTS TO BE URGED :-

As raiged in memo of Public interest litipation. 5
Acts Applicable:-

a. The Mines and Minerals [Development and Regulation)
Act 1957

2. “The Daman and Diu Minor Minerals Concession

Rules, 2013,

c. Constitution of India.

= _t'}ﬂ{lf?,.it"j T{ZE’F

MUMEBAL
DATE:§ 5 f05/2017 IMAMO] M, BADGUJAR)
Sdvoecate [or the Petitioner
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?IN THE HIGH COURT OF JUDICATURE AT BOMEAY
CIVIL APPELLATE JURISDICTION
PUBLIC INEREST LITIGAGTION NO. OF 2017.

(Under Rule 4{E) of Bombay High Court Public Interest

Litigations Rules, 2010)
DISTRICT: __ UNION

TERRITORY OF DIU

AND DAMAN
Uday Raman Patel,
Patel Falia, Village Bhimpore,
Nani Daman 2396210 ...Petitioner.

VERSLUS

1. The Administrator of Daman & Diu
and Dadara & Nagar haveli,

Union Territory of Daman,

L
;

#
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) Secretariat, Maoti-Daman,

306220, Daman.

2. The Colliector,
\""J_’J U.T. Administration of Daman & Diu,
Office of collector, Dholar, Moti-Daman,

Daman - 396220,

3. Director of Industries and mines,
N T Administeation of Daman: & D,
District Industries Centre, Udyog Bhavan,

Bhenslore, Nani-Danan,

Daman, 396 210.

4, Paollution Control committee,

Office of the Pollution Control Committee |
Udyog Bhavan, Bhenslore,
Nani Dama, Daman 396 210,

on

. Office of Dy. Conservator of Forests,
Forest Department, Moti Daman,
Fort Area, Moti Daman,

Damat,

6. Inspector General of Police,
Daman & Diu.

7. Uhiap aF TIhdioo

TO, &}

7 5)

..Respondents
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‘?THE HON'BLE THE CHIEF JUSTICE AND HONELE OTHER
PUISNE JUDGES OF THIS HONBLE HIGH COURT OF

JUDICATURE AT BEOMBAY.

THE HUMELE FETITION OF THE
PETITIONER ABOVENAMED.

MOST RESPECTFULLY SHEWETH:-

The Petitioner is citizen of India and resident of above
mentioned address. Present Petition is filed against the
blatant continuous illegal mining in the union territory of
Daman and Diu in gross viclation of the relevant
statutory rules more specifically “The Daman and Diu

Minor Minerals Concession Rules, 2013" (herealter

called as Rules of 2013 for sake of convenience). It is
pertinent to note that said riles have been framed after
the Directions of Hon. Apex Court in the case of Deepak
Kumar Vs State of Haryana. One such classic example is

continuous illegal mining on the forest land situated at S.

o T

No. 312 situated at village Bhimpore, Daman in defiance

with all the existing laws as well as judicial orders passed

by this Hon. Court.

Declaration and undertaking by the Petitioner:-

a. The present Petition is being filed by way of Public Interest

Litigation and the Petitioner do not have any personal

interest nor will Petitioner be benefited if the Petition is

B
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jul]uwud. The Petition is being filed in the interest of

environment and for implementation of “Daman & Diu

Minor Minerals Concession Rules, 2013" and for judicial

inquiry for deforestation of Forest land by continuous illegal

mining.

h. That the entire litigation cost, including the Advocate fees

and other charges are being born by the Petitioner.

[

. That a thorough research has been conducted in the matter

in the Petition prior to filing this Petition,

d. That to the best of the Petitioners’ knowledge and research,

the issue raised has not been dealt with or decided, nor any

similar or identical Petition filed earlier by any of them.

e, That the Petitioner has understood that in the course of
hearing of this Petition the Court may require any security to
be furnished towards cost or any other charges and the

Fetitioner shall have to comply with such requirement.

f. The Petitioner is a citizen of India and permanently residing

211 the above referred address.

3. The relevant and material facts for/to the present Petition

are as set out hereinafter:-
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Petitioner states that Daman is Union Territory of India.
Respondent No. 1 and 2 are Administrator & Collector
respectively and are administrative head of the Daman.
Respondent No. 3 is the Government department
responsible for regulating and supervising the mining
activities in Daman more specifically as per the *Daman

& Diu Minor Minerals Concession Rules, 2013".

Petitioner states that Respondent No. 4 is committee
constituted for ri_‘tr: implementation of wvarious
environmental laws e.g. The Water (Prevention & Control
of Pollution) Act, 1974 ; The Air (Prevention & Control of
Pollution] Act, 1981 ; The Environment Protection Act,
1986. Respondent No. 4 is therefore supervisory authority
under these laws and iz duty bound to protect the
environmental interest as per provisions. Petitioner states

that Respondent No. 5 is Conservative of Forest and

e

[

general admiristration and control of the Government

=

—_—

[orests at Daman and Diu is vested in the Conservator of

—_——

Forests. Respondent No. 6 is the Police authority who

e

supervises as well as regulates the explosives which are
being used in the said illegal mining, Petitioner states
that Eespondent No. 1 to 6 are “STATE" within meaning
of Article 12 of the Constitution of India and is amenable

to the Writ Jurisdiction of this Hon. Court.

3
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Petitioner states that originally the mining activity in city
of Daman was regulated by The Gea, Daman and Diu Minor
Mineral Concession Rules 1985 and same was amended on
1/4/2004, Petitioner submits that earlier mining
permissions and lease for mining were granted under the
rules of 1985, Petitioner submits that all the existing
quarry lease have been granted under the old rules of

1985,

Petitioner wish to draws attention of this Hon. Court

towards the newly framed rules i.e. “The Daman and Diu

Minor Minerals Concession Rules, 2013". Petitioner

submits that these rules are specifically framed for the
union territory of Daman and Diu and the salient features

of the rales are as under.

Petitioner states that under these rules :-

a. No gquarrying shall be allowed on land surrounded on

T, —

all sided by reserved forest or protected forest or

wildlife sanctuary.,

b. No quarry shall be allowed within 100 meters of

[

boundary of reserved forest, wild life sanctuary or

—

L.

protected forest,
T

¢. No quarrying shall be allowed without environment

clearance obtained from competent authority.

o
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/ d. Quarry lease shall not be more than 3 years.

e. No mining lease shall be more than 3 years.
. All existing mining lease shall stand terminated at the
end of 3 years from the publication of these rules.

No quarrying shall be allowed below 50 Feet from the

fra

ground surface or below the ground water table in any

area, whichever is less .

h. existing mining lease shall comply with the rules

within 1 wyear failing which mining lease shall be

terminated. Annexed hereto and marked as Exhibit

“A" 15 copy of "The Daman and Diu Minor Minerals

Concession Rules, 20137,

The rules of 2013 lurther contemplate that quarry lease
shall be awarded only any only by bidding process. In
view to begin with bidding process rules also provide that
all earlier lease shall come to end after expire of 3 years
from the publication of these rules (i.e. 15.05.2013 to
15.05.2018). Petitioner submits that in view of the
lermination provision all the existing mining lease in the
city of Daman come to an end on 15.05.2016 by operation
of law. Petitioner submits that said provision follows from
the principle. minor minerals and major minerals belongs
to the State and private person shall not be allowed to

exploit the same atl the cost of public exchequer,
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Petitioner submits that to shock and surprise of the
Petitioner, all the m-'ming activities continued illegally
without any hindrance. Petitioner submits that not only
the illegal mining continued but alsc they paid official
charges for the mining i.e. royalty etc. and Respondent
authorities accepted the charges in contravention of their
own rules of 2013. Annexed hereto and marked as

Exhibit “B” is copy of such challan issued by Respondent

M

Petitioner submits that even otherwise mining is
regulated by rules of 1985 and 2013 wherein concern
leaseholder is duty bound to pay royalty to the
Hespondent Authorities. Petitioner submits that however
Respondent Authorities are not at all issuing any Transit
Pass for said paid royalty thereby meaning there is no
factual control and record as to exactly how much mining
each lease holder is carrying out and in return how much
royvalty he is paying to the Government. Petitioner
submits that because of the non-comphance of this rule,
state exchequer is losing its revenue to the sxtent of
crores of Rupees. Petitioner submits that each quarry
holder discloses only part of mining and suppresses rest

of the mining quantity thereby avoids to pay revenue to

D
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}the State exchequer. Petitioner submits that neighboring

state i.e. State of Gujrat has mechanism in place so as to
ensure that by measﬁring the site itself monthly mining
gquantity from particular quarry can be determined and
same can be then tallied with the records submitted by
the guarry holder. Petitioner submits that however in

"

case in hand the Respondent authorities take the

accounts submitted as gospel truth and accept whatever

meagre amount submitted.

Petitioner submits that even under new rules of 2013,
every leascholder is :‘.&quired to obtain transit pass before
transporting minor mineral to that too in triplicate from
the competent authority. In RTI reply, ERespondent
authorities were pleased to inform the Petitioner that they
have not issuied any such Royalty passes. Annexed hereto
and marked as Exhibit “C" is copy of RTI reply given by
office of Respondent No. 2 dated 24.03.2017. Petitioner
submits that Respondent authorities are duty bound to
the implement the aforesaid rules or else the very purpose
for enacting said rules will be frustrated. Petitioner
submits that Resp-::ﬁdﬂnt authority shall also explain as

to why the rules are not implemented for last 4 yvears and

detailed investigation is required to be carried out by

. preferably by retired Judge of this Hon, Court. Petitioner

o =
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) submits that following is the Rule 40 which governs the
Transit Pass :-

40. Transit Pass :- 1. Every quarry leasehoider before
transporting minor mineral fo crushing site and every
importer of minor mineral before transporting minor
mineral shall obtain transit pass in triplicate from the
competent authority
2. A copy of the transit pass shall be required to be
produced by every purchaser, owner, driver and the
person in charge of any vessel or vehicle or other
conveyances at the time of inspection and venfication as
required by the competent authority or by any other
person auihﬂr!zed. gy the Competent Authority mn this
behalf.
3. Any consignment of minor mineral without a valid
transit pass including the receptacle, carts, vehicles or
other conveyances used for carrying such mineral shall
be Hable for seizure by the competent Authority or such
Authortzed person.,
4. The date and time on each transit pass issued shall
be entered in words and figures by the gquarry lease
holder and the importer of minor mineral, at the time of
dispatch of the minor minerals in a separate register to

be maintained by such lease holder or importer

5y
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) 5. the transit pass shall indicate the registration number

of the holder of the quarry lease or the importer of minor
mineral from whom the mineral has been purchased or

sauresd.

Petitioner submits that also there are certain mining
operation which are conducting mining on the declared
forest. It is humbly submitted that said illegal mining is
going on openly since last few years and entire forest has
been destroved regardless of all stringent laws relating to
forest. Petitioner is therefore also praying that appropriate

directions be given for restoration of said forest. Petitioner

states that one such classic example of non-

implementation of rules is continuous illegal mining at

Village Ehimp-:-:lre, 312 of village Bhimpore.

Petitioner submits that Survey No. 312 is declared as
reserved forest way back on 26.12.1978 vide notification
No. 2-23-74-FOR (H) and officers of Respondent No. 6
have already taken over the possession of the said land
and same has been recorded in the order of this Hon.
Lourt. Petitioner is also is possession of information given
under Right to information Act regarding Zenes under
which and Survey No. 312 comes. To shock and surprise

of Petitioner survey No. 312 is under forest Zone as per

s
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| reply dated 26.02.2014. Annexed hereto and marked as

Exhibit “D” is copy of Reply dated 26.09.2014.

Petitioner states that Petitioner [iled complaint te the
Respondent Mo. 3 on various occasions 23.05.2013
regarding blatant illegal mining activity in Survey No. 312
af Village Bhimpore, Nani Daman. However since
Respondent authorities did not take any actien against
said illegal mining. Petitioner states that even at present
mining is going on in Survey No. 312 of village Bhimpore,

Daman.

It iz also pertinent to note that on 22.03.2016,
Mamlatdar visited the site and found that illegal stone
mining is going on in Survey No, 312, Annexed hereto and

marked as Exhibit “E" is copy of site visit report dared

23.03.2016.

Petitioner states that Mamlatdar vide his letter dated

11.06.2015 was pleased to inform the Superintendent
vide his report in form of checklist regarding actual
quarry by physical inspection. It is pertinent to note that
Mamlatdar in his report with respect to M/s Raj Stone
(ruarry categorically records that Quarry is surrounded

on all sides by reserved forest or protected forest or

Y
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wildlife aanct.uary. Mamlatdar alse mentions that said
Quarry is within 100 meters of boundary of a reserved
forest, wildlife sanctuary or protected forest. Annexed
hereto and marked as Exhibit “F” is copy of report dated
11/06/2016 along with actual physical inspection report
in check list form. Petitioner submits that this is only one

such classic example of blatant viclation of rules of year

A [

[t is further pertinent to note that the declaration under
the Indian Forest Act, 1927 was challenged by the quarry
owner by filling Civil Suit No. 5 of 2001 before Ciwil
Judge, Junior Division, Daman and same was dismissed.
quarry owner further preferred Regular Civil Appeal No. |
of 2011 and same is-also dismissed by the by the District
court Daman by its Judgment and order dated
17.09.2012, Petitioner now invites attention of this Hon.
Court to the fact that gquarry owner preferred Second
Appeal No. 8106 of 2012. Petitioner states that on
01.10.2012 when the =aid Second Appeal was heard,
Respondent therein made statement that they have
already taken over the possession. quarry owner disputed
the said statement. Hon. Court specifically directed
parties to maintain_status quo and further specifically

directed Appellant i.e. quarry owner herein not to carry

P
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/ out any mining activity. It may be noted that said interim

18.

order has been continued [rom time to time. Ewven

otherwise in Judgment of the first Appellate Court dated
17.09.2012 it is categorically observed that "It is
unfortunate that thz Appellant misused the Government
land in connivance of revenue authority, ignoring the
guidelines of the Hon. Apex Court. Therefore, the
Appellant is not entitled for injunction as prayed.”

Annexed hereto and marked as Exhibit "G" is copy of

Judgment and order dated 17.09.2012,

Petitioner submits that Petitioner therefore approached
this Hon. Cougt for appropriate action against said illegal
mining on forest land thereby filling Writ Petition No.
10268 of 2016. Petitioner submits that UOQl however
opposed said Petition on preliminary ground that
Petitioner has no locus to file Writ Petition and Public
Interest should have been filed. However this Hon. Court
disposed off said Wril Petition vide its Judgment and
order dated 14.09.2016, This Hon. Court categorically
directed Respondent authorities to take appropriate
action within 3 months., Petitioner submits that even till
today no action has been taken. Petitioner reserves his
right to initiate appropriate action under Contempt of
Court Act, 1971. Petitioner is more concern about the

)
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/VJ implementation of Rules of 2013 and therefore filling
P

20,

present Public Interest Litigation, It is humbly submitted
that is said Judpment and order dated 14.09.2016 this
Hon. Court was pleased to keep all other contentions

open. Annexed hereto and marked as Exhibit "H" i copy

of Judgment and order dated 14.09.2016.

Petitioner submits that as per the rules it is imperative for
all the mining operators to obtain environmental
clearance however till today no such envirenmental
clearance has been -obtained by any of the mining
operators from Respondent No. 4. Petitioner states that
acdmittedly as per rules lease cannot be of more than 3
years and same will have to be terminated within 3 years
of rules having come into force. Petitioner states that
hence almost all the mandatory provisions are violated.
Petitioner submits that therefore submits that
following are the provisions of Rules of 2013 which
according to Petitioner are not at all implemented :

a. 4(v)] No quarrying shall be allowed below 50 Feet from
the ground surface or below the ground water table in
any area, whichever 15 less |

b. 4wvi]. No quarry shall be allowed within 100 meters of
boundary of a reserved Forest, viald life sanctuary or

protected Forest,

\
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. d4fix). No quarrying shall be

[ &

allowed without
environment clearance obtained from Competent
Authority.

8. Bidding Process for Quarry leases :-

1. The Competent Authority shall publish notice fixing
the date of Auction.

2. There shall be at least thirty clear days between the
date of publication of the notice and date fixed for

auction.

3. The notice of auction shall alse indicate the
minimum reserve price for each quarry below which

bids will not be accepted.

Provided further that existing mining leases shall
stand terminated on the expiry of three years from the
]::-ub][-::atiﬂnh of these rules.

40, Transit pass -.......

No quarrying shall be allowed below 50 Feet from the
ground surface or below the ground water table in any

area, whichever is less.

. Explosives license has been expired long back and still

explosives are being used without the license.

Petitioner submits that even as per notification dated

09.10.2015 issued under provisions of Water [prevention

' !
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) and Control of Pollution Act, 1974 and under Section 21
of Air [Prevention and Control Poliution) Act, 1981 the
mining industry has. been declared as orange industry
and they are raquired to obtain various permissions from

the Respondent Wo. 4. Annexed hereto and marked as

Petitioner states that considering the above fact; it is now
a case of aggravated act of illegalities and disregard to the
court of law and duties cast upon Government
authorities. Petitioner states that for about more than
last three years Petitioner as well as all other residents as
well as wild life, all are suffering from said illegal mining
and said is damaging the environment as well. Thus, if
the Respondents are not given appropriate direction to
discharge their official duties, Petitioner as well as
environment will suffer heavy and irreparable loss.
Petitioner also submits that by avoiding to pay royalty as
per rules state excheguer has been suffering to great

CXLenL.

The Petitioner craves leave to add, alter, amend or modily
any of the submissions as aforesaid, if and when
MECEeSSary.

—
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The Petitioner has not filed any other Petition, Application
or Appeal in this Hon'ble Court or in the Hon'ble Supreme
Court of India with regard to the subject matter of the

present Public Interest Litigation.

The Petitioner states that he has not received copy of
Caveat application filed by the Respondents in this

Hon'ble Court.

Source of Information:-

The Petitioner is tne permanent resident of Union
Territory of Daman and 15 Right to Information activist
and he determined to work for environment and for
mplementation of laws relating to envircnment. Petitioner
has obtained all the information under Right to
[nformation Act. The present petition is filed on the basis
of the said decuments which are with Petitioner obtained

under E.T.1 Act.

Essential disclosure :-Petitioner says and submits that

he has no personal interest and no other interest of

whatsoever nature if the Petition is allowed and Petitioner
will not be benefited -in any manner if the writ in the
nature of “*Mandamus" or any other appropriate Writ is

issued by this Hon. Court.

%
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Nature and extent of injury caused/ apprehended:-

Due to non-implementation of “Daman & Diu Minor

Minerals Concession Rules, 2013", state exchequer has

been suffering loss to the extent of Crores of Rupees.

The representation etc, made:-

The Petiticner made representation to the respondents on
06.04.2015 however till today no action has been taken
by the Respondents. Annexcd hereto and marked as

Exhibit "J" is copy of representation dated 06.04.2015.

Delav, if any, in filing the petition and explanation
thereof:- There iz no delay no delay in filing the present
Petition since same 1= filled as soon as Petitioner come to
know illegality. Petitioner says that delay if any therefore
12 not deliberate.

Documents relied upon:-

As exhibited,
The Petitioner therefore prays that;

(&) Rule be issued, record and proceedings be called

for:

() This Hon. Court be pleased to appoint committee of
experts (Court Commissioner] so as to visit, inspect
and submit detailed factual report of the all mining

9
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(e]

(]

D

/,7 sites of the Union Territory of Daman and Diu more

specifically violations as mentioned in Para 20 of the
petition;

This Hon. Euurt_he pleased to issue writ of mandamus
or any' other appropriate writ order or direction,
directing the Respondents that no mining operation
including trading and transportation in respect of the
mining leases shall take place unless all the statutory
sanctions, permissions and approvals are subsisting;;
This Hon. Court be pleased to issue writ of mandamus
or any other appropriate writ order or direction,
directing the Respondents to recover the illepal wealth
accumulated through illegal mining and related activicy:
To 1ssue a writ of mandamus or any other appropriate
writ, order or direction, directing the Respondent No. 1
to 5 to repair, restorg’ and re-vegetate the area in
accordance with established [orestry practices in terms
of the Nationmal Forest Policy, 1988 and to require all
mining lessees / occupants operating in forest land and
n land covered by trees to pay a fine and compensate

for such repairs, restoration and revegetation;

By grant of appropriate writ, order or direction, this
Hon'brle Court may be pleased to direet Respondent

Mos. 1 to 5 to immediately enforce the “Daman &

Diu Minor Mineral Concession rules, 2013" with

)
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}a‘capect to all the existing quarry in the city of

(gl

(h)

(i

Daman and submit compliance report before this
Hon, Court more specifically with respect to
violations mentioned in Para 20 of this Petition;
Pending the hearing and final dispesal of the
present Writ Petition, this Hon'ble Court be pleased
to direct Respondents to immediately discharge
their duties in accordance with law and report the
compliance thereof ;

Be pleased to direct Respondent No. 2, 3 and 4 to

recover Penalty as per the rules of "The Daman and

Diu Minor Minerals Concession Rules, 2013" from

the all quarry operators for mining done after

30.05.2016;

Be pleased to direct an inquiry through CBI or

retired High Ceourt Judge of this Hon. Court so as to
ascertain as to how illegal mining activities on going

on in gross violation of “"Daman & Din Minot

B e rALe L nm e 6 L P R L et et

to pass further appropriate orders so as to fx

accountability of the officers of the REespondents;

to pass such other orders and reliefs be granted in

favour of the Petitioner.

%

P
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pﬂND FOR THIS ACT OF KINDNESS AND JUSTICE THE

PETITIONER SHALL AS AND DUTY BOUND FOR EVER

PRAY.
MUMBAL .
jﬁu@ﬂ% :
DATE: 84 fes /2017, , MANOJ M. BADGUJAR
Advocate for the Petitioner,
VERIFICATION
'%:rf
= LE'-‘/ _
'y, S udey Redwen  Fatel Age 35 adult,

Oipg: SWvaut ey . Feror faire, Villese 8hm fggﬁi‘, District; eiv ebak, the

Petitioner abovenamed do hereby state on solemn affirm that what
is stated herein above in para No. 1 to 2] is true and correct to
my own knowledge and belief and last para No. 32 are my humble
prayers, which also I believe to be true. /.9

solemnly affirmed at _Mlmbeos, |
This fdaj of = pvet P201T. .- Deponent. rg}:.:;

|
[dentified by me. U/

u_—r! E“-’"'jn(i:jm} Before ine.

Advocate,

U ey aifizpaed Led T
T dersd ied by G Udey . A Pase

z A M
a0 18 ddentified before me

whom [ persorally lonow

Tha. . 2™. dayof mey 2017

wh Conrt, Armwilate Sl e b

P ﬂ:’ Sl )
ORHG, BRHCARD | AADMAR-GARD | DRIVING LICENCE oo — 53—
pP- 032a0 2oeotoFq . o een At
VA EREERY Mt o s SEEN & RETURMED * Agpallate ©
read Over oy
Explained [ intarpreted Rea r by Depgnﬂﬁt
to the Deponent = -
hy Aduocate N
2
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IN THE HIGH COURT OF JUDICATURE AT BOMBAY
CIVIL APPELLATE JURISDICTION
PUBLIC INTEREST LITIGATION NO. 56 OF 2017

DISTRICT : DAMAN

UDAY RAMAN PATEL -
PETITIONER

VERSUS
THE ADMINISTRATOR OF DAMAN AND DIU AND OTHERS
RESPONDENTS

AFFIDAVIT IN REPLY ON BEHALF OF RESPONDENT NO. 2

I, Sandeep Kumar Singh, age 30 years, working as
Collector, Daman having my Office at Collectorate
Building, Daman, do hereby solemnly affirm and state as

under:

1. I say that, by an Order dated 18t December, 2017

this Hon'ble Court has directed me to file the

s aee  compliance Affidavit by ascertaining as to whether

EXECUTIVE MAGISTRATE
AT DA AN

T s, AR



any illegal mining activity is going on at the forest
lands at Daman in view of letter dated 23 January,

2017.

2. I say that, in view of the aforesaid directions, on Dnd
January, 2018 the Deputy Conservator of Forest
was directed to verify as to whether any illegal
mining activity has been carried out in the forest
land and submit its report. Accordingly, the report
was given on 3 January, 2018 by the Range Forest
Officer, Daman stating that no mining activities are
continuing on the forest land. However, the said
report was very cryptic and therefore, after
discussion with the Government Pleader, the Chietf
Conservator of Forest was directed te submit a
detailed report along with the description of the

land by a letter dated 8% January, 2018 which is

annexed at Exhibit A.

DA AN

3.1 say that, in response to the said letter dated 8t
January 2018, the Conservator of Forest, Daman
along with his covering letter dated 10%™ January,
2018 submitted a status report regarding the
alleged mining activities on the forest land at
Daman. In this detailed report the notified forest
area is mentioned by giving the details as to area
along with the survey numbers and the date of
declaration of the forest. I further say that, in this
report it is stated that the field inspection was
carried out on 9t January, 2018 in order to find out
as to whether any illegal mining activity is being
carried out and it was found that, no illegal mining

activity is being carried out on the forest land. The

; : g 5 : ,:::)ppm*t of the Conservator of Forest along with the

=

EXECUTIVE MAGISTRATE
SHI D AN

T ¥

LT




e
covering letter dated 10t January, 2018 is annexed

herewith at Exhibit BE.

4. 1 say that, in view of the above the directions of this
Hon'ble Court dated 18t December, 2017 are being
complied with and the aforesaid status report
submitted by the conservator of Forest at Daman be

taken on record.

Solemnly affirmed at Daman ) %/LEJ/
Dated this 11 day of January, 2018 | Deponent

T wgIyay

e ——
_-—-_

7 FITFR#H-: Rk
E?[l.'ll:ul:nra Magistrate, DAMAN

L

Shrishailya 5. Deshmulh
Advocate for Res. No.
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Non-Renew/2015-16/

Office of the Member Secratary . w
Pollution Control Committes U"._ Y LA

Daman & Diu and Dadra & Magar Haveli
Daman.

Dated: 2.7 | {2/2015

Notice of directions u/s.33 (A) of Water (Prevention and Control of Pollution)
Act, 1974 and uls 31(A) of Air (Prevention and Control of Pollution) Act, 1981.

WHEREAS, you M/s Jay Ambe Stone Quarry, located at Plot no.331, Village
Bhimpore, Daman have established Stone Crushing umnit,

2. AND WHEREAS vou are Operating the Stone crushing unit  without
obtaining valid "Consent to Establish, “"Consent to Operate” and * Consent to
Renewal’, a statutory requirement under Water (Prevention and Confrol of
Pollution) Act, 1974 and Air (Prevention and Control of Pollution) Act, 1981, from
Pollution Control Committes , Daman and Diu and Dadra Nagar Havels,

3. AND WHEREAS operating the Stone crushing unit / industrial activity
without obtaining valid Consent as required under Water (Prevention and Control of
Pollution) Act, 1974 and Air (Prevention and Control of Pollution) Act, 1981 from the
Pollution Control Committee, Daman & Diu and Dadra & MNagar Haveli is a violation
of various Environment Acts/Rules, and makes the unit liable for legal action under

the relevant statutory provisions,

4. NOW THEREFORE to prevent vicolation of varicus envircnmental Acts/Rules,
the Pollution Contrel Committes, Daman & Diu and Dadra & MNagar Haveli hereby
directs you to apply to the Pollution Control Committee, Daman & Diu and Dadra &
Magar Haveli as per the established procedure to obtain "Consent to Establish”,
“Consent to Operate "and "Consent to Renewal” under Water Act, 1974 and Air Act,
1981 for your Stone Crushing units within 15 days, failing which Pollution Control
Committee, Daman & Diu and Dadra Nagar Haveli shall be constrained to initiate
legal action, including sealingiclosure of your activityfindustrial unit and
disconnection of power supply /water supply to  your unit without any further

notices.

-
(DebehdraDalai)
Member Secretary
Pollution Control Committee
Daman, Diu and Dadra Nagar Haveli

Daman
To,

Shri Shantilal Hiralal Patel Rfo. Patel Falia, Bhimpore, Nani Daman and unit Mis Jay
Ambe Stone Quarry, located at Plot no.331, Village Bhimpore, Daman
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Annexure-XIV

No. PCCH y\/ / {‘{ffﬁ/?*f;"
e

Office of the Member Secretary,
Pollution Control Committee,
DD & DNH, Daman

Dater (fc L{{ ¢

SHOW CAUSE NOTICE

WHEREAS, you are carrying out mining activities in Bhimpore and

have also established Stone Crushing unit;

AND WHEREAS Notice of directions u/s 33 (A) of Water (Prevention
and Control of Pollution) Act, 1974 and ws 31(A) of Air (Prevention and
Control of Poliution) Act, 1981 was issued for operating the unit/plant without
obtaining valid consent from the office of the Pollution Control Committee, DD |
& DNH under Water Act and Air Act vide this office letter No. PCC/DDD/O-
1203/BP/WA/96-97/1265 dated 23/12/2015,

AND WHEREAS in the past a Show Cause Notice No. PCC/DDDIO-
1203/BP/WA/96-97/80 dated 25/04/2016 was also issued to your unit that why
action should not be initiated against you for the above mentioned lapses,
including sealing/closure of your activity/industrial unit and disconnection of
power supply /water supply to your unit without any further notices;

AND WHEREAS it is a statuiory requirement on the part of the
applicant to apply for the consent to Establish/Operate/Renewal of the
operation with the prior permission of the PCC under section 25 of Water
(Prevention and Control of Pollution) Act, 1974 and Section 21 of Air
(Prevention and Control of Poliution)Act, 1981;

AND WHEREAS it is found from the office records that you have
neither complied the directions issued as above nor you have applied to PCC
to obtain consent under the relevant Acts thus violating Section 25 of Water
Act and Section 21 of Air Act;


Dipesh
Typewritten text
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AND WHEREAS it is found from the office records that your unit is not
as per compliance /standards under Environment (Protection) Act, 1986;

AND WHEREAS your unit was inspected on 03/01/2018 by the PCC
staffs and it was observed that;

(1). Your wunit s operating without valid consent to
Establish/Operate/Renewal under Water Act and Air Act from PCC.

(2). You are operating the unit without complying the standards of
Environment (Protection) Act, 1986

(3). You have not followed the Environmental guidelines for setting up
of stone crushing plant,

(4).Your unit has alsoc not provided any Air Pollution Control Devices
leading to excess dust emission causing environmental hazards to the

environment and the life of humans.

NOW THEREFORE you are hereby directed to give your explanation if
any, to the office of the Pollution Control Commitiee, DD & DNH, Daman
within 18 days from the issue of this show cause notice why action should not
be initiated against you for the above mentioned iapses as per various
Environmental Pollution Act/Rules;

|

~

Member Secretary,
Pollution Control Committee,
DD & DNH, <)
Daman.

il

To,
Shri Shantilal Hiralal Patel, R/o. Patel Falai, Bhimpore, Nani Daman of M/s Jay
Ambe Stone Quarry, Plot No. 331, Village Bhimpore, Daman,

 Copy to:

(i The Secretary Mines, Daman for information please.

(ii) The Collector, Daman for information please. " 1 (gﬁ'ﬂ
(iiy ~ Office Copy :

HQF‘ o\§~
/\T6 ,\rro\f‘(:@c}‘ua?/



Annexure-XV

No. PCC/DDD/Reject/252096

Office of the Member Secretary,
Pollution Control Committee,
DD and DNH, Daman,

Date : 20/05/2019
To

Yatish Stone
Sr. No.130/18, Village-Dunetha, Nani Daman

Subject:  Grant of CTE under Water/Air Acts-Reg.
Ref: Your Application No. 252096 Application Date 19/12/2018

With reference to the above cited subject and application dated 19/12/2018 through OCMMS Application
No. 252096 for CTE. It is to inform you that, your application is not considered by the Pollution
ControlCommittee, DD & DNH for the below mentioned reasons / lack of below mentioned details /
documents. Hence, your application is hereby returned.

Reasons for rejection : The application applied vide online n0.252096 is hereby rejected for the following
reasons;

1. The unit is carrying out stone mining activities which falls under Category I and is banned.

2. The unit has not obtained Environment Clearance as per the EIA Notification 2006 for mining as well as
the crushing activities. The unit is already carrying out stone crushing activities without any valid consent
under the Air and Water Act.

3. The unit is operating without any valid consent thereby violating the Air Act, Water Act and the
Environment Protection Act, 1986

Hence, CTE application is rejected.

al
20/05/2019

Member Secretary
Pollution Control Committee
DD & DNH.
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No. PCC/DDD/Reject/228999

Office of the Member Secretary,
Pollution Control Committee,
DD and DNH, Daman.

Date : 13/02/2019
To

Vikram Stone Quarry
Dunetha, Nani Daman

Subject :  Grant of CCA under Water/Air Acts-Reg.
Ref: Your Application No. 228999 Application Date 18/11/2018

With reference to the above cited subject and application dated 18/11/2018 through OCMMS Application
No. 228999 for CCA. It is to inform you that, your application is not considered by the Pollution
ControlCommittee, DD & DNH for the below mentioned reasons / lack of below mentioned details /
documents. Hence, your application is hereby returned.

Reasons for rejection : Your unit is not followed the Environmental guidelines for setting up of stone
crushing plant, not provided any Air Pollution Control Devices (APCDs) leading to excess dust emission
causing environmental hazards to the environment and the life of humans and also not complying the
standards of Environment (Protection) Act, 1986 which is violating the provisions under section 25 of
Water (Prevention and Control of Pollution) Act, 1974, under section 21 of Air {Prevention and Control of
Pollution} Act, 1981 and under Environment (Protection) Act, 1986. Hence, your CCA-Renewal

application is hereby rejected by the PCC, DD & DNH.
kil

13/02/2019

Member Secretary
Pollution Control Committee
DD & DNH.




No. PCC/DDD/Reject/218186

Qffice of the Member Secretary,
Pollution Control Committee,
DD and DNH, Daman.

Date : 13/02/2019
To

Parvati Stone Works
Plot No.133/4, Village-Dunetha, Daman

Subject:  Grant of CCA under Water/Air Acts-Reg.
Ref: Your Application No. 218186 Application Date 28/10/2018 _

With reference to the above cited subject and application dated 28/10/2018 through OCMMS Application
No. 218186 for CCA. It is to inform you that, your application is not considered by the Pollution
ControlCommittee, DD & DNH for the below mentioned reasons / lack of below mentioned details /
documents. Hence, your application is hereby returned.

Reasons for rejection : Your unit is not followed the Environmental guidelines for setting up of stone
.ushing plant, not provided any Air Pollution Control Devices (APCDs) leading to excess dust emission
" causing environmental hazards to the environment and the life of humans and also not complying the
standards of Environment (Protection) Act, 1986 which is violating the provisions under section 25 of
Water (Prevention and Control of Pollution) Act, 1974, under section 21 of Air (Prevention and Control of
Pollution) Act, 1981 and under Environment (Protectiont) Act, 1986. Hence, your CCA-Renewal

application is hereby rejected by the PCC, DD & DNH.
sl

13/02/2019

Member Secretary
Pollution Control Committee
DD & DNH.




No. PCC/DDD/Reject/224330

Office of the Member Secretary,
Pollution Control Committee,
DD and DNH, Daman.

Date : 13/02/2019
To

Patil Stone Quarry
Sr. No.130-E, Dunetha, Nant Daman

Subject :  Grant of CCA under Water/Aiar Acts-Reg.
Ref': Your Application No. 224330 Application Date 14/11/2018

With reference to the above cited subject and application dated 14/11/2018 through OCMMS Application
No. 224330 for CCA. It is to inform you that, your application is not considered by the Pollution
ControlCommittee, DD & DNH for the below mentioned reasons / lack of below mentioned details /
documents. Hence, your application is hereby returned.

Reasons for rejection : Your unit is not followed the Environmental guidelines for setting up of stone
crushing plant, not provided any Air Pollution Control Devices {APCDs) leading to excess dust emission
causing environmental hazards to the environment and the life of humans and also not complying the
standards of Environment (Protection) Act, 1986 which is violating the provisions under section 25 of
Water (Prevention and Control of Pollution) Act, 1974, under section 21 of Air (Prevention and Control of
Pollution) Act, 1981 and under Environment (Protection) Act, 1986. Hence, your CCA-Renewal

application is hereby rejected by the PCC, DD & DNH.
ol

13/02/2019

Member Secretary
Pollution Control Cpmmittee
DD & DNH.




No. PCC/DDD/Reject/253585

Office of the Member Secretary,
Pollution Control Committee,
DD and DNH, Daman.

Date : 20/05/2019
To

Shakti Stone Works
Sr. No.112/1, 134/2 & 138, Village-Dunetha, Daman

Subject:  Grant of CTE under Water/Air Acts-Reg.
Ref: Your Application No. 253585 Application Date 22/12/2018

With reference to the above cited subject and application dated 22/12/2018 through OCMMS Application
No. 253585 for CTE. It is to inform you that, your application is not considered by the Pollution
ControlCommittee, DD & DNH for the below mentioned reasons / lack of below mentioned details /
documents. Hence, your application is hereby returned.

Reasons for rejection : Your application for CTE applied vide online n0.253585 is hereby rejected for the
following reasons;

1. The unit is carrying out stone mining activities which falls under Category I and is banned.

2. The unit has not obtained Environment Clearance as per the EIA Notification 2006 for mining as well as
the crushing activities. The unit is already carrying out stone crushing activities without any valid consent

under the Air and Water Act.

3. The unit is operating without any valid consent thereby violating the Air Act, Water Act and the
Environment Protection Act, 1986

Hence, CTE application is rejected.

ld
20/05/2019

Member Secretary
Pollution Control Committee
DD & DNH.




No. PCC/DDD/Reject/253343

Office of the Member Secretary,
Pollution Control Committee,
DD and DNH, Daman.

Date : 15/05/2019

To

Krishna Stone Works
Survey No.130/17, Dunetha, Hill, Nani, Daman

Subject :  Grant of CCA under Water/Air Acts-Reg.
Ref': Your Application No. 253343 Application Date 19/12/2018

With reference to the above cited subject and application dated 19/12/2018 through OCMMS Appllcatlon
No. 253343 for CCA. It is to inform you that, your application is not considered by the Pollution
ControlCommittee, DD & DNH for the below mentioned reasons / lack of below mentioned details /
documents. Hence, your application is hereby returned.

Reasons for rejection : 1. The activity falls under Category-I (as per the PCC Notification No.
PCC/DMN/13-(Part 1V)/98-99/2014-15/1199 dated 09/10/2015) and whereas unit has applied for CCA
under Category-II instead of Category-1.

2. Details of Air Pollution Control Devices installed within the premises to control dust emissions.

3. ?o;xlpliance report of conditions mentioned in the Consent to Establish, which was expired on
31/12/2000.

4. Compliance report of the guidelines for setting up of Stone crushing plant as per the Environmental

{(Protection} Act, 1986.

5. Submit a clarification, whether mining activity carry out or not.
6. The unit was issued a show cause notice vide No. PCC/DMN/50/95-96-97/745 dated 05/02/2018, reply

of the same was not received till date.

Member Secretary
Pollution Control Committee
DD & DNH.




No. PCC/DDD/Reject/233078

Office of the Member Secretary,
Pollution Control Committee,
DD and DNH, Daman.

Date : 20/05/2019
To

Khodiyar Stone Works
Sr. No.130/1-A, Village-Dunetha, Daman

Subject:  Grant of CTE under Water/Air Acts-Reg.
Ref: Your Application No. 233078 Application Date 26/11/2018

With reference to the above cited subject and application dated 26/11/2018 through OCMMS Application
No. 233078 for CTE. It is to inform you that, your application is not considered by the Pollution
ControlCommittee, DD & DNH for the below mentioned reasons / lack of below mentioned details /
documents. Hence, your application is hereby returned.

Reasons for rejection : Your application submitted vide online application n0.233078 is rejected for the
following reasons;

1. The unit is carrying out stone mining activities which falls under Category I and is banned.

2. The unit has not obtained Environment Clearance as per the EIA Notification 2006 for mining as well as
the crushing activities. The unit is already carrying out stone crushing activities without any valid consent
under the Air and Water Act.

3. The unit is operating without any valid consent thereby violating the Air Act, Water Act and the
Environment Protection Act, 1986

Hence, CTE application is rejected.

wal
20/05/2019

Member Secretary
Pollution Control Committes
DD & DNH.




No. PCC/DDD/Reject/257119

Office of the Member Secretary,
Pollution Control Committee,
DD and DNH, Daman.

Date : 20/05/2019
To

Vaishali Stone Quarry
Sr. No.130/1-D, Dunetha, Nani Daman

Subject :  Grant of CTE under Water/Air Acts-Reg.
Ref: Your Application No. 257119 Application Date 24/12/2018

With reference to the above cited subject and application dated 24/12/2018 through OCMMS Application
No. 257119 for CTE. 1t is to inform you that, your application is not considered by the Pollution
ControlCemmittee, DD & DNH for the below mentioned reasons / lack of below mentioned details /
documents. Hence, your application is hereby returned.

Reasons for rejection : Your application for CTE applied online vide n0.257119 is rejected for the
following reasons:

1. The unit is carrying out stone mining activities which falls under Category I and is banned.

2. The unit has not obtained Environment Clearance as per the ELA Notification 2006 for mining as well as
the crushing activities. The unit is already carrying out stone crushing activities without any valid consent
under the Air and Water Act.

3. The unit is operating without any valid consent thereby violating the Air Act, Water Act and the
Environment Protection Act, 1986

Hence, CTE application is rejected.

bl
20/05/2019

Member Secretary
Pollution Control Committee
DD & DNH,




No. PCC/DDD/Reject/262386 {

Office of the Member Secretary,
Pollution Control Committee,
DD and DNH, Damarn.

Date : 12/02/2019
To

Jay Jalaram Stone Quarry
Sr. No.130/2-A & 130/2-B, Dunetha, Daman

Subject:  Grant of CCA under Water/Air Acts-Reg.
Ref: Your Application No. 262386 Application Date 29/12/2018

With reference to the above cited subject and application dated 29/12/2018 through OCMMS Application
No. 262386 for CCA. It is to inform you that, your application is not considered by the Pollution
ControlCommittee, DD & DNH for the below mentioned reasons / lack of below mentioned details /
documents. Hence, your application is hereby returned.

Reasons for rejection : Your unit is not followed the Environmental guidelines for setting up of stone
~rushing plant, not provided any Air Pollution Control Devices (APCDs) leading to excess dust emission
causing environmental hazards to the environment and the life of humans and also not complying the
standards of Environment (Protection) Act, 1986 which is violating the provisions under section 25 of
Water (Prevention and Control of Pollution) Act, 1974, under section 21 of Air (Prevention and Control of
Pollution) Act, 1981 and under Environment (Protection) Act, 1986. Hence, your CCA-Renewal

application is hereby rejected by the PCC, DD & DNH.
o

12/02/2019

Member Secretary
Pollution Control Committee
DD & DNH.




No. PCC/DDD/Reject/253407

Office of the Member Secretary,
Pollution Control Committee,
DD and DNH, Daman.

Date : 15/05/2019
To '

Shree Ashapura Stone
Survey No.130/8, Dunetha Hill, Dunetha, Daman

Subject:  Grant of CCA under Water/Air Acts-Reg.
Ref': Your Application No. 253407 Application Date 19/12/2018

With reference to the above cited subject and application dated 19/12/2018 through OCMMS Application
No. 253407 for CCA. It is to inform you that, your application is not considered by the Pollution
ControlCommittee, DD & DNH for the below mentioned reasons / lack of below mentioned details /
documents. Hence, your application is hereby returned.

Reasons for rejection : 1. The activity falls under Category-I (as per the PCC Notification No.
PCC/DMN/13-(Part 1V)/98-99/2014-15/1199 dated 09/10/2015) and whereas unit has applied for CCA
under Category-II instead of Category-I.

2. Details of Air Pollution Control Devices installed within the premises to control dust emissions.

3. Compliance report of conditions mentioned in the Consent to Establish, which was expired on
31/12/2000.

4. Compliance report of the guidelines for setting up of Stone crushing plant as per the Environmental
(Protection) Act, 1986.

5. Submit a clanﬁcatlon, whether mining activity carry out or not.

6. The unit was issued a show cause notice vide No. PCC/DMN/50/95-96-97/760 dated 05/02/2018, reply
of the same was not received till date.

Member Secretary
Pollution Controel Committee
DD & DNH.




No. PCC/DDD/Reject/238726

Office of the Member Secretary,
Pollution Control Committee,
DD and DNH, Daman.

Date : 20/05/2019
To

Vishal Stone
Sr. No.131/2, Village-Dunetha, Nani Daman

Subject:  Grant of CTE under Water/Air Acts-Reg.
Ref : Your Application No. 238726 Application Date 01/12/2018

With reference to the above cited subject and application dated 01/12/2018 through OCMMS Application
No. 238726 for CTE. It is to inform you that, your application is not considered by the Pollution
ControlCommittee, DD & DNH for the below mentioned reasons / lack of below mentioned details /
docurnents. Hence, your application is hereby returned.

Reasons for rejection : Your application submitted vide online application no.238726 is hereby refused and
rejected for the following reasons,

1. The unit is carrying out stone mining activities which falls under Category I and is banned.

2. The unit has not obtained Environment Clearance as per the EIA Notification 2006 for mining as well as
the crushing activities. The unit is already carrying out stone crushing activities without any valid consent
under the Air and Water Act.

3. The unit is operating without any valid consent thereby violating the Air Act, Water Act and the
‘Environment Protection Act, 1986

Hence, CTE application is rejected.

Mol
20/05/2019

Member Secretary
Pollution Control Committee
DD & DNH.




No. PCC/DDD/Reject/250487

Office of the Member Secretary,
Paollution Control Committee,
DD and DNH, Daman.

Date : 20/05/2019
To

Asha Stone Quarry
Survey No.130/4-A, Village-Dunetha, Nani Daman

Subject:  Grant of CTE under Water/Air Acts-Reg.
Ref: Your Application No. 250487 Application Date 16/12/2018

With reference to the above cited subject and application dated 16/12/2018 through OCMMS Application
No. 250487 for CTE. It is to inform you that, your application is not considered by the Pollution
ControlCommittee, DD & DNH for the below mentioned reasons / lack of below mentioned details /
documents. Hence, your application is hereby returned.

Reasons for rejection : Your application for CTE applied online vide no.250487 is hereby stands refused
and rejected for the following reasons:

1. The unit is carrying out stone mining activities which falls under Category I and is banned.

2. The unit has not obtained Environment Clearance as per the EIA Notification 2006 for mining as well as
the crushing activities. The unit is already carrying out stone crushing activities without any valid consent
under the Air and Water Act.

3. The unit is operating without any valid consent thereby violating the Air Act, Water Act and the
Environment Protection Act, 1986

Hence, CTE application is rejected.

e
20/05/2019

Member Secretary
Pollution Centrol Committee
DD & DNH.




No. PCC/DDD/Reject/253467

Office of the Member Secretary,
Pollution Control Committee,
DD and DNH, Daman.

Date : 15/05/2019

To

Shree Mahalakshmi Stone Crush
Survey No.130/10, Dunetha Hill, Nani, Daman

Subject:  Grant of CCA under Water/Air Acts-Reg.
Ref': Your Application No. 253467 Application Date 19/12/2018

With reference to the above cited subject and application dated 19/12/2018 through OCMMS Application
No. 253467 for CCA. It is to inform you that, your application is not considered by the Pollution
ControlCommittee, DD & DNH for the below mentioned reasons / lack of below mentioned details /
documents. Hence, your application is hereby returned.

<z€asons for rejection : 1, The activity falls under Category-I (as per the PCC Notification No.

- ¢CC/DMN/13~(Part 1V)/98-99/2014-15/1199 dated 09/10/2015) and whereas unit has applied for CCA
under Category-II instead of Category-I.
2. Details of Air Pollution Control Devices installed within the premises to control dust emissions.
3. Compliance report of conditions mentioned in the Consent to Establish, which was expired on

31/12/2000,
4. Compliance report of the guidelines for setting up of Stone crushing plant as per the Environmental

(Protection) Act, 1986.
5. Submit a clarification, whether mining activity carry out or not.

Member Secretary
Poliution Control Committee
DD & DNH.
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No. PCC/DDD/Reject/256205

Office of the Member Secretary,
Pollution Control Committee,
DD and DNH, Daman.

Date : 18/03/2019

To

Saraswati Stone Quarry
Sr. No.130/5A, 5B & 5C, Dunetha, Nani Daman

Subject :  Grant of CTE under Water/Air Acts-Reg.
Ref': Your Application No. 256205 Application Date 23/12/2018

With reference to the above cited subject and application dated 23/12/2018 through OCMMS Application
No. 256205 for CTE. It is to inform you that, your application is not considered by the Pollution
ControlCommittee, DD & DNH for the below mentioned reasons / lack of below mentioned details /
documents. Hence, your application is hereby returned.

Reasons for rejection : Unit is directed to submit the following details as below; 1. Submit the present
activity going on at the unit/site and submit the copy of consent to Establish /Operate/Renewal obtained
under Water and Air act for the existing unit. 2. NOC copy for mining/extraction/explosives certificate from
the raw material supplier of rough stones/rubbles . 3. Permission from DIC under the Mines Act, 1952,
Mines Rules, 1955 and the Minerals Conservation Development Rules for extraction of Minor Minerals
Act and Rules made there under for operating a stone crushing activity. 4. Submit all necessary
permissions/NOC from relevant departments as required under Various Environmental /Revenue/Explosive
License from District Magistrate and Fire Acts/Legislation regulations Notifications for Establishment of
industry. 5. Submit the copy of UAM registration as per MSME Act (for products proposed), since it
shows as existing unit. 6. Submit the details of Air Pollution Control devices to be installed as per CPCB
guidelines for stone crushing unit / Environment Protection Act, 1986. 7. Submit letter/NOC from
UTEIA/UTEAC committee, DD & DNH whether Environmental Clearance is required /applicable as per
EIA notification 14.9.2006 and its amendments. 8. NOC from Forest department that the land does not fall

under Reserved Forest Land.
Hal

18/03/2019

Member Secretary
Pollution Control Committee
DD & DNH.




No. PCC/DDD/Reject/239628

Office of the Member Secretary,
Pollution Control Committee,
DD and DNH, Daman.

Date : 12/02/2019
To

Shivkrupa Stone Works
Plot No, 130/1, Dunetha, Daman

Subject:  Grant of CCA under Water/Air Acts-Reg.
Ref': Your Application No. 239628 Application Date 02/12/2018

With reference to the above cited subject and application dated 02/12/2018 through OCMMS Application
No. 239628 for CCA. It is to inform you that, your application is not considered by the Pollution
ControlCommittee, DD & DNH for the below mentioned reasons / lack of below mentioned details /
documents. Hence, your application is hereby returned.

Reasons for rejection : Your unit is not followed the Environmental guidelines for setting up of stone
crushing plant, not provided any Air Pollution Control Devices (APCDs) leading to excess dust emission
causing environmental hazards to the environment and the life of humans and also not complying the
standards of Environment (Protection) Act, 1986 which is violating the provisions under section 25 of
Water (Prevention and Control of Pollution} Act, 1974, under section 21 of Air (Prevention and Control of
Pollution} Act, 1981 and under Environment (Protection) Act, 1986. Hence, your CCA-Renewal

application is hereby rejected by the PCC, DD & DNH.
Ml

12/02/2019

Member Secretary
Pollution Control Committee
DD & DNH.




No. PCC/DDD/Reject/261387

Office of the Member Secretary,
Pollution Control Committee,
DD and DNH, Daman.

Date : 20/05/2019
To

Kyrie Infra Stone Quarry
Sr. No.112/4, Village-Dunetha, Nani Daman

Subject :  Grant of CTE under Water/Air Acts-Reg.
Ref: Your Application No. 261387 Application Date 28/12/2018

With reference to the above cited subject and application dated 28/12/2018 through OCMMS Application
No. 261387 for CTE. It is to inform you that, your application is not considered by the Pollution
ControlCommittee, DD & DNH for the below mentioned reasons / lack of below mentioned details /
documents. Hence, your application is hereby returned.

Reasons for rejection : Your application applied vide online no.261387 is rejected for the foliowing
reasons;

The Unit was issued query to submit clarification within 15 days for the following details.

1. Submit the present activity going on at the unit/site and submit the copy of consent to Establish
/Operate/Renewal obtained under Water and Air act for the existing unit.

2. NOC copy for mining/extraction/explosives certificate from the raw material supplier of rough
stones/rubbles .

3. Permission from DIC under the Mines Act, 1952, Mines Rules, 1955 and the Minerals Conservation
Development Rules for extraction of Minor Minerals Act and Rules made there under for operating a stone
crushing activity.

4. Submit all necessary permissions/NOC from relevant departments as required under Various
Environmental /Revenue/Explosive License from District Magistrate and Fire Acts/Legislation regulations
Notifications for Establishment of industry.

5. Submit the copy of UAM registration as per MSME Act , since it shows as existing unit.

6. Submit the details of Air Pollution Control devices to be installed as per CPCB guidelines / Environment
Protection Act, 1986.

7. Submit letter/NOC from UTEIA/UTEAC committee, DD & DNH whether Environmental Clearance is
required /applicable as per EIA notification 14.9.2006 and its amendments.

The unit has not yet replied to the above query and it is found that the unit is carrying out stone mining and
crushing activities without permission from: the PCC. The unit has also not taken Environmental Clearance
from the competent authority.

Hence, the CTE application is rejected.

Wl
20/05/2019

Member Secretary
Pollution Control Committee
DD & DNH.




No. PCC/DDD/Reject/218133

Office of the Member Secretary,
Pollution Control Committee,
DD and DNH, Daman.

Date : 13/02/2019
To

Varsha Stone Works
Sr. No.130-L, Dunetha, Daman

Subject :  Grant of CCA under Water/Air Acts-Reg.
Ref': Your Application No. 218133 Application Date 28/10/2018

With reference to the above cited subject and application dated 28/10/2018 through OCMMS Application
No. 218133 for CCA. It is to inform you that, your application is not considered by the Pollution
ControlCommittee, DD & DNH for the below mentioned reasons / lack of below mentioned details /
documents. Hence, your application is hereby returned.

Reasons for rejection : Your unit is not followed the Environmental guidelines for setting up of stone
crushing plant, not provided any Air Pollution Control Devices (APCDs) leading to excess dust emission
causing environmental hazards to the environment and the life of humans and also not complying the
standards of Environment (Protection) Act, 1986 which is violating the provisions under section 25 of
Water (Prevention and Control of Pollution) Act, 1974, under section 21 of Air (Prevention and Contro! of
Pollution) Act, 1981 and under Environment (Protection) Act, 1986. Hence, your CCA-Renewal

application is hereby rejected by the PCC, DD & DNH.
bl

13/02/2019

Member Secretary
Pollution Contrel Committee
DD & DNH.




No. PCC/DDD/Reject/218248

Office of the Member Secretary,
Pollution Control Committee,
DD and DNH, Daman.

Date : 13/02/2019
To

Jay Ambe Stone Quarry
Plot No.331, Bhimpore, Daman

Subject :  Grant of CCA under Water/Air Acts-Reg.
Ref': Your Application No. 218248 Application Date 28/10/2018

With reference to the above cited subject and application dated 28/10/2018 through OCMMS Application
No. 218248 for CCA. It is to inform you that, your application is not considered by the Pollution
ControlCommittee, DD & DNH for the below mentioned reasons / lack of below mentioned details /
documents. Hence, your application is hereby returned.

Reasons for rejection : Your unit is not followed the Environmental guidelines for setting up of stone
crushing plant, not provided any Air Pollution Control Devices (APCDs) leading to excess dust emission
causing environmental hazards to the environment and the life of humans and also not complying the
standards of Environment (Protection) Act, 1986 which is violating the provisions under section 25 of
Water (Prevention and Control of Pollution) Act, 1974, under section 21 of Air (Prevention and Control of
Pollution) Act, 1981 and under Environment (Protection) Act, 1986. Hence, your CCA-Renewal

application is hereby rejected by the PCC, DD & DNH.
SR

13/02/2019

Member Secretary
Poliution Control Committee
DD & DNH.




STATUS OF FRESH APPLICATIONS SUBMITTED BY THE UNITS

SR. NAME OF THE Appeal in the APPLICATION STATUS Reason
NO. UNIT Bombay High for
court by the
Unit rejection
1. | M/s. Yatish Stone Writ Petition | Grant of Consent to Establish on | Application was
Quarry, Dunetha, No.10180 of | 18/12/2018 through Online Consent | rejected on
Daman 2019 Management and Monitoring System | 20/05/2019
(OCMMS) for the rubble and metal,
stone, grit and powder-5000
Brass/Year
2. M/s. Vikram Stone Grant of Consent to Renewal on Application was
Quarry, Dunetha, 18/11/2018 through Online Consent | rejected on
Daman Management and Monitoring System | 13/02/2019
(OCMMS) for stone chips — 40
Brass/Day
3. M/s. Parvati Stone | Writ Petition | Grant of Consent to Renewal on | Application was
Quarry, Dunetha, | No.10177 of | 28/10/2018 through Online Consent | rejected on
Daman 2019 Management and Monitoring System | 13/02/2019
(OCMMS) for quarrying of different
grades of stones 3600 Brass/Year o
4. M/s. Patil Stone | Writ Petition | Grant of Consent to Renewal on | Application was _g
Quarry, No.10176 of | 14/11/2018 through Online Consent | rejected on <
Dunetha , Daman 2019 Management and Monitoring System | 13/02/2019 m
(OCMMS) for B T Stone grit and ‘o—’
dust-6125 Cu. M/Year @
5. M/s. Shakti Stone. Grant of Consent to Establish on | Application was o
Dunetha, Daman 19/12/2018 through Online Consent | rejected on 2
Management and Monitoring System | 20/05//2019 g
(OCMMS) for the rubble and metal, 2
grit, powder-50000 Brass/Year g
6. M/s. Krishna Stone Grant of Consent to Operate on Application was c
Works, Village 19/12/2018 through Online Consent | rejected on é
Dunetha Hill, Daman Management and Monitoring System | 19/05/2019
(OCMMS) for the crushing of stone
7. M/s. Khodiyar Stone | Writ Petition | Grant of Consent to Establish on Application was
Works, Dunetha Hill, | No.10179 of | 26/11/2018 through Online Consent | rejected on
Daman 2019 Management and Monitoring System | 20/05/2019
(OCMMS) for B.T. metal, stone, grit,
dust stone-19000 Cu. Mt/Year
8. M/s. Vaishali Stone Grant of Consent to Establish on Application was
Quarry, Village 24/12/2018 through Online Consent | rejected on
Dunetha, Daman Management and Monitoring System | 20/05/2019
(OCMMS) for B.T. metal, stone, grit,
dust-120000 Cu. Mt/Year
9. M/s. Jay Jalaram Grant of Consent to Renewal Application was
Stone Quarry, 29/12/2018 through Online Consent | rejected on
Dunetha, Daman Management and Monitoring System | 12/02/2019
(OCMMS) for Stone Metals-8000
Brass/Year
10. Shree Ashapura Grant of Consent to Operate on Application was
Stone Works, 19/12/2018 through Online Consent | rejected on
Village Dunetha, Management and Monitoring System | 19/05/2019
Daman (OCMMS) for crushing of Stones.
11. M/s. Vishal Stone Grant of Consent to Establish on Application was
Quarry, 30/11/2018 through Online Consent | rejected on
Village Dunetha, z\/loagageén)e}nt and Monitoring System | 20/05/2019
MMS) for the rubble and metal,
Kunta Road, Daman stone work-1000 Cubic Meter/Year
12. M/s. Asha Stone Grant of Consent to Establish on Application was
Quarry, 16/12/2018 through Online Consent | rejected on
Dunetha, Daman Management and Monitoring System | 20/05/2019
(OCMMS) for rubble and metal,
stone work-1000 Cubic Meter/Year
13. M/s. Kishore C. No application was received from the | ----- -
Patel, unit
Dunetha, Daman
14. M/s. Mahalaxmi Grant of Consent to Operate on Application was
Stone Crush, 19/12/2018 through Online Consent | rejected on
Dunetha Hill, Daman Management and Monitoring System | 19/05/2019
(OCMMS) for crushing of stones g 9
15. M/s. Saraswati Grant of Consent to Establish on Application was 2 2
Stone Works, 23/12/2018 through Online Consent | rejected on X m
Dunetha, Daman. Management and Monitoring System | 18/03/2019 a a
(OCMMS) for the rubble, metal and X O
metal chips-20000 Cu. Mt/Year < 3
16. M/s. Shivkrupa Grant of Consent to Renewal Application was 3
Stone Works, 02/12/2018 through Online Consent | rejected on -




Village Dunetha, Management and Monitoring System | 12/02/2019
Daman (OCMMS) for quarrying of different
grades of stones-3600 Brass/Year
17. M/s. Kyrie Infra Grant of Consent to Establish on Application was
Stone Quarry, 28/12/2018 through Online Consent | rejected on
Village Dunetha, Management and Monitoring System | 20/05/2019
Daman (OCMMS) for the metal, grit, GSB
(using rough stones and big rubbles-
8000 MTPA
18. M/s. Varsha Stone Grant of Consent to Renewal on Application was 8 g)
Works, 28/10/2018 through Online Consent | rejected on > T
Dunetha Hill. Daman Management and Monitoring System | 13/02/2019 3 fn
’ (OCMMS) for stones — 3000 % 2
Brass/Year 5 o
19. M/s. Jay Ambe | Writ Petition | Grant of Consent to Renewal on Application was ¢ o
Stone Quarry, | No.10178 of | 28/10/2018 through Online Consent | rejected on < 2
Village  Bhimpore, | 2019 Management and Monitoring System | 13/02/2019
Daman (OCMMS) for quarrying of different
grades of stone 3600 Brass/Year
20. M/s. Laxmi Stone No application was received fromthe | - | -
Quarry, Village unit
Bhimpore, Daman
21. M/s. Raj Stone No application was received fromthe | - | -
Quarry, Village unit

Bhimpore, Daman




Annexure-XVI

No. Pccﬁﬂg/m}ﬁrrqv%/lsr

Office of the Member Secretary,
Pollution Control Committee,

DD & DNH, Daman

Date:- 21| 05|19

Direction u/s 33-A of Water (Prevention and Control of Pollution) Act, 1974 and

u/s 31 (A) of Air (Prevention and Control of Pollution) Act, 1981.

WHEREAS M/s Yatish Stone Quarry, located at Survey No. 130/18,
Village Dunetha, Daman has established a stone crushing unit;

AND WHEREAS the unit has not obtained any type of Establishment
Consent under Water Act, 1974 and Air Act, 1881 from the Polution Control

Committee, DD & DNH for aforesaid activities:

AND WHEREAS, any type of the unit which is likely to discharge sewage
or trade effluent into a stream or well or sewer or on land or establish or operate
any industrial plant in an air pollution control area has to take statutory Consent
under Section 25 of Water (Prevention and Control of Pollution) Act, 1974 and
Section 21 of Air (Prevention and Control of Pollution) Act, 1981

AND WHEREAS, the stone crushing unit has to comply the standards for
implementation of the poilution control measures and quantitative standards for
Suspended Particulate Matter (SPM) prescribed by the Environment (Protection)
Rules, 1986 as mentioned below.

f. Dust containment cum suppression system for the equipments.

ii. Construction of wind breaking walls.

ifi. Construction of the metalled roads within the premises.

iv. Regular cleaning and wetting of the ground within the premises.

v. Growing of a green belt along the periphery.

vi. Quantitative standard for SPM (Measured between 3 m and 10 m
from any processes equipment of a stone crushing unit shall not
exceed 600 microgrammes per cubic meter from a controlied
isolated as well as well as from a unit located in a cluster should be
less than 600mg/Nm3)

AND WHEREAS the unit is also carrying out stone mining at Survey No.
130/18 without any clearance under the Environment Protection Act, 1986 and
has also not obtained Consent to Establish and Consent to operate for stone
mining under the Water (Prevention and Control of Pollution) Act, 1974 and Air
{Prevention and Control of Pollution) Act, 1981 from the Pollution Contro!
Committee, DD & DNH;
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AND WHEREAS the unit is also required to take Environmental Clearance
for mining and stone crushing activities as per Environmenta! Impact Notification
vide No. $.0. 15633 dated 14.09.2006 issued by MoEF & CC, New Delhi, as

amended from time to time, from the competent authority;

AND WHEREAS, the unit has to obtain authorization under Hazardous
waste Rules for industrial operations using mineral/synthetic oil as lubricant in

hydraulic systems or other applications;

AND WHEREAS the unit is operating without any valid Consent thereby
violating the norms of Water (Prevention and Contro! of Pollution) Act, 1974 and
Air (Prevention and Control of Pollution) Act, 1981 and the Environment

(Protection) Rules,1986;

AND WHEREAS, a notice of direction u/s 33 (A) of Water (Prevention and
Control of Pollution) Act, 1974 and u/s 31(A} of Air (Prevention and Control of
Pollution) Act, 1981 was issued for operation of unit without obtaining valid
consent from the office of the Pollution Control Commitiee, DD & DNH under
Water Act and Air Act vide this office letter No. PCC/DDD/R-74/WA/DT/01-

0271279 dated 23/12/2015;

AND WHEREAS no reply was submitted to this office in the above matter;

AND WHEREAS the industrial plant of the unit was inspected on
03/01/2018 by the official of PCC, DD & DNH and following observations were
noted;

(i)  The industrial plant was operational at the time of inspection.

(i)  The unit was carrying out different kinds of metal grits from stone
by crushing.

(iiiy  The unit had installed 01 No of crusher machines.

(iv) The unit had not provided any air pollution control devices and not
complied with the standards as per Environment (Protection) Act,
1986.

(v)  The unit was also carrying out stone mining activities.

AND WHEREAS, the stone crushing units are known to contribute
Suspended Particulate Matter (SPM) in the air, produce large quantities of fine
fugitive dust emissions which create heaith hazards to workers, surrounding
population by way of causing respiratory diseases. The dust also affects the

visibility, reduces the growth of vegetation and hampérs aesthetics of areas;



AND WHEREAS, on the basis of inspection a show cause notice was
issued before initiating action against the unit vide this office letter No.
PCC/DMN/50/95-96-97/762 dated 05/02/2018,;

AND WHEREAS a reply was submitted to this office vide a letter dated
14/02/2018 where the unit has not submitted any document regarding valid
consent to operate under Water (Prevention and Control of Pollution) Act, 1974
and Air (Prevention and Control of Pollution) Act, 1981. The unit has not
produced any document regarding the Environment Clearance and stated that it
will comply with the norms under the Water Act, 1974 and Air Act, 1981,

AND WHEREAS, the unit is also carrying out stone mining and crushing
activities illegally without obtaining valid “Consent to Establish” “Consent to
Operate” and “Consent to Renewal” which is a statutory requirement under
Water (Prevention and Control of Pollution) Act, 1974 and under Air (Prevention
and Control of Poliution) Act, 1981 from the Poliution Control Committee, DD &

DNH;

AND WHEREAS an application was submitted by the unit for grant of
Consent to Establish on 18/12/2018 through Oniine Consent Management and
Monitoring System (OCMMS) for the rubble and metal, stone, grit and powder-

5000 Brass/Year through crushing activity which was rejected for the reasons

mentioned therein:

AND WHEREAS, the unit has violated various provisions as mentioned

below:
Violation under the Water Act, 1974 and Air Act, 1981
1. The unit has not been given Consent to Establish. Even then the

industrial plant for crushing unit is operational without any valid consent
under Water Act 1974 and Air Act 1981 from the PCC which grossly
violates the provisions under section 25 of Water (Prevention and Control
of Poliution) Act, 1974, under section 21 of Air (Prevention and Control of
Pollution) Act, 1981 and Environment (Protection) Act, 1986.

2. The unit is also carrying out stone mining activities at Survey. No. 130/18,
Village Dunetha, Daman without any permission from the Pollution Control
Committee, DD & DNH, thereby violating the provisions of Water
(Prevention and Control of Poliution) Act, 1974, Air (Prevention and
Control of Pollution) Act, 1981 and Environment (Protection) Act, 1986.

3. The Air Pollution Control Devices was not provided which is leading to
excess dust emission causing environmental hazards including the health
& life of human beings is not complying the standards of Environment

(Protection) Act, 1986.



Violation under the Environment (Protection) Rules, 1986

4. The unit is operating without complying the standards prescribed by the
Environment (Protection) Rules, 1986 mentioned below,
a. Dust containment cum suppression system for the equipments was not

provided.
b. Construction of wind breaking walls was not provided.
c. Construction of the metalled roads within the premises was not

provided.
d. Regular cleaning and wetting of the ground within the premises was

not provided.
e. Growing of a green belt along the periphery was not provided.

5. Telescopic chute at the end of the grit and grit powder conveyor system

was not provided.
6. Proper storage facilities for grit powder is not provided.
7. Green beit of evergreen broad leaf trees atleast 10 meters vide

encompassing the area was not provided.

Viclation of the Environmental Impact Notification dated 14.09.2006

8. The unit also falls under the activity 1(a) and 2(b) as per Environmental
Impact Notification vide No. S.0. 1633 dated 14.09.2006 issued by MoEF
& CC, New Delhi as amended from time to time. But, the unit has not

obtained Environmental Clearance from competent authority.

Qther violations
9. The unit has not obtained permission from competent authority under

Explosive Act, 1884 for usage of Explosive for stone quarrying and
biasting.

10. The National Green Tribunal, Principal Bench, New Delhi vide Order
dated 19.07.2017 in OQriginal Application No.479/2016, Pravesh Vs.
Ministry of Environment, Forests and Climate Change & Ors., directed
that “‘no stone crushers be permitted to operate unless they obtain
consent from the State Pollution Control Board, proper no objection

certificate from the concerned authorities and have the
Environmental Clearance (EC)from the competent authority.

This application seeks ‘modification’ of the order to the effect that
the stone crushers should be allowed to set up without EC.

Having regard to the adverse impact of the stone crushers on the
environment, the application cannot be accepted. Unless EC is held
to be required, the mushrooming of stone crushers even without

any carrying capacity will continue which is not inconsistent with



precautionary principle for the protection of environment nor with
the principle of sustainable development.”

NOW, THEREFORE, it is to conclude that the unit has grossly violated the
provisions under Section 25 of Water (Prevention and Control of Poliution) Act,
1974, under Section 21 of Air (Prevention and Control of Pollution) Act, 1981.

in exercise of Section 33-A of Water (Prevention and Control of Pollution)
Act, 1974 and Section 31-A of Air (Prevention and Control of Pollution) Act, 1981
it is hereby ordered for the closure of your unit with immediate effect for gross

violation of the above provisions of the said Acts.

The Executive Engineer, Electricity Department, Daman to disconnect the
power supply and submit compliance report regarding disconnection of power
supply to the said unit to the PCC, DD & DNH within 48 Hours.

(.
e
Member Secretary,
Pollution Control Committee,
DD & DNH,
Daman

To,
M/s Yatish Stone Quarry, Sr. No. 130/18, Village Dunetha Hill, Daman.
Copy to:
(i) The Chairman, PCC, DD & DNH for kind information.
(i The Secretary Mines, Daman for information please.
(iiy The Collector, Daman for information please.
(iv) The Executive Engineer, Electricity Department, Daman with a request to
disconnect the power supply to the industrial plant of M/s Yatish Stone Quafry,
Sr. No. 130/18, Village Dunetha, Daman with immediate effect and intimate to

this office within 48 hours.



No. PCCM/KO/‘?FQ"G ¥t6!

Office of the Member Secretary,
Pollution Control Committee,
DD & DNH, Daman

Date- ?-1\ B\‘h Y

Direction u/s 33-A of Water (Prevention and Control of Pollution) Act, 1974 and
u/s 31 (A) of Air (Prevention and Control of Pollution) Act, 1981,

WHEREAS M/s Vikram Stone Quarry, Village Dunetha, Daman was
issued with a Consent to Renewal for stone chips-40 Brass/Day vide order No.
PCC/DMN/5-8145/98-99/2228 dated 15/01/1999 under Water (Prevention and
Control of Pollution) Act, 1974 and valid upto 31/03/1999;

AND WHEREAS the unit has not obtained any type of Renewal Consent
to operate the said unit after 31.03.1999,

AND WHEREAS, any type of the unit which is likely to discharge sewage
or trade effluent into a stream or well or sewer or on land or establish or operate
any industrial piant in an air pollution control area has to take statutory Consent
under Section 25 of Water (Prevention and Control of Pollution) Act, 1974 and
Section 21 of Air (Prevention and Control of Pollution) Act, 1981;

AND WHEREAS, the stone crushing unit has to comply the standards for
implementation of the poliution control measures and quantitative standards for
Suspended Particulate Matter (SPM) prescribed by the Environment (Protection)

Rules, 1986 as mentioned below.
i. Dust containment cum suppression system for the equipments.

ii. Construction of wind breaking walls.

iii. Construction of the metalled roads within the premises.

iv. Regular cleaning and wetting of the ground within the premises. |

v. Growing of a green belt along the periphery. W

vi. Quantitative standard for SPM (Measured between 3 m and 10 m
from any processes equipment of a stone crushing unit shall not
exceed 600 microgrammes per cubic meter from a controlled
isolated as well as well as from a unit located in a cluster should be
less than 600mg/Nm3)

AND WHEREAS the unit is also carrying out stone mining at Survey No.
13072, 130/2-A & 150/3 without any clearance under the Environment Protection
Act, 1986 and has also not obtained Consent to Establish and Consent to
operate for stone mining under the Water (Prevention and Control of Pollution)



Act, 1974 and Air (Prevention and Control of Pollution) Act, 1981 from the
Pollution Control Committee, DD & DNH;

AND WHEREAS the unit is also required to take Environmental Clearance
for mining and stone crushing activities as per Environmental Impact Notification
vide No. S.0. 1533 dated 14.09.2006 issued by MoEF & CC, New Deihi, as

amended from time to time, from the competent authority;

AND WHEREAS, the unit has to obtain authorization under Hazardous
waste Rules for industrial operations using mineral/synthetic oil as iubricant in

hydrauiic systems or other applications;

AND WHEREAS the unit is operating without any valid Consent thereby
violating the norms of Water (Prevention and Control of Pollution) Act, 1974 and
Air (Prevention and Control of Pollution) Act, 1981 and the Environment

(Protection) Ruies, 1986;

AND WHEREAS, a notice of direction ufs 33 (A) of Water (Preventidn and
Control of Pollution) Act, 1974 and u/s 31(A) of Air (Prevention and Control of
Pollution) Act, 1981 was issued to the unit for operating without obtaining valid
consent from the office of the Poliution Control Committee, DD & DNH under
Water Act and Air Act vide this office letter No. PCC/DDD/O-1205/DTMWA/98-

99/885 dated 08/12/2015;

AND WHEREAS no reply was submitted to this office in the above matter;

AND WHEREAS, the unit was inspected on 03.01.2018 by the officials of
the PCC, DD and DNH and following observations were found:

1. The unit was in operation at the time of inspection.

2. The unit was carrying out different kinds of metal grits from stone
through crushing. '

3. The unit had installed 04 Nos of crushers.

4. The unit had not installed any Air Poliution Control Devices and not
complied with the standards as per Environment (Protection} Act,
1986. .

5. The unit was also carrying out stone mining activities.

AND WHEREAS, the stone crushing units are known to contribute
Suspended Particulate Matter (SPM) in the air, produce large quantities of fine
fugitive dust emissibns which create health hazards to workers, surrounding
population by way of causing respiratory diseases. The dust also affects the
visibility, reduces the growth of vegetation and hampers aesthetics of areas;



AND WHEREAS, on the basis of inspection a show cause notice was
issued before initiating action against the unit vide this office letter No.

PCC/DMN/50/95-96-97/753 dated 05/02/2018,;

AND WHEREAS a reply was submitted to this office vide a letter dated
14/02/2018 where the unit has not submitted any document regarding valid

consent to operate under Water (Prevention and Control of Pollution) Act, 1874
and Air (Prevention and Control of Pollution) Act, 1881. The unit has not

produced any document regarding the Environment Clearance and stated that it

will comply with the norms under the Water Act, 1974 and Air Act, 1981.

AND WHEREAS, the unit is carrying out stone mining and crushing
activities illegally without obtaining valid “Consent to Operate” and “Consent to
Renewal” which is a statutory requirement under Water (Prevention and Control
of Pollution) Act, 1974 and under Air (Prevention and Control of Pollution} Act,
1981 from the Pollution Control Committee, DD & DNH;

AND WHEREAS an application for grant of CCA-Renewal under Water
Act 1074, Air Act 1981 and Hazardous & Other Wastes Rules, 2016 was
submitted to the Pollution Control Committee on 18/11/2018;

AND WHEREAS, the unit was inspected on 17/12/2018 and finally the

application for Consent to Renewal was rejected on 13/02/2019 by the PCC, DD

& DNH for the reasons mentioned as under;

Violation under the Water Act, 1974 and Air Act, 1981
1. The unit had taken Consent to Renewal way back in the year 1999 which

already got expired on 31.03.1999. The unit has not been given Consent
to Renewal after that. Even then the industrial plant for crushing unit is
operational without any valid consent under Water Act 1974 and Air Act
1981 from the PCC which grossly violates the provisions under section 25
of Water (Prevention and Control of Pollution) Act, 1974, under section 21
of Air (Prevention and Contro! of Pollution) Act, 1981 and Environment
(Protection) Act, 1986.

2. The unit is also carrying out stone mining activities at Survey. No. 130/2,
130/2-A & 150/3, Village Dunetha, Daman without any permission from
the Pollution Control Committee, DD & DNH, thereby violating the
provisions of Water (Prevention and Control of Pollution) Act, 1974, Air
(Prevention and Control of Pollution) Act, 1981 and Environment
(Protection) Act, 1986.

3. The Air Pollution Control Devices was not provided which is leading to
excess dust emission causing environmental hazards including the health



&life of human beings is not complying the standards of Environment
(Protection) Act, 1986.
Violation under the Environment {Protection) Rules, 1986
4. The unit is operating without complying the standards prescribed by the
Environment (Protection) Rules, 1986 mentioned below;,

a. Dust containment cum suppression system for the equipments was
not provided.

b. Construction of wind breaking walls was not provided.

c. Construction of the metalled roads within the premises was not

provided.
d. Regular cleaning and wetting of the ground within the premises was

not provided.
e. Growing of a green belt along the periphery was not provided.
5. Telescopic chute at the end of the grit and grit powder conveyor system
was not provided.

6. Proper storage facilities for grit powder was not provided.
7. Green belt of evergreen broad leaf trees atleast 10 meters vide

encompassing the area was not provided.

Violation of the Environmental Impact Notification dated 14.09.2006

8. The unit also falls under the activity 1(a) and 2(b) as per Environmental
Impact Notification vide No. S.0. 1533 dated 14.09.2006 issued by MoEF
& CC, New Delhi as amended from time to time. But, the unit has not

obtained Environmental Clearance from competent authority.

Other violations
9. The unit has not obtained permission from competent authority under

Explosive Act, 1884 for usage of Explosive for stone quarrying and

blasting.
10. The National Green Tribunal, Principa! Bench, New Delhi vide Order

dated 19.07.2017 in Original Application No.479/2016, Pravesh Vs.
Ministry of Environment, Forests and Climate Change & Ors., directed
that “no stone crushers be permitted to operate unless they obtain
consent from the State Pollution Control Board, proper no objection
certificate from the concerned authorities and have the |
Environmental Clearance (EC)from the competent authority. |

This application seeks ‘modification’ of the order to the effect that
the stone crushers should be allowed to set up without EC.

Having regard to the adverse impact of the stone crushers on the



- environment, the application cannot be accepted. Unless EC is held
to be required, the mushrooming of stone crushers even without
any carrying capacity will continue which is not inconsistent with
precautionary principle for the protection of environment nor with

the principle of sustainable development.”

NOW, THEREFORE, it is to conclude that the unit has grossly viclated the
provisions under Section 25 of Water (Prevention and Control of Pollution) Act,
1974, under Section 21 of Air {(Prevention and Control of Pollution) Act, 1981.

In exercise of Section 33-A of Water (Prevention and Control of Pollution)
Act, 1974 and Section 31-A of Air (Prevention and Control of Pollution) Act, 1981
it is hereby ordered for the closure of your unit with immediate effect for gross

violation of the above provisions of the said Acts,

The Executive Engineer, Electricity Department, Daman to disconnect the
" power supply and submit compliance report regarding disconnection of power
~ supply to the said unit to the PCC, DD & DNH within 48 hours.

bt

Member Secretary,
Pollution Control Committee,
DD & DNH,

Daman

To,
M/s Vikram Stone Quarry, 130/2, 130/2-A & 150/3, Village Dunetha, Daman.
Copy to:
(i) The Chairman, PCC, DD & DNH for kind information.
(i) The Secretary Mines, Daman for information please.
(iii) The Collector, Daman for information please.
(iv) The Executive Engineer, Electricity Department, Daman with a request to
disconnect the power supply to the industrial plant of M/s Vikram Stone Quarry,
13072, 130/2-A & 150/3,, Village Dunetha, Daman with immediate effect and

intimate to this office within 48 hours.



No. PCCiBBYfa [47- 3¢ /155

Office of the Member Secretary,
Poliution Control Committee,
DD & DNH, Daman

Date: -’2\\0m’1

Direction u/s 33-A of Water (Prevention and Control of Pollution) Act, 1974 and

u/s 31 (A) of Air (Prevention and Controf of Pollution) Act, 1881.

WHEREAS M/s Parvati Stone Works, Village Dunetha, Daman was
issued with a Consent to Renewal for quarrying of different grades of stones-
3600 Brass/Year vide order No. PCC/DDD/O-1204/\WA/DT/91-92/332 dated
20/11/2002 under Water (Prevention and Contro! of Pollution) Act, 1974 and vide
order No. PCC/DDD/O-1204/AA/DT/91-92/333 dated 20/11/2002 under Air
(Prevention and Control of Pollution) Act, 1981 and valid upto 31/12/2003;

AND WHEREAS the unit has not obtained any type of Renewal Consent
to operate the said unit after 31.12.2003;

AND WHEREAS, any type of the unit which is likely to discharge sewage
or trade effluent into a stream or well or sewer or on land or establish or operate
- any industrial plant in an air pollution control area has to take statutory Consent
under Section 25 of Water (Prevention and Control of Pollution) Act, 1974 and
Section 21 of Air (Prevention and Control of Pollution) Act, 1981;

AND WHEREAS, the stone crushing unit has to comply the standards for
-implementation of the poliution control measures and quantitative standards for
Suspended Particulate Matter (SPM) prescribed by the Environment (Protection)
Rules, 1986 as mentioned below.
i. Dust containment cum suppression system for the equipments.

iil. Construction of wind breaking walls.

ii. Construction of the metalled roads within the premises.

iv. Regular cleaning and wetting of the ground within the premises.

v. Growing of a green belt along the periphery.

vi. Quantitative standard for SPM (Measured between 3 m and 10 m
from any processes equipment of a stone crushing unit shall not
exceed 600 microgrammes per cubic meter from a controlled
isolated as well as well as from a unit located in a cluster should be
less than 600mg/Nm3)

AND WHEREAS the unit is also carrying out stone mining at Survey No.
112/2, 117/5 & 133/4 without any clearance under the Environment Protection



Act. 1986 and has also not obtained Consent to Establish and Consent to
operate for stone mining under the Water (Prevention and Control of Pollution)
Act, 1974 and Air (Prevention and Control of Pollution) Act, 1981 from the
Poliution Control Committee, DD & DNH,

AND WHEREAS the unit is also required to take Environmental Clearance
for mining and stone crushing activities as per Environmental Impact Notification
vide No. S.0. 1533 dated 14.09.2006 issued by MoEF & CC, New Delhi, as

amended from time to time, from the competent authority;

AND WHEREAS, the unit has to obtain authorization under Hazardous
waste Rules for industrial operations using minerai/synthetic oil as tubricant in

hydraulic systems or other applications;

AND WHEREAS the unit is operating without any valid Consent thereby
violating the norms of Water (Prevention and Control of Pollution) Act, 1974. and
Air (Prevention and Control of Pollution) Act, 1981 and the Environment
(Protection) Rules,1986;

AND WHEREAS, a notice of direction u/s 33 (A) of Water (Preventiohl and
Control of Pollution) Act, 1974 and u/s 31(A) of Air (Prevention and Control of
Pollution) Act, 1981 was issued to the unit for operating without obtaining valid
consent from the office of the Pollution Control Committee, DD & DNH under
Water Act and Air Act vide this office letter No. PCC/DDD/O-1204/DT/WA/91-
92/1283 dated 23/12/2015;

AND WHEREAS, a reply was submitted to notice of direction to this office
on 20/02/2017, which was not satisfactory; |

AND WHEREAS, the unit was inspected on 03.01.2018 by the officials of
the PCC, DD and DNH and following observations were found: |

1. The unit was in operation at the time of inspection. _

2. The unit was carrying out different kinds of metal grits from stone
through crushing.

3. The unit had installed 02 Nos of crushers.

4. The unit had not instailed any Air Pollution Control Devices and not
complied with the standards as per Environment (Protection) Act,
1986.

5. The unit was also carrying out stone mining activities.

AND WHEREAS, the stone crushing units are known to contribute
Suspended Particulate Matter (SPM) in the air, produce large quantities of fine

fugitive dust emissions which create health hazards to workers, surrounding



population by way of causing respiratory diseases. The dust also affects the
visibility, reduces the growth of vegetation and hampers aesthetics of areas;

AND WHEREAS, on the basis of inspection a show cause notice was
issued before initiating action against the unit vide this office letter No.
PCC/DMN/50/95-96-97/761 dated 05/02/2018; '

AND WHEREAS a reply was submitted to this office vide a letter dated
14/02/2018 where the unit has not submitted any document regarding valid
consent to operate under Water (Prevention and Control of Pollution) Act, 1974
and Air (Prevention and Control of Pollution) Act, 1981. The unit has not

. produced any document regarding the Environment Clearance and stated that it
will comply with the norms under the Water Act, 1974 and Air Act, 1981.

AND WHEREAS, the unit is carrying out stone mining and crushing
activities illegally without obtaining valid “Consent to Operate” and “Consent to
Renewal” which is a statutory requirement under Water (Prevention and Control
of Pollution) Act, 1974 and under Air (Prevention and Control of Pollution) Act,
1981 from the Pollution Control Committee, DD & DNH;

AND WHEREAS an application for grant of CCA-Renewal under Water
Act 1974, Air Act 1981 and Hazardous & Other Wastes Rules, 2016 was
submitted to the Poliution Control Committee on 28/10/2018;

AND WHEREAS, the unit was inspected on 17/12/2018 and finally the
application for Consent to Renewal was rejected on 13/02/2019 by the PCC, DD

-& DNH for the reasons mentioned as under;

Violation under the Water Act, 1974 and Air Act, 1981
1. The unit had taken Consent to Renewal way back in the year 2002 which
already got expired on 31.12.2003. The unit has not been given Consent

to Renewal after that. Even then the industrial plant for crushing unit is
operational without any valid consent under Water Act 1974 and Air Act
1981 from the PCC which grossly violates the provisions under section 25
of Water (Prevention and Control of Pollution) Act, 1974, under section 21
of Air (Prevention and Control of Pollution) Act, 1881 and Environment
(Protection) Act, 1986.

2. The unit is also carrying out stone mining activities at Survey. No. 112/2,
117/5 & 133/4, Village Dunetha, Daman without any permission from the
Poilution Control Committee, DD & DNH, thereby violating the provisions
of Water (Prevention and Control of Pollution) Act, 1974, Air (Prevention



and Control of Pollution) Act, 1881 and Environment (Protection) Act,
1986.

3. The Air Pollution Control Devices was not provided which is leading to
excess dust emission causing environmental hazards inctuding the health
&life of human beings is not complying the standards of Environment
(Protection) Act, 1986.

Violation under the Environment {Protection) Rules, 1986

4. The unit is operating without complying the standards prescribed by the
Environment (Protection) Rules, 1986 mentioned below,

a. Dust containment cum suppression system for the equipments was
not provided.
b. Construction of wind breaking walls was not provided.
¢. Construction of the metalled roads within the premises was not
provided.
d. Regular cleaning and wetting of the ground within the premises was
not provided.
€. Growing of a green belt along the periphery was not provided. -
5. Telescopic chute at the end of the grit and grit powder conveyor system
was not provided.
8. Proper storage facilities for grit powder was not provided.
7. Green belt of evergreen broad ieaf trees atleast 10 meters vide

encompassing the area was not provided.

Violation of the Environmental Impact Notification dated 14.09.2006

8. The unit also falls under the activity 1(a) and 2(b) as per Environmental
Impact Notification vide No. S.0. 1533 dated 14.09.2006 issued by MoEF
& CC, New Delhi as amended from time to time. But, the unit has not
obtained Environmental Clearance from competent authority.

Other violations

9. The unit has not obtained pemission from competent authority under
Explosive Act, 1884 for usage of Explosive for stone quarrying and
biasting.

10. The National Green Tribunal, Principal Bench, New Delhi vide Order
dated 19.07.2017 in Onginal Application No.479/2016, Pravesh Vs.
Ministry of Environment, Forests and Climate Change & Ors., directed
that “no stone crushers be permitted to operate unless they obtain
consent from the State Pollution Control Board, proper no objection
certificate from the concerned authorities and have the
Environmental Clearance (EC)from the competent authority. |



This application seeks ‘modification’ of the order to the effect that
the stone crushers should be allowed to set up without EC.

Having regard to the adverse impact of the stone crushers on the
environment, the application cannot be accepted. Unless EC is held
to be required, the mushrooming of stone crushers even without
any carrying capacity will continue which is not inconsistent with
precautionary principle for the protection of environment nor with

the principle of sustainable development.”

NOW, THEREFORE, it is to conclude that the unit has grossly violated the
provisions under Section 25 of Water (Prevention and Control of Poliution) Act,
1974, under Section 21 of Air (Prevention and Control of Pollution} Act, 1981.

In exercise of Section 33-A of Water (Prevention and Control of Poliution)
. Act, 1974 and Section 31-A of Air (Prevention and Control of Pollution) Act, 1981
it is hereby ordered for the closure of your unit with immediate effect for gross

violation of the above provisions of the said Acts.

The Executive Engineer, Electricity Department, Daman to disconnect the
power supply and submit compliance report regarding disconnection of power
supply to the said unit to the PCC, DD & DNH within 48 hours.

-
Member Secretary,
Pollution Control Committee,
DD & DNH,
Daman
To,

M/s Parvati Stone Works, Sr. No. 133/4, Village Dunetha Hill, Daman.
. Copy to:

(i) The Chairman, PCC, DD & DNH for kind information.

(i} The Secretary Mines, Daman for information please.

(i) The Collector, Daman for information piease.

(iv) The Executive Engineer, Electricity Department, Daman with a request to
disconnect the power supply to the industrial plant of M/s Parvati Stone Works,
Sr. No. 133/4, Village Dunetha Hiil, Daman with immediate effect and intimate to
this office within 48 hours.



No. PCCM/S’O"’\Y— 06 -4y |I5B

Office of the Member Secretary,
Pollution Control Commiittee,
DD & DNH, Daman

Date:- 2 \\0fy e,

Direction u/s 33-A of Water (Prevention and Control of Pollution) Act, 1974 and
u/s 31 (A} of Air (Prevention and Control of Pollution) Act, 1981.

WHEREAS M/s Patil Stone Quarry, Village Bhimpore, Daman was issued
with a Consent to Renewal for the crushing of B.T. metal, stone, grit and dust-
6125 Cu. M/Year vide order No. PCC/DMN/5-7378/98-99/348 dated 04/06/1998
under Water (Prevention and Control of Pollution) Act, 1974 and vide order No.
PCC/DMN/6-1051/98-99/347 dated 04/06/1998 under Air (Prevention and
Control of Poilution) Act, 1981 and valid upto 28/02/1999;

AND WHEREAS the unit has not obtained any type of Renewal Consent
to operate the said unit after 28.02.1999;

AND WHEREAS, any type of the unit which is likely to discharge sewage
or trade effluent into a stream or well or sewer or on land or establish or operate
any industrial plant in an air pollution control area has to take statutory Consent
under Section 25 of Water (Prevention and Control of Pollution) Act, 1974 and
Section 21 of Air {Prevention and Control of Pollution) Act, 1981;

AND WHEREAS, the stone crushing unit has to comply the standards for
implementation of the pollution control measures and quantitative standards for
Suspended Particulate Matter (SPM) prescribed by the Environment (Protection)
Rules, 1986 as mentioned below.

i. Dust containment cum suppression system for the equipments.

ii. Construction of wind breaking walls.

iii. Construction of the metalled roads within the premises.

iv. Regular cleaning and wetting of the ground within the premises,

v. Growing of a green belt along the periphery.

vi. Quantitative standard for SPM (Measured between 3 m and 10 m ¢
from any processes equipment of a stone crushing unit shall notﬁgf |
exceed 600 microgrammes per cubic meter from a controlled
isolated as well as well as from a unit located in a cluster should bé

less than 600mg/Nm3)

AND WHEREAS the unit is also carrying out stone mining at Survey Neo.
130/13-A & B without any clearance under the Environment Protection Act, 1986



and has also not obtained Consent to Establish and Consent to operate for stone
mining under the Water (Prevention and Control of Pollution) Act, 1874 and Air
(Prevention and Control of Pollution} Act, 1981 from the Poilution Control

Committee, DD & DNH;

AND WHEREAS the unit is also required to take Environmental Clearance
for mining and stone crushing activities as per Environmental Impact Notification
vide No. S.0. 1533 dated 14.09.2006 issued by MoEF & CC, New Delhi, as

amended from time to time, from the competent authority;

AND WHEREAS, the unit has to obtain authorization under Hazardous
waste Rules for industrial operations using mineral/synthetic oil as lubricant in

hydraulic systems or other applications;

AND WHEREAS the unit is operating without any valid Consent thereby
violating the norms of Water (Prevention and Control of Pollution) Act, 1974 and
Air (Prevention and Control of Pollution) Act, 1981 and the Environment

(Protection) Rules,1986;

AND WHEREAS, a notice of direction u/s 33 (A) of Water (Prevention and
Control of Pollution) Act, 1974 and u/s 31(A) of Air (Prevention and Control of
Pollution) Act, 1981 was issued to the unit for operating without obtaining valid
consent from the office of the Pollution Control Committee, DD & DNH under
Water Act and Air Act vide this office letter No. PCC/DDD/O-1212/DTAMA/GS-

06/1263 dated 23/12/2015;

AND WHEREAS, a reply was submitted to this office on 29/02/2016,

which was not satisfactory;

AND WHEREAS, the unit was inspected on 03.01.2018 by the officials of
the PCC, DD and DNH and following observations were found:
1. The unit was in operation at the time of inspection.
2. The unit was carrying out different kinds of metal grits from stone
through crushing.

3. The unit had installed 03 Nos of crushers.
4. The unit had not installed any Air Pollution Control Devices and not

complied with the standards as per Environment (Protection) Act,

1986.
5. The unit was also carrying out stone mining activities.

AND WHEREAS, the stone crushing units are known to contribute
Suspended Particulate Matter (SPM) in the air, produce large quantities of fine
fugitive dust emissions which create health hazards to workers, surrounding



population :by way of causing respiratory diseases. The dust also affects the
visibility, reduces the growth of vegetation and hampers aesthetics of areas;

AND WHEREAS, on the basis of inspection again show cause notice was
issued before initiating action against the unit vide this office letter No.
PCC/DMN/50/95-96-97/756 dated 05/02/2018,

AND WHEREAS a reply was submitted to this office vide a letter dated
14/02/2018 where the unit has not submitted any document regarding valid
consent to operate under Water (Prevention and Control of Pollution) Act, 1974
and Air (Prevention and Control of Pollution) Act, 1881. The unit has not
produced any document regarding the Environment Clearance and stated that it

will comply with the norms under the Water Act, 1974 and Air Act, 1981.

AND WHEREAS, the unit is carrying out stone mining and crushing
activities iliegally without obtaining valid “Consent to Operate” and “Consent to
Renewal” which is a statutory requirement under Water (Prevention and Control
of Pollution) Act, 1974 and under Air {Prevention and Control of Pollution) Act,

1681 from the Pollution Control Committee, DD & DNH;

AND WHEREAS an application for grant of CCA-Renewal under Water
Act 1974, Air Act 1981 and Hazardous & Other Wastes Rules, 2016 was
submitted to the Pollution Control Committee on 14/11/2018; '

AND WHEREAS, the unit was inspected on 17/12/2018 and finally the
application for Consent to Renewal! was rejected on 13/02/2019 by the PCC, DD

& DNH for the reasons mentioned as under;

Violation under the Water Act, 1974 and Air Act, 1981

1. The unit had taken Consent to Renewal way back in the year 1998 which
already got expired on 28.02.1999. The unit has not been given Consent
to Renewal after that. Even then the industrial plant for crushing unit is
operational without any valid consent under Water Act 1974 and Air Act
1981 from the PCC which grossly violates the provisions under section 25
of Water (Prevention and Control of Pollution} Act, 1974, under sectior 21
of Air (Prevention and Control of Pollution) Act, 1881 and Environment
(Protection) Act, 1986.

2. The unit is also carrying out stone mining activities at Survey. No. 130/13-
A & B, Village Dunetha, Daman without any permission from the Pollution
Control Committee, DD & DNH, thereby violating the provisions of Water
(Prevention and Control of Pollution) Act, 1974, Air (Prevention and
Control of Pollution) Act, 1981 and Environment (Protection) Act, 1986.




3. The Air Pollution Control Devices was not provided which is leading to
excess dust emission causing environmental hazards including the health
&life of human beings is not corhplying the standards of Environment

(Protection) Act, 1986.

Violation under the Environment (Protection} Rules, 1986

4. The unit is operating without complying the standards prescribed by the
Environment (Protection) Rules, 1986 mentioned below;

a. Dust containment cum suppression system for the equipments was
not provided.

b. Construction of wind breaking walls was not provided.

c. Construction of the metalled roads within the premises was not
provided.

d. Regular cleaning and wetting of the ground within the premises was

not provided.
e. Growing of a green belt along the periphery was not provided.

5. Telescopic chute at the end of the grit and grit powder conveyor system
was not provided.

6. Proper storage facilities for grit powder was not provided.

7. Green belt of evergreen broad leaf trees atleast 10 meters vide

encompassing the area was not provided.

Violation of the Environmental Impact Notification dated 14.09.2006

8. The unit also falls under the activity 1(a) and 2(b) as per Environmental
Impact Notification vide No. 8§.0. 1533 dated 14.09.2006 issued by MoEF
& CC, New Delhi as amended from time to time. But, the unit has not

obtained Environmental Clearance from competent authority.

Other violations
9. The unit has not obtained permission from competent authority under
Explosive Act, 1884 for usage of Explosive for stone quarrying and

blasting.
10. The National Green Tribunal, Principal Bench, New Delhi vide Order

dated 19.07.2017 in Original Application No.479/2016, Pravesh Vs.
Ministry of Environment, Forests and Climate Change & Ors., directed
that “no stone crushers be permitted to operate unless they obtain
consent from the State Pollution Control Board, proper no objection
certificate from the concerned authorities and have the
Environmental Clearance (EC)from the competent authority.

This application seeks ‘modification’ of the order to the effect that
the stone crushers should be allowed to set up without EC.



Having regard to the adverse impact of the stone crushers on the
environment, the application cannot be accepted. Unless EC is held
to be required, the mushrooming of stone crushers even without
any carrying capacity will continue which is not inconsistent with
precautionary principle for the protection of environment nor with

the principle of sustainable development.”

NOW, THEREFORE, it is to conclude that the unit has grossly violated the
provisions under Section 25 of Water (Prevention and Control of Pollution) Act,
1974, under Section 21 of Air (Prevention and Control of Pollution) Act, 1981.

in exercise of Section 33-A of Water (Prevention and Control of Pollution)
Act, 1974 and Section 31-A of Air (Prevention and Control of Pollution) Act, 1981
it is hereby ordered for the closure of your unit with immediate effect for gross

violation of the above provisions of the said Acts.

The Executive Engineer, Electricity Department, Daman to disconnect the
power supply and submit compliance report regarding disconnection of power
supply to the said unit to the PCC, DD & DNH within 48 hours,

Member Secretary,
Pollution Control Committee,
PD & DNH,

Daman

To,
M/s Patil Stone Quarry, Sr. No. 130/E, Village Dunetha, Daman.

Copy to:
(iy The Chairman, PCC, DD & DNH for kind information.
(i) The Secretary Mines, Daman for information please.
(i) The Collector, Daman for information please.
(iv) The Executive Engineer, Electricity Department, Daman with a request to
disconnect the power supply to the industrial plant of M/s Patil Stone Quarry, Sr.
No. 130/E, Village Dunetha, Daman with immediate effect and intimate to this

office within 48 hours.



No. PCC!M/Q: fon q- a1 /15

Office of the Member Secretary,
Pollution Control Committee,
DD & DNH, Daman

Date:ﬂzﬂm'(]ﬁ

Direction u/s 33-A of Water (Prevention and Control of Pollution) Act, 1974 and
u/s 31 (A) of Air (Prevention and Control of Pollution) Act, 1981.

WHEREAS M/s Shakti Stone Works, Iocated at Survey No. 134/2, Village
Dunetha, Daman has established a stone crushing unit;

AND WHEREAS the unit has not obtained any type of Establishment
Consent under Water Act, 1974 and Air Act, 1981 from the Pollution Control

Committee, DD & DNH for aforesaid activities;

AND WHEREAS, any type of the unit which is likely to discharge sewage
or trade effluent into a stream or well or sewer or on land or establish or operate
any industrial plant in an air poliution control area has to take statutory Consent
under Section 25 of Water (Prevention and Control of Pollution) Act, 1974 and
Section 21 of Air {(Prevention and Control of Pollution) Act, 1981;

AND WHEREAS, the stone crushing unit has to comply the standards for
implementation of the pollution control measures and quantitative standards for

Suspended Particulate Matter (SPM) prescribed by the Environment (Protection)
Rules, 1986 as mentioned below. '
i. Dust containment cum suppression system for the equipments.

ii. Construction of wind breaking walls.

iii. Construction of the metalled roads within the premises.

iv. Regular cleaning and wetting of the ground within the premises.

v. Growing of a green belt along the periphery.

vi. Quantitative standard for SPM (Measured between 3 m and 10 m
from any processes equipment of a stone crushing unit shall not
exceed 6800 microgrammes per cubic meter from a controlled
isolated as well as well as from a unit located in a cluster should be
less than 600mg/Nm3)

AND WHEREAS the unit is also carrying out stone mining at Survey No.
11271, 134/2 & 138 without any clearance under the Environment Protection Act,
1988 and has also not obtained Consent to Establish and Consent to operate for A/
stone mining under the Water (Prevention and Control of Pollution) Act, 1974 and
Air {(Prevention and Control of Pollution) Act, 1981 from the Pollution Control
Committee, DD & DNH; |



AND WHEREAS the unit is also required to take Environmental Clearance
for mining and stone crushing acti_vities as per Environmental Impact Notification
vide No. S.0. 1533 dated 14.09.2006 issued by MoEF & CC, New Delhi, as
amended from time to time, from the competent authority;

AND WHEREAS, the unit has to obtain authorization under Hazardous
waste Rules for industrial operations using mineral/synthetic oil as lubricant in

hydraulic systems or other applications;

AND WHEREAS the unit is operating without any valid Consent thereby
violating the norms of Water (Prevention and Control of Pollution) Act, 1974 and
Air (Prevention and Control of Pollution) Act, 1981 and the Environment

(Protection) Rules,1986;

AND WHEREAS, a notice of direction u/s 33 (A) of Water (Prevention and
Control of Pollution) Act, 1974 and u/s 31(A) of Air (Prevention and Control of
Pollution) Act, 1981 was issued for operation of unit without obtaining valid
consent from the office of the Pollution Control Committee, DD & DNH under
Water Act and Air Act vide this office letter No. PCC/DDD/O-1037/AA/DN/98-

99/1260 dated 23/12/2015;

AND WHEREAS, a reply was submitted to this office on 18/02/2016 by
which a time of 15 days was sought to submit reply, but, no further reply was

submitted;

AND WHEREAS the industrial plant of the unit was inspected on
03/01/2018 by the official of PCC, DD & DNH and following observations were
noted;

(i)  The industrial plant was operational at the time of inspection.

(i) The unit was carrying out different kinds of metal grits from stone
by crushing.

(i) The unit had installed 03 Nos of crusher machines.

(iv) The unit had not provided any air pollution control devices and not
complied with the standards as per Environment (Protection) Act,
1686.

(v) The unit was also carrying out stone mining activities.

AND WHEREAS, the stone crushing units are known to contribute
Suspended Particulate Matter (SPM) in the air, produce large quantities of fine
fugitive dust emissions which create health hazards to workers, surrounding
population by way of causing respiratory diseases. The dust also affects the
visibility, reduces the growth of vegetation and hampers aesthetics of areas;



AND WHEREAS, on the basis of inspection a show cause notice was
issued before initiating action against the unit vide this office letter No.
PCC/DMN/50/95-96-97/765 dated 05/02/2018;

AND WHEREAS a reply was submitted to this office vide a letter dated
14/02/2018 where the unit has not submitted any document regarding valid
consent to operate under Water (Prevention and Control of Pollution) Act, 1974
and Air (Prevention and Control of Pollution) Act, 1981. The unit has not
produced any document regarding the Environment Clearance and stated that it
will comply with the norms under the Water Act, 1974 and Air Act, 1981.

AND WHEREAS, the unit is also carrying out stone mining and crushing
activities illegally without obtaining valid “Consent to Establish” “Consent to
Operate” and “Consent to Renewal” which is a statutory requirement under
Water (Prevention and Control of Pollution) Act, 1974 and under Air (Prevention
and Control of Pollution) Act, 1881 from the Pollution Control Committee, DD &

DNH;

AND WHEREAS an application was submitted by the unit for grant of
Consent to Establish on 19/12/2018 through Online Consent Management and
Monitoring System (OCMMS) for the rubble and metal, grit, powder-50000
Brass/Year through crushing activity which was rejected for the reasons

mentioned therein;

AND WHEREAS, the unit has violated various provisions as mentioned

below:
Violation under the Water Act, 1974 and Air Act, 1981
1. The unit has not been given Consent to Establish. Even then the

industrial plant for crushing unit is operational without any valid consent
under Water Act 1974 and Air Act 1981 from the PCC which grossiy
violates the provisions under section 25 of Water (Prevention and Control
of Pollution) Act, 1974, under section 21 of Air {(Prevention and Control of
Pollution) Act, 1981 and Environment (Protection) Act, 1986.

2. The unit is also carrying out stone mining activities at Survey. No. 112/1,
134/2 & 138, Village Dunetha, Daman without any permission from the
Pollution Control Committee, DD & DNH, thereby violating the provisions
of Water (Prevention and Control of Pollution) Act, 1974, Air (Prevention
and Control of Pollution) Act, 1981 and Environment (Protection) Act,
1986. '

3. The Air Politution Control Devices was not provided which is leading to
excess dust emission causing environmental hazards including the health
& life of human beings is not complying the standards of Environment
(Protection) Act, 1986. |



Violation under the Environment (Protection) Rules, 1986

4. The unit is operating without complying the standards prescribed by the
Environment (Protection) Rules, 1986 mentioned below;

a. Dust containment cum suppression system for the equipments was

not provided.
b. Construction of wind breaking walls was not provided.
c. Construction of the metalled roads within the premises was not

provided.
d. Regular cleaning and wetting of the ground within the premises was
not provided.
e. Growing of a green belt along the periphery was not provided.
5. Telescopic chute at the end of the grit and grit powder conveyor system
was not provided.
6. Proper storage facilities for grit powder was not provided.
7. Green belt of evergreen broad leaf trees atleast 10 meters vide

encompassing the area was not provided.

Violation of the Environmental Impact Notification dated 14.09.2006

8. The unit also falls under the activity 1(a) and 2(b) as per Environmental
Impact Notification vide No. $.0. 1533 dated 14.09.2006 issued by MoEF
& CC, New Delhi as amended from time to time. But, the unit has not
obtained Environmental Clearance from competent authority.

Other violations

9. The unit has not obtained permission from competent authority under
Explosive Act, 1884 for usage of Explosive for stone quarrying and
blasting.

10. The National Green Tribunal, Principal Bench, New Delhi vide Order
dated 19.07.2017 in Original Application No0.479/2016, Pravesh Vs.
Ministry of Environment, Forests and Climate Change & Ors., directed
that “no stone crushers be permitted to operate unless they obtain
consent from the State Poliution Control Board, proper no objection
certificate from the concerned authorities and have the
Environmental Clearance (EC)from the competent authority.

This application seeks ‘modification’ of the order to the effect that
the stone crushers should be allowed to set up without EC.

Having regard to the adverse impact of the stone crushers on the
environment, the application cannot be accepted. Unless EC is held
to be required, the mushrooming of stone crushers even without



any carrying capacity will continue which is not inconsistent with
precautionary principle for the protection of environment nor with
the principle of sustainable development.”

NOW, THEREFORE, it is to conclude that the unit has grossly violated the
provisions under Section 25 of Water (Prevention and Control of Pollution) Act,
1974, under Section 21 of Air (Prevention and Control of Pollution) Act, 1981.

In exercise of Section 33-A of Water (Prevention and Control of Pollution)
Act, 1974 and Section 31-A of Air (Prevention and Control of Pollution) Act, 1981
it is hereby ordered for the closure of your unit with immediate effect for gross
violation of the above provisions of the said Acts.

The Executive Engineer, Electricity Department, Daman to disconnect the
power supply and submit compliance report regarding disconnection of power
supply to the said unit to the PCC, DD & DNH within 48 hours.

Member Secretary,
Poliution Control Committee,
DD & DNH,

Daman
To,

M/s Shakti Stone Works, Sr. No. 134/2, Village Dunetha Hill, Daman.
Copy to:
(i) The Chairman, PCC, DD & DNH for kind information.
(i) The Secretary Mines, Daman for information please.
(iii) The Collector, Daman for information please.
(iv) The Executive Engineer, Electricity Department, Daman with a request' to
disconnect the power supply to the industrial piant of M/s Shakti Stone Works,
Sr. No. 134/2, Village Dunetha, Daman with immediate effect and intimate to

this office within 48 hours.



No. Pcch/ﬂfﬁfﬁ a6+ 1Y

Office of the Member Secretary,
Pollution Controi Committee,
DD & DNH, Daman

Date:- 2.} orfh g

Direction u/s 33-A of Water (Prevention and Control of Pollution) Act, 1974 and
u/s 31 {A) of Air (Prevention and Control of Pollution) Act, 1981.

WHEREAS M/s Krishna Stone Works, Village Dunetha, Daman was
issued with a Consent to Establish Stone Crushing unit vide Order No.
PCC/DDD/C-1439/WA/DMN/99-2000/365 dated 21/12/1999 under Water
(Prevention and Control of Pollution) Act, 1974 and vide Order No. PCC/DDD/O-
1439/ WA/DMN/99-2000/366 dated 22/12/1999 under Air (Prevention and Control
of Pollutior) Act, 1981 and the consent was valid upto 31/12/2000:

AND WHEREAS the unit has not obtained the consent to operate till date

for the stone crushing plant;

AND WHEREAS, any type of the unit which is likely to discharge sewage
or trade effluent into a stream or well or sewer or on land or establish or operate
any industrial plant in an air pollution control area has to take statutory Consent
under Section 25 of Water (Prevention and Control of Pollution) Act, 1974 and
Section 21 of Air (Prevention and Control of Poliution) Act, 1981;

AND WHEREAS, the stone crushing unit has to comply the standards for
implementation of the pollution control measures and quantitative standards for
Suspended Particulate Matter (SPM) prescribed by the Environment (Protection)
Rules, 1986 as mentioned below.

i. Dust containment cum suppression system for the equipments.

ii. Construction of wind breaking walls.

ii. Construction of the metalled roads within the premises.

iv. Regular cleaning and wetting of the ground within the premises.

v. Growing of a green beit along the periphery.

vi. Quantitative standard for SPM (Measured between 3 m and 10 m
from any processes equipment of a stone crushing unit shall not
exceed 600 microgrammes per cubic meter from a controlled
isolated as well as well as from a unit located in a cluster should be
less than 600mg/Nm3) }V

AND WHEREAS the unit is aiso carrying out stone mining at Survey No.
130/20 without any clearance under the Environment Protection Act, 1986 and
has also not obtained Consent to Establish and Consent to operate for stone
mining under the Water (Prevention and Control of Pollution) Act, 1974 and 'Air



(Prevention and Control of Pollution) Act, 1981 from the Poliution Control
Committee, DD & DNH;

AND WHEREAS the unit is also required to take Environmental Clearance
for mining and stone crushing activities as per Environmental Impact Notification
vide No. S.0. 1533 dated 14.09.2008 issued by MoEF & CC, New Deihi, as
amended from time to time, from the competent authority.

AND WHEREAS, the unit has to obtain authorization under Hazardous
waste Rules for industrial operatiohs using mineral/synthetic oil as lubricant in
hydraulic systems or other applications

AND WHEREAS the unit is operating without any valid Consent thereby
violating the norms of Water (Prevention and Control of Poliution) Act, 1974 and
Air (Prevention and Control of Pollution) Act, 1981 and the Environment
(Protection) Rules, 1986

AND WHEREAS, a notice of direction u/s 33 {(A) of Water (Prevention and
Control of Poliution) Act, 1974 and u/s 31(A) of Air (Prevention and Control of
Pollution) Act, 1981 was issued to the unit for operating without obtaining any
valid consent from the office of the Pollution Control Committee, DD & DNH
under Water Act, 1974 and Air Act, 1981 vide this office letter No. PCC/DDD/O-
1439/WA/DT/89-00/1257 dated 23/12/2015;

AND WHEREAS, a reply was submitted to this office on 17/05/2016,
wherein it was mentioned that the unit has applied for obtaining consent to
renewal time to time, but it was not granted. In the reply it was also mentioned
that the unit was carrying out mining activities and paying royalty to the
Mamiatdar office. It reflects that the unit was carrying out mining and stone
crushing activities without a valid consent from the Pollution Control Committee
and without obtaining Environmental Clearance from the competent authority.

AND WHEREAS, the unit was inspected on 03.01.2018 by the officials of
the PCC, DD and DNH and following observations were found:

(i)  The industrial plant was operational at the time of inspection.

()  The unit was carrying out different kinds of metal grits from stone
by crushing.

(iii) The unit had installed 03 Nos of crusher machines.

(v} The unit had not provided any air pollution control devices and not
complied with the standards as per Environment (Protection) Rules,
1986.

(v) The unit was also carrying out stone mining activities.



AND WHEREAS, the stone crushing units are known to contribute
Suspended Particulate Matter (SPM) in the air, produce large quantities of fine
fugitive dust emissions which create health hazards to workers, surrounding
population by way of causing respiratory diseases. The dust also affects the
visibility, reduces the growth of vegetation and hampers aesthetics of areas

AND WHEREAS, on the basis of inspection a show cause notice was
issued before initiating action against the unit vide this office letter No.
PCC/DMN/50/95-96-97/745 dated 05/02/2018;

AND WHEREAS a reply was submitted to this office vide a letter dated
14/02/2018 where the unit has not submitted any document regarding valid
consent to operate under Water (Prevention and Control of Pollution) Act, 1974
and Air (Prevention and Control of Pollution) Act, 1981. The unit has not
produced any document regarding the Environment Clearance and stated that it
will comply with the norms under the Water (Prevention and Control of Pollution)
Act, 1974 and Air (Prevention and Control of Pollution) Act, 1981. '

AND WHEREAS, the unit is carrying out stone mining and crushing
activities illegally without obtaining valid “Consent to Operate” and “Consent to
Renewal” which is a statutory requirement under Water (Prevention and Control
of Pollution) Act, 1974 and under Air (Prevention and Control of Pollution) Act.
1981 from the Pollution Control Committee, DD & DNH;

AND WHEREAS the unit submitted an application for grant of Consent to
Operate under Water Act, 1974, Air Act, 1981 and Hazardous & Other Wastes,
2016 on 19/12/2018 through Onfine Consent Management and Monitoring
System (OCMMS) for the crushing of stone, which was rejected for the reasdns

mentioned therein;

AND WHEREAS, the unit has violated various norms as mentioned

below:

Violation under the Water Act, 1974 and Air Act;, 1981 .

1. The unit had taken Consent to Establish way back in the year 1999 which
already got expired on 31.12.2000. The unit has not been given Consent
to Operate after that. Even then the unit is in operation and carrying out
stone crushing and stone mining activities without any valid consent under
Water Act 1974 and Air Act 1981 from the PCC which is iliegal and grossly
violates the provisions under section 25 of Water (Prevention and Control
of Pollution) Act, 1974, under section 21 of Air (Prevention and Control of

Pollution) Act, 1981 and Environment (Protection) Act, 1986.



2. The unit is also carrying out stone mining activities at Survey No. 130/20,
Dunetha Hill, Village Dunetha, Daman without any permission from the
Pollution Control Committee, DD & DNH, thereby violating the provisions
of Water (Prevention and Control of Pollution) Act, 1974, Air (Prevention
and Control of Pollution) Act, 1881 and Environment (Protection) Act,
1986.

3. The Air Pollution Control Devices was not provided which is leading to
excess dust emission causing environmental hazards including the health
& life of human beings is not complying the standards of Environment
(Protection) Act, 1986. |

Violation under the Environment (Protection) Rules, 1986
4. The unit is operating without complying the standards prescribed by the
Environment (Protection) Rules, 1986 mentioned below; |
a. Dust containment cum suppression system for the equipments was

not provided.
b. Construction of wind breaking walls was not provided.

c. Construction of the metalied roads within the premises was not
provided.
d. Regular cleaning and wetting of the ground within the premises was
not provided.
e. Growing of a green belt along the periphery was not provided. |
5. Telescopic chute at the end of the grit and grit powder conveyor system
was not provided.
6. Proper storage facilities for grit powder was not provided.
7. Green belt of evergreen broad leaf trees atleast 10 meters vide
encompassing the area was not provided. |

Violation of the Environmental Impact Notification dated 14.09.2006

8. The unit also falls under the activity 1{(a} and 2(b) as per Environmental
impact Notification vide No. $.0. 1533 dated 14.09.2006 issued by MoEF
& CC, New Delhi as amended from time to time. But, the unit has not
obtained Environmental Clearance from competent authority.

Other violations

9. The unit has not obtained permission from competent authority under
Explosive Act, 1884 for usage of Explosive for stone quarrying and
blasting. |

10. The National Green Tribunal, Principai Bench, New Delhi vide Order
dated 19.07.2017 in Original Application No0.479/2016, Pravesh Vs.
Ministry of Environment, Forests and Climate Change & Ors., directed
that “no stone crushers be permitted to operate unless they obtain
consent from the State Pollution Control Board, proper no objection



certificate from the concerned authorities and have the
Environmental Clearance (EC) from the competent authority.

This application seeks ‘modification’ of the order to the effect that
the stone crushers should be allowed to set up without EC. |

Having regard to the adverse impact of the stone crushers on the
environment, the application cannot be accepted. Unless EC is held
to be required, the mushrooming of stone crushers even without
any carrying capacity will continue which is not inconsistent with
precautionary principle for the protection of environment nor with
the principle of sustainable development.” |

NOW, THEREFORE, it is to conclude that the unit has grossly violated the
provisions under Section 25 of Water (Prevention and Control of Pollution) Act,
1974, under Section 21 of Air (Prevention and Control of Pollution) Act, 1981 énd
Environment (Protection} Rules, 1986.

In exercise of Section 33-A of Water (Prevention and Control of Pollution)
Act, 1974 and Section 31-A of Air (Prevention and Control of Pollution) Act, 1981
it is hereby ordered for the closure of M/s Shree Ashapura Stone unit and
directed not to carry out any stone crushing and stone quarrying activities with
immediate effect for gross violation of the above provisions of the said Acts.

The Executive Engineer, Electricity Department, Daman to disconnect the
power supply and submit compliance report regarding disconnection of power
supply to the said unit to the PCC, DD & DNH within 48 hours.

Ly

Merber Secretary,
Pollution Contro! Committee,

DD & DNH,
Daman
:.ro'
M/s Krishna Stone Works,
Survey No. 130/17, Dunetha Hill, Village Dunetha, Daman.
Copy to:

(i) The Chairman, PCC, DD & DNH for kind information.

(i) The Executive Engineer, Electricity Department, Daman with a request to
disconnect the power supply to the industrial plant of M/s Krishna Stone Works,
Survey No. 130/17, Dunetha Hill, Village Dunetha, Daman with immediate effect
and intimate to this office within 48 hours.

(i) The Secretary Mines, Daman for information please.

(iv) The Collector, Daman for information please.



No. Pcc;%g/ro {q r.6g 4 o

Office of the Member Secretary,
Pollution Control Committee,
DD & DNH, Daman

Date: - Zi\bi'tjg

Direction u/s 33-A of Water (Prevention and Control of Pollution} Act, 1974 and
u/s 31 (A) of Air (Prevention and Control of Pollution) Act, 1981.

WHEREAS M/s Khodiyar Stone Works, located at Survey No. 130/1-A,

Village Dunetha, Daman has established a stone crushing unit;

AND WHEREAS the unit has not obtained any type of Establishment
Consent under Water Act, 1974 and Air Act, 1981 from the Pollution Control

Committee, DD & DNH for aforesaid activities:;

AND WHEREAS, any type of the unit which is likely to discharge sewage
or trade effluent into a strean or well or sewer or on fand or establish or operate
any industrial plant in an air pollution control area has to take statutory Consent
under Section 25 of Water (Prevention and Control of Pollution) Act, 1974 and
Section 21 of Air (Prevention and Control of Pollution) Act, 1981;

AND WHEREAS, the stone crushing unit has to comply the standards for
implementation of the pollution control measures and quantitative standards for
Suspended Particulate Matter (SPM) prescribed by the Environment (Protection)
Rules, 1986 as mentioned below.

I Dust containment cum suppression system for the equipments.

ii. Construction of wind breaking walls.

iii. Construction of the metalled roads within the premises.

iv. Regular cleaning and wetting of the ground within the premises..

v. Growing of a green belt along the periphery. ;

vi. Quantitative standard for SPM (Measured between 3 m and 10 m
from any processes equipment of a stone crushing unit shall not
exceed 600 microgrammes per cubic meter from a controlled
isolated as well as well as from a unit located in a cluster should be
less than 600mg/Nm3)

AND WHEREAS the unit is also carrying out stone mining at Survey No.
130/1-A without any clearance under the Environment Protection Act, 1986 and
has also not obtained Consent to Establish and Consent to operate for stone
mining under the Water (Prevention and Control of Pollution) Act, 1974 and Air
(Prevention and Control of Pollution) Act, 1981 from the Pollution Control

Committee, DD & DNH;



AND WHEREAS the unit is also required to take Environmental Clearance
for mining and stone crushing activities as per Environmental impact Notification
vide No. S.0. 1533 dated 14.09.2006 issued by MoEF & CC, New Delhi, as

amended from time to time, from the competent authority;

AND WHEREAS, the unit has to obtain authorization under Hazardous
waste Rules for industrial operations using mineral/synthetic oil as lubricant in

hydraulic systems or other applications;

AND WHEREAS the unit is operating without any valid Consent thereby
violating the norms of Water (Prevention and Control of Pollution) Act, 1974 and
Air (Prevention and Control of Pollution) Act, 1981 and the Environment

{Protection) Rules,1986;

AND WHEREAS the industrial plant of the unit was inspected on
03/01/2018 by the official of PCC, DD & DNH and following observations were
noted,

(i)  The industriai plant was operational at the time of inspection.

(i)  The unit was carrying out different kinds of metal grits from stone
by crushing.

(i)  The unit had installed 03 Nos of crusher machines.

(iv) The unit had not provided any air poliution control devices and not
complied with the standards as per Environment {Protection) Act,
1986.

(v)  The unit was also carrying out stone mining activities.

AND WHEREAS, the stone crushing units are known to contribute
Suspended Particulate Matter (SPM) in the air, produce large quantities of fine
fugitive dust emissions which create health hazards to workers, surrounding
population by way of causing respiratory diseases. The dust also affects the
visibiiity, reduces the growth of vegetation and hampers aesthetics of areas:

AND WHEREAS, on the basis of inspection a show cause notice was
issued before initiating action against the unit vide this office letter No.
PCC/DMN/50/95-96-97/746 dated 05/02/2018;

AND WHEREAS a reply was submitted to this office vide a letter dated
14/02/2018 where the unit has not submitted any document regarding vatid
consent to operate under Water (Prevention and Control of Pollution) Act, 1974
and Air (Prevention and Control of Pollution) Act, 1981. The unit has not



produced any document regarding the Environment Clearance and stated that it
witl comply with the norms under the Water Act, 1974 and Air Act, 1981.

AND WHEREAS, the unit is carrying out stone mining and crushing
activities illegally without obtaining valid “Consent to Establish” “Consent to
Operate” and “Consent to Renewal” which is a statutory requirement under
Water (Prevention and Control of Pollution) Act, 1974 and under Air (Prevention
and Control of Pollution) Act, 1981 from the Pollution Control Committee, DD &

DNH;

AND WHEREAS an application was submitted by the unit for grant of
Consent to Establish on 26/11/2018 through Online Consent Management and
Monitoring System (OCMMS) for B.T. metal, stone, grit, dust stone-18000 Cu.
Mt/Year through crushing activity which was rejected for the reasons mentioned

therein;

AND WHEREAS, the unit has violated various provisions as mentioned

below:

Violation under the Water Act, 1974 and Air Act, 1981 |

1. The unit has not been given Consent to Establish. Even then the industrial
plant for crushing unit is operational without any valid consent under
Water Act 1974 and Air Act 1981 from the PCC which grossly violates the
provisions under section 25 of Water (Prevention and Control of Pollution)
Act, 1974, under section 21 of Air (Prevention and Contro! of Pollution)
Act, 1981 and Environment (Protection) Act, 1986.

2. The unit is also carrying out stone mining activities at Survey. No. 130/1-A,
Village Dunetha, Daman without any permission from the Pollution Control
Committee, DD & DNH, thereby violating the provisions of Water
(Prevention and Control of Pollution) Act, 1974, Air (Prevention and
Control of Pollution) Act, 1981 and Environment (Protection) Act, 1986.

3. The Air Pollution Controf Devices was not provided which is leading to
excess dust emission causing environmental hazards including the health
& life of human beings is not complying the standards of Environment
(Protection) Act, 1986.

Violation under the Environment (Protection) Rules, 1986
4. The unit is operating without complying the standards prescribed by the
Environment (Protection) Rules, 1986 mentioned below:

a. Dust containment cum suppression system for the equipments was

not provided.



b. Construction of wind breaking walis was not provided.

c. Construction of the metalled roads within the premises was not
provided.

d. Regular cleaning and wetting of the ground within the premises was
not provided.

e. Growing of a green belt along the periphery was not provided.

5. Telescopic chute at the end of the grit and grit powder conveyor systemn

was not provided.

6. Proper storage facilities for grit powder was not provided.
7. Green belt of evergreen broad leaf trees atleast 10 meters vide

encompassing the area was not provided.

Violation of the Environmental Impact Notification dated 14.09.2006

8. The unit also falls under the activity 1(a) and 2(b) as per Environmental

Impact Notification vide No. S.0. 1533 dated 14.09.2006 issued by MoEF
& CC, New Delhi as amended from time to time. But, the unit has not

obtained Environmental Ciearance from competent authority.

Other viofations

9.

10.

The unit has not obtained permission from competent authority under
Explosive Act, 1884 for usage of Explosive for stone quarrying and
blasting.

The Nationai Green Tribunal, Principal Bench, New Delhi vide Order
dated 19.07.2017 in Qriginal Application No0.479/2016, Pravesh Vs.
Ministry of Environment, Forests and Climate Change & Ors., directed
that “no stone crushers be permitted to operate unless they obtain
consent from the State Pollution Control Board, proper no objection
certificate from the concerned authorities and have the
Environmental Clearance (EC)from the competent authority.

This application seeks ‘modification’ of the order to the effect that

the stone crushers should be allowed to set up without EC.

Having regard to the adverse impact of the stone crushers on the
environment, the application cannot be accepted, Unless EC is held
to be required, the mushrooming of stone crushers even without
any carrying capacity will continue which is not inconsistent with
precautionary principle for the protection of environment nor with

the principle of sustainable development.”



NOW, THEREFORE, it is to conclude that the unit has grossly violated the
provisions under Section 25 of Water (Prevention and Control of Pollution) Act,
1974, under Section 21 of Air (Prevention and Control of Pollution) Act, 1981.

In exercise of Section 33-A of Water (Prevention and Control of Pollution)
Act, 1974 and Section 31-A of Air (Prevention and Control of Pollution) Act, 1981
it is hereby ordered for the closure of your unit with immediate effect for gross
violation of the above provisions of the said Acts.

The Executive Engineer, Electricity Department, Daman to disconnect the
power supply and submit compliance report regarding disconnection of power
supply to the said unit to the PCC, DD & DNH within 48 hours.

oL

Member Secretary,
Pollution Control Committee,
DD & DNH,

Daman

To,
M/s Khodiyar Stone Works, Sr. No. 130/1-A, Village Dunetha Hill, Daman.
Copy to:

(i) The Chairman, PCC, DD & DNH for kind information.

(i) The Secretary Mines, Daman for information please.

(ili) The Collector, Daman for information please.

(iv) The Executive Engineer, Electricity Department, Daman with a request to
disconnect the power supply to the industrial plant of M/s Khodiyar Stone
Works, Sr. No. 130/1-A, Village Dunetha, Daman with immediate effect and
intimate to this office within 48 hours.



No. PCC!&%VN [ay-a6-4t f!q;‘

Office of the Member Secretary,
Pollution Control Committee,
DD & DNH, Daman

Date:~ 2113119

Direction u/s 33-A of Water (Prevention and Control of Pollution) Act, 1974 and
u/s 31 (A) of Air (Prevention and Control of Pollution) Act, 1981. '

WHEREAS M/s Vaishali Stone Quarry, located at Survey No. 130-D,
Village Dunetha, Daman has established a stone crushing unit;

AND WHEREAS the unit has not obtained any type of Establishment:
Consent under Water Act, 1974 and Air Act, 1981 from the Pollution Control

Committee, DD & DNH for aforesaid activities;

AND WHEREAS, any type of the unit which is likely to discharge sewage
or trade effluent into a stream or well or sewer or on land or establish or operate
any industrial plant in an air poliution control area has to take statutory Consent
under Section 25 of Water (Prevention and Control of Pollution) Act, 1974 and

Section 21 of Air (Prevention and Controf of Pollution) Act, 1981;

AND WHEREAS, the stone crushing unit has to comply the standards for
implementation of the pollution control measures and quantitative standards for
Sﬂspended Particulate Matter (SPM) prescribed by'the Environment {Protection)
Rules, 1986 as mentioned below. '

i. Dust containment cum suppression system for the equipments.

ii. Construction of wind breaking walls.

iii. Construction of the metalled roads within the premises.

iv. Regular cleaning and wetting of the ground within the premises. .

v. Growing of a green belt along the periphery.

vi. Quantitative standard for SPM (Measured between 3 m and 10 m
from any processes equipment of a stone crushing unit shall not
exceed 600 microgrammes per cubic meter from a control!.ed
isolated as well as well as from a unit located in a cluster should be
less than 600mg/Nm3)

AND WHEREAS the unit is also carrying out stone mining at Survey No.
130/1-D without any clearance under the Environment Protection Act, 1986 and
has also not obtained Consent to Establish and Consent to operate for stone
mining under the Water (Prevention and Control of Poliution) Act, 1974 and Air
{Prevention and Control of Pollution) Act, 1981 from the Pollution Controf
Committee, DD & DNH; |

AND WHEREAS the unit is also required to take Environmental Clearance

for mining and stone crushing activities as per Environmental impact Notification

W



vide No. S.0. 1533 dated 14.09.2006 issued by MoEF & CC, New Delhi, as

amended from time to time, from the competent authority,

AND WHEREAS, the unit has to obtain authorization under Hazardous
waste Rules for industrial operations using mineral/synthetic oil as lubricant in

hydraulic systems or other applications;

AND WHEREAS the unit is operating without any valid Consent thereby
violating the norms of Water (Prevention and Control of Pollution) Act, 1974 and
Air (Prevention and Control of Pollution) Act, 1881 and the Environment

(Protection) Rules, 1986;

AND WHEREAS, a notice of direction u/s 33 (A) of Water (Preventidn and
Control of Pollution) Act, 1974 and u/s 31(A) of Air (Prevention and Control of
Pollution) Act, 1981 was issued for operation of unit without obtaining valid
consent from the office of the Pollution Control Committee, DD & DNH under
Water Act and Air Act vide this office letter No. PCC/DDD/O-2053/WA/AA/DN/11-
12/1258 dated 23/12/2015;

AND WHEREAS a show cause notice was issued before initiating action
against the unit vide this office letter No. PCC/DDD/O-2053/WA/AA/DN/11-12/90
dated 02/05/2016;

AND WHEREAS, an application for Consent to Establish was submitted
on 16/05/2016 under Water Act and Air Act; |

AND WHEREAS a letter was issued to you on 05/08/2016 directing to
~ submit valid copy of letter/NOC from Mamlatdar/Collector, Daman for perta'ining
the activity as per Mines and Minerals Rules/Act as applicable and valid copy of
DIC registration for the products with its production capacity mentioned,;

AND WHEREAS no reply was submitted to this office in the above matter;

AND WHEREAS the industrial plant of the unit was inspected on
03/01/2018 by the official of PCC, DD & DNH and following observations were
noted,

()  The industrial plant was operational at the time of inspection.

(i)  The unit was carrying out different kinds of metal grits from stone
by crushing.

(i) The unit had installed 03 Nos of crusher machines.

(iv) The unit had not provided any air pollution control devices and not

complied with the standards as per Environment (Protection) Act,
1986.
(v)  The unit was also carrying out stone mining activities.

.



AND WHEREAS, the stone crushing units are known to contribute
Suspended Particulate Matter (SPM) in the air, produce large quantities of fine
fugitive dust emissions which create health hazards to workers, surrounding
population by way of causing respiratory diseases. The dust also affects the

visibility, reduces the growth of vegetation and hampers aesthetics of areas;

AND WHEREAS, con the basis of inspection a show cause notice was
issued before initiating action against the unit vide this office letter No.

PCC/DMN/50/95-96-97/752 dated 05/02/2018,

AND WHEREAS a reply was submitted to this office vide a letter dated
14/02/2018 where the unit has not submitted any document regarding valid
' consent to operate under Water (Prevention and Control of Pollution) Act, 1974
and Air (Prevention and Control of Pollution) Act, 1981. The unit has not
produced any document regarding the Environment Clearance and stated that it
will comply with the norms under the Water Act, 1974 and Air Act, 1981. '

AND WHEREAS, the unit is carrying out stone mining and crusking
activities illegally without obtaining valid “Consent to Establish” “Consent to
Operate” and “Consent to Renewal’ which is a statutory requirement under
Water (Prevention and Control of Pollution) Act, 1974 and under Air (Prevention

and Control of Pollution) Act, 1981 from the Pollution Control Committee, DD &
DNH; '

AND WHEREAS an application was submitted by the unit for grant of
Consent to Establish on 24/12/2018 through Online Consent Management and
Monitoring System (OCMMS) for B.T. metai, stone, grit, dust-120000 Cu.
Mt/Year through crushing activity which was rejected for the reasons mentioned

therein;
AND WHEREAS, the unit has violated various provisions as mentioned
below: "

Violation under the Water Act, 1974 and Air Act, 1981

1. The unit has not been given Consent to Establish. Even then the

industrial plant for crushing unit is operational without any valid consent
under Water Act 1974 and Air Act 1981 from the PCC which gro'ssly
violates the provisions under section 25 of Water (Prevention and Control
of Pollution) Act, 1974, under section 21 of Air (Prevention and Control of
Pollution) Act, 1981 and Environment (Protection) Act, 1986.

2. The unit is also carrying out stone mining activities at Survey. No. 130/1-
D, Village Dunetha, Daman without any permission from the Pollution

Control Committee, DD & DNH, thereby violating the provisions of Water



(Prevention and Control of Poliution) Act, 1974, Air (Prevention and
Control of Pollution) Act, 1981 and Environment (Protection) Act, 1986.

3. The Air Pollution Control Devices was not provided which is leading to
excess dust emission causing environmental hazards including the heailth
& life of human beings is not complying the standards of Environment
(Protection) Act, 1986.

Violation under the Environment (Protection) Rules, 1986

4. The unit is operating without complying the standards prescribed by the
Environment (Protection) Rules, 1986 mentioned below;

a. Dust containment cum suppression system for the equipments was
not provided.
b. Construction of wind breaking walls was not provided.
c. Construction of the metalled roads within the premises was not
provided.
d. Regular cleaning and wetting of the ground within the premises was
not provided. '
e. Growing of a green belt along the periphery was not provided.
5. Telescopic chute at the end of the grit and grit powder conveyor system
was not provided.
6. Proper storage facilities for grit powder was not provided.
7. Green belt of evergreen broad leaf frees atleast 10 meters vide

encompassing the area was not provided.

Violation of the Environmental Impact Notification dated 14.09.2006

8. The unit also falls under the activity 1(a) and 2(b) as per Environmental
Impact Notification vide No. S.0. 1533 dated 14.09.2006 issued by MoEF
& CC, New Delhi as amended from time to time. But, the unit has not
obtained Environmental Clearance from competent authority.

Other violations

9. The unit has not obtained permission from competent authority under
Explosive Act, 1884 for usage of Explosive for stone quarrying and
blasting. _

10. The National Green Tribunal, Principal Bench, New Delhi vide ;Order
dated 19.07.2017 in Original Application No.479/2016, Pravesh Vs.
Ministry of Environment, Forests and Climate Change & Ors., directed
that “no stone crushers be permitted to operate unless they obtain
consent from the State Pollution Control Board, proper no objection
certificate from the concerned authorities and have the
Environmental Clearance (EC)from the competent authority. .



This application seeks ‘modification’ of the order to the effect that
the stone crushers should be allowed to set up without EC.

Having regard to the adverse impact of the stone crushers on the
environment, the application cannot be accepted. Unless EC is held
fo be required, the mushrooming of stone crushers even without
any carrying capacity will continue which is not inconsistent with
precautionary principle for the protection of environment nor with
the principle of sustainable development.”

NOW, THEREFORE, it is to conclude that the unit has grossly violated the
provisions under Section 25 of Water (Prevention and Control of Pollution) Act,
1874, under Section 21 of Air (Prevention and Control of Pollution) Act, 1981.

In exercise of Section 33-A of Water (Prevention and Control of Pollution)
Act, 1974 and Section 31-A of Air (Prevention and Control of Pollution) Act, 1981
it is hereby ordered for the closure of your unit with immediate effect for gross

violation of the above provisions of the said Acts.

The Executive Engineer, Electricity Department, Daman to disconnect the
power supply and submit compliance report regarding gisconnection of power
supply to the said unit to the PCC, DD & DNH within 48 ho

|

Member Secretary,
Pollution Control Committee,
DD & DNH,

Daman

To,
M/s Vaishali Stone Quarry, Sr. No. 130-D, Village Dunetha Hill, Daman.
Copy to:
() The Chairman, PCC, DD & DNH for kind information.
(i} The Secretary Mines, Daman for information please.
(iif)y The Collector, Daman for information please.
(iv) The Executive Engineer, Electricity Department, Daman with a request to
disconnect the power supply to the industrial plant of M/s Vaishali Stone Quarry,
Sr. No. 130-D, Village Dunetha, Daman with immediate effect and intimate to
this office within 48 hours.



No. PCC/%W@/% aé-0 ?/fﬁs

Office of the Member Secretary,
Poliution Control Commiittee,
DD & DNH, Daman

Date: - 11\0!‘“3

Direction u/s 33-A of Water (Prevention and Control of Pollution) Act, 1974 and

u/s 31 (A} of Air (Prevention and Control of Pollution) Act, 1981,

WHEREAS M/s Jay Jalaram Stone Quarry, Village Dunetha, Daman was
issued with a Consent to Renewal for stone metais-8000 Brass/Year vide order
No. PCC/DMN/5-6264/37-98/3464 dated 11/02/1998 under Water (Prevention
and Control of Poliution) Act, 1974 and valid upto 28/02/1999;

AND WHEREAS the unit has not obtained any type of Renewal Consent
to operate the said unit after 28.02.1999;

AND WHEREAS, any type of the unit which is likely to discharge sewége
or trade effluent into a stream or well or sewer or on land or establish or operate
any industrial plarit in an air poilution control area has to take statutory Consent
under Section 25 of Water (Prevention and Controt of Pollution) Act, 1974 and
Section 21 of Air {Prevention and Control of Pollution) Act, 1981:

AND WHEREAS, the stone crushing unit has to comply the standards for
implementation of the pollution control measures and quantitative standards for
Suspended Particulate Matter (SPM) prescribed by the Environment (Protection)
Rules, 1986 as mentioned below.

i. Dust containment cum suppression system for the equipments.

ii. Construction of wind breaking walls.

iii. Construction of the metalied roads within the premises.

iv. Regular cleaning and wetting of the ground within the premises.

v. Growing of a green belt along the periphery.

vi. Quantitative standard for SPM (Measured between 3 m and 10 m
from any processes equipment of a stone crushing unit shall not
exceed 600 microgrammes per cubic meter from a controlled
isolated as well as well as from a unit located in a cluster shouid be
less than 600mg/Nm3)

AND WHEREAS the unit is also carrying out stone mining at Survey No.
130/2-A & 130/2-B without any clearance under the Environment Protection Act,
1986 and has also not obtained Consent to Establish and Consent to operate for
stone mining under the Water (Prevention and Control of Pollution) Act, 1974 and



Air (Prevention and Control of Pollution) Act, 1981 from the Pollution Control
Committee, DD & DNH;

AND WHEREAS the unit is also required to take £Environmental Clearance
for mining and stone crushing activities as per Environmental Impact Notification
vide No. $.0. 1533 dated 14.09.2006 issued by MoEF & CC, New Dethi, as
amended from time to time, from the competent authority,

AND WHEREAS, the unit has to obtain authorization under Hazardous
waste Rules for industrial operations using mineral/synthetic oil as lubricant in
hydraulic systems or other applications;,

AND WHEREAS the unit is operating without any valid Consent thereby
violating the norms of Water (Prevention and Control of Pollution) Act, 1974 and
Air (Prevention and Control of Poliution) Act, 1981 and the Environment
{(Protection) Rules,1986;

AND WHEREAS, a notice of direction u/s 33 (A) of Water (Preventioﬁ and
Control of Pollution) Act, 1974 and u/s 31(A) of Air (Prevention and Control of
Pollution) Act, 1981 was issued to the unit for operating without obtaining valid
consent from the office of the Poliution Control Committee, DD & DNH under
Water Act and Air Act vide this office letter No. PCC/DDD/O-1209/DT/AA/93-
94/1259 dated 23/12/2015;

AND WHEREAS, no reply was submitted to this office in the above
matter;

AND WHEREAS, the unit was inspected on 03.01.2018 by the officials of
the PCC, DD and DNH and following observations were found:

1. The unit was in operation at the time of inspection.

2. The unit was carrying out different kinds of metal grits from ‘_‘Stone
through crushing.

3. The unit had installed 01 No of crushers.

4. The unit had not installed any Air Pollution Control Devices and not
complied with the standards as per Environment (Protection) Act,
1986.

5. The unit was also carrying out stone mining activities.

AND WHEREAS, the stone crushing units are known to contribute
Suspended Particulate Matter (SPM) in the air, produce large quantities of fine
fugitive dust emissions which create health hazards to workers, surrounding
population by way of causing respiratory diseases. The dust also affects the
visibility, reduces the growth of vegetation and hampers aesthetics of areas;



AND WHEREAS, on the basis of inspection a show cause notice was
issued before initiating action against the unit vide this office letter No.

PCC/DMN/50/95-96-97/759 dated 05/02/2018,;

AND WHEREAS a reply was submitted to this office vide a letter dated
14/02/2018 where the unit has not submitted any document regarding valid
consent to operate under Water (Prevention and Control of Pollution) Act, 1974
and Air (Prevention and Control of Poliution) Act, 1981. The unit has not
produced any document regarding the Environment Clearance and stated that it
will comply with the norms under the Water Act, 1974 and Air Act, 1981.

AND WHEREAS, the unit is carrying out stone mining and crushing
activities illegally without obtaining valid “Consent to Operate” and “Consent to
Renewal” which is a statutory requirement under Water (Prevention and Control
of Pollution) Act, 1974 and under Air (Prevention and Control of Pollution) Act,
1981 from the Pollution Control Committee, DD & DNH;

AND WHEREAS an application for grant of CCA-Renewal under Water
Act 1974, Air Act 1981 and Hazardous & Other Wastes Rules, 2016 was
submitted to the Poliution Control Committee on 29/12/2018;

AND WHEREAS, the unit was inspected on 17/12/2018 and finally the
application for Consent to Renewal was rejected on 12/02/2019 by the PCC, DD
& DNH for the reasons mentioned as under;

Violation under the Water Act, 1974 and Air Act, 1981

1. The unit had taken Consent to Renewal way back in the year 1998 which
already got expired on 28.02.1999. The unit has not been given Consent
to Renewal after that. Even then the industrial plant for crushing unit is
operational without any valid consent under Water Act 1974 and Air Act
1981 from the PCC which grossly viclates the provisions under section 25
of Water (Prevention and Control of Pollution) Act, 1974, under section 21
of Air (Prevention and Control of Poliution) Act, 1981 and Environment
(Protection) Act, 1986.

2. The unit is also carrying out stone mining activities at Survey. No. 130/2-A
& 130/2-B, Village Dunetha, Daman without any permission from the
Pollution Control Committee, DD & DNH, thereby violating the provisions
of Water (Prevention and Control of Pollution) Act, 1974, Air (Prevention
and Control of Pollution) Act, 1981 and Environment (Protection) Act,

1986.
3. The Air Poliution Control Devices was not provided which is leading to

excess dust emission causing environmental hazards including the health



&life of human beings is not complying the standards of Environment

(Protection) Act, 1986.

Violation under the Epvironment (Protection) Rules, 1986

A. The unit is operating without complying the standards prescribed by the

Environment (Protection) Rules, 1986 mentioned below;

a. Dust containment cum suppression system for the equipments was
not provided.
b. Construction of wind breaking walls was not provided.
¢. Construction of the metalled roads within the premises was not
provided.
d. Regular cleaning and wetting of the ground within the premises was
not provided.
e. Growing of a green belt along the periphery was not provided.
5. Telescopic chute at the end of the grit and grit powder conveyor system
was not provided.
6. Proper storage facilities for grit powder was not provided.
7. Green belt of evergreen broad leaf trees atleast 10 meters vide

encompassing the area was not provided.

Violation of the Environmental Impact Notification dated 14.09.2006

8. The unit also falls under the activity 1(a) and 2(b) as per Environmental
Impact Notification vide No. S.0. 1533 dated 14.09.2006 issued by MoEF
& CC, New Delhi as amended from time to time. But, the unit has not

obtained Environmental Clearance from competent authority.

Other violations

9. The unit has not obtained permission from competent authority under

Explosive Act, 1884 for usage of Explosive for stone quarrying and
blasting.

10. The National Green Tribunal, Principal Bench, New Delhi vide Order
dated 19.07.2017 in Original Application No.479/2016, Pravesh Vs.
Ministry of Environment, Forests and Climate Change & Ors., directed
that “no stone crushers be permitted to operate unless they obfain
consent from the State Pollution Control Board, proper no objection
certificate from the concerned authorities and have the
Environmental Clearance (EC)from the competent authority.

This application seeks ‘modification’ of the order to the effect that
the stone crushers should be allowed to set up without EC.



Having regard to the adverse impact of the stone crushers on the
environment, the application cannot be accepted. Unless EC is held
to be required, the mushrooming of stone crushers even without
any carrying capacity will continue which is not inconsistent with
precautionary principle for the protection of environment nor with
the pn‘hcipfe of sustainable development.”

NOW, THEREFORE, it is to conclude that the unit has grossly violated the
provisions under Section 25 of Water {Prevention and Control of Pollution) Act,
1974, under Section 21 of Air (Prevention and Control of Pollution) Act, 1981.

In exercise of Section 33-A of Water (Prevention and Control of Pollution)
Act, 1974 and Section 31-A of Air (Prevention and Control of Poliution) Act, 1981
it is hereby ordered for the closure of your unit with immediate effect for gross

violation of the above provisions of the said Acts.

The Executive Engineer, Electricity Department, Daman to disconnect the
power supply and submit compliance report regarding disconnection of power
supply to the said unit to the PCC, DD & DNH within 48 hours.

ol

Member Secretary,
Pollution Control Committee,
DD & DNH,

Daman

To,
M/s Jay Jalaram Stone Quarry, Sr. No. 130/2-A & 130/2-B, Village Dunetha Hill,
Daman.
Copy to:
(i) The Chairman, PCC, DD & DNH for kind information.
(i) The Secretary Mines, Daman for information please.
(iii) The Collector, Daman for information please.
(iv) The Executive Engineer, Electricity Department, Daman with a request to
disconnect the power supply to the industrial plant of M/s Jay Jalaram Stone

Quarry, Sr. No. 130/2-A & 130/2-B, Village Dunetha Hill, Daman with immediate
effect and intimate to this office within 48 hours.



No. PCCIW/QHF%'W ]‘ﬁ’

\__ Office of the Member Secretary,
Pollution Control Committee,
DD & DNH, Daman

Date:.-- z\\ M‘t\ %

Direction u/s 33-A of Water (Prevention and Control of Pollution) Act, 1974 and
u/s 31 (A) of Air (Prevention and Control of Pollution) Act, 1981. '

WHEREAS M/s Shree Ashapura Stone, Village Dunetha, Daman was
issued with a Consent to Establish Stone Crushing unit vide Order 'No.
PCC/DDD/O-1437/DMN/WA/99-2000/362 dated 21/12/1899 under Water
(Prevention and Control of Pollution) Act, 1974 and vide Order No. PCC/DDD/O-
1437/DMN/AA/99-2000/361 dated 22/12/1999 under Air (Prevention and Control
of Pollution) Act, 1981 and the consent was valid upto 31/12/2000;

AND WHEREAS the unit has not obtained the consent to operate tiil date

for the stone crushing plant;

AND WHEREAS, any type of the unit which is likely to discharge sewage
or trade effluent into a stream or well or sewer or on land or establish or operate
any industrial plant in an air pollution control area has to take statutory Consent
under Section 25 of Water (Prevention and Control of Pollution) Act, 1974 and
Section 21 of Air (Prevention and Control of Pollution) Act, 1981;

AND WHEREAS, the stone crushing unit has to comply the standards for
implementation of the pollution control measures and quantitative standards for
Suspended Particulate Matter (SPM) prescribed by the Environment (Protection)
Rules, 1986 as mentioned below.

i. Dust containment cum suppression system for the equipments.
ii. Construction of wind breaking walls.
iii. Construction of the metatled roads within the premises.
iv. Regutlar cleaning and wetting of the ground within the premises.
v. Growing of a green belt along the periphery.
> vi. Quantitative standard for SPM (Measured between 3 m and 10 m
from any processes equipment of a stone crushing unit shall not
exceed 600 microgrammes per cubic meter from a controlied
isolated as well as well as from a unit located in a cluster should be
less than 600mg/Nm3) |

AND WHEREAS the unit is also carrying out stone mining at Survey No.
130/8 without any clearance under the Environment Protection Act, 1986 and has
also not obtained Consent to Establish and Consent to operate for stone mining
under the Water (Prevention and Control of Pollution) Act, 1974 and Air



(Prevention and Control of Pollution) Act, 1981 from the Pollution Control
Committee, DD & DNH;

AND WHEREAS the unit is also required to take Environmental Clearance
for mining and stone crushing activities as per Environmental Impact Notification
vide No. S.0. 1533 dated 14.09.2006 issued by MoEF & CC, New Delhi, as
amended from time to time, from the competent authority,

AND WHEREAS, the unit has to obtain authorization under Hazardous
waste Rules for industrial operations using mineral/synthetic oil as lubricant in

hydraulic systems or other applications,

AND WHEREAS the unit is operating without any valid Consent thereby
violating the norms of Water (Prevention and Control of Pollution) Act, 1974 and
Air (Prevention and Control of Poliution}) Act, 1981 and the Environment
(Protection) Rules,1986;

AND WHEREAS, a notice of direction u/s 33 (A) of Water (Prevention and
Contro! of Pollution) Act, 1974 and u/s 31(A) of Air (Prevention and Control of
Pollution) Act, 1981 was issued to the unit for operating without obtaining any
valid consent from the office of the Pollution Control Committee, DD & DNH
under Water Act, 1974 and Air Act, 1981 vide this office letter No. PCC/DDD/O-
1437/DMN/WA/99-00/1261 dated 23/12/2015;

AND WHEREAS again a show cause notice was issued to the unit before
initiating action against the unit vide this office letter No. PCC/DDD/O-
1437/DMN/WA/98-00/88 dated 02/05/2016;

AND WHEREAS, a reply was submitted to notice of direction to this office
on 17/05/2016, wherein it was mentioned that the unit has applied for obtaining
consent to renewal time to time, but it was not granted. In the reply it was also
mentioned that the unit was carrying out mining activities and paying royalty to
the Mamlatdar office. It reflects that the unit was carrying out mining and stone
crushing activities without a valid consent from the Pollution Control Committee
and without obtaining Environmentat Clearance from the competent authority.

AND WHEREAS, the unit was inspected on 03.01.2018 by the officials of
the PCC, DD and DNH and following observations were found:
(i)  The industrial plant was operational at the time of inspection. o
(i) The unit was carrying out different kinds of metal grits from stone
by crushing.
(iiy The unit had installed 02 Nos of crusher machines.



(v} The unit had not provided any air pollution control devices and not
complied with the standards as per Environment (Protection) Rules,
1986.

(v) The unit was also carrying out stone mining activities.

AND WHEREAS, the stone crushing units are known to contribute
Suspended Particulate Matter (SPM) in the air, produce large quantities of fine
fugitive dust emissions which create health hazards to workers, surrounding
population by way of causing respiratory diseases. The dust also affects the
visibility, reduces the growth of vegetation and hampers aesthetics of areas

AND WHEREAS, on the basis of inspection again a show cause notice
was issued before initiating action against the unit vide this office letter No.
PCC/DMN/50/95-96-97/760 dated 05/02/2018;

AND WHEREAS a reply was submitted to this office vide a letter dated
14/02/2018 where the unit has not submitted any document regarding valid
consent to operate under Water (Prevention and Control of Pollution) Act, 1974
and Air {Prevention and Control of Pollution) Act, 1981. The unit has not
produced any document regarding the Environment Clearance and stated that it
will comply with the norms under the Water (Prevention and Control of Poliution)
Act, 1974 and Air (Prevention and Control of Poliution) Act, 1981.

AND WHEREAS, the unit is carrying out stone mining and crushihg
activities illegaily without obtaining valid “Consent to Operate” and “Consent to
Renewal” which is a statutory requirement under Water (Prevention and Control
of Pollution) Act, 1874 and under Air (Prevention and Control of Pollution) Act,
1981 from the Pollution Control Committee, DD & DNH;

AND WHEREAS the unit submitted an application for grant of Consent to
Operate under Water Act, 1974; Air Act, 1981 and Hazardous & Other Wastes,
2016 on 19/12/2018 through Online Consent Management and Monitoring
System (OCMMS) for the crushing of stone, which was rejected for the reasons

mentioned therein;

AND WHEREAS, the unit has violated various norms as mentioned

below:

Violation under the Water Act, 1974 and Air Act, 1981
1. The unit had taken Consent to Establish way back in the year 1999 which

already got expired on 31.12.2000. The unit has not been given Consent
to Operate after that. Even then the unit is in operation and carrying out
stone crushing and stone mining activities without any valid consent under



Water Act 1974 and Air Act 1981 from the PCC which is illegal and grossly
violates the provisions under section 25 of Water (Prevention and Controi
of Pollution) Act, 1974, under section 21 of Air (Prevention and Control of
Pollution) Act, 1981 and Environment (Protection) Act, 1986. '

2. The unit is also camying out stone mining activities at Survey No. 130/8,
Dunetha Hill, Village Dunetha, Daman without any permission from the
Pollution Control Committee, DD & DNH, thereby violating the provisions
of Water (Prevention and Control of Pollution) Act, 1974, Air (Prevention
and Control of Pollution) Act, 1981 and Environment (Protection) Act,
1986.

3. The Air Pollution Control Devices was not provided which is leading to
excess dust emission causing environmental hazards including the health
& life of human beings is not complying the standards of Environment
(Protection) Act, 1986.

Violation under the Environment (Protection) Rules, 1986

4. The unit is operating without complying the standards prescribed by the
Environment (Protection) Rules, 1986 mentioned below,
a. Dust containment cum suppression system for the equipments was
not provided. |
b. Construction of wind breaking walls was not provided.
c. Construction of the metalled roads within the premises was not
provided.
d. Regular cleaning and wetting of the ground within the premises was
not provided.
e. Growing of a green beit along the periphery was not provided.
5. Telescopic chute at the end of the grit and grit powder conveyor system
was not provided. o
6. Proper storage facilities for grit powder was not provided.
7. Green belt of evergreen broad leaf trees atleast 10 meters: vide
encompassing the area was not provided.

Violation of the Environmental Impact Notification dated 14.09.2006

8. The unit also falls under the activity 1(a) and 2(b) as per Environmental
Impact Notification vide No. S.0. 1533 dated 14.09.2006 issued by MoEF
& CC, New Delhi as amended from time to time. But, the unit has not
obtained Environmental Clearance from competent authority.

Other violations

9. The unit has not obtained permission from competent authority under
Explosive Act, 1884 for usage of Explosive for stone quarrying and
blasting.



10. The Nationat Green Tribunal, Principal Bench, New Delhi vide Order
dated 19.07.2017 in Onginal Application No.479/2016, Pravesh Vs.
Ministry of Environment, Forests and Climate Change & Ors., directed
that “no stone crushers be permitted to operate unless they obtain
consent from the State Pollution Control Board, proper no objection
certificate from the concerned authorities and have the
Environmental Clearance (EC)from the competent authority.

This application seeks ‘modification’ of the order to the effect that
the stone crushers should be allowed to set up without EC.

Having regard to the adverse impact of the stone crushers on the
environment, the application cannot be accepted. Unless EC is hé!d
to be required, the mushrooming of stone crushers even without
any carrying capacity will continue which is not inconsistent with
precautionary principle for the protection of environment nor with

the principle of sustainable development.”

NOW, THEREFORE, it is to conclude that the unit has grossly violated the
provisions under Section 25 of Water (Prevention and Control of Pollution) Act,

1974, under Section 21 of Air (Prevention and Control of Poliution) Act, 1981 and
Environment (Protection) Rules,1986.

In exercise of Section 33-A of Water (Prevention and Control of Pollution)
Act, 1974 and Section 31-A of Air (Prevention and Control of Pollution) Act, 1981
it is hereby ordered for the closure of M/s Shree Ashapura Stone unit and
directed not to carry out any stone crushing and stone quarrying activities with

immediate effect for gross violation of the above provisions of the said Acts.

The Executive Engineer, Electricity Department, Daman to disconnect the

power supply and submit compliance report regarding djsconnection of power
supply to the said unit to the PCC, DD & DNH within 48 ho rjﬂ/tv
|y L

-_—-"/
Member Secretary,
Pollution Control Committee,

DD & DNH,
Daman
To,
M/s Shree Ashapura Stone,
Survey No. 130/8, Dunetha Hill, Village Dunetha, Daman.
Copy to:

(i) The Chairman, PCC, DD & DNH for kind information.
(i) The Executive Engineer, Electricity Depariment, Daman with a request to

disconnect the power supply to the industrial plant of M/s Shree Ashapura
Stone, Survey No. 130/8, Dunetha Hill, Village Dunetha, Daman with immediate
effect and intimate to this office within 48 hours.

(i) The Secretary Mines, Daman for information please.
(iv) The Collector, Daman for information please.



No. PCC/W/ID [ar.a¢-ax/r4 9

Office of the Member Secretary,
Pollution Control Committee,
DD & DNH, Daman

Date:- 21} 61118

Direction u/s 33-A of Water (Prevention and Controi of Pollution) Act, 1974 and
u/s 31 {A) of Air (Prevention and Control of Pollution) Act, 1981.
WHEREAS M/s Vishal Stone Quarry, located at Survey No. 128/1, Village
Dunetha, Darman has established a stone crushing unit;

AND WHEREAS the unit has not obtained any type of Establishment
Consent under Water Act, 1974 and Air Act, 1981 from the Pollution Cortrol

Committee, DD & DNH for aforesaid activities;

AND WHEREAS, any type of the unit which is likely to discharge sewage
or trade effluent into a stream or well or sewer or on land or establish or operate
any industrial plant in an air pollution control area has to take statutory Consent
under Section 25 of Water (Prevention and Control of Pollution) Act, 1974 and
Section 21 of Air (Prevention and Control of Poliution} Act, 1987,

AND WHEREAS, the stone crushing unit has to comply the standards fer
implementation of the pollution control measures and quantitative standards for
Suspended Particulate Matter (SPM) prescribed by the Environment (Protection)
Rules, 1986 as mentioned below.

I. Dust containment cum suppression system for the equipments.

ii. Construction of wind breaking walls.

iii. Construction of the metalled roads within the premises.

iv. Regular cleaning and wetting of the ground within the premises..

v. Growing of a green belt along the periphery. '

vi. Quantitative standard for SPM (Measured between 3 m and 10 m
from any processes equipment of a stone crushing unit shall not
exceed 600 microgrammes per cubic meter from a controlled
isolated as well as well as from a unit located in a cluster should be
less than 600mg/Nm3)

AND WHEREAS the unit is also carrying out stone mining at Survey No.
1281 and 131/2 without any clearance under the Environment Protection Act,
1986 and has also not obtained Consent to Establish and Consent to operate for
stone mining under the Water (Prevention and Control of Pollution)} Act, 1974 and
Air (Prevention and Control of Pollution) Act, 1881 from the Pollution Control
Committee, DD & DNH;



AND WHEREAS the unit is also required to take Environmental Clearance
for mining and stone crushing activities as per Environmental Impact Notification
vide No. S.0. 1533 dated 14.09.2006 issued by MoEF & CC, New Delhi, as

amended from time to time, from the competent authority;

AND WHEREAS, the unit has to obtain authorization under Hazardous
waste Rules for industrial operations using mineral/synthetic oil as lubricant in

hydraulic systems or other applications,

AND WHEREAS the unit is operating without any valid Consent thereby
violating the norms of Water (Prevention and Control of Pollution) Act, 1974 and
Air (Prevention and Control of Poliution) Act, 1981 and the Environment
(Protection) Rules,1986; '

AND WHEREAS, a notice of direction u/s 33 {A) of Water (Prevention and
Control of Pollution) Act, 1974 and u/s 31(A) of Air (Prevention and Control of
Pollution) Act, 1981 was issued for operation of unit without obtaining valid
consent from the office of the Pollution Control Committee, DD & DNH under
Water Act and Air Act vide this office letter No. PCC/DDD/O-1464/DT/WA/S9-
00/1280 dated 23/12/2015;

AND WHEREAS no reply was submitted to this office in the above matter;

AND WHEREAS the industrial plant of the unit was inspected on
(03/01/2018 by the official of PCC, DD & DNH and following observations were
noted;

(i)  The industrial plant was operational at the time of inspection,

() The unit was carrying out different kinds of metal grits from stone
by crushing. |

(ii)  The unit had installed 03 Nos of crusher machines.

(v} The unit had not provided any air pollution control devices and not
complied with the standards as per Environment {Protection) Act,
1986.

(v)  The unit was also carrying out stone mining activities.

AND WHEREAS, the stone crushing units are known to contribute
Suspended Particulate Matter (SPM) in the air, produce large quantities of fine
fugitive dust emissions which create health hazards to workers, surrounding
population by way of causing respiratory diseases. The dust also affects the
visibility, reduces the growth of vegetation and hampers aesthetics of areas;



AND WHEREAS, on the basis of inspection a show cause notice was
issued before initiating action against the unit vide this office letter No.
PCC/DMN/50/95-96-97/749 dated 05/02/2018;

AND WHEREAS a reply was submitted to this office vide a letter dated
14/02/2018 where the unit has not submitted any document regarding valid
consent to operate under Water (Prevention and Control of Poliution) Act, 1974
and Air (Prevention and Control of Poliution) Act, 1981. The unit has not
produced any document regarding the Environment Clearance and stated that it
will comply with the norms under the Water Act, 1974 and Air Act, 1981.

AND WHEREAS, the unit is carrying out stone mining and crushing
activities illegally without obtaining valid “Consent to Establish® “Consent to
Operate” and “Consent to Renewal” which is a statutory requirement under
Water (Prevention and Control of Pollution) Act, 1974 and under Air (Prevention
and Control of Pollution) Act, 1981 from the Pollution Control Committee, ED &
DNH;

AND WHEREAS an application was submitied by the unit for grant of
Consent to Establish on 30/11/2018 through Online Consent Management and
Monitoring System (OCMMS) for the rubble and metal, stone work-1000 Cubic
Meter/Year through crushing activity which was rejected for the reasons

mentioned therein;

AND WHEREAS, the unit has violated various provisions as mentioned

below:

Violation under the Water Act, 1974 and Air Act, 1981
1. The unit has not been given Consent to Establish. Even then the industrial

plant for crushing unit is operational without any valid consent under
Water Act 1974 and Air Act 1981 from the PCC which grossly violates the
provisions under section 25 of Water (Prevention and Control of Polluticn)
Act, 1974, under section 21 of Air (Prevention and Control of Polilution)
Act, 1981 and Environment (Protection) Act, 1986.

2. The unit is also carrying out stone mining activities at Survey. No. 128/1
and 131/2, Village Dunetha, Daman without any permission from the
Pollution Control Committee, DD & DNH, thereby violating the provisions
of Water (Prevention and Contro! of Pollution) Act, 1974, Air (Prevention
and Control of Poliution) Act, 1981 and Environment (Protectionj Act,
1986.

3. The Air Pollution Control Devices was not provided which is leading to

excess dust emission causing environmental hazards including the health



& life of human beings is not complying the standards of Environment
{Protection) Act, 1986.

Violation under the Environment (Protection} Rules, 1986

4. The unit is operating without complying the standards prescribed by the

5.

6.
7.

Environment (Protection) Rules, 1986 mentioned below;

a. Dust containment cum suppression system for the equipments was

not provided.

b. Construction of wind breaking walls was not provided.

¢. Construction of the metalied roads within the premises was not

provided.

d. Regular cleaning and wetting of the ground within the premises was

not provided.

e. Growing of a green belt along the periphery was not provided.
Telescopic chute at the end of the grit and grit powder conveyor system
was not provided.

Proper storage facilities for grit powder was not provided.
Green belt of evergreen broad leaf trees atleast 10 meters vide
encompassing the area was not provided.

Violation of the Environmental Impact Notification dated 14.09.200€

8.

The unit also falls under the activity 1(a} and 2(b) as per Environmental
tmpact Notification vide No. $.0. 1533 dated 14.09.2006 issued by MoEF
& CC, New Delhi as amended from time to time. But, the unit has not
obtained Environmental Clearance from competent authority.

QOther violations

9.

10.

The unit has not obtained permission from competent authority under
Explosive Act, 1884 for usage of Explosive for stone quarrying and
blasting.

The National Green Tribunal, Principal Bench, New Delhi vide Order
dated 19.07.2017 in Onginal Application No0.479/2016, Pravesh Vs.
Ministry of Environment, Forests and Climate Change & Ors., directed
that “‘no stone crushers be permitted to operate unless they obtain
consent from the State Pollution Control Board, proper no objéction
certificate from the concerned authorities and have the
Environmental Clearance (EC)from the competent authority.

This application seeks ‘modification’ of the order to the effect that
the stone crushers should be allowed to set up without EC.



Having regarda 1o tne aaverse impact of the sione crusners on the
environment, the application cannot be accepted. Unless EC is held
to be required, the mushrooming of stone crushers even without
any carrying capacity will continue which is not inconsistent with
precautionary principle for the protection of environment nor with

the principle of sustainable development.”

NOW, THEREFORE, it is to conclude that the unit has grossly violated the
provisions under Section 25 of Water (Prevention and Control of Pollution) Act,
1974, under Section 21 of Air (Prevention and Control of Pollution) Act, 1981.

In exercise of Section 33-A of Water (Prevention and Control of Pollutior)
Act, 1974 and Section 31-A of Air (Prevention and Control of Pollution) Act, 198 !
it is hereby ordered for the closure of your unit with immediate effect for gross

violation of the above provisions of the said Acts.

The Executive Engineer, Electricity Department, Daman to disconnect the
power supply and submit compliance report regarding disconnection of power
supply to the said unit to the PCC, DD & DNH within 48 hours.

|

!

Member Secretary,
Pollution Control Committee,
DD & DNH,

Daman

To,
M/s Vishal Stone Quarry; Sr. No. 128/1, Village Dunetha Hill, Daman.
Copy to:
(i) The Chairman, PCC, DD & DNH for kind information.
(i) The Secretary Mines, Daman for information please.
(i) The Collector, Daman for information please.
(iv) The Executive Engineer, Electricity Department, Daman with a request to
disconnect the power supply to the industrial plant of M/s Vishal Stone Qi arry,
Sr. No. 128/1, Village Dunetha, Daman with immediate effect and intimate to
this office within 48 hours.



No. Pccw/m [qr-ac,-m s

Office of the Member Secretary,
Pollution Control Committee,
DD & DNH, Daman

Date: - 21\a5119

Direction u/s 33-A of Water (Prevention and Control of Pollution) Act, 1974 and
u/s 31 {A) of Air (Prevention and Control of Pollution) Act, 1981.

WHEREAS M/s Asha Stone Quarry, located at Survey No. 130/4-A,
Village Dunetha, Daman has established a stone crushing unit;

AND WHEREAS the unit has not obtained any type of Establishment
Consent under Water Act, 1974 and Air Act, 1981 from the Poliution Control
Committee, DD & DNH for aforesaid activities; '

AND WHEREAS, any type of the unit which is likely to discharge sewa:ge
or trade effluent into a stream or well or sewer or on land or establish or operéte
any industrial plant in an air pollution control area has to take statutory Consent
under Section 25 of Water (Prevention and Control of Pollution) Act, 1974 and
Section 21 of Air (Prevention and Control of Pollution} Act, 1981;

AND WHEREAS, the stone crushing unit has to comply the standards for
implementation of the pollution control measures and guantitative standards for
Suspended Particulate Matter (SPM) prescribed by the Environment (Protection)
Rules, 1986 as mentioned below.

i. Dust containment cum suppression system for the equipments.

ii. Construction of wind breaking walls.

iil. Construction of the metalled roads within the premises.

iv. Regular cleaning and wetting of the ground within the premises.

v. Growing of a green belt along the periphery.

vi. Quantitative standard for SPM (Measured between 3 m and 10 m
from any processes equipment of a stone crushing unit shall not
exceed 600 microgrammes per cubic meter from a controlled
isolated as well as well as from a unit located in a cluster should be
less than 600mg/Nm3)

AND WHEREAS the unit is also carrying out stone mining at Survey No.
130/4-A without any clearance under the Environment Protection Act, 1986 and
has also not obtained Consent to Establish and Consent to operate for stone
mining under the Water (Prevention and Control of Pollution) Act, 1974 and Air
.(Prevention and Control of Pollution) Act, 1981 from the Pollution Control
Committee, DD & DNH,;



AND WHEREAS the unit is also required to take Environmental Clearance
for mining and stone crushing activities as per Environmental Impact Notification
vide No. S.0. 1533 dated 14.09.2006 issued by MoEF & CC, New Delhi, as
amended from time to time, from the competent authority;

AND WHEREAS, the unit has to obtain authgrization under Hazardous
waste Rules for industrial operations using mineral/synthetic oil as lubricant in

hydraulic systems or other applications;

AND WHEREAS the unit is operating without any valid Consent thereby
violating the norms of Water (Prevention and Control of Pollution) Act, 1974 and
Air (Prevention and Control of Pollution) Act, 1981 and the Environment
(Protection) Rules,1986;

AND WHEREAS, a notice of direction u/s 33 (A} of Water (Preveniion and
Control of Pollution) Act, 1974 and u/s 31(A) of Air (Prevention and Control of
Pollution) Act, 1981 was issued for operation of unit without obtaining valid
consent from the office of the Pollution Control Committee, DD & DNH under
Water Act and Air Act vide this office letter No. PCC/DDD/O-527/WAJ/DN/84-
85/1278 dated 23/12/2015;

AND WHEREAS no reply was submitted to this office in the above matter;

AND WHEREAS the industrial plant of the unit was inspected on
03/01/2018 by the official of PCC, DD & DNH and foliowing observations were
noted;

(i)  The industrial plant was operational at the time of inspection.

(i)  The unit was carrying out different kinds of metal grits from stone
by crushing. '

(i)  The unit had installed 06 Nos of crusher machines.

(iv) The unit had not provided any air pollution control devices and not
complied with the standards as per Environment (Protec'tion) Act,
1986.

(v)  The unit was also carrying out stone mining activities.

AND WHEREAS, the stone crushing units are known to contribute
Suspended Particulate Matter (SPM) in the air, produce large quantities of fine
fugitive dust emissions which create heaith hazards to workers, su}rounding
population by way of causing respiratory diseases. The dust also affects the
visibility, reduces the growth of vegetation and hampers aesthetics of areas:



AND WHEREAS, on the basis of inspection a show cause notice was
issued before initiating action against the unit vide this office letter No.
PCC/DMN/50/95-96-97/748 dated 05/02/2018,

AND WHEREAS a reply was submitted to this office vide a letter dated
14/02/2018 where the unit has not submitted any document regarding valid
consent to operate under Water (Prevention and Control of Pollution) Act, 1974
and Air (Prevention and Control of Pollution) Act, 1981. The unit has .not
produced any document regarding the Environment Clearance and stated that it
will comply with the norms under the Water Act, 1974 and Air Act, 1981.

AND WHEREAS, the unit is carrying out stone mining and crushing
activities illegally without obtaining valid “Consent to Establish® “Consent to
Operate” and “Consent to Renewal” which is a statutory requirement undér
Water (Prevention and Control of Pollution) Act, 1974 and under Air (Prevention
and Control of Pollution) Act, 1981 from the Pollution Control Committee, DD &

DNH;

AND WHEREAS an application was submitted by the unit for grant of
Consent to Establish on 16/12/2018 through Online Consent Management and
Monitoring System (OCMMS) for rubble and metal, stone work-1000 Cubic
Meter/Year through crushing activity which was rejected for the reasons

mentioned therein;

AND WHEREAS, the unit has violated various provisions as mentioned

below:

Violation under the Water Act, 1974 and Air Act, 1981
1. The unit has not been given Consent to Establish. Even then the

industrial plant for crushing unit is operational without any valid consent
under Water Act 1974 and Air Act 1981 from the PCC which grossly
violates the provisions under section 25 of Water (Prevention and Control
of Pollution) Act, 1974, under section 21 of Air (Prevention and Control of
Pollution) Act, 1981 and Environment (Protection) Act, 1986.

2. The unit is also carrying out stone mining activities at Survey. No. 130/4-A,
Village Dunetha, Daman without any permission from the Pollution Control
Committee, DD & DNH, thereby violating the provisions of Water
(Prevention and Control of Pollution) Act, 1974, Air (Prevention and
Contro! of Pollution) Act, 1981 and Environment (Protection) Act, 1986.

3. The Air Pollution Control Devices was not provided which is leading to
excess dust emission causing environmental hazards including the health
& life of human beings is not complying the standards of Environment
(Protection) Act, 1986.



Violation under the Environment (Protection) Rules, 1866
4. The unit is operating without complying the standards prescribed by the
Environment {Protection) Rules, 1986 mentioned below,

a. Dust containment cum suppression system for the equipments was not
provided.

b. Construction of wind breaking walls was not provided. ;

c. Construction of the metalled roads within the premises was not
provided.

d. Regular cleaning and wetting of the ground within the premises‘ was
not provided. :

e. Growing of a green belt along the periphery was not provided.

5. Telescopic chute at the end of the grit and grit powder conveyor system
was not provided. |

6. Proper storage facilities for grit powder is not provided.

7. Green belt of evergreen broad leaf trees atleast 10 meters vide

encompassing the area was not provided.

Violation of the Environmental Impact Notification dated 14.09.2006

8. The unit also falls under the activity 1{a} and 2(b) as per Environmental
Impact Notification vide No. S.0. 1533 dated 14.09.2006 issued by MoEF
& CC, New Delhi as amended from time to time. But, the unit has not

obtained Environmental Clearance from competent authority.

Other violations

9. The unit has not obtained permission from competent authority under
Explosive Act, 1884 for usage of Explosive for stone quarrying and
blasting. '

10. The Nationa! Green Tribunal, Principal Bench, New Delhi vide Order
dated 19.07.2017 in Original Application N0.479/2016, Pravesh Vs.
Ministry of Environment, Forests and Climate Change & Ors. , directed
that “no stone crushers be permitted to operate unless they obtain
consent from the State Pollution Control Board, proper no bbjection
certificate from the concerned authorities and héve the
Environmental Clearance (EC)from the competent authority.

This application seeks ‘modification’ of the order to the effect that
the stone crushers should be allowed to set up without EC.

Having regard to the adverse impact of the stone cmshérs on the
environment, the application cannot be accepted. Unless EC is held



to be required, the mushrooming of stone crushers even without
any carrying capacity will continue which is not inconsistent with
precautionary principle for the protection of environment nor with
the principle of sustainable development.”

NOW, THEREFORE, it is to conclude that the unit has grossly violated the
provisions under Section 25 of Water (Prevention and Control of Pollution) Act,
1974, under Section 21 of Air (Prevention and Control of Pollution) Act, 1981. .

in exercise of Section 33-A of Water (Prevention and Control of Poliution)
Act, 1974 and Section 31-A of Air (Prevention and Control of Pollution) Act, 1681
it is hereby ordered for the closure of your unit with immediate effect for gross

violation of the above provisions of the said Acts.

The Executive Engineer, Electricity Department, Daman to disconnect the
power supply and submit compliance report regarding disconnection of power
supply to the said unit to the PCC, DD & DNH within 48 hours.

ol —

Member Secretary,
Pollution Control Committee,
DD & DNH,

Daman

To,
M/s Asha Stone Quarry, Sr. No. 130/4-A, Village Dunetha Hill, Daman.
Copy to:
(i) The Chairman, PCC, DD & DNH for kind information.
(i) The Secretary Mines, Daman for information please.
(i) The Collector, Daman for information please.
(iv) The Executive Engineer, Electricity Department, Daman with a request to
disconnect the power supply to the industrial plant of M/s Asha Stone Quarry,
Sr. No. 130/4-A, Village Dunetha, Daman with immediate effect and intimate to

this office within 48 hours.



AN No. PCC/M/ m{ﬁr-%m[rrs

Office of the Member Secretary,
Pollution Control Committee,
DD & DNH, Baman

Date:~ 21| 3519

Direction u/s 33-A of Water (Prevention and Control of Pollution) Act, 1974 and
u/s 31 (A) of Air (Prevention and Control of Pollution) Act, 1981.

WHEREAS M/s Shree Mahalaxmi Stone Crush, Village Dunetha, Daman
was issued with a Consent to Establish Stone Crushing unit vide Order No.
PCC/DDD/O-1341/DT/WA/99-2000/359 dated 21/12/1999 under Water
(Prevention and Control of Pollution} Act, 1974 and vide Order No. PCC/DDD/O-
1341/DT/WA/S9-2000/360 dated 22/12/1999 under Air (Prevention and Control of
Poliution) Act, 1981 and the consent was valid upto 31/12/2000;

AND WHEREAS the unit has not obtained the consent to operate till date
for the stone crushing plant;

AND WHEREAS, any type of the unit which is likely to discharge sewage
or trade effluent into a stream or well or sewer or on land or establish or operate
any industrial plant in an air pollution control area has to take statutory Consent
under Section 25 of Water (Prevention and Control of Pollution) Act, 1974 and

Section 21 of Air (Prevention and Control of Pollution) Act, 1981:

AND WHEREAS, the stone crushing unit has to comply the standards for
implementation of the poliution control measures and quantitative standards for
Suspended Particulate Matter (SPM) prescribed by the Environment (Protection)
Rules, 1986 as mentioned below.

i. Dust containment cum suppression system for the equipments.

ii. Construction of wind breaking walls.

iii. Construction of the metalled roads within the premises.

iv. Regular cleaning and wetting of the ground within the premises.

v. Growing of a green beit along the periphery.

vi. Quantitative standard for SPM (Measured between 3 m and 10'm
from any processes equipment of a stone crushing unit shalt not
exceed 600 microgrammes per cubic meter from a controlied
isolated as well as well as from a unit located in a cluster should be
less than 600mg/Nm3). |

AND WHEREAS the unit is also carrying out stone mining at Survey No.
130/10 without any clearance under the Envircnment Protection Act, 1986 aﬁd
has also not obtained Consent to Establish and Consent to operate for stohe
mining under the Water (Prevention and Contro! of Poliution) Act, 1974 and Air



(Prevention and Control of Poliution) Act, 1981 from the Pollution Contro
Committee, DD & DNH;

AND WHEREAS the unit is also required to take Environmeirital Clearance
for mining and stone crushing activities as per Environmental Impact Notification
vide No. S.0. 1533 dated 14.09.2006 issued by MoEF & CC, New Delhi, as
amended from time to time, from the competent authority.

AND WHEREAS, the unit has to obtain authorization under Hazardous
waste Rules for industrial operations using mineral/synthetic oil as lubricant in

hydraulic systems or other applications

AND WHEREAS the unit is operating without any valid Consent thereby
violating the norms of Water (Prevention and Control of Pollution) Act, 1974 and
Air {Prevention and Control of Pollution) Act, 1981 and the Environment
(Protection) Rules, 1986

AND WHEREAS, a notice of direction u/s 33 (A) of Water (Prevention and
Control of Pollution) Act, 1974 and ufs 31(A) of Air (Prevention and Contrbl of
Pollution) Act, 1981 was issued to the unit for operating without obtaining any
valid consent from the office of the Pollution Control Committee, DD & DNH
under Water Act, 1974 and Air Act, 1881 vide this office letter No. PCC/DDD/Q-
1341/DTWA/99-00/1284 dated 23/12/2015;

AND WHEREAS again a show cause notice was issued to the unit before
initiating action against the unit vide this office letter No. PCC/DDD/O-
1341/DT/WA/99-00/87 dated 02/05/20186,

AND WHEREAS, a reply was submitted to notice of direction to this office
on 17/05/2016, wherein it was mentioned that the unit has applied for obtaining
consent to renewal time to time, but it was not granted. In the reply it was also
mentioned that the unit was carrying out mining activities and paying royalty to
the Mamlatdar office. it reflects that the unit was carrying out mining and stone
crushing activities without a valid consent from the Poliution Control Committee
and without obtaining Environmental Clearance from the competent authdrity.

AND WHEREAS, the unit was inspected on 03.01.2018 by the officials of
the PCC, DD and DNH and following observations were found:
()  The industrial plant was operationat at the time of inspection.
(it The unit was carrying out different kinds of metal grits from stone
by crushing.
(i)  The unit had installed 02 Nos of crusher machines.



(iv) The unit had not provided any air pollution control devices and not
complied with the standards as per Environment (Protection) Rules,

1986.
(v)  The unit was also carrying out stone mining activities.

AND WHEREAS. the stone crushing units are known to contribute
Suspended Particulate Matter (SPM) in the air, produce large quantities of fine
fugitive dust emissions which create health hazards to workers, surrounding
population by way of causing respiratory diseases. The dust also affects the
visibility, reduces the growth of vegetation and hampers aesthetics of areas

AND WHEREAS, on the basis of inspection again a show cause notice
was issued before initiating action against the unit vide this office letter No.
PCC/DMN/50/85-96-97/763 dated 05/02/2018;

AND WHEREAS a reply was submitted to this office vide a letter dated
14/02/2018 where the unit has not submitted any document regarding valid
consent to operate under Water {Prevention and Control of Pollution) Act, 1974
and Air (Prevention and Control of Pollution) Act, 1981. The unit has not
produced any document regarding the Environment Clearance and stated that it
will comply with the norms under the Water (Prevention and Control of Pollution)

Act, 1974 and Air (Prevention and Control of Pollution) Act, 1981.

AND WHEREAS, the unit is carrying out stone mining and crushing
activities illegally without obtaining valid “Consent to Operate” and “Consent to
Renewal” which is a statutory requirement under Water (Prevention and Control
of Poliution) Act, 1974 and under Air (Prevention and Control of Pollution) Act,
1981 from the Pollution Control Committee, DD & DNH;

AND WHEREAS the unit submitted an application for grant of Consent to
Operate under Water Act, 1974; Air Act, 1981 and Hazardous & Other Wastes,
2016 on 19/12/2018 through Online Consent Management and Monitoring
System (OCMMS) for the crushing of stone, which was rejected for the reasons

mentioned therein;

AND WHEREAS, the unit has violated various norms as menticned

below:

Violation under the Water Act, 1974 and Air Act, 1981
1. The unit had taken Consent to Establish way back in the year 1999 which

already got expired on 31.12.2000. The unit has not been given Consent
to Operate after that. Even then the unit is in operation and carrying out
stone crushing and stone mining activities without any valid consent under
Water Act 1974 and Air Act 1981 from the PCC which is illegal and grossly



violates the provisions under section 25 of Water (Prevention and Control
of Poliution) Act, 1974, under section 21 of Air (Prevention and Cént’rol of
Pollution) Act, 1881 and Environment (Frotection} Act, 1986.

2. The unit is also carrying out stone mining activities at Survey No. 130/10,
Dunetha Hill, Village Dunetha, Daman without any permission from the
Pollution Control Committee, DD & DNH, thereby violating the provisions
of Water (Prevention and Control of Pollution) Act, 1974, Air (Prevention
and Control of Pollution} Act, 1981 and Environment (Protection) Act,
1986.

3. The Air Pollution Control Devices was not provided which is leading to
excess dust emission causing environmental hazards including the health
& life of human beings is not complying the standards of Environment
{Protection) Act, 1986.

Violation under the Environment (Protection) Rules, 1986

4. The unit is operating without complying the standards prescribed by the
Environment (Protection} Rules, 1986 mentioned below;
a. Dust containment cum suppression system for the equipments was
not provided. |
b. Construction of wind breaking walls was not provided.
c. Construction of the metalled roads within the premises was not
provided.
d. Regular cleaning and wetting of the ground within the premises was
not provided.
e. Growing of a green beit along the periphery was not provided.
5. Telescopic chute at the end of the grit and grit powder conveyor system
was not provided.
6. Proper storage facilities for grit powder was not provided.
7. Green belt of evergreen broad leaf trees atleast 10 meters vide
encompassing the area was not provided.

Violation of the Environmental Impact Notification dated 14.09.2006

8. The unit also falls under the activity 1(a) and 2(b) as per Environmental
Impact Notification vide No. $.0. 1533 dated 14.09.2006 issued by MoEF
& CC, New Delhi as amended from time to time. But, the unit has not
obtained Environmental Clearance from competent authority.

Other violations

9. The unit has not obtained permission from competent authority under
Explosive Act, 1884 for usage of Explosive for stone quarrying and
blasting.

10. The National Green Tribunat, Principal Bench, New Delhi vide Order
dated 19.07.2017 in Original Application No.479/2016, vaes:h Vs.



Ministry of Environment, Forests and Climate Change & Ors., directed
that ‘no stone crushers be permitted to operate unless they obtain
consent from the State Pollution Control Board, proper no objection
certificate from the concerned authorities and have the
Environmental Clearance (EC) from the competent authority.

This application seeks ‘modification’ of the order to the effect that
the stone crushers should be allowed to set up without EC,

Having regard to the adverse impact of the stone crushers on the
environment, the application cannot be accepted. Unless EC is held
to be required, the mushrooming of stone crushers even without
any carrying capacity will continue which is not inconsistent with
precautionary principle for the protection of environment nor with

the principle of sustainable development.”

NOW, THEREFORE, it is to conclude that the unit has grossly violated the
provisions under Section 25 of Water (Prevention and Control of Pollution) Act,
1974, under Section 21 of Air (Prevention and Control of Pollution) Act, 1981 and

Environment (Protection) Rules, 1986.

In exercise of Section 33-A of Water (Prevention and Control of Pollution)
Act, 1974 and Section 31-A of Air (Prevention and Control of Pollution) Act, 1981
it is hereby ordered for the closure of M/s Shree Ashapura Stone unit and
directed not to carry out any stone crushing and stone quarrying activities with
immediate effect for gross violation of the above provisions of the said Acts.

The Executive Engineer, Electricity Department, Daman to disconnect the
power supply and submit compliance report regarding disconnection of power
supply to the said unit to the PCC, DD & DNH within 48 hours.

|
e
Member Secretary,

Pollution Control Committee,

DD & DNH,
Daman
To,
M/s Shree Mahalaxmi Stone Crush,
Survey No. 130/10, Dunetha Hill, Village Dunetha, Daman.
Copy to:

(i} The Chairman, PCC, DD & DNH for kind information.

(i) The Executive Engineer, Electricity Department, Daman with a request to
disconnect the power supply to the industrial plant of M/s Shree Mahalaxmi
Stone Crush, Survey No. 130/10, Dunetha Hili, Village Dunetha, Daman with
immediate effect and intimate to this office within 48 hours.

(i} The Secretary Mines, Daman for information please.

(iv} The Collector, Daman for information please.



No. PCC/MB’/{DIG r-86-a% hrL

Office of the Member Secretary,
Pollution Control Committee,
DD & DNH, Daman

Date:-2 16119

Direction u/s 33-A of Water (Prevention and Control of Pollution) Act, 1974 and

u/s 31 (A) of Air (Prevention and Control of Pollution) Act, 1981.

WHEREAS M/s Saraswati Stone Quarry, located at Plot No. 130/5, Village
Dunetha, Daman has established a stone crushing unit;

AND WHEREAS the unit has not obtained any type of Establishment
Consent under Water Act, 1974 and Air Act, 1981 from the Pollution Controi

Committee, DD & DNH for aforesaid activities:

AND WHEREAS, any type of the unit which is likely to discharge sewage
or trade effluent into a stream or well or sewer or on land or establish or operate
any industrial piant in an air pollution control area has to take statutory Consent
under Section 25 of Water (Prevention and Control of Pollution) Act, 1974 and
Section 21 of Air (Prevention and Control of Pollution) Act, 1981;

AND WHEREAS, the stone crushing unit has to comply the standards for
implementation of the pollution control measures and quantitative standards for
Suspended Particulate Matter (SPM) prescribed by the Environment (Protection)
Rules, 1986 as mentioned below.

i. Dust containment cum suppression system for the equipments.

ii. Construction of wind breaking walls.

iii. Construction of the metalled roads within the premises.

iv. Regular cleaning and wetting of the ground within the premises.

v. Growing of a green belt along the periphery.

vi. Quantitative standard for SPM (Measured between 3 m and 10 m
from any processes equipment of a stone crushing unit shall not
exceed 600 microgrammes per cubic meter from a controiled
isolated as well as well as from a unit Jocated in a cluster should be
less than 600mg/Nm3)

AND WHEREAS the unit is also carrying out stone mining at Survey No.
130/5-A, 130/5-B & 130/5-C without any clearance under the Environment
Protection Act, 1986 and has also not obtained Consent to Establish and
Consent to operate for stone mining under the Water (Prevention and Control of
Pollution} Act, 1974 and Air (Prevention and Control of Pollution) Act, 1981 from
the Pollution Control Committee, DD & DNH:



AND WHEREAS the unit is also required to take Environmental Clearance
for mining and stone crushing activities as per Environmental Impact Notification
vide No. S.0. 1533 dated 14.09.2006 issued by MoEF & CC, New Delhi, as

amended from time to time, from the competent authority;

AND WHEREAS, the unit has to obtain authorization under Hazardous
waste Rules for industrial operations using mineral/synthetic oil as lubricant in

hydraulic systems or other applications,

AND WHEREAS the unit is operating without any valid Consent thereby
violating the norms of Water (Prevention and Control of Pollution) Act, 1974 and
Air (Prevention and Control of Pollution) Act, 1981 and the Environment

(Protection} Rules,1986;

AND WHEREAS, a notice of direction ufs 33 (A) of Water (Prevention and
Controi of Pollution) Act, 1974 and u/s 31(A) of Air (Prevention and Confrol of
Pollution) Act, 1981 was issued for operation of unit without obtaining valid
consent from the office of the Poliution Control Committee, DD & DNH under
Water Act and Air Act vide this office letter No. PCC/DDD/O-1665/WA/DT/02-

03/1277 dated 23/12/2015;

AND WHEREAS, no reply was submitted to this office in the above

matter;

AND WHEREAS the industrial plant of the unit was inspected on
03/01/2018 by the official of PCC, DD & DNH and following observations were
noted;

(i) The industrial plant was operaticnal at the time of inspection.

(i)  The unit was carrying out different kinds of metal grits from stone
by crushing. '

(i)  The unit had installed 04 Nos of crusher machines.

(iv) The unit had not provided any air poliution control devices and not
complied with the standards as per Environment (Protection) Act,

1986.
(v) The unit was also carrying out stone mining activities.

AND WHEREAS, the stone crushing units are known to contribute
Suspended Particulate Maiter (SPM) in the air, produce iarge quantities of fine
fugitive dust emissions which create health haiards to workers, surrounding
population by way of causing respiratory diseases. The dust also affects the
visibility, reduces the growth of vegetation and hampers aesthetics of areas;



AND WHEREAS, on the basis of inspection a show cause notice was
issued before initiating action against the unit vide this office letter No.
PCC/DMN/50/95-96-97/750 dated 05/02/2018;

AND WHEREAS a reply was submitted to this office vide a letter dated
14/02/2018 where the unit has not submitted any document regarding valid
consent to operate under Water (Prevention and Control of Pollution) Act, 1974
and Air (Prevention and Control of Pollution) Act, 1981. The unit has not
produced any document regarding the Environment Clearance and stated that it
will comply with the norms under the Water Act, 1974 and Air Act, 1981.

AND WHEREAS, the unit is also carrying out stone mining and crushing
activities iliegally without obtaining valid “Consent to Establish” “Consent fo
Operate” and “Consent to Renewai” which is a statutory requirement under
Water (Prevention and Control of Pollution) Act, 1974 and under Air (Prevention
and Control of Pollution) Act, 1981 from the Pollution Control Committee, DD &
DNH;

AND WHEREAS an application was submitted by the unit for grant of
Consent to Establish on 23/12/2018 through Online Consent Management and
Monitoring System (OCMMS) for the rubble, metal and metal chips-20000 Cu.
Mt/Year through crushing activity which was rejected for the reasons mentioned

therein;

AND WHEREAS, the unit has violated various provisions as mentioned

below:
Violation under the Water Act, 1974 and Air Act, 1981

1. The unit has not been given Consent to Establish. Even then the
industrial plant for crushing unit is operational without any valid consent
under Water Act 1974 and Air Act 1981 from the PCC which grossly
violates the provisions under section 25 of Water (Prevention and Control
of Pollution) Act, 1974, under section 21 of Air (Prevention and Control of
Pollution) Act, 1981 and Environment (Protection) Act, 1986.

2. The unit is also carrying out stone mining activities at Survey. No. 130/5-A,
130/5-B & 130/5-C, Village Dunetha, Daman without any permission from
the Poliution Control Commititee, DD & DNH, thereby vioiating the
provisions of Water (Prevention and Control of Poliution} Act, 1974, Air
(Prevention and Control of Pollution) Act, 1981 and Environment
(Protection) Act, 1986.

3. The Air Poliution Control Devices was not provided which is leading to
excess dust emission causing environmental hazards including the health
& life of human beings is not complying the standards of Environment
(Protection) Act, 1986.



Violation under the Environment (Protection} Rules, 1986

4. The unit is operating without complying the standards prescribed by the

5.

6.
7.

Environment (Protection) Rules, 1886 mentioned below;

a. Dust containment cum suppression system for the equipments was
not provided.
b. Construction of wind breaking walls was not provided.
c. Construction of the metalled roads within the premises was not
provided.
d. Reguiar cleaning and wetting of the ground within the premises was
not provided.
e. Growing of a green belt along the periphery was not provided.
Telescopic chute at the end of the grit and grit powder conveyor system
was not provided.
Proper storage facilities for grit powder was not provided.
Green belt of evergreen broad leaf trees atleast 10 meters vide

encompassing the area was not provided.

Violation of the Environmental Impact Nofification dated 14.09.2006

8.

The unit also falls under the activity 1{a} and 2(b} as per Environmental
impact Notification vide No. 8.0. 1533 dated 14.09.20086 issued by MoEF
& CC, New Delhi as amended from time to time. But, the unit has not
obtained Environmental Clearance from competent authority.

Other violations

9.

10.

The unit has not obtained permission from competent authority under
Explosive Act, 1884 for usage of Explosive for stone quarrying and
blasting.

The National Green Tribunal, Principai Bench, New Delhi vide Order
dated 19.07.2017 in Original Application No0.479/2016, Pravesh Vs.
Ministry of Environment, Forests and Climate Change & Ors., directed
that “no stone crushers be permitted to operate unless they obtain
consent from the State Pollution Control Board, proper no objection
certificate from the concerned authorities and have the
Environmental Clearance (EC)from the competent authority.

This application seeks ‘modification’ of the order to the effect that
the stone crushers should be allowed to set up without EC.

Having regard to the adverse impact of the stone crushers on the
environment, the application cannot be accepted. Unless EC is held

to be required, the mushrooming of stone crushers even without



any carrying capacity will continue which is not inconsistent with
precautionary principle for the protection of environment nor with
the principle of sustainable development.”

NOW, THEREFORE, it is to conclude that the unit has grossly violated the
provisions under Section 25 of Water (Prevention and Control of Pollution) Act,
1974, under Section 21 of Air (Prevention and Control of Poliution) Act, 1881.

In exercise of Section 33-A of Water (Prevention and Control of Pollution)
Act, 1974 and Section 31-A of Air (Prevention and Control of Pollution) Act, 1981
it is hereby ordered for the closure of your unit with immediate effect for gross
violation of the above provisions of the said Acts.

The Executive Engineer, Electricity Department, Daman to disconnect the
power supply and submit compliance report regarding disconnection of power
supply to the said unit to the PCC, DD & DNH within 48 hours.

\
ol

Member Secretary,
Pollution Control Committee,
DD & DNH,
Daman
To,

M/s Saraswati Stone Quarry, 130/5-A, 130/5-B & 130/5-C, Viltage Dunetha, Daman.
Copy to:
(i} The Chairman, PCC, DD & DNH for kind information.
(i} The Secretary Mines, Daman for information please.
(i) The Collector, Daman for information please.

(iv) The Executive Engineer, Electricity Department, Daman with a request to
disconnect the power supply to the industrial plant of M/s Saraswati Stone
Quarry, 130/5-A, 130/5-B & 130/5-C, Village Dunetha, Daman with immediate

- effect and intimate to this office within 48 hours.



No. Pcczgwm Iqr. G¢-43[160

Office of the Member Secretary,
Pollution Control Committee,
DD & DNH, Daman

Date: 21} 01{\ )

Direction u/s 33-A of Water {Prevention and Control of Pollution) Act, 1974 and
u/s 31 {A) of Air (Prevention and Control of Pollution) Act, 1981.

WHEREAS M/s Shivkrupa Stone Works, Village Dunetha, Daman was
issued with a Consent to Renewal for quarrying of different grades of stones-
3600 Brass/Year vide order No. PCC/DMN/5-5030/97-98/1948 dated 18/12/1997
under Water (Prevention and Control of Pollution) Act, 1974 and vide order No.
PCC/DMN/6-867/97-98/947 dated 18/12/1997 under Air (Prevention and Control
of Pollution) Act, 1981 and valid upto 31/12/1998;

AND WHEREAS the unit has not obtained any type of Renewal Consent
to operate the said unit after 31.12.1898,;

AND WHEREAS, any type of the unit which is likely fo discharge sewage
or trade effluent into a stream or well or sewer or on land or establish or operate
any industrial plant in an air pollution control area has to take statutory Consent
under Section 25 of Water (Prevention and Control of Pollution) Act, 1974 and
Section 21 of Air (Prevention and Control of Pollution) Act, 1981;

AND WHEREAS, the stone crushing unit has to comply the standards for
implementation of the poliution control measures and guantitative standards for
Suspended Particulate Matter (SPM) prescribed by the Environment (Protection)
Rules, 1986 as mentioned below.

i. Dust containment cum suppression system for the equipments.

ii. Construction of wind breaking walls.

ii. Construction of the metalled roads within the premises.

iv. Regular cleaning and wetting of the ground within the premises.

v. Growing of a green belt along the periphery.

vi. Quantitative standard for SPM (Measured between 3 m and 10 m
from any processes equipment of a stone crushing unit shall not
exceed 600 microgrammes per cubic meter from a controlled
isolated as well as well as from a unit located in a cluster should be
less than 600mg/Nm3)

AND WHEREAS the unit is also carrying out stone mining at Survey No.
130/15 without any clearance under the Environment Protection Act, 1886 and
has also not obtained Consent to Establish and Consent to operate for stone
mining under the Water (Prevention and Control of Pollution) Act, 1974 and Air



{Prevention and  Control of Pollution) Act, 1981 from the Pollution Controi
Committee, DD & DNH;

AND WHEREAS the unit is also required to take Environmental Ciearance
for mining and stone crushing activities as per Environmental Impact Notification
vide No. S.0. 1533 dated 14.09.2006 issued by MoEF & CC, New Delhi, as
amended from time to time, from the competent authority; |

AND WHEREAS, the unit has to obtain authorization under Hazardous
waste Rules for industrial operations using mineral/synthetic oil as lubricant in

hydraulic systems or cther applications;

AND WHEREAS the unit is operating without any valid Consent thereby
violating the norms of Water (Prevention and Control of Pollution) Act, 1974 and
Air (Prevention and Control of Pollution) Act, 1981 and the Environment
(Protection) Rules,1986;

AND WHEREAS, a notice of direction u/s 33 (A) of Water (Prevention and
Control of Pollution) Act, 1974 and u/s 31(A) of Air (Prevention and Control of
Pollution) Act, 1981 was issued to the unit for operating without obtaining valid
consent from the office of the Pollution Control Committee, DD & DNH under
Water Act and Air Act vide this office letter No. PCC/DDD/O-1206/DTANVA/91-
§2/1282 dated 23/12/2015; |

AND WHEREAS no reply was submitted to this office in the above matter;

AND WHEREAS, the unit was inspected on 03.01.2018 by the officials of
the PCC, DD and DNH and following observations were found:

1. The unit was in operation at the time of inspection.

2. The unit was carrying out different kinds of metal grits from stone
through crushing.

3. The unit had installed 02 Nos of crushers.

4. The unit had not installed any Air Pollution Control Devices and not
complied with the standards as per Environment (Protection) Act, .
1986. '

5. The unit was also carrying out stone mining activities.

AND WHEREAS, the stone crushing units are known to contribute
Suspended Patrticulate Matter (SPM) in the air, produce large quantities of fine
fugitive dust emissions which create health hazards to workers, surrounding
population by way of causing respiratory diseases. The dust also affects the
visibility, reduces the growth of vegetation and hampers aesthetics of areas;



AND WHEREAS, on the basis of inspection a show cause notice was
issued before initiating action against the unit vide this office letter No.
PCC/DMN/50/95-96-97/755 dated 05/02/2018;

AND WHEREAS a reply was submitted to this office vide a letter dated
14/02/2018 where the unit has not submitted any document regarding valid
consent to operate under Water (Prevention and Control of Pollution) Act, 1874
and Air (Prevention and Control of Pollution) Act, 1981. The unit has not
produced any document regarding the Environment Clearance and stated that it
will comply with the norms under the Water Act, 1974 and Air Act, 1981.

AND WHEREAS, the unit is carrying out stone mining and crushing
activities illegally without obtaining valid “Consent to Operate” and “Consent to
Renewal” which is a statutory requirement under Water (Prevention and Control
of Poliution) Act, 1974 and under Air (Prevention and Contro! of Pollution) Act,
1981 from the Pollution Control Committee, DD & DNH;

AND WHEREAS an application for grant of CCA-Renewai under Water
Act 1974, Air Act 1981 and Hazardous & Other Wastes Rules, 2016 was
~ submitted to the Pollution Control Committee on 02/12/2018; .

AND WHEREAS, the unit was inspected on 17/12/2018 and finally the
application for Consent to Renewal was rejected on 12/02/2019 by the PCC, DD
& DNH for the reasons mentioned as under;

Violation under the Water Act, 1974 and Air Act, 1981

1. The unit had taken Consent to Renewal way back in the year 1997 which

already got expired on 31.12.1898. The unit has not been given Consent
to Renewal after that. Even then the industrial plant for crushing unit is
operational without any valid consent under Water Act 1974 and Air Act
1981 from the PCC which grossly violates the provisions under section 25
of Water (Prevention and Control of Pollution) Act, 1974, under section 21
of Air (Prevention and Control of Pollution) Act, 1981 and Environment
(Protection) Act, 1986.

2. The unit is also carrying out stone mining activities at Survey. No. 130/15,
Village Dunetha, Daman without any permission from the Pollution Control
Committee, DD & DNH, thereby violating the provisions of Water
(Prevention and Control of Poliution) Act, 1974, Air (Prevention and
Control of Pollution) Act, 1981 and Environment (Protection) Act, 1986.

3. The Air Poliution Control Devices was not provided which is leading to
excess dust emission causing environmental hazards including the health
&life of human beings is not complying the standards of Environment
(Protection) Act, 1986.



violation undaer the Environmeni (Crotection; RUes, 170D
4. The unit is operating without complying the standards prescribed by the

Environment (Protection) Rules, 1886 mentioned below;

a. Dust containment cum suppression system for the equipments was
not provided.
b. Construction of wind breaking walls was not provided.
c. Construction of the metalled roads within the premises was not
provided.
d. Regular cleaning and wetting of the ground withih the premises was
not provided.
e. Growing of a green belt along the periphery was not provided.
5. Telescopic chute at the end of the grit and grit powder conveyor system
was not provided. '
6. Proper storage facilities for grit powder was not provided.
7. Green belt of evergreen broad leaf trees atleast 10 meters vide

encompassing the area was not provided.

Violation of the Environmental Impact Notification dated 14.09.2006

8. The unit also falls under the activity 1(a) and 2(b) as per Environmental
Impact Notification vide No. $.0. 1533 dated 14.09.2006 issued by MoEF
& CC, New Delhi as amended from time to time. But, the unit has not
obtained Environmental Clearance from competent authority.

QOther viclations

9. The unit has not obtained permission from competent authority under
Explosive Act, 1884 for usage of Explosive for stone quarrying and
blasting.

10. The National Green Tribunal, Principal Bench, New Delhi vide Order
dated 19.07.2017 in Onginal Application N0.479/2016, Pravesh Vs.
Ministry of Environment, Forests and Climate Change & Ors., directed
that “no stone crushers be permitted to operate unless they obtain
consent from the State Pollution Control Board, proper no objection
certificate from the concerned authorities and have the
Environmental Clearance (EC)from the competent authority.

This application seeks ‘modification’ of the order to the effect that
the stone crushers should be allowed to set up without EC.

Having regard to the adverse impact of the stone crushers on the
environment, the application cannot be accepted. Unless EC is held
to be required, the mushrooming of stone crushers even without

any carrying capacity will continue which is not inconsistent with



precauﬂonary principle for the protection of environment nor w:th
the principle of sustainable devefopment "

NOW, THEREFORE, it is to conclude that the unit has grossly violated the
provisions under Section 25 of Water (Prevention and Control of Pollution) Act,
1974, under Section 21 of Air (Prevention and Control of Pollution) Act, 1981.

In exercise of Section 33-A of Water (Prevention and Control of Pollution)
Act, 1974 and Section 31-A of Air (Prevention and Control of Pollution) Act, 1981
it is hereby ordered for the closure of your unit with immediate effect for gross
violation of the above provisions of the said Acts.

The Executive Engineer, Electricity Department, Daman to disconnect the
power supply and submit compliance report regarding disconnection of power
supply to the said unit to the PCC, DD & DNH within 48 hours

Merer Secretary,
Pollution Control Committee,
DD & DNH,
Daman
To,

M/s Shivkrupa Stone Works, Sr. No. 130, Village Dunetha Hill, Daman.
Copy to:

(i) The Chairman, PCC, DD & DNH for kind information.

(i) The Secretary Mines, Daman for information please.

(i) The Collector, Daman for information please. .

(iv) The Executive Engineer, Electricity Department, Daman with a request to
disconnect the power supply to the industrial plant of M/s Shivkrupa Stone
Works, Sr. No. 130, Village Dunetha Hill, Daman with immediate effect and
intimate to this office within 48 hours.



No. PCC/RQQ/S"O[‘?(ZG('G?{M?

Office of the Member Secretary,
Pollution Control Committee,
DD & DNH, Daman

Date: - 21\6‘?‘\9

Direction u/s 33-A of Water (Prevention and Control of Pollution) Act, 1974 and
u/s 31 (A) of Air (Prevention and Control of Pollution) Act, 1981.
WHEREAS M/s Kyrie Infra Stone Quarry, located at Survey No. 112/4,
Village Dunetha, Daman has established a stone crushing unit;

AND WHEREAS the unit has not obtained any type of Establishment
Consent under Water Act, 1974 and Air Act, 1981 from the Pollution Control
Committee, DD & DNH for aforesaid activities;

AND WHEREAS, any type of the unit which is likely to discharge sewage
or trade effluent into a stream or well or sewer or on land or establish or operate
any industria! plant in an air pollution control area has to take statutory Consent

under Section 25 of Water (Prevention and Control of Pollution) Act, 1974 and
Section 21 of Air (Prevention and Control of Poliution) Act, 1981;

AND WHEREAS, the stone crushing unit has to comply the standards for
implementation of the poliution control measures and quantitative standards for
Suspended Particulate Matter (SPM} prescribed by the Environment (Protection)
Rules, 1986 as mentioned below.

i. Dust containment cum suppression system for the equipments.

ii. Construction of wind breaking walls.

iii. Construction of the metalled roads within the premises.

iv. Regular cleaning and wetting of the ground within the premises.

v. Growing of a green belt along the periphery.

vi. Quantitative standard for SPM (Measured between 3 m and 10 m
from any processes equipment of a stone crushing unit shall not
exceed 600 microgrammes per cubic meter from a controlled
isolated as welt as well as from a unit located in a cluster should be
less than 600mg/Nm3)

AND WHEREAS the unit is also carrying out stone mining at Survey No.
112/4 without any clearance under the Environment Protection Act, 1986 and has
also not obtained Consent to Establish and Consent to operate for stone mining
under the Water (Prevention and Contro! of Pollution) Act, 1974 and Air
(Prevention and Control of Pollution) Act, 1981 from the Pollution Control

- Committee, DD & DNH;



AND WHEREAS the unit is alsa required to take Environmental Clearance
for mining and stone crushing activities as per Environmental fmpact Notification
vide No. S.0. 1533 dated 14.09.2006 issued by MoEF & CC, New Delhi, as
amended from time to time, from the compe'tént authority; |

AND WHEREAS, the unit has to obtain authorization under Hazardous
waste Rules for industrial operations using mineral/synthetic oil as lubricant in

hydraulic systems or other applications;

AND WHEREAS the unit is operating without any valid Consent thereby
viotating the norms of Water (Prevention and Contro! of Pollution} Act, 1974 and
Air (Prevention and Control of Pollution) Act, 1981 and the Environment
{Protection) Rules,1986;

AND WHEREAS, a notice of direction u/s 33 (A) of Water (Prevention and
Control of Pollution) Act, 1974 and u/s 31{A) of Air (Prevention and Control of
Pollution) Act, 1981 was issued for operation of unit without obtaining valid
consent from the office of the Poliution Control Committee, DD & DNH under
Water Act and Air Act vide this office letter No. PCC/DDD/QO-2077MWA/AA/DN/11-
12/1285 dated 23/12/2015;

AND WHEREAS no reply was submitted to this office in the above matter;

AND WHEREAS the industrial plant of the unit was inspected on
03/01/2018 by the official of PCC, DD & DNH and following observations were
noted;

(i}  The industrial plant was operational at the time of inspection.

(i)  The unit was carrying out different kinds of metal grits from stone
by crushing.

(i)  The unit had installed 02 Nos of crusher machines.

(iv) The unit-had not provided any air poliution control deviceé and not
complied with the standards as per Environment (Protection) Act,
1986.

(v) The unit was also carrying out stone mining activities.

AND WHEREAS, the stone crushing units are known to contribute
Suspended Particulate Matter (SPM) in the air, produce large quantities of fine
fugitive dust emissions which create health hazards to workers, surrounding
population by way of causing respiratory diseases. The dust also affects the
visibility, reduces the growth of vegetation and hampers aesthetics of areas:



AND WHEREAS, on the basis of inspection a show cause notice was
issued before initiating action against the unit vide this office letter No.
PCC/DMN/50/95-96-97/751 dated 05/02/2018;

AND WHEREAS a reply was submitted to this office vide a letter dated
14/02/2018 where the unit has not submitted any document regarding valid
consent to operate under Water (Prevention and Control of Pollution) Act, 1974
and Air (Prevention and Control of Pollution) Act, 1881. The unit has not
produced any document regarding the Environment Clearance and stated that it
will comply with the norms under the Water Act, 1974 and Air Act, 1981.

AND WHEREAS, the unit is carrying out stone mining and crushing
activities illegally without obtaining valid “Consent to Establish” “Consent to
Operate” and “Consent to Renewal” which is a statutory requirement under
Water (Prevention and Control of Pollution) Act, 1974 and under Air (Prevention
and Control of Pollution) Act, 1981 from the Pollution Control Committee, DD &

DNH;

AND WHEREAS an application was submitted by the unit for grant of
Consent to Establish on 28/12/2018 through Online Consent Management and
Monitoring System (OCMMS) for the metal, grit, GSB (using rough stones and
big rubbles-8000 MTPA through crushing activity which was rejected for the

reasons mentioned therein;

AND WHEREAS, the unit has violated various provisions as mentioned

below:

Violation under the Water Act, 1974 and Air Act, 1981
1. The unit has not been given Consent to Establish. Even then the
industrial plant for crushing unit is operational without any valid consent
under Water Act 1974 and Air Act 1981 from the PCC which grossly
violates the provisions under section 25 of Water (Prevention and Control
of Pollution) Act, 1974, under section 21 of Air (Prevention and Contro! of
Poliution} Act, 1881 and Environment (Protection) Act, 1986. |
2. The unit is also carrying out stone mining activities at Survey. No. 112/4,
Village Dunetha, Daman without any permission from the Pollution Control
Committee, DD & DNH, thereby violating the provisions of Water
(Prevention and Control of Pollution) Act, 1874, Air (Prevention and
Control of Pollution) Act, 1981 and Environment (Protection) Act, 19886.
3. The Air Poilution Control Devices was not provided which is leading to
excess dust emission causing environmental hazards including the health
& life of human beings is not complying the standards of Environment
(Protection) Act, 1986.



Violation under the Environment (Protection) Rules, 1986
4. The unit is operating without complying the standards prescribed by the
Environment {Protection) Rules, 1986 mentioned below;, '

a. Dust containment cum suppression system for the equipments was
not provided.
b. Construction of wind breaking walls was not provided.
¢. Construction of the metalled roads within the premises was not
provided. -
d. Regular cleaning and wetting of the ground within the premises was
not provided.
e. Growing of a green belt along the periphery was not provided.
5. Telescopic chute at the end of the grit and grit powder conveyor syStem
was not provided.
6. Proper storage facilities for grit powder was not provided.
7. Green belt of evergreen broad leaf trees atleast 10 meters vide

encompassing the area was not provided.

Violation of the Environmental Impact Notification dated 14.09.2006
8. The unit also falls under the activity 1(a) and 2(b) as per Environmental

Impact Notification vide No. S.0. 1533 dated 14.09.2006 issued by MoEF
& CC, New Delhi as amended from time to time. But, the unit. has not

obtained Environmental Clearance from competent authority.

Other violations

9. The unit has not cobtained permission from competent authority under
Explosive Act, 1884 for usage of Explosive for stone quarrying and
blasting.

10. The National Green Tribunal, Principal Bench, New Delhi vide Order
dated 19.07.2017 in Original Application No.479/2016, Pravesh Vs.
Ministry of Environment, Forests and Climate Change & Ors., directed
that “no stone crushers be permitted to operate unless they obtain
consent from the State Pollution Control Board, proper no objection
certificate from the concerned authorities and have the
Environmental Clearance (EC)from the competent authority.

This application seeks ‘modification’ of the order to the effect that
the stone crushers should be allowed to set up without EC.

Having regard to the adverse impact of the stone crushers on the
environment, the application cannot be accepted. Unless EC is held
to be required, the mushrooming of stone crushers even without
any carrying capacity will continue which is not inconsistent with



precautionary principle for the protection of environment nor with
the principle of sustainable development.”

NOW, THEREFORE, it is to conclude that the unit has grossly violated the
provisions under Section 25 of Water (Prevention and Control of Pollution) Act,
1974, under Section 21 of Air (Prevention and Control of Pollution) Act, 1981.

in exercise of Section 33-A of Water (Prevention and Control of Pollution}
Act, 1974 and Section 31-A of Air (Prevention and Control of Pollution) Act, 1981
it is hereby ordered for the closure of your unit with immediate effect for gross

violation of the above provisions of the said Acts.

The Executive Engineer, Electricity Department, Daman to disconnect the
power supply and submit compliance report regarding disconnection of power
supply to the said unit to the PCC, DD & DNH within 48 hours. |

Ll
Member Secretary, 1
Poliution Control Committee,
DD & DNH,

Daman
To,

M/s Kyrie Infra Stone Quarry, Sr. No. 112/4, Village Dunetha Hill, Daman.
Copy to:

(i) The Chairman, PCC, DD & DNH for kind information.

(i) The Secretary Mines, Daman for information please.

(iii)' The Collector, Daman for information please.

(iv) The Executive Engineer, Electricity Department, Daman with a reques’_t to
disconnect the power supply to the industrial plant of M/s Kyrie Infra Stbne
Quarry, Sr. No. 112/4, Village Dunetha, Daman with immediate effect and
intimate to this office within 48 hours. |



No. PCC!QSB{/QIQF a¢-G7 /IG?—

Office of the Member Secretary,
Pollution Control Committee,
DD & DNH, Daman

Date:-l\‘uﬁo)

Direction u/s 33-A of Water (Prevention and Control of Pollution) Act, 1974 and

u/s 31 (A) of Air (Prevention and Control of Pollution) Act, 1981.

WHEREAS M/s Varsha Stone Works, Village Dunetha, Daman was
issued with a Consent to Renewal for stone crushing — 3000 Brass/Year vide
order No. PCC/DMN/5-4809/97-98/1734 dated 27/11/1997 under Water
(Prevention and Control of Pollution) Act, 1974 and valid upto 30/11/1998;

AND WHEREAS the unit has not obtained any type of Renewal Consent
to operate the said unit after 30.11.1998;

AND WHEREAS, any type of the unit which is likely to discharge sewage
or trade effluent into a stream or well or sewer or on land or establish or operate
any industrial plant in an air poliution control area has to take statutory Consent
under Section 25 of Water (Prevention and Control of Pollution) Act, 1974 and
Section 21 of Air (Prevention and Control of Pollution) Act, 1981;

AND WHEREAS, the stone crushing unit has to comply the standards for
implementation of the pollution control measures and quantitative standards for
Suspended Particulate Matter (SPM) prescribed by the Environment (Protection)
Rules, 1986 as mentioned below.

i. Dust containment cum suppression system for the equipments.

ii. Construction of wind breaking walls.

iii. Construction of the metalled roads within the premises.

iv. Regular cleaning and wetting of the ground within the premises.

v. Growing of a green belt along the periphery.

vi. Quantitative standard for SPM (Measured between 3 m and 10 m
from any processes equipment of a stone crushing unit shall not
exceed 600 microgrammes per cubic meter from a controlled
isolated as well as well as from a unit located in a cluster should be
less than 600mg/Nm3)

AND WHEREAS the unit is also carrying out stone mining at Survey No.
130/6-A, 130/6-B, 130/6-C & 130/7 without any clearance under the Environment

Protection Act, 1986 and has also not obtained Consent to Establish and
Consent to operate for stone mining under the Water (Prevention and Control of



Pollution) Act, 1874 and Air (Prevention and Control of Pollution) Act, 1981 from
the Pollution Control Committee, DD & DNH;

AND WHEREAS the unit is also required to take Environmental Clearance
for mining and stone crushing activities as per Environmental Impact Notification
vide No. S.0. 1533 dated 14.09.2006 issued by MoEF & CC, New Delhi, as

amended from time to time, from the competent authority;

AND WHEREAS, the unit has to obtain authorization under Hazardous
waste Rules for industrial operations using mineral/synthetic oil as lubricant in

hydraulic systems or other applications;

AND WHEREAS the unit is operating without any valid Consent thereby
violating the norms of Water (Prevention and Control of Pollution) Act, 1974 and
Air (Prevention and Control of Poliution) Act, 1981 and the Environment
(Protection) Rules,1986;

AND WHEREAS, a notice of direction u/s 33 (A) of Water (Prevention and
Control of Pollution) Act, 1974 and uw/s 31(A) of Air (Prevention and Contrbl of
Pollution) Act, 1981 was issued to the unit for operating without obtaining valid
consent from the office of the Pollution Control Committee, DD & DNH under
Water Act and Air Act vide this office letter No. PCC/DDD/Q-1207/DT/WA/91-
92/1264 dated 23/12/2015;

AND WHEREAS, a reply was received to this office on 12/03/2016 from
the unit where it was mentioned that the Renewal to operate the unit got expired
in the year 1998 and thereafter in the year 20056 the unit has applied to Renew
the Consent to Operate under the Water Act 1974 and Air Act 1981. No
supporting document etc. was attached and the unit was operating without any

valid consent thereby violating the norms of the said Acts;

AND WHEREAS, the unit was inspected on 03.01.2018 by the officials of
the PCC, DD and DNH and following observations were found:

1. The unit was in operation at the time of inspection.

2. The unit was carrying out different kinds of metal grits from stone
through crushing.

3. The unit had installed 02 Nos of crushers.

4. The unit had not installed any Air Pollution Control Devices and not
comphed with the standards as per Environment (Protection) Act,
1986.

5. The unit was also carrying out stone mining activities.



AND WHEREAS, the stone crushing units are known to contribute
Suspended Particulate Matter (SPM) in the air, produce large quantities of fine
fugitive dust emissions which create health hazards to workers, surrounding
population by way of causing respiratory diseases. The dust also affects the
visibility, reduces the growth of vegetation and hampers aesthetics of areas;

AND WHEREAS, on the basis of inspection a show cause notice was
issued before initiating action against the unit vide this office letter No.
PCC/DMN/50/95-96-97/758 dated 05/02/2018,;

AND WHEREAS a reply was submitted to this office vide a letter dated
14/02/2018 where the unit has not submitted any document regarding vatid
consent to operate under Water (Prevention and Control of Poilution) Act, 1974
and Air (Prevention and Control of Poliution) Act, 1981. The unit has not
produced any document regarding the Environment Clearance and stated that it
will comply with the norms under the Water Act, 1974 and Air Act, 1981.

AND WHEREAS, the unit is carrying out stone mining and crushing
activities illegally without obtaining valid “Consent to Operate” and “Consent to
Renewal” which is a statutory requirement under Water (Prevention and Control
of Pollution) Act, 1974 and under Air (Prevention and Control of Pollution) Act,
1981 from the Pollution Control Committee, DD & DNH;

AND WHEREAS an application for grant of CCA-Renewal under Water
Act 1974, Air Act 1981 and Hazardous & Other Wastes Rules, 2016 was
submitted to the Pollution Control Committee on 28/10/2018; :

AND WHEREAS, the unit was inspected on 17/12/2018 and finally the
application for Consent to Renewal was rejected on 13/02/2019 by the PCC, DD
& DNH for the reasons mentioned as under;

Violation under the Water Act, 1974 and Air Act, 1981
1. The unit had taken Consent to Renewal way back in the year 1997 which
already got expired on 30.11.1998. The unit has not been given Consent

to Renewal after that. Even then the industrial plant for crushing unit is
operational without any valid consent under Water Act 1974 and Air Act
1981 from the PCC which grossly violates the provisions under section 25
of Water (Prevention and Control of Poliution) Act, 1974, under section 21
of Air (Prevention and Control of Pollution) Act, 1981 and Environment
(Protection) Act, 19886.

2. The unit is also carrying out stone mining activities at Survey. No. 130/6-A,
130/6-B, 130/6-C & 130/7, Village Dunetha, Daman without any

h/



permission from the Pollution Control Committee, DD & DNH, thereby
violating the provisions of Water (Prevention and Control of Pollution) Act,
1974, Air (Prevention and Control of Poliution) Act, 1981 and Environment
(Protection) Act, 1986.

3. The Air Pollution Control Devices was not provided which is leading to
excess dust emission causing environmental hazards including the health
&life of human beings is not complying the standards of Environment
(Protection) Act, 1986.

Violation under the Environment (Protection) Rules, 1986
4. The unit is operating without complying the standards prescribed biy the
Environment (Protection) Rules, 1986 mentioned below;
a. Dust containment cum suppression system for the equipments was

not provided.
b. Construction of wind breaking walls was not provided. |
¢. Construction of the metalled roads within the premises was not

provided.
d. Regular cleaning and wetting of the ground within the premises was

not provided.
e. Growing of a green belt along the periphery was not provided.:
5. Telescopic chute at the end of the grit and grit powder conveyor system
was not provided.
6. Proper storage facilities for grit powder was not provided. |
7. Green belt of evergreen broad leaf trees atleast 10 meters vide

encompassing the area was not provided.

Violation of the Environmental Impact Notification dated 14.09.2006

8. The unit also falls under the activity 1(a) and 2(b) as per Environmentail
impact Notification vide No. S.0. 1533 dated 14.09.2006 issued by MoEF
& CC, New Delhi as amended from time to time. But, the unit has not

obtained Environmental Clearance from competent authority.

QOther violations

9. The unit has not obtained permission from competent authority under
Explosive Act, 1884 for usage of Explosive for stone quarrying and
blasting.

10. The National Green Tribunal, Principal Bench, New Delhi vide Order
dated 19.07.2017 in Onginal Application N0.479/2016, Pravesh Vs.
Ministry of Environment, Forests and Climate Change & Ors., directed
that “no stone crushers be permitted to operate unless they obtain
consent from the State Poljution Control Board, proper no objection
certificate from the concerned authorities and have the
Environmental Clearance (EC)from the competent authority.



This application seeks ‘modification’ of the order to the effect that
the stone crushers should be allowed to set up without EC.

Having regard to the adverse impact of the stone crushers on the
environment, the application cannot be accepted. Unless EC is held
to be required, the mushrooming of stone crushers even without
any carrying capacity will continue which is not inconsistent with
precautionary principle for the protection of environment nor with
the principle of sustainable development.”

NOW, THEREFORE, it is to conclude that the unit has grossly violated the
provisions under Section 25 of Water (Prevention and Control of Pollution) Act,
1974, under Section 21 of Air (Prevention and Control of Pollution) Act, 1981.

In exercise of Section 33-A of Water (Prevention and Control of Pollution)
Act, 1974 and Section 31-A of Air (Prevention and Control of Pollution) Act, 1_98‘1
it is hereby ordered for the closure of your unit with immediate effect for gross

violation of the above provisions of the said Acts.

The Executive Engineer, Electricity Department, Daman to disconnect the
power supply and submit compliance report regarding disconnection of power
supply to the said unit to the PCC, DD & DNH within 48 hours. '

ol

Member Secretary,
Pollution Control Committee,
DD & DNH,

Daman

To,
M/s Varsha Stone Works, Sr. No. 130/L, Village Dunetha Hill, Daman.

Copy to:

(i) The Chairman, PCC, DD & DNH for kind information.

(i) The Secretary Mines, Daman for information please.

(i) The Collector, Daman for information please.

(iv) The Executive Engineer, Electricity Department, Daman with a request to
disconnect the power supply to the industrial plant of M/s Varsha Stone Works,
Sr. No. 130/L, Village Dunetha Hill, Daman with immediate effect and intimate to

this office within 48 hours.



No. PCCIWS’O{Q r-06-21 hr_}

Office of the Member Secretary,
Pollution Control Committee,
DD & DNH, Daman

Date:-21)0§])

Direction u/s 33-A of Water (Prevention and Control of Pollution) Act, 1974 and
u/s 31 (A} of Air (Prevention and Control of Poliution) Act, 1981.

WHEREAS M/s Jay Ambe Stone Quarry, Village Bhimpore, Daman was
issued with a Consent to Renewal for quarrying of different grades of stone vide
order No. PCC/DDD/O-1203/BPMWA/96-97/44 dated 02/06/2003 under Watier
{Prevention and Control of Pollution) Act, 1974 and vide order No. PCC/DDD/O-
1203/BPAMWA/96-37/44 dated 02/06/2003 under Air (Prevention and Control of
Pollution) Act, 1981 and valid upto 31/12/2003;

AND WHEREAS the unit has not obtained any type of Renewal Consent
to operate the said unit after 31.12.2003; :

AND WHEREAS, any type of the unit which is likely to discharge sewage -
or trade effluent into a stream or well or sewer or on land or establish or operate
any industrial plant in an air pollution control area has to take statutory Consent "
under Section 25 of Water (Prevention and Control of Pollution) Act, 1974 and
Section 21 of Air (Prevention and Control of Pollution) Act, 1981;

AND WHEREAS, the stone crushing unit has to comply the standards for
implementation of the pollution control measures and quantitative standards for
Suspended Particulate Matter (SPM) prescribed by the Environment (Protection)
Rules, 1986 as mentioned below.

i. Dust containment cum suppression system for the equipments.

ii. Construction of wind breaking walls.

li. Construction of the metalled roads within the premises.

iv. Regular cleaning and wetting of the ground within the premises.

v. Growing of a green belt along the periphery.

vi. Quantitative standard for SPM (Measured between 3 m and 10 m |
from any processes equipment of a stone crushing unit shall not
exceed 600 microgrammes per cubic meter from a controlled
isolated as well as well as from a unit located in a cluster should be
less than 600mg/Nm3)

AND WHEREAS the unit is also carrying out stone mining at Survey No.
303, 304/2, 304/3, 304/4 & 304/5 without any clearance under the Environment



Protection Act, 1986 and has also not obtained Consent to Establish and

Consent to operate for stone mining under the Water (Prevention and Control of
Pollution) Act, 1974 and Air (Prevention and Control of Pollution) Act, 1981 from
the Pollution Control Committee, DD & DNH;

AND WHEREAS the unit is also required to take Environmental Clearance
for mining and stone crushing activities as per Environmental Impact Notification
vide No. $.0. 1533 dated 14.09.2006 issued by MoEF & CC, New Delhi, as

amended from time to time, from the competent authority;

AND WHEREAS, the unit has to obtain authorization under Hazardous
waste Rules for industrial operations using mineral/synthetic oil as lubricant in

hydraulic systems or other applications;

AND WHEREAS the unit is operating without any valid Consent thereby
violating the norms of Water (Prevention and Control of Pollution) Act, 1974 and
Air (Prevention and Control of Pollution) Act, 1981 and the Environment
(Protection) Rules,1986;

AND WHEREAS, a notice of direction u/s 33 {(A) of Water (Prevention and
Control of Pollution) Act, 1974 and u/s 31(A) of Air (Prevention and Control of
Poilution) Act, 1981 was issued to the unit for operating without obtaining valid
consent from the office of the Pollution Control Committee, DD & DNH under
Water Act and Air Act vide this office letter No. PCC/DDD/Q-1203/BPAWVA/SE-
97/1265 dated 23/12/2015,

AND WHEREAS, a show cause notice was issued to you on 29/04/2016
directing to the unit to explain as why action should not be initiated against the

unit;

AND WHEREAS, the unit was again inspected on 03.01.2018 by the
officials of the PCC, DD and DNH and following observations were found:

1. The unit was in operation at the time of inspection.

2. The unit was carrying out different kinds of metal grits from stone
through crushing.

3. The unit had installed 04 Nos of crushers.

4. The unit had not instalied any Air Poliution Control Devices and not
complied with the standards as per Environment (Protection) Act,
1986.

5. The unit was also carrying out stone mining activities.

AND WHEREAS, the stone crushing units are known to contribute
Suspended Particulate Matter (SPM) in the air, produce large quantities of fine



fugitive dust emissions which create health hazards to workers, surrounding
population by way of causing respiratory diseases. The dust also affects the
visibility, reduces the growth of vegetation and hampers aesthetics of areas;

AND WHEREAS, on the basis of inspection again show cause notice was
issued before initiating action against the unit vide this office letter No.
PCC/DMN/50/95-96-97/757 dated 05/02/2018,

AND WHEREAS a reply was submitted to this office vide a letter dated
14/02/2018 where the unit has not submitted any document regarding valid
consent to operate under Water (Prevention and Control of Pollution) Act, 1974
and Air {Prevention and Control of Pollution) Act, 1981. The unit has not
produced any document regarding the Environment Clearance and stated that it
will comply with the norms under the Water Act, 1974 and Air Act, 1981.

AND WHEREAS, the unit is carrying out stone mining and crushing
activities illegally without obtaining valid “Consent to Operate” and “Consent to
Renewal” which is a statutory requirement under Water (Prevention and Control
of Pollution) Act, 1974 and under Air (Prevention and Control of Pollution) Act,
1981 from the Pollution Control Committee, DD & DNH;

AND WHEREAS an application for grant of CCA-Renewal under Water
Act 1874, Air Act 1981 and Hazardous & Other Wastes Rules, 2016 was
submitted to the Pollution Control Committee on 28/10/2018;

AND WHEREAS, the unit was inspected on 17/12/2018 and finally the
application for Consent to Renewal was rejected on 13/02/2019 by the PCC, DD

& DNH for the reasons mentioned as under;

Violation under the Water Act, 1974 and Air Act_1981
1. The unit had taken Consent to Renewal way back in the year 2003 which
already got expired on 31.12.2003. The unit has not been given Consent

to Renewal after that. Even then the industrial plant for crushing unit is
operational without any valid consent under Water Act 1974 and Air Act
1981 from the PCC which grossly violates the provisions under section 25
of Water (Prevention and Control of Pollution) Act, 1974, under section 21
of Air (Prevention and Control of Pollution) Act, 1981 and Environment
(Protection) Act, 1986.

2. The unit is also carrying out stone mining activities at Survey. No. 303,
304/2, 304/3, 304/4 & 304/5 Village Bhimpore, Daman without any
permission from the Pollution Control Committee, DD & DNH, thereby
violating the provisions of Water (Prevention and Control of Pollution) Act,



1974, Air (Prevention and Control of Pollution) Act, 1881 and Environment
(Protection) Act, 1986.
The Air Pollution Control Devices was not provided which is leading to
excess dust emission causing environmental hazards including the heatth
&life of human beings is not complying the standards of Environment
(Protection) Act, 1986.

Violation under the Environment (Protection) Rules, 1986

4. The unit is operating without complying the standards prescribed by the
Environment {Protection) Rules, 1986 mentioned below;

5.

6.
7.

a. Dust containment cum suppression system for the equipments was
not provided.
b. Construction of wind breaking walls was not provided.
c. Construction of the metalled roads within the premises was not
provided. '
d. Regular cleaning and wetting of the ground within the premises was
not provided.
e. Growing of a green belt along the periphery was not provided.
Telescopic chute at the end of the grit and grit powder conveyor system
was not provided.
Proper storage facilities for grit powder was not provided.
Green belt of evergreen broad leaf trees atleast 10 meters vide

encompassing the area was not provided.

Violation of the Environmental Impact Notification dated 14.09.2006

8.

The unit also falls under the activity 1(a) and 2(b) as per Environmental
Impact Notification vide No. §.0. 15633 dated 14.09.2006 issued by MoEF
& CC, New Delhi as amended from time to time. But, the unit has not
obtained Environmental Clearance from competent authority.

Other violations

9.

10.

The unit has not obtained permission from competent authority under
Explosive Act, 1884 for usage of Explosive for stone quarrying and
blasting.

The National Green Tribunal, Principal Bench, New Delhi vide Order
dated 19.07.2017 in Original Application No.479/2016, Pravesh Vs.
Ministry of Environment, Forests and Climate Change & Ors., directed
that “‘no stone crushers be permitted to operate unless they obtain
consent from the State Pollution Control Board, proper no objection
certificate from the concerned authorities and have the
Environmental Clearance (EC)from the competent authority,



This application seeks ‘modification’ of the order to the effect that
the stone crushers should be allowed to set up without EC,

Having regard to the adverse impact of the stone crushers on the
environment, the application cannot be accepted. Unless EC is held
to be required, the mushrooming of stone crushers even without
any carrying capacity will continue which is not inconsistent with
precautionary principle for the protection of environment nor with
the principle of sustainable development.”

NOW, THEREFORE, it is to conclude that the unit has grossly violated the
provisions under Section 25 of Water (Prevention and Control of Poliution) Act,
1974, under Section 21 of Air (Prevention and Control of Pollution) Act, 1981.

In exercise of Section 33-A of Water (Prevention and Control of Pollution)
Act, 1974 and Section 31-A of Air (Prevention and Control of Pollution) Act, 1981
it is hereby ordered for the closure of your unit with immediate effect for gross

violation of the above provisions of the said Acts.

The Executive Engineer, Electricity Department, Daman to disconnect the
power supply and submit compliance report regarding disconnection of power
supply to the said unit to the PCC, DD & DNH within 48 hours.

ol

Member Secretary,
Pollution Control Committee,
DD & DNH,

Daman

To,
M/s Jay Ambe Stone Quarry, Sr. No. 331, Viliage Bhimpore, Daman.

Copy to:

(i) The Chairman, PCC, DD & DNH for kind information.

(i) The Secretary Mines, Daman for information please.

(i) The Collector, Daman for information please.

(iv) The Executive Engineer, Electricity Department, Daman with a request to
disconnect the power supply to the industrial plant of M/s Jay Ambe Stone
Quarry, Sr. No. 331, Village Bhimpore, Daman with immediate effect and
intimate to this office within 48 hours.
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